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Represented by its President,

No. 44, Theertham Road,

Berigai, Suligunta Village, :

Soolagiri Taluk, Krishnagiri District-635 105. ...Respondents

COUNTER AFFIDAVIT FILED ON BEHALF OF THE 5™ RESPONDENT

I, K. Sethuraman, son of K. Kalyanasundaram, aged about 59 years, having my
office at No. 9, Cathedral Road, Chennai - 600 086, do hereby solemnly affirm
and state as follows:

1. I am the Authorized Signatory of the 5% Respondent Company. | am duly
authorised to file this Counter Affidavit on its behalf. I am also well acquainted
with the facts of the case.

2. At the outset I submit that this Appeal is neither maintainable in law nor in the
given facts of this case, and is therefore liable to be dismissed in limine.

3. I'deny all the allegations contained in the Petition filed in support of this Appeal
save those that are specifically hereinafter admitted. The Appellant is put to strict
proof of such of those allegations that have not been expressly admitted.

. Before setting out the facts and/or traversing the various allegations set out in this
Appeal, the 5™ Respondent herein craves the leave of this Hon’ble Tribunal to
raise the following objections in law which would per se establish that this Appeal
would not be maintainable:

1. In the absence of any embargo placed under the Said Acts, nor is there any

rule, regulation and/or order, that prevents the 5% Respondent from filing an

5 For CHEMPLAST SANMAR LIMITED
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il.

Application for the proposed 2™ expansion of its Berigai Unit, during the
pendency of an Application for the proposed 1% Expansion of its Berigai
Unit.

It would be relevant to point out that the Ist Respondent had issued
Notification No. S.0.980-(E), dated 2nd March, 2021, that permits existing
industries carrying on business in the processing, production and
manufacturing sectors to claim exemption from obtaining a prior EC with
régard to any increase in its production capacity with or without any change
in (i) raw material-mix; or (ii) product-mix; or (ii) quantities within

products; or (ii) number of products including new products falling in the

same category or; (iv) configuration of the plant or process or operations in

existing area or in areas contiguous to the existing area specified in the EC
of the project, provided there is no increase in pollution load. Since the 5th
Respondent had followed the process that has been laid down in the
aforementioned said notification, and obtained the NIPL Certificate and
CTE prior to carrying out the expansion of its Berigai Unit, since the said
expansion does not result in any increase in pollution load as stipulated in
the said notification, it is submitted that there would be no requirement for
the 5™ Respondent to secure a prior EC. Hence the allegation that prior EC

is to be obtained for increasing the production capacity from 1081.4 TPA to

For CHEMPLAST SANMAR LIMITED
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1601.4 TPA of its Berigai Unit is therefore untenable and hence liable to be
rejected in limine.

All the relevant particulars pertaining to the 5th Respondent’s proposed 2nd
Expansion of its Berigai Unit was presented to the public by M/s. Aqua Air
Environment Engiﬁeering Pvt. Ltd.,, an EIA Consultant, and the 5%
Respondent Company’s President, during the Public Hearing that was held
on 12.05.2023. The Certified Copy of the Compliance Report (CCR) issued
by the 1st Respondent’s Integrated Regional Office (South Eastern Zone)
Chennai vide letter dated 05.07.2023, was based on conditions stipulated in
the EC dated 29.04.2009 that was issued by the 1st Respondent (Annexure
— 20). The said CCR was submitted by the 5th Respondent along with the
EC Application in the PARIVESH Portal of the 1st Respondent. The
Minutes of the Meeting dated 21.09.2023, reflects the proceeding of the 65th
Meeting of the EAC held on 14.09.2023, which per se will clearly establish
that the EAC considered the proposal -that had been submitted by the 5th
Respondent for the 2" Expansion of its Berigai Unit along with EIA/EMP
reports. The EAC had observed that the EIA reports were found to be
compliant with the TOR issued with regard to the Sth Respondent’s
proposed 2nd Expansion of its Existing Unit, reflecting the present
environmental status and the projected scenario for all the environmental

components. The EAC had further observed the 5% Respondent as having
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confirmed that the data and information that it had furnished in its
Application and enclosures, were true to the best of its knowledge and belief,
and that no information had been suppressed by it in the EIA reports. The
unit has obtained CCR from IRO, MoEF & CC (Annexure — 20) which
covers the status of NIPL approval received from TNPCB for the Change in
product mix with 50 percent increase in production capacity from 1081.4
MTPA to 1601.4 MTPA with no increase in Pollution load, under the section
- Present status of the Proj.ect (Page No. 2 of CCR) and Compliance status
of General Condition (2).This clearly states there is no suppression of facts.
The EAC had also recorded that no non-compliance on the part of the 5%
Respondent had been observed in the said CCR, and that it had also taken
info consideration the S5th Respondent’s response to the Appellant’s
Complaint pertaining to the proposed 2nd expansion of its Berigai Unit. Tt
was only based on and pursuant to lengthy deliberations at the said meeting,
did the EAC finally recommend the proposed 2nd Expansion of the 5th
Respondent’s Berigai Unit for granting of the EC. The allegations to the
contrary as set out by the Appellant would therefore be wholly devoid of

merit and hence liable to be rejected in toto.

In the light of what has been stated hereinabove, it is submitted that this Appeal

would not be maintainable and hence liable to be dismissed in limine.

5. The facts in brief pertaining to this Appeal are as follows:

> For CHEMPLAST SANMAR LIMITED
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ii.

iii.

The 5% Respondent is a constituent of the Sanmar Group, one among the
oldest and most prominént corporate groups in South India. Tt is a major
manufacturer of specialify chemicals, such as, but not limited to Specialty
Paste PVC Resin and Agro-chemicals, pharmaceutical and fine chemicals. It
also produces other chemicals such as, Caustic Soda, Chloro chemicals,
Hydrogen Peroxide, Refrigerant gas and Industrial Salt. it is also a leading
supplier of Intermediates for global Agrochemical, Pharmaceutical and Fine
Chemical innovators, which intermediates involve complex multi-step
synthesis using unique chemistries (hereinafter referred to as the Said
Products). The 5™ Respondent’s manufacturing facilities are located at
Mettur, Berigai and Vedaranyam in Tamil Nadu, and at Karaikkal, in the
Union Territory of Pondicherry.

The 5% Respondent, was known as M/s. Sanmar Specialty Chemicals Ltd. It
had obtained an Environmental Clearance .(hereinafter referred to as EC)
from the 1% Respondent, vide letter dated 29.04.2009, bearing F. No. J-
11011/104/2009-IA-I1 (I), for manufacturing the aforementioned Said
Products to an extent of 1081.4 metric tonnes per annum (hereinafter referred
to as MTPA) at its manufacturing facility at Berigai, Tamil Nadu (hereinafter
referred to as the Berigai Unit). (Annexure —1).

The 5™ Respondent’s request for Amendment in the EC, granted by the 1%

Respondent vide its letter dated 29.04.2009, for the name change from M/s.

For CHEMPLAST SANMAR LIMITED
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iv.

V.

Sanmar Specialty Chemicals Ltd to M/s. Chemplast Sanmar Limited, was
approved by the State Level Environment Impact Assessment Authority,
Tamil Nadu, vide its Order dated 06.08.2020, bearing Lr. No. SETAA/TN/
EC/IND2/C.No.14969/Amendment/2020. (Annexure — 2).

Thereafier, on 31.07.2021 the 5™ Respondent uploaded an online application
(Annexure — 24) in the PARIVESH Portal of the 15 Respondent along with
the relevant annexures requesting for a “No increase in Pollution Load”

(hereinafter referred to as NIPL) Certificate for increasing its production

capacity in its Berigai Unit from 1081.4 MTPA to 1601.4 MTPA (hereinafter

referred to as the 1% Expansion), in compliance with what had been stipulated
in the Notification No. S.0.980-(F), dated 02.03.2021 issued by the 1%
Respondent (Annexure — 23).

Théreaﬁer, vide letter dated 05.11.2021, the 5 Respondent had submitted to
the 3™ Respondent (Annexure 3), an application along with the ‘NIPL
certificate’ from M/s. Shree Green Consultants, Surat (10 copies) and ‘“NIPL
assessment report’, as well as certain additional documents pertaining to the
change in product mix application.

The 3" Respondent’s Pollution Load Assessment Committee (hereinafter
referred to as PLAC) had based on and pursuant to its meeting that was held

on 27.01.2022, recommended .that the 5% Respondent’s request for the

granting of consent for its 1% expansion of its Berigai Unit, without EC, could

7 For CHEMPLAST SANMAR LIMITED
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be considered by the 3™ Respondent, subject to certain conditions.
- Accordingly, the NIPL Certificate for 5® Respondent’s 15! Expansion of its
Berigai Unit, was issued by the 3™ Respondent vide its letter dated
17.03.2022, bearing Lr No. TNPCB/T6/F.13598HSR/2021. (Annexure -4).

vil.  Thereafter, the 50 Respondent had on 01.04.2022, submitted an online
Application in the 3" Respondent’s OCMMS Portal (Annexure - 25),
wherein it had sought for the ‘Consent to Establish’ (hereinafter referred to
as CTE) for its 1*! Expansion of its Berigai Unit and accordingly requested
the 3" Respondent to grant CTE for the proposed expansion of its Berigai
Unit. (Annexuare -5).

viii. On 03.06.2022, the 3" Respondent issued Orders under the provisions
contained not only in Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981, but also in Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974, granting CTE to the 5% Respondent for the
propoéed 1* Expansion of its Berigai Unit. (Annexure — 6A & 6B).

ix. The 5™ Respondent thereafter wrote to the 4 Respondent on 05.07.2023,
bearing reference No. YBG/RI9/TNPCB/CTO-1/2023, informing the fact of
it having submitted an online application for ‘Consent to Operate’
(hereinafter referred to as CTO) in the 3™ Respondent’s QCMMS Portal,

after obtaining CTE Orders, and therefore requested the 4% Respondent to

For CHEMPLAST SANMAR LIMITED
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X1.

Xii.

grant CTO Orders for its proposed 1* Expansion of its Berigai Unit.
(Annexure -7).

On 18.08.2023, the 3™ Respondent issued its Orders in the manner as

~ contemplated under the provisions contained not only in Section 21 of the

Air (Prevention and Control of Pollution) Act, 1981 but also under Section
25 of the Water (Prevention and Control of Pollution) Act, 1974, granting

CTO to the 5™ Respondent for the proposed 1% Expansion of its Berigai Unit,

“which was valid until 31.03.2028. (Annexures — $A and 8B).

Meanwhile, on 03.12.2022, the 5% Respondent submiited an online
Application (Annexure- 26) in the PARTVESH Portal of the 1% Respondent
for securing the Terms of Reference (hereinafter referred to as TOR) for the
proposed expansion of its Synthetic Organic Chemicals and Pesticide
Specific Intermediates in its Berigai Unit, for the purposes of increasing its
production capacity from 1601.4 MTPA to 20001.4 MTPA, and its R&D
capacity of 30 MTPA (hereinafter referred to as 29 expansion). On
30.11.2022, the 5™ Respondent wrote to the 27 Respondent in this regard,
enclosing therewith ‘Form-I” as well as a Pre-Feasibility Report for the
purposes of obtaining TOR. (Annexure —9).

The 1% Respondent had vide letter dated 10.12.2022, bearing No. J-
11011/104/2009-1A-II(T), prescribed the Standard TOR that were required to

be complied with by the 5™ Respondent, under the provisions of EIA

=
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Notification, 2006, for the purpose of preparing the Environment Impact
Assessment (ETA) Report, and the Environment Management Plan (EMP),
for obtaining prior EC prescribed with public consultation, both with regard
to the Pesticides Industry as well as the Synthetic Organic Chemicals
Industry were set out in detail with regard to the proposed 2™ Expansion.
(Annexure 10).

xiii.  On 15.03.2023, the 5™ Respondent submitted the Draft Environment Impact
& Risk Assessment Report, and a brief summary for the public hearing to the
4™ Respondent, requesting for conducting a Public Hearing with regard to
the proposed 2™ Expansion of its Berigai Unit. (Anmexure -11). On
07.04.2023, Public Hearing advertisements were published in Tamil and
English newspapers, by the 3™ Respondent, with regard to the proposed 2™
cxpansion of its Berigai Unit. (Annexure — 12A & 12B).

xiv.  On12.05.2023, the Public Hearing for the proposed 2™ Expansion project of
the 5™ Respondent’s Berigai Unit was conducted by the 4" Respondent, at
M/s. HMS Mabhal, 4/1332, Berigai Check Post, Soolagiri Road, Berigai,
Krishnagiri District — 635105, and upon conclusion of which the proceedings
of the said Public Hearing were published by the 4% Respondent. (Annexure
- 13 A & 13B).

xv. On 30.08.2023, the 5™ Respondent submitted its online Application

(Annexure — 27) for EC along with the final EIA Report through the

10 For CHEMPLAST SANMAR LIMITED

o pa

Authorised Signatory



11

PARIVESH Portal of the 1% Respondent, with regard to its proposed 2™
expansion of its Berigai Unit. The 5" Respondent had on 26.08.2023, also
submitted the EIA/EMP report as well as the RA/DMP report (Annexure —
28) to the 2! Respondent, and while so doing requested the 2™ Respondent
for its Application for the EC to be processed at the earliest in order to enable
it to receive EC for its proposed 2™ Expansion of its Berigai Unit. (Annexure
-14)

xvi. The proposal for the issue of the EC for the 5% Respondent’s proposed 2™
Expansion of its Berigai Unit, was considered at the 65 Meeting of the 1%
Respondent’s Expert Appraisal Committee (hereinafter referred to as EAC)
that was held on 14.09.2023, vide Agenda Item No. 5. It was only after a
lengthy deliberation, that the EAC recommended the proposed 2" expansion
project of the 5% Respondent’s said Berigai unit for the grant of EC.
(Annexure — 15). |

xvii.  On 17.10.2023, the 1% Respondent had vide File No. J-11011/104/2009-1A-
II(I), granted EC for the 5" Respondent’s proposed 2" Expansion of its
Berigai Unit. (Annexure — 16).

xvili. On 10.11.2023, the 5% Respondent vide its letter bearing Ref.
YBG/RJ/TNPCB/CTE/112023 wrote to the 4% Respondent, informing that it
had submitted an Application online for CTE in the OCMMS Portal of the

3" Respondent, vide Application No. 55949140, dated 03.11.2023,

11 For CHEMIPLAST SANMAR LIMITED
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requesting for the granting of CTE for its 2" Expansion of its Berigai Unit,
and while so doing requested the 4™ Respondent to process its Application
for the grant of the CTE. (Annexure — 17)

xix. The 3" Respondent had finally on issued Orders dated 27.03.2024, issued
orders not only under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981, but also under Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974, granting CTE to the 5" Respondent for its
proposed 2* Expansion of its Berigai Unit. (Annexure -18A&18B).

The facts hereinabove set out will clearly establish that the 5 Respondent is fully

compliant with all the rules and regulations, and it was only based on which it

had finally been granted the CTEs with regard to both its expansions of its Berigai

Unit.

6. Without prejudice to what has been stated hereinabove, the 5™ Respondent craves
the leave of this Hon’ble Tribunal to deal with various allegations that have been
raised in this Appeal paragraph wise:

i.  The allegations contained in paragraphs 1 to 3, are matters of facts which
are on record, and hence not adverted to.

ii. The allegations contained in paragraph 4 are denied as incorrect and
misleading. The allegation that on 01.04.2022, an Application was preferred
by the 5™ Respondent to the 3% Respondent for the issuing of CTE
(Expansion) for the purposes of increasing the production of its Said

For CHEMPLAST SANMAR LIMITED
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Products from 1,081.4 MTPA to 1,601.4 MTPA, and that as per the
guidelines issued in EIA Notification, 2006, for the proposed expansion of
any existing unit, prior EC certificate is to be obtained, and that the ‘CTE’
Certificate should follow the EC Certificate, contrary to which CTE had
iaeen issued by the 3" respondent to the 5™ Respondent vide its letter dated
03.06.2022, both under the Air & Water (Prevention and Control of
Pollution) Acts without prior EC for the enhanced production of 30 products
(21 new products plus 9 old products), and as a consequence of which both
the 3 Respondent and the 5% Respondent have acted in violation of the
aforementioned said rules and regulations, and that the C'TE that was issued
is valid up to 31.03.2027, are denied as factually incorrect and misleading.
In this context, it is submitted that the 1% Respondent had issued Notification
No. S.0.980-(E), dated 2™ March, 2021, which permits existing industries
carrying on business in the processing, production and manufacturing
sectors to claim exemption from obtaining prior EC with regard to any
increase in its production capacity with or without any change in (i) raw
material-mix; or (ii) product-mix; or (ii) quantities within products; or (i1)
number of products including new products falling in the same category or;
(iv) configuration of the plant or process or operations in existing area or in
areas contiguous to the existing area specified in the EC of the project,

provided that there is no increase in pollution load (derived on the basis of
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such Prior Environmental Clearance). Since, the 5% Respondent having

followed the process laid down in the said notification in the manner as

hereinabove recited, that is, while setting out the facts, and having obtained

NIPL certificate and CTE, for the expansion of its Berigai Unit. The relevant

facts in this regard are hereinafter reiterated.

I.  The 5™ Respondent submitted an online Application (Annexure — 25)
dated 31.07.2021, in the PARTVESH Portal of the 1% Respondent,
requesting for the issuance of NIPL Certificate for its 1% Expansion
of its Berigai Unit.

II. The 3 Respondent’s PLAC at their meeting that was held on
27.01.2022, recommended that the 5™ Respondent’s request for grant
of consent for the 1% expansion of its Berigai Unit, without EC, could
be considered by the 3™ Respondent subject to certain conditions.

III.  Based on and pursuant to which the NIPL Certificate was issued to
the 5% Respondent by the 3w Respondent vide its Letter dated
17.03.2022, bearing Lr No. TNPCB/T6/F.13598 HSR/2021.

IV.  On 01.04.2022, the 5% Respondent submitted an Application online
in the OCMMS Portal of the 3™ Respondent, seeking CTE for the 1%
expansion of its Berigai Unit.

V. Based on the Application for grant of CTE that was submitted by the

5% Respondent, the 3 Respondent had vide its order dated
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03.06.2022, that was passed under the Air and Water Acts, granted
CTE to the 5* Respondent for the 1% expansion of its Berigai Unit.
VI.  On 05.07.2023, the 5 Respondent submitted an online Application
in the OCMMS Portal of the 3" Respondent, requesting for the issuing
of the CTO for the 1% expansion of its Berigai Unit (as per NIPL
Certificate) (Annexure — 7).
VII. It was only after the 3" Respondent had conducted a thorough site
inspection, it had vide its Orders dated 18.08.2023, passed under the
Air and Water Acts, granted CTO to the 5% Respondent with regard
to its 1% expansion of its Berigai Unit.
From the above it would be clear that all the Rules and Regulations had
been followed by the Respondents with regard to the grant of the CTO
for the 1% Expansion of the 5™ Respondent’s Berigai Unit.
The averment contained in paragraph 5 that during the pendency of the
above said CTE, but prior to the completion of the expansion activities
from 1,081.4 MT to 1,601.4 MT per annum, the 5% Respondent had on
03.12.2022 preferred an Application to the 2° Respondent for the grant of
‘Prior Environment Clearance’ for the further expansion of the volume of
its Said Products from 1,601.4 MT to 20,031.4 MT per annum along with
an Environment Impact Assessment Report. This being a statement of fact,

based on record, the same is not being adverted to. In this context it is
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mentioned, that only upon considering the long term prospects that the 5%
Respondent had proposed to expand its production in its Berigai Unit
beyond 1601.4 MTA, since as per its market projections, it anticipated that
the demand for its Said Products as well as for certain new products would
grow exponentially and it was only to be able to cater to this demand that
it had decided to apply for its 2™ Expansion of its Berigai Unit.

The allegations contained in paragraph 6 are denied as incorrect and
misleading. The averment that in the 3 Respondent’s CTE (Expansion)
Order dated 03.06.2022, while issuing the CTE, it had imposed an
important condition, namely, “the Unit shall comply all the conditions as
mentioned in the No Increase in Pollution Load Certificate, dated
17.03.2022 issued to the unit by PLAC strictly without any lapse”. This
being a matter of record, is not adverted to. The allegation that in the said
Application, the 5™ Respondent has intentionally suppressed certain facts
and adopted illegal methods to obtain prior EC, are denied as patently false
and hence misleading. In this context it is submitted that at no point in time
did the 5™ Respondent suppress any fact since’it had initiated its proposal
for the expansioﬁ of its production capacity of its Berigai Unit, by strictly
complying with all the relevant rules and regulations, including but not
limited to, the public consultation and securing of EC for its 2*¢ Expansion

of its Berigai Unit. The proposal for the EC for the proposed 2 Expansion
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of its Berigai Unit, was duly considered at the 65" meeting of the EAC that
was held on 14.09.2023. During which only upon due deliberation did the
EAC recommend the grant of the EC with regard to the proposed 2™
Expansion of the 5™ Respondent’s Berigai Unit.

The allegations contained in paragraph 7 are denied. The allegations that
one of the primary condition that was laid down in the NIPL Certificate
dated 17.03.2022, issued by the 3™ Respondent’s PLAC, was that “the unit
_Shall undertake to work out the pollution loads, after commencing the
operation of product mix and submit a report to the TNPCB”, and that the
aforementioned condition has till date not been complied with by the 5%
Respondent, and that the compliance certificate of the aforementioned
condition had also not been annexed in the Environment Impact
Assessment Report dated 03.12.2022 that the 5™ Respondent had submitted
to the 2™ Respondent, and that the 5 Respondent had filed the application |
for prior EC suppressing the above facts, are denied as incorrect and
misleading. In this context it is submitted that the 5™ Respondent had not
suppressed any facts to the authorities concerned as sought to be alleged.
On the contrary, it had complied with all the statutory rules and regulations
while applying for and securing the EC for its 2* Expansion of its Berigai
Unit. One of the conditions that was laid down in the NIPL Certificate
dated 17.03.2022, issued by the 3™ Respondent’s PLAC, was that, “6. The

For CHEMPLAST SANMAR LIMITED
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unit shall undertake to work out the pollution loads, after commencing the
operation of product mix and submit a report to the TNPCB”, In this
context, 1t is submitted that this condition can obviously be complied with
by the 5% Respondent only upon commencing the operation of product mix
in its Berigai Unit. On 18.08.2023, the 3™ Respondent had issued Orders
not only under Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 but also under Section 25 of the Water (Prevention and Control
of Pollution) Act, 1974, granting CTO to the 5" Respondent for the
proposed 1% Expansion of its Berigai Unit, which was to remain in force
until 31.03.2028. The 5% Respondent had made a conscious. decision in
order to optimize its production and in order to achieve its targeted
producﬁon capacity of 1601.4 MTPA in its Berigai Unit, by ensuring that
the Pollution Load Assessment (PLA) is carried out at this maximum
production level. Since a period of 4 (four) months would be required for
the 5™ Respondent to carry out this exercise to optimize its production
capacity, reckoned, that is, from the date of receipt of Orders passed by the
3" Respondent dated 18.08.2023, granting CTO. At this juncture, it would
be relevant to submit that the 5™ Respondent had complied with all the
conditions that was stipulated at the 3™ Respondent’s PLAC during its
meecting that was held on 27.01.2022, for granting the NIPL Certificate.

The compliance status of the conditions as stipulated in the NIPI.
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Certificate was submitted by the 5™ Respondent to the 3" Respondent vide
its Letter dated 31.10.2023, bearing No.
YBG/RI9/TNPCB/ICEE/31102023 (Annexure — 21). Thereafter, vide
letters dated 22.02.2024 and 07.03.2024, that the 5™ Respondent had
addressed to the 3™ Respondent, clearly sets out the, “Pollution Load
Assessment Report for the Product Mix Change with increase in
production to 1601.4 TPA from 1081.4 TPA at M/s. Chemplast Sanmar
Limited, Berigai”, issued by M/s. Aqua Air Environmental Engineers Pvt.
Ltd., Surat, an EIA accredited Consultant, and one of the leading
QCI/NABET accredited consultant (Annexure 29) for carrying out EIA
studies for 5(b) Pesticides industry and pesticide specific intermediates
(excluding formulations) and 5(f) Synthetic organic chemicals industry
projects, was submitted to the 3 Respondent (Annexure — 19A & 19B).
The aforementioned said Pollution Load Assessment Report concluded
that, “After careful comparison and assessment of Pollution loads with
respect to Air Emission at point source in terms of emission intensity,
effluent generation per MT of product, individual categories of waste
generation per MT of the Product and the water-drawals during the
assessment period of one month for the production of Product Mix change

with increase in production quaﬁtily, it is found that the pollution load is
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within the quantity stipulated as in l‘he‘NIPL proposal report submitted
earlier and NIPL C’ertiﬁcate issued by the PLAC” .

The allegations contained in paragraph 8 that on 19.08.2023, the Appellant
had issued an e-mail to the 2™ Respondent requesting that it ought to reject
the 5™ Respondent’s Application dated 03.12.2022, and that the Orders for
CTO for the 1* Expansion, issued to the 5% Respondent by the 3™
Respondent on 18.08.2023, and that on 23.08.2023, the Appellant had sent
yet another written representation to the 2°¢ Respondent by Registered Post
with Acknowledgement Due with copies marked to the 3™ and 4%
Respondents, requesting that the 5% Respondent’s Application for issuance
of Prior EC for the 2™ expansion of its Berigai Unit be rejected, which
being matter of record is not adverted to. In this context it is submitted that
vide its letter dated 14.09.2023, the 5™ Respondent had submitted
additional information to the 2™ Respondent vide ‘Anmmexure 6—
Justification for the Complaint against the project’ (Annexure — 22), and
which response was duly recorded in the Minutes of 65" Meeting of the
EAC, dated 21.09.2023.

The allegations contained in paragraph 9 are denied as incorrect and
misleading. The allegations that based on the Application dated
03.12.2022, “Terms of Reference” was issued by the 2™ Respondent on

10.12.2022, with regard to the 2™ Expansion of the Berigai Unit of the 5®
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Respondent from 1,601.4 MTPA to 20,031.4 MTPA, and based on the
- aforementioned Terms of Reference, a Public Hearing was held on
12.05.2023 at HMS Mabhal, Berigai, where other than the officials, 134
members of the public had also participated. This being a matter of record
is therefore not being. adverted to. The allegations that the Appellant could
not attend the said Public Hearing on 12.05.2023, due to personal reasons,
and that he sent a written representation to the 4% Respondent where he had
clearly set out that the 5™ Respondent as having intentionally suppressed
the fact that it has the EC to manufacture the Said Products for a volume
of 1,081.4 MTPA, which is valid until 31.03.2027 and that a subsequent
application for expansion from 1,081.4 MTPA to 1,601.4 MTPA was under
process, despite which the 5™ Respondent had conducted a public hearing
for the expansion of capacity of the Berigai Unit for the manufacture of its
Said Products from 1,601.4 MTPA to 20,031 MTPA, and that the
Appellant had further requested the 4™ Respondent to communicate his
~ objections to the 2™ Respondent, is not admitted and the Appellant is put
to strict proof of the same. In this context, it is submitted that there is
neither an embargo that has been placed nor any order that has been issued
by the 1% to 4" Respondents, nor is there any rule and/or regulation, that
prevents the 5% Respondent from filing an Application for the proposed 2"

expansion of its Berigai Unit, during the pendency of an Application for
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the proposed 1% expansion of its Berigai Unit. So 'long as the proposed
expansion of the 5™ Respondent’s Berigai Unit does not result in any
increase in pollution load, as stipulated in Notification No. S.0. 980(E)
dated 02.03.2021, that has been issued by the 1% Respondent, there can be
no requirement for a prior EC. This contention as put forward by the
Appellant is therefore wholly devoid of any merit and is neither sustainable
in law and/or in the given facts of this case and under the circumstances
this Appeal is liable to be dismissed in limine.

viii.  The allegations contained in paragraph 10 is denied as being repetitive. The
allegations that the Consent to Operate for the 5% Respondent’s 15
Expansion of its Berigai Unit had been issued on 18.08.2023, and that it
was only upon complying with the terms and conditions, that hés been
stipulated while issuing the CTO, would the expansion activities reach its
finality, however the 5% Respondent by wholly suppressing the fact that
while the process for the 1** Expansion of its Berigai Unit was underway,
it had applied for the 2™ Expansion of its Berigai Unit, from 1,601.4 MTPA
to 20,031 MTPA, and that while submitting the application for Prior EC
for the 2* Expansion of its Berigai Unit, the 5™ Respondent had not filed
its compliance report, are denied as Wholly.misleading. In this context and
at the risk of repetition it is submitted that there is no rule and/or regulation
that prevents the 5 Respondent from preferring an Application for its
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proposed 27 Expansion of its Berigai Unit, whilst its” Application for EC
with regard to its 1% Expansion of its Berigai Unit, is pending. All the
relevant particulars pértaining to the 5% Respondent’s proposed 2%
Expansion of its Berigai Unit was presented to the public by M/s. Aqua Air
Environment Engineering Pvt Ltd., an EIA consultant, and the 5%
Respondent’s President, during the Public Hearing that was held on
12.05.2023. The certified copy of the Compliance Report (CCR), had been
issued by the 1% Respondent’s Integrated Regional Office (South Eastern
Zone), Chennai, vide letter dated 05.07.2023, bearing reference No.
E.P/12.1/862/TN/795, based on the conditions that were stipulated in the
Environmental Clearance bearing F. No. J-11011/104/2009-1A-I1 (I) dated
29.04.2009 issued by the 1% Respondent, and the said CCR was submitted
by the 5™ Respondent along with the EC Application in the PARIVESH
Portal of the 1% Respondent. Minutes of the Meeting dated 21.09.2023
recorded the proceeding of the 65® Meeting of the EAC that had been held
on 14.09.2023 with regard to the proposal submitted by the 5™ Respondent
for the 2 Expansion of its Berigai Unit, in terms of which the EAC had
considered the aforementioned said Proposal that had been submitted by
the 5™ Respondent along with EIA/EMP reports, and EAC noted that the
5 Respondent had reported that the Certified Compliance Report of the

existing EC dated 29.04.2009 and 06.08.2020 (for production capacity of
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1081.4 MTPA) was issued by IRO Chennai vide its letter dated 05.07.2023
bearing reference No. E.P/12.1/862/TN/795 based on the site inspection
dated 09.06.2023, and that no noncompliance had been observed in the said
Compliance Report. Thereafter it was only based on and pursuant to a great
deal of deliberations at the said meeting, did the EAC finally recommend
the proposed 2™ expansion of the 5% Respondent’s Berigai Unit for the
grant of EC.

The allegations contained in paragraph 11 are denied as false and also
repetitive. The allegations that the EAC had in its 65" Meeting held on
14.09.2023, had recommended the grant of EC to the 5% Respondent’s 24
Expansion activities without considering the 5" Respondent’s past
activities, since it had applied for the expansion of production in its Berigai
Unit from 1,081.4 MT to 1,601.4 MT per annum, which process has not
been completed till date, and that the failure on the pért of the 5
Respondent in submitting the compliance report, are denied as repetitive
and having been dealt with in the earlier paragraphs is therefore not being
once again adverted to herein. Notwithstanding this, it is submitted- that the
Minutes dated 21.09.2023, recording the proceedings of the 65% Meeting
of the EAC Committee that was held on 14.09.2023, records the
deliberations of the EAC, inter alia observing that the EIA reports were in
compliance with the TOR that had been issued with regard to the 5%
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Respondent’s proposed 2™ Expansion project of its Berigai Unit. The EAC
also observed that the 5® Respondent had confirmed that the data and
information that had been furnished in its Application and enclosures were
true to the best of its knowledge and belief, and that no information had
been suppressed in the EIA reports. Further, the EAC had also taken into
consideration the 5% Respondent’s response to the Appellant’s Complaint
pertaining to the proposed 2™ Expansion of its Berigai Unit, while
recommending the 5™ Respondent for EC.

The allegations contained in paragraphs 12 and 13 are matters of records,
pertaining to Appellant and the 2, 3 and 4% Respondents, which does not
involve the 5" Respondent, and hence not adverted to herein.

The allegations contained ih paragraph 14 that as per the recommendations
of the EAC, the 15T Respondent had on 17.10.2023, issued EC for the 5™
Respondent’s 2% Expansion activities of its said Berigai Unit without
taking into consideration of its past activities, who had applied for the said
expansion of production from 1,081.4 MT to 1,601.4 MT per annum,
which process has not been completed till date, and also the failure on the
5TH Respondent’s part in submitting the compliance report, are denied as
repetitive. The said allegation having been dealt with earlier is therefore

not once again being adverted to herein.
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xii.  The allegations contained in the Grounds of Appeal No. (i), arc denied.
The allegation that as per the Environment Impact Assessment
Notification, 2006, for every expansion activity of an existing activity a
prior Environment Clearance certificate from the authorities concerned,
should be obtained, is denied as false and misieading,. In this context, it is
submitted that the 1% Respondent had issued Notification No. S.0.980-(E),
dated 2™ March, 2021, which permits the entities carrying on business in
the processing, production and manufacturing sectors to claim exemption
from obtaining prior EC with regard to any increase in the production
capacity with or without any change in (i) raw material-mix; or (ii) product-
mix; or (i1) quantities within products; or (ii) number of products including
new products falling in the same category or; (iv) configuration of the plant
or process or operations in the existing area or in areas contiguous to the
existing area as specified in the EC of the project, provided there is no
increase in pollution load.

xiil.  The allegations contained in Grounds of Appeal No. (ii), are denied. The
allegation that the 5™ Respondent had obtained prior EC for the production
of its products to the tune of 1,081.4 MTPA, and that without obtaining the
prior EC, the 5™ Respondent had obtained the ‘CTE’ for the expansion of
production from 1,081.4 MTPA to 1,601.4 MTPA, is denied as misleading.

In this context and at the risk of repetition, reference is once again drawn
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to the 1% Respondent’s Notification No. S.0.980-(E), dated 2°¢ March,
2021, which permits the entities in certain sectors to claim exemption from
obtaining prior EC with regard to increase in its production capacity with
or without any change inter alia in raw material-mix; product-mix;
quantities within products; etc., including new products falling within the
same category, if the configuration of the plant or process or operations is
located in the existing area or in areas contiguous to the existing area which
is speciﬁed in the EC of the project, provided there is no increase in
pollution load. Since this aforementioned Notification applies to the 5%
Respondent herein on all force, the 5% Respondent by following the process
as laid down in the said notification, had not only obtained the NIPL
Certificate from the 3" Respondent on 17.03.2022, but also the CTE from
the 3" Respondent vide Orders dated 03.06.2022 with regard to the 1%
Expansion of its Berigai Unit. Further, the CTO fofthé 1% Expansion of its
Berigai Unit was granted to the 5™ Respondent, by the 3* Respondent vide
its orders dated 18.08.2023.

xiv.  The allegations contained in Grounds of Appeal No. (iii) to (v) are denied.
The allegation that while issuing the CTE, one important condition, that is,
“the unit shall comply all the conditions as mentioned in the NIPL
Certificate issued to the unit by the PLAC” was laid down, and that an

important condition that had been imposed in the PLAC Certificate was,
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“the unit shall undertake to work out the pollution loads, after commencing
the operation of product mix and submit report to the TNPCB”, and that
both the aforementioned two conditions, as set out in Grounds of Appeal
No. (iii) and (iv), have till date not been adhered to by the 5™ Respondent
from the Application submitted for issuance of prior EC for further
expansion from 1,601.4 to 20,031.4 MTPA, are denied as incorrect and
misleading. In this context, it is reiterated and submitted that it was a
conscious and a deliberate decision that the 5" Respondent had made,
namely to wait until it optimizes its production proceés and in order to
achieve its targeted production capacity of 1601.4 MTPA in its Berigai
Unit, by ensuring that the Pollution Load Assessment (PLA) is carried out
at this maximum production level. This entire exercise took around 4 (four)
months, reckoned from the date of receipt of Orders dated 18.08.2023
issued by the 3™ Respondent granting CTO to the 5% Respondent. In the
meanwhile, the 5™ Respondent on 31.10.2023(Anmexure-21), had
submitted a report on the “Compliance Status of Conditions Stipulated in
the No Increase in Pollution Load Certificate” to the Joint Chief
Environment Engineer of the TNPCB. The 5™ Respondent had thereafter
engaged the services of M/s. Aqua Air Environmental Engineers Pvt. Ltd,
a NABET/QCI accredited EIA consultant, to carry out the Pollution Load

Assessment Study with regard to the proposed 1% Expansion of its Berigai
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Unit. This could be carried out only upon achieving the maximum
production capacity, and that too only upon obtaining the CTO from the 3
Respondent. Since the aforesaid maximum production capacity could be
achieved by the 5® Respondent only during January 2024, the Pollution
Load Assessmeﬁt Study was carried out by the said EIA consultant in the
month of January, 2024, and the Pollution Load Assessment Report, was
issued in and around February of 2024, which was then submitted not only
to the 3™ Respondent on 07.03.2024 “but also to the Joint Chief
Environmental Enginecer of TNPCB on 22.02.2024. It would at this
juncture be relevant to submit that the aforesaid Pollution Load Assessment
Report concluded that the pollution load for the proposed 1% Expansion of
the said Berigai Unit was within the scope and ambit of the quantity as
stipulated in the NIPL proposal report, and the NIPL Certificate that had
been issued by the 3*¢ Respondent’s PLAC.

The allegations contained in Grounds of Appeal Nos. (vi) and (vii), are
denied. The allegations that no compliance certificate of the
aforementioned said conditions (mentioned in Grounds of Appeal Nos. (1ii)
and (iv)) have been annexed by the 5™ Respondent while applying for the
further 2™ Expansion of the said Berigai Unit which are mandatory for the
purposes of and while considering further expansion, and that since the

rule/provision regarding the Certified Compliance Report not having been
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followed by the 5% Respondent, it has acted in violation of rules laid down
in the Official Memorandum dated 08.06.2022, issued by the 2™
Respondent, are denied as incorrect and misleading. In this regard it is
submitted that the certified copy of the Compliance Report (CCR), was
approved by the 1* Respondent, based on the conditions as stipulated in
the Environmental Clearance bearing F. No. J-11011/104/2009-IA-II (D),
dated 29.04.2009, for the production capacity of 1081.4 MTPA, had been
obtained by the 5™ Respondent from the 1% Respondent’s Integrated
Regional Office (South Eastern Zone), Chennai vide Letter dated
05.07.2023, bearing reference No. E.P/12.1/862/TN/795, which the 5%
Respondent had submitted along with the EC Application in the
PARIVESH Portal of the 1% Respondent. As regards to what had transpired
at the said 65™ Meeting of the EAC that was held on 14.09.2023, was
recorded in the Minutes of the Said Meeting dated 21.09.2023, wherein it
has been recorded that a proposal for expansion had been submitted by the
5™ Respondent along with EIA/EMP reports, and whereupon the EAC duly
observed that the 5% Respondent had reported that the Certified
Compliance Report of the existing EC dated 29.04.2009 and 06.08.2020
(for production capacity of 1081.4 MTPA) was issued by IRO Chennai
vide Letter dated 05.07.2023 bearing reference No. E.P/12.1/862/TN/795
based on the site inspection dated 09.06.2023, and that no noncompliance
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had been observed in the said Compliance Report. Based on and pursuant
to a lengthy deliberation by the EAC at the said meeting, the EAC
recommended that the EC be granted in favour of the 5® Respondent for
its proposed 2" expansion project of its Berigai Unit.

xvi.  The allegations contained in Grounds of Appeal No. (viii), are denied. The
allegation that the 5™ Respondent has wholly violated the generic
conditions stipulated in paragraphs (3) and (4) of the “TOR’ that had been
issued for the 5 Reépon’dent’s 284 expansion of its said Berigai Unit, is
denied. In this regard, the 5% Respondent reiterates and submits that the
Environment Impact and Risk Assessment Study Report as per the TOR
that had been granted along with the EC Application, would establish the
fact that the 5 Respondent had fully complied With all that had been
stipulated in the TOR, including but not limited to the conditions as
stipulated in paragraphs 3 and 4 therein. At the 65 Meeting of the EAC
that was held on 14.09.2023, and based on the recordings of the said
meeting in the Minutes of the Said Mecting dated 21.09.2023, that is, was
only upon considerable deliberations by the EAC on the proposal for
expansion of its said Berigai Unit that had been submitted by the 5%
Respondent along with EIA/EMP Reports, the EAC had observed that the
TIA reports were compliant with the TOR that had been issued to the 5™
Respondent, that reflects the current environmental status and the projected

2 For CHEMPLAST SANMAR LIMITED

Authorised Signatory



32

scenario pertaining to all the environmental components with regard to the
5% Respondent’s said Berigai Unit.

xvii.  The allegations contained in Grounds of Appeal No. (ix), are denied. The .
allegation that No ‘Consent to Operate’ for the 1* Expansion of the 5%
Respondent’s Berigai Unit had been issued by the Authority until
17.08.2023, and that being so, the Application for the 2N expansion from
1,601.4 to 20,031.4 MT per annum was unlawful and illegal, is denied as
repetitive. Notwithstanding the fact that this allogation had already been
dealt with, in the present context it is submitted that neither is there any
embargo nor any regulation that has been issued by the 1% to 4%
Respondents, that prevents the 5% Respondent from filing its Application
for the proposed 2° Expansion of its Berigai Unit, during the pendency of
an Application for EC with regard to the 1* Expansion of its Berigai Unit.
So long as the proposed expansion of the 5™ Respondent’s Berigai Unit
does not result in any increase in pollution load, as stipulated in
Notification No. S.0.980 (E) dated 2° March, 2021 issued by the 1*
Respondent, the Application preferred by the 5 Respondent for the 2
Expansion of its Berigai Unit would not in any manner stand vitiated, and
it would be in order.

xviil.  The allegations contained in the Grounds of Appeal No. (x), are denied.

The averment that a public hearing was conducted on 12.05.2023 and CTO

For CHEMPLAST SANMAR LIMITED

——

32

Authorised Signatory



33

for the 1% Expansion of the 5% Respondent’s Berigai Unit was issued on
18.08.2023, is an admitted fact. The allegations that at the public hearing
that was conducted, the 5 Respondent suppressed the fact that this was
with regard to its proposed expansion of its production capacity from
1,601.4 to 20,031.4 MTPA, is denied as false. In this regard it is submitted
that the details of the 5 Respondent’s proposed 2" Expansion of its
Berigai Unit, was in actual fact presented to the public at the
aforementioned said public hearing that was conducted on 12.05.2023, hot
only by M/s. Aqua Air Environment Engineering Pvt Ltd., an EIA
Consultant, but also by the President of the 5% Respondent’s Company.
This fact has been duly recorded in the Proceedings of the aforesaid Public
Hearing dated 12.05.2023, that was later issued by the 4ﬂ‘. Respondent. It
would also be relevant to submit that the issues raised during the Public
Hearing on 12.05.2023, were noted by the EAC at its 65™ Meeting that was
subsequently held on 14.09.2023, which is reflected in the Minutes of the
said meeting dated 21.09.2023. Further there is an unambiguous admission
on the Appellant’s part in paragraph 9 of this Appeal that the public hearing
for the 2™ Expansion of the 5% Respondent’s Berigai Unit had been
conducted by the 5™ Respondent. Under the circumstances, the Appellant’s
said allegation is wholly devoid of merit and hence liable to be rejected in

toto. | |
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xix. The allegations contained in the Grounds of Appeal No. (xi) are denied.
The allegation that proper permission from the National Biodiversity
Board or Tamil Nadu National Biodiversity Board ought to have been
obtained by the 5" Respondent prior to its filing of its Application for
expansion of its Berigai Unit, and that this permission has also not been
obtained by the 5" Respondent, and therefore the 5% Respondent has
committed yet another violation, are denied as misleading. In this context
it is submitted that the 5" Respondent is neither proposing to use any
biological resources nor knowledge associated therewith as per the
provisions contained in the Biological Diversity A(?t, 2002 (hereinafter
referred to as the Said Act) for its expansion activities in order to warrant
the filing of any Application for the purposes of securing any permission
in the manner as contemplated as per the provisions contained under the
Said Act. Further, that apart there are no notified Forests and wildlife
sanctuaries located within 10km radius of the 5% Respondent’s said Berigai
Unit. In the absence of which there is no requirement for the 5 Respondent
to seck any permission from the National Biodiversity Board or Tamil
Nadu National Biodiversity Board. The details pertaining to the
aforementioned issues had also been submitted by the 5® Respondent to
the Join Chief Environment .Engineer, TNPCB vide its letter dated

31.10.2023. '
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In light of the above, the 5 Lh'Resplondent submits that this Appeal would neither
be maintainable in the given facts of this case and/or law and is therefore liable
to be dismissed in limine. The 5™ Respondent therefo-e prays that this Hon’ble
Tribunal may be pleased to dismiss this Appeal under the cir.c'c;rﬁstances with

exemplary costs, and thus render justice.
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By speed post
Government of Indiz
Ministry of Environment & Forests
(1A Division)
Parvavacan Bhawan
COO Compley. | odhy Read
New Deiln #0003
Fomail: ooy bvag enudbeom
Telephone: 011 2430 7076
FNe, 0T/ T042009-1A-1H(D Dated  Aprit 29, 2008

To
AT Sanmar Specialty Chemicals Fimited
" Vitlage Suligunta. Berigai, Hosur taluk
Krishnagit District.
Tamil

P - 633103

Sub:  Modernization®afigvisting unit with Change in products mix for M/s Sunmar
Speeialty Chemicals {iited at 44, Theertham Road, Suligunta village, Berigad,
Hosur Taluka Krishangin District Tamil Nadu by M/s Sanmar Specialty Chemicals
Limited - Environmental Clearance reg.

Sir.

This has reference vour fetter no, MV/mdi/MobL 081203 dated Tanuary 28, 2009 along
with Form-1 and detailed feasibility report seeking environment clearance under 1A Notheation
2006 for the above-mentioned project and  subseguent mmmunimni\ noovide  letter no.
MVAMoEFG901 13 dated 287 January 2009 and fetier no. MY/MoEF/090306 dated 9" March
2009.

2.0 The Ministry of Environment and Forests has examined the proposal and noted that the
proposal is for environment clearance for modernization of existing unit with Change i products
mix for M/s Sanmar Specially Chemicals Limited at <. Theertham Road, Suligunta village.
Berigai. Hosur Taluka Krishangiri District Tamil Nadu by M/s Sanmar Specs ity Chemicals
Limited. M/s Sanmar Specialty Chemicals Limited (SSCLy (erstwhile M/s Drachem Speciaiity
Chemicals Ltd.) was established in 1991 to manufacture organie chemicals. In the vear 1998, s
Naturchem India Limited (NCIL). another company was merged with SSCL. M/s Naturchem
India Limited (NCIL) was commissioned in the vear of 1997 affer obtaining environmentasl
clearance from Mol:F and the consent 1o operate from TNPCE 1o manutacture L4 MT of Phyvto
chemicals. In the vear 2001-02 TNPCB granted consent orders under Water and A Acts 1o
manufacture 1084.6 MT/Annum of organic chemicals & 0435 MT of Phyto chemicals and it s

valid Gl date. Now the company has proposed to replace some of the existing products of

speciality chemical. The total cost of the project will be Rs. 30 Crores. The total land required lor
!lu, project will be 40 acres. No eco-sensitive areas are located within 15 ki periphery of the
phint. Details of the existing and proposed products are as given below:
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KR Alt the process equipments will be connected to the scrubbers and equipment where
solvents are distilled will be provided with condensers. vent condensers and afler coolers and the
receivers will be connected to the scrubber. The scrubbers will be circuluted with appropriate
serubbing solution like caustic. hypochlorite, water ete. The pli indicator and pressure swilches
will be provided to ensure quality of scrubbing liquid for effective scrubbing. All the storage
tanks of solvents will be provided vent condensers with chilled water/chilled brine circuiation o
prevent emission from storage tanks. The total water requirement of 207.5 KL for the proposed
plant will be sourced from existing bore wells, The wasic water generated from the plant wiil be
segregated info two streams (lean and concentrate effluent). The lean effluent is treated through
the l._()n\"LH”L)nd] wastewater (reatment system and then pa:md through  Reverse Osmaosis (RO)
system. The rejects from the RO system and the neutralized concentrate efffuent bearing high
TS will e evaporated in the Multiple Effect Evaporator (MLEF). The treated wastewater will be
tally recyefed and the solid waste generated s deodorized and disposed in the secured fandfill
construcied as per CPCB guidelines and approved by TNPCRB located within the premises.  the
yero liquid discharge effluent treatment is fully operational. No additional water pollution is
envisaged due to the proposed modernization p)o;u,t with change in the procuct mix.

4.0 The project activity is listed at S.N. S(D uader Category “A’™ heace the proposal was
considered and cl]}pidlbt‘-d at central level in 92" meeting of the Expert Appraisal Committee
(Iixlusiry) held during 18§ 20" March, 2009, The Public hearing was exempled as per parva 731}
of the EIA Notihication, 20006, R*

RULIRD
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0 Based on the mformation submanted by the roect Awihe
Fanvroninent and loresis herehy accords the enviremmental
the proviiens of EIA Nenheation dated 187 September, |

following specifie and general conditions:

fose e Nuson ob

oot ahove prodeds nader

bt o complimee of e

A SPECHAIC CONDITHONS:

The project awthorities shall mstad] fudi-tledaed own LifTuent Freatmeant Plant il iy 16
treat the wastewater and ensare zero dischavge from tie plant throngh reos elingreuse

of the treated wastewater or evaporation. he domestic wastowater shali be disposed of
through the septic tanks and soak pis. The company shall so
cvanide bearing efffuent chemically o ensure that treated  ¢fluent conform Lo
preseribed Hmits,

cpare amd drear the

i The Company shall obtan pernussion for draw! of ground water from the Central
Cround Water Authority or State ground Water Board and copy of the same shall be
submitted 1o the Ministry s Regional Ofice a1 Bangalore.

The Company shall install sufficient air pollution control armmeements to achiove the
stanlards prescribed by the Tamil Nado Pollution Conuol Bowrd CINPURL

iv) Data on ambient aiv quality stack emission and Tugitne cmissions shall be uploaded on
the company’s website and also regolarly sebmitied anfine 10 Minisin s Regional
office ar Bangalore, Tamil Nadu Pollution Control Board and Cenual Pollution Contral
Board as well as hard copy once m six months. Data on SPM. SO and NOs shall also
be displaved prominenthy outside the premises at the appropriaic place for the genoral
nublic,

V) The Company shalt provide the mositoring arrangement with stiwhsovents and reaular
monitoring shall be carried out ad reports submitied 1o the INPORD CPCH and
Minsstry's Regional Office a1 Bangalore,

Vi) Fuogitive emissions in the work zone environment. product, raw materials storage area ete,
shall be vegularly monitored. The emissions shall conform to the thnits imposed by
I'NPOH.

Vil) Forcontrel of fugitive emission and VOUs following steps shall be followed

A Closed handling system shall be provided for solvents.
B, Reflux condenser shall be provided over reactors wherever voliie solvents are used.
. Pumps shall be provided with mechanical seals 1o prevent leakages.

Do Systerm of leak detection and repair of pump/pipeline hased on preventive
maintenance.

ko Solvents shall be taken from underground storage tanks 1o reactors through closed
pipeline. Solvent Storage tanks in the tank farm shall be vented throneh condenser
operated on chilled water.

viy - The process emissions and particulate matter from various units shall conform to the :
standards preseribed by the concemed authorities from time to time. At no time, the
emission levels shall go bevond the stipulated standards. Tn the event of failure of
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pollation vontrel systemesy adopted by the anit the unit <hadl b immethiatedy put ot of

eperation and shatl not be restaned sl the desired cifioienaoy has oo actioved,

Fhe project anthorities shall sale spent oil shall b sold o approved recvelers The
empty containers and bags shall be sold to INPUB reasstered deslors,

Dwuring wansler o materials, spillages shail boe svonded and packand
constructed 10 avoid mixing of accidental spiffages with domestic waste ard storm

drains.

the pm'ccl guthorities shall develop “rccnl«“i i 330 of project arca as por the
suidelines of CPCB 10 mitigate the elfect of fugitive vnission,

Adequate Tinancial provision shall be made i the budgei of 1he project for
implementaiion of the above suggested covirenmental safeouards. Fund so carnrarked
shall not be diverted for any other purposes.

Oceupational health sunveitlance of the workers shall be done on o reguliar basis and
records maintained as per the Factories Act

The company shall make the arrangement tor protechion of possible fire hazasds during
manufacturing process in material handbing.

Provision shall be made Tor the hiousing ol construction labour within the site with all
necessary infrastructure and facilities such as fucl for cooking. mobile toilets. mobiie
STP. Safe drinking water. medical health care. créche cte The housing may be in the
form of temporary siructures o be removed alter the completion of the project.

GENERAL CONDITIONS

1.

The project avthorities shall strictly adhere 1o the stipulations of the SPURsaw
goverpment or any statstony body

Mo Turther expansion or modifications i the plant shall be carried out without prior
approvat of the Minisiry ol Environment and Forests. In case of deviations or alterations
in the project proposal from those submitted (o this Ministry for clearance. a iresh
reference shall be nmdL 10 the Ministry 1o assess the adequacy of conditions imposed and
to add additional envirommental projection measures required, i any.

The project authorities shall strictly comply with the rufes and reguiations under
Manufacture, Storage and lmport of Hazardous Chemicals Rules. 1989 as amended
Aupthorization from the SPCB shall be ebtamed oy collection. reatment. storage. and
disposal of hazardous wastes.

Ambient air quality monitoring stations shalt be set up in e downmwind direction as well
as where maximum around level concentration wre anticipated in consultation with the

Siaie Poliution Control Board,

For control of process emissions, stacks ol approprisme height as ]')L‘i' the Ceniral Pollution

Contro) Board guidelines shall be provided. The scrubbed water shall be sent to E'FP for

further treatment. /%
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Vi

Vil

X1

Xii.

i,

6.0

Fhe company shall undertake folbwimge Waste Minnnzstion measaies -
= Netering ol quantitics ol active maredients o minimize wasic,
= Rouse of by-prodocts from the process as oy nuderials owwa vas material
substituies I other processes,

» Maxinuzing recoverios

» Live of gutomated mawrial vranslor sy swem o nunimiese spil
= Lise of “Closed Feed™ system o hateh reaciors,

The project authorities muost stzicthy comply with the rudes and regolanons with rezand 1o
Badhing and disposal ol hazardons wastes in accordance with the Phvardons Wastes
(Management and Handimg) Rules. 2005, Auwthonzation Gromi the SPCDR shail be
obtained for colfections/reatment’ storage/disposal of hazardous wastes,

Ihe overall noise levels in and around the plant area shall be hopt well within ihe
standards {83 dBAY by providing noise control measures mcludme acousiic hoods.
silencers. enclosures cie, on all sources of nose ceneration. The ambient noise icvels
shall conform 1o the standards prescribed under Boavironment {Protection) Act, 1986
Rules, T989 viz, 75 dBA {day ume) and 70 dB3A (might tme).

A separate Environmental Management Cell equipped with ol Hedged taboraton
fucihities shalt be set up to carry out the envirommental management and monstoring
FuBciions,

The protect authorities shall provide ralnwater harvesting syvetem and 2raund water

<

recharge.

Hie wnplementation ol the  project vis-a-vis environmental acvion plans shall be
monitored by Ministry's Regional Office /SPOB 7 CPUBL A sivomembiy compliance
status report shall be submitied 1o monitoring agencies.

e projeet, proponent shall inform the public that the project hus been accorded
cnvironmental ¢learance by the Mimistry and copies of the clearance fetter are available
with the SPCB and may also be seen at Website of the Ministry ot hiips Drnic.n.
This shall be advertised within seven days from the date of issue o the Clearance fetter, at
fest e two focal newspapers that are widely cireulated in the region of which one shall
be i the vernacular Janguage of the locality concerned and o copy of the same shall be
lorwarded to the Minisiry's Regional Offiee,

The project authorities shail inform the Regional Office as well as the Ministry, the date
of fimancial closure and final approval of the project by ihie concomed authorities and the
date of start of the project.

Fhe Ministry may revoke or suspend the clearance. if implementtion of any of the above

conditions 1s not satusfactory.

7.0

company in a time bound manner shall implement these conditions.

The Ministry reserves the right 1o stipulate additional conditions, i found necessary, The
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Ex t Any appeal agamst this em Honmental clearance shall He wish the Nafionai b o
\ppetiate Authority. 1b sreferred within a period of 30 day - as prosciibed sde Secton ISR HIS

\Jimn Aoy ironment Appeilate Authority Act 1997,

g [he above conditions shafl be mlamul lmu Salin under the ores tsions of the Water
CPrevention & Control of Pollution) Act 1974, ¢ (rovention & Contred of Potlutiont Ak

1981 the - ronment (Protection) Act. 19806, lia/m‘dnux Wastes OvVlasacement and Handling
Riios, 2003 and the Public Liabilit fnsurance Act. 1997 alonen it thow msemd;m:m? aned s 'niu\f
P A AT

P4
.
e

. vw/”i-

(ILS. Malviya)
Joint Director

Copy ba -

Lo The Seerctary (Environment). (Govi of Tamil Nadu. Fort, St George, Chennai- 300560

The Chairman, Central Pollution Control Bm;d Parivesh Bhavan, CBD-cum-Ofhee

Complex. Last Arjun Nagar, Dethi-110 W32

1 The Chainman, Tamil Nadu Potlution € (\mml Board. 100, Anna Safi Guindy, Chennai -
HO0032.

1 The Chiel Conservator of Forests {Central). Regional Office (573 Kendnva sSadan, RS
Floor, B&E Wings, 77 Main Road. 11 Black, Koramangata, Bangalore 308034

S Menitering Celll Minisiry of - Environment apd Forests, Parvavaran Bhavan CGO

(RIS

JHRES

Complex, New Delhi
6. CGuard File.
Monitering File.
8. Record File. .
T

e

T
(i{\ Madviva)

Joint Dircctor
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THIRU.R.VIJAYABASKARAN, ME, _M.B.A - STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRETARY (A/c) ASSESSMENT AUTHORITY —TAMIL NADU

3fd Floor, Panagal Maa!igdi
No.l Jeenis Road Sa:dapet,
o Chennai-15,
Phone No.044-24359973
Fax No. 044-24359975

ENVIRONMENTAL CLEARANCE (EC) AMENDN‘ENT
Lr No SEIAA/TN! EC/INDZ/C.NO 14969/Amendment/2(}20 Dated 06.08. 2020,

. To,
M/s. Chemplast Sanmar .Li_mi_téd '
No.9, Cathedral Road, |
 Chennai -600 086.
Sir,

Sub: SEIAA, TN - Nai'ne changé'A’nje‘ﬁdment‘ in the Environmental Clearance from M/s,
Sanrmar Spec;alty Chemicals Limited: o M/s. ChempIaQt Sanmar Limited -
Manufacnmng of thc Phyto Chemlcals { Bulk drugs) at 44, ’lhcertham Road,
Suligunta Village, B_cngat, Hosq;t T_aI_yk, Krishangiri District, _’I amil Nadu - Reg

Ref 1. F.No.J-11011/104/2009- IA—'II(I) dated 29.04.2009.

2. MoEF&CC Notification No. $:0.1223 (E) dated 27.03.2020.

3. Onlme Proposal No: SIA/"I N/INI?2/162859/2020 dated 22.07.2020.
4. The Hon’ble National Company Law Tribun'al-, Single Bench, Chennai dafed
26.04.2019. -
5. Minutes of 387" SEIAA meeting held on 06.08.2020,
.#—*************

This has reference to your online application dated 22.07.2020, for change of nanie from

Sanmar Specialty Chemicals Limited, Suligunta Village, Berigai, Hosur T aluk, Krishnagiri

=

_- _ 'I‘ARY
| SEIAA-TN
PageLof3 .
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District to M/s. Chemplast Sanmar Limited as per the Hon’ble National Company Law

Tribunal, Single Bench; Chennai.

2.

5.

. The MoEF&CC has earlier accorded Environment Clearance vide F.No.J-

11011/104/2009-1A-1(T) dated 29.04.2002 in the name of M/s. Sanmar Specialty
Chemicals Limited, for the modemization of existing unit with change iz products

mix.

The unit M/s. Santhar Speciality Chemicalg Limited (S3CL), has been amalgamated
with its subsidiary company Chemplast Sanmar Limited (herf_:iﬁa&ér referred to as
“CSL™), having registered office at 9, Cathedral Road, Chennai 600 086, under a
Scheme of f\maigamation/'?&rrai_ﬂ_gqmgﬂt 'abprov"ed By the H'oﬁ’bié National

Company Law Tribunal, Chenﬁéi" hich (“NCLT™), vide its order dated 260 Aprit

2019 under the provi-sions of.Cgrglpgﬁies Act, 2013 read with rules there under.
Under the said Scheme as app_mivgd by NCLT, the Company has been amalgamated
with CSL 4s a going concem and all assets, liabilities, contracts, arrangements,
Permits, Licenses, approvals e;gpkggees etc. of their Company have been
transferred to and vested mCSL o |

The unit has submitted the Memmorandum of Association in the companies Agt, 1956

company limited by shares in the nane of MJs. Chemplast Sanmar Limited.

The MoEF&CC has issued the amendment Notification dated 27.03.2020 in this
notification , it is stated that ** All the proposals for projects or activities in respect of '
Active Pharmaceutical Ingredients(API) received up to 30th Septernber 2020 shall
be apprised as category B2 projects . ' |

The proposal was placed in the 387" SEIAA meeting held on 06.08.2020. The
Authority decided to issuc thc name change afnendmﬁnt’ as per the request of the
proponent. The name of the said company shall be read hereafter as “M/s. Chemplast
Sanmar Limited- M/s. Sanmar -Speci_al’ify chemicals Limited” instead of Sanmar
Speciality Chemicals in the Environment Clearance and all-. other conditions stipulated

in the Environment Clearance accorded vide réference 1% cited is remains unaltered.

@W - SEIAA—TN
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Copy to;

6. The Commissioner, Shoolagiri Panc

7. Stock File.

3. The Member Secratéry, Tamil Nadu-}’bll:ution Cofztrol Board,

 Pagodof3

. The APCCF (C), Regional Office; j:M;ini_s_t?gya_d’f'Envirgﬁfﬁent & Forest (SZ),

- Monitoring Cell, | A Division, Minis

. The Principal Secretary to Government, Environment & Forests Dept,

Govt. of Tamil Nad_u, Fort St. George, Ch_ennai -9

. The Chairman, Central PéllﬁtionfCoxit_roI Board, Pax_'.ivcsﬁBhavan,'

CBD Cum-Office Complex, East Arjun Nagar, New Delhi 110032.

76, Mount . Salai, Guindy, Chennai-600 032.

34, HEPC Building, 15t& 2nd Flog
-34,

Cathedral Garden Road, Nungampakkam, Chennai

Parvavaran Bhavan, CGO Co

Union, Berigai.
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{ «
gé“ > Chemplast Sanmar Limited

R A LAFRER R Sanmar Speciality Chemicals Divn.

44 Theertham Road Berigai 635 105
Shoolagiri Taluk Krishnagiri District Tamil Nadu India

November 05, 2021
Tel + 914344 253 005
To. WwWWw.Sanmargroup.com
CIN U24230TN1985PLCO11637

Tamil Nadu Pollution Control Board,

76. Mount Salai.

Guindy, Chennai - 600 032

pollution load certificate for obtaining
M/s. Chemplast Sanmar Limited-Sanmar Speciality

11, 3A, 3B, 8/1,2A, 2B, 9/1, 2, 3, 10/1, 3A, 3B, 4, 2/1A,
Shoolagiri Taluk, Hosur, Krishnagiri

Sub: Submission of application set with no increase

change in product mix for
chemicals division located at S,
1B, 13/1, 14/1A, 2A Suligunta Village, Berigai,
District, Tamil Nadu

Ref: 1. Circular Mcmo: 'I'NI’CB/I’&DIF.004987/PLAC/20l7

dated 24.03.2021
2. MoEF&CC Notification S.0.980(F) dated 02.03.2021 :

Dear Sir.

With reference to above subj
Increase Pollution Load” certificate for obtaining change in pr
Sanmar Limited-Sanmar Speciality chemicals division located at 5. 7/1, 3A, 3B, 8/1. 2A. 2B,
0/1,2.3.10/1,3A. 313, 4, 2/1A, 1B, 13/1, 14/1A, 2A Suligunta Village. Berigai, Shulagiri Taluk,
[osur, Krishnagiri District, Tamil Nadu application with "No increase Pollution load assessment

report" along with following documents for changce in product mix application.

ccl matter, we are hereby submitling application set with ¥No
oduct mix for M/s. Chemplast

reasc pollution load certificate from Shree Green Consultants, Surat.

10 Copics of No inc
Parivesh portal

Acknowlcdgment copy of application on
Appendix-1

Appendix-II

Appendix-I11

_V-J-sulq_.

We request your kind self to accept our and Pollution load assessment report and arrange PLAC

meeting and grant us change in product mix at the carlicst.

‘Ihanking you.

Yours I"ai;hfull)',
l'or M/s. Chemplast Sanmar Limite

-

d-Sanmar Speciality chemicals division =
L S O
7y L N,
v ) ;g oy
Yogeeswara Basappa Gowda - . LN
Sy, Vice President — Operations o i

gal 1 R
I‘nclosed : As above \._ \ KV\/
5 a2
. ‘_\.-..\_(/ﬂ’

"g%

fesponsible Gaue

L

 Regd Office: 9 Catnedral Road Chennai 600 086 india .7 - ,
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TAMIL NADU POLLUTION CONTROL BOARD

From , }{

Thiru R.Kannan, M.Tech., “The Director

Member Secretary (i/c), M/S. Chempiast Sanmar Lismited- Sanmar
Tamil Nadu Poliution Control Board Speciality chemicals divisien §.F.No.3, 7/1,
76, Mount Salai, Guindy 2. etc., Suligunta Village, Berigai, Shulagiri
Chennai — 600 032. Taluk, Hosur, Krishnagiri District

Lr No. TNPCB/T6/F.13598H5R/2021 Dated : 17.03.2022

Sir, '

Sub: TNPCB- industries — M/S. Chemplast Sanmar Lismited- Sanmar Speciality
chemicals division S.F.No.5, 7/1, 2, 3A, 3B, 8/1, 2A, 2B, 91, 2, 3, 10/1,2, 3A, 3B, 4,
12/1A,1B, 13/1, 14MA, 2A, Suligunta Village, Berigai, Shulagiri Taluk, Hosur,
Krishnagiri District — application for * No Increase in Pollution Load Certfficate -
decision of Pollution Load Assessment Committee meeting held on 27.01.2022 -
communicated - Reg

Ref: 1. Environmenial Clearance issued by MoEF F.No.J-1101 1/104/2008—!Aull(|)
dated: 29.04.2009
2. Your application submitted for requesting “ No increase in Paollution Lead
Certificate Dt. 5.11.2021
3. Minutes of PLAC meeting held on 27.01.2022

TkFRIE

Your kind attention is invitad to the reference 1% cited, wherein you have applied
for *No Increase in Pollution Load Certificate” for the following modification/increase in
production in the existing unit of M/s. Chemplast Sanmar Lismited- Sanmar Speciality
chemicals division S.F.No.5, 7/1, 2, 3A, 3B, 8/1, 2A, 2B, 9/1, 2, 3, 10/1.2, 3A, 3B, 4,
12/1A,1B, 13/1, 14/1A, 2A, Suligunta Vi[lage, Berigai, Shulagiri Taluk, Hosur, Krishnagiri
District

1. Products:
Sr.|Name of the prodﬂcts, Existing Name of the Proposed | Remark |
No.| by products and production products, by productio
intermediate products| (Ton/Year} products and n
intermediate (Ton/Year)
products
; ' PHYTO
A |PHYTO CHEMICALS CHEMIGALS .
1. |COLCHICINE 1.4 COLCHICINE 1.4 No
change in
2. ITHIOCOLGHICOSIDE ITEHIOCOLCH'COS'D productio
. n
B ORGANIC . ORGANIC
CHEMICALS CHEMICALS
3. |MAHGONATE 1080 MAHGONATE 1600 |Removed

No. 78, MOUNT SALAIL GUINDY, CHENNAI - 660 032.
Telephone : 22353134 to 141, Fax 044-22353068
Email : fnpcb-chn@gov.in  W=b : www.tnpcb.gov.in
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Sr.\Name of the products,| Existing Name of the [Proposed} Remark
No by products and production products, by productio
intermediate products | (Ton/Year) products and n
intermediate (TonfYear}
products
4. |VETIKONE VETIKCNE Removed
5. |ANISYL ACETONE ANISYL ACETONE Removed
5 PARAMETHYL PARA METHYL Removed
- JACETOPHENONE ACETOPHENOQNE
7 PARA METHOXY PARA METHOXY Removed
- \PHENYLACETONE PHENYLACETONE ‘
8 PARA METHOXY PARA METHOXY Removed
© IBENZYL CYANIDE BENZYL CYANIDE
. PARA METHOXY SQEQMETHOXY Removed
PHENYL ETHYLAMINE ETHYLAMINE
10 TYRAMINE/THYRAMIN TYRAMINE/THYRA Removed
"1E HCL MINE HCL
11. [BHBA BHBA “|Removed
12.JATSC ATSC Removed
13, |SANDUR-3 SANDUR-3 " 1Removed
4-HYDOXY Removed
14. [4-HYDOXY INDANONE INDANONE
15. INITROANILINE NITROANILINE Removed
18 AMINOBENZENETRIC AMINOBENZENETRI Removed
JARBOXYLIC ACID CARBOXYLIC ACID
17 AMINOPHTHALIC AMINOPHTHALIC Removed
" |ACID ACID
18. [PSH PSH Removed
18, [CYANODIESTER CYANODIESTER Removed
20.|CABSANS CABSANS Removed
21.|ALOIN ALOIN Removed
22.|CD675 CD675 Removed
23 2-FLURO 2-FLURO Removed
" JACETOPHENONE ACETOPHENONE
24 METHOXY METHOXY Removed
“ITETRALONE TETRALONE
2-THIONYL METHYL 2-THIONYL METHYL Removed
25, IMALONIC MOND MALOMIC MONO
ESTER ESTER ‘
5 LONG CHAIN LONG CHAIN Removed
" [ALCOHOL ESTER ALCOHOL ESTER
a7 3,4 DICHLORO 3,4 DICHLORO Removed
' |IBENZAMIDEAMINE BENZAMIDEAMINE
2-CHLORO-N,N- 2-CHLORO-N,N- Removed
28, IDIMETHYLPROPYLAM DIMETHYLPROPYL
INE ] AMINE )
29. IBENZHYDROL BENZHYDROL Removed
30. |PAPT PAPT _ Removed
31, PHENOXYETHLAMINE PHENOXYETHLAM Refmoved




50

TAMIL NADU POLLUTION GONTROL BOARD

Sr. Name of the products,| Existing Name of the Remark |
No.| by produsts and production products, by
intermediate products| (TonfYear) producis and
intermediate
products
22 SUBSTITUTED SUBSTITUTED Removed
" BENZOPHENONE BENZOPHENONE
2-8- : 2-5- Removed
33, AMINORUTRAMIDE AMINOBUTRAMINE I
HCL HCL ‘ ‘
CHEA* CHEA* Increass
34. in
‘ |capact
T4C* TAC* Increase
35. in
capacity
AE PHENOL" AE PHENOL® Increase
36. ' in
capacity
4.CHOLO-BUTYL 4-CHOLO-BUTYL Increase
37. [VERATRATE" VERATRATE* in
. capacity
TR1600/TR1400* TR1600/TR1400* Increase
38, in
L capacity
SUBSTITUTED ARYL SUBSTITUTED Increase
39. |ALKYL AMINE® ARYL ALKYL in
AMINE* capacity
METHYL-2 PHENOXY METHYL-2 Increase
40. || SOBUTYRATE* PHENOXY i~
ISOBUTYRATE”" capacity
(4R)})- 2- Newly
411 OXOOXAZOLIDINE - added
) 4- CARBOXYLIC product
ACID (COX)
4-1 Newly
42, |- ABUTYLPHENYLACE added
TONITRILE product
1-BROMO-3,5- Newly’
43. |- DICHLOROBENZEN added
: E (DCBB} product
; Newl
a4 b 4-CHLORO-2-NITRO o o
BENZOIC ACID
product
2-(4-BROMO "[Newly
45. - PHENYL) added
PROPANQOL (BPP) product
2-CHLORG-5- Newly
46. - CHLOROMETHYL- added
’ 1,3-THIAZOLE product
{CCMT)

No. 76, MOUNT SALAL GUINDY, CHENNAI - 600 032.
Telephone : 22353134 to 141, Fax: 044-22353068

Email : inpcb-chn@gov.in  Web : www.tnpeb.gov.in
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.|Name of the products,| Existing Name of the Proposed| Remark
by products and production producis, by productfio
intermediate products| {Ton/Year) products and n
intermediate {TonfYear)
producis
TETRACHLORO Newly
47. |- BUTYRIC ACID added
_ (TCBA) product
Mawly
48, |- IONOPHOR added
product
4-BROMO-2- Newly
49, |- FLUORO HYDROXY added
BIPHENYL (BFB) produyct
PARAMETHYL Newly
50. |- PHENCYL added
CHLORIDE (PMPC) product
SODIUM 4-(2,4- Newly
DICHLOR M- added
59 - TOLUOYL)-1,3-DI product
’ METHYL -5-
PYRAZOLATE
(MY710Na)
2~ Newly
TRIFLUOROMETHY added
52 |- L BENZENE product
SULFONAMIDE
{TBSA)
53.1- TEJAETQXEATE 235"2’5
AR product
. Newly
54.)- TETRALONE IMINE added
product
Mewly
55.1- DIAMIDE added
product
Newly
5G - SULFONAMIDE: added
. product
5-CHLORO-8- Newly
57.1- HYDROXY- added
QUINCLINE (CHQ) product
b PHENYLGUANIDINE howly
CARBONATE (PGC} product
Newly
FE (1) ACETY! i
.1 ACETANOATE. added
product
Newly
60. |- ANODE added




Sr.|[Name of the products,| Existing Name of the Proposed | Remark
No.| by products and production products, by productio
intertmediate products| (TonfYear) products and n
: intermediate (ToniYear)
products _
product |
Newly
61. |- CATHODE added
product
BYPRODUCTS BY PRODUCT _ From
1 i Dil. 1050 [new
HYDROCHLORIC proposed
ACID products
2 |- Dit. SULPHURIC 750
ACID
2. Raw materials (Product — wige) i
SiNo| Name of Product name |Quantit| Name of the Raw material {product Quant@'
. y wise) (TPA}
(TPA) :
A |Phyto Chericals .
1 COLCHICINE 1.4 |Caustic Soda 1.134
Hyflo 1.778
Sodium Chloride 1.638
Acetic acid 0.196
Activated carbon 0.224
Chioroform 10.64
DNS 11.97
Ethyl acetate 567
Hexane 1,778
~ IMethanol 16.12
. Sub Total|50.148
2 | THIOCOLCHICOSIDE 1.4 |Caustic'Soda 13.5
Calcium carbonate 2.52
Hyflo 1.078
Sodium Carbonate 2.3
Sodium Chloride 9.114
Sodium methyl mercaptide 1.918
Sodium Hypochlorite 16.912
Acstic acid ' 2128
Activated Carbon 0.616
Ghioroform 65.8
DNS 427
Ethy! acetate 3.36
G.S. Seed 377.86

No. 76, MOUNT SALA,

GUINDY, CHENNAT - 600 032.

Telephone : 22353134 to 141, Fax:044-22353068
Emait : tnpeb-chin@gov.in Web : www.inpcb.gov.in
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TAMIL NADU POLLUTION CONTROL BOARD

si.

No.

Qty

Name of Product name

{TPA)

Name of the Raw material
('p"'l"'o't'iii et Wi S’E)

Quantity
{TPA)

Sodium
ferrosyanidedecahydrate

336

Manganese sulfate
monchydrate

224

Sodium sulfate

176

Sub Total

1808

2.8cwage:

Existing 12 KLD

Proposed -12 KLD

Details

Existing (Quantity in KLD}

Proposed*{Quantity in KLD)

Poliution Egliution
load before load after
treatment treatment

Pollution foad

. treatment

pefore

Poliution joad after treatment

mgllitiKg/day | mgilit| Kg/day

mgflit

Kglday mgflit

Kglday

BCD

485 100058 6.4 |0.0001

485

0.0058 6.4

0.0001

TS5

900 |{0.0108| 1¢.6 | 0.0002

g00

0.0108 19.6

0.0002

Details

Existing —~ 12 KLD

Proposed -12 KLD

Existing {Quantity in KLD} -
4,05 KLtion of product

Proposed*{Quantity in KLD}-

2.74 KL/ton of product

Pollution load | Pollution load
before after treatment
treatment

"Pollution load
before treatment

Pollution load after
treatment

mgflit | kg/Ton
of

Product

| mgiit | kafTon
of
Product

kg / Ton | my/lit
of

Product

mg/iit

kgiTon of
Product

BOD

485 ] 0.002 | 6.4 0.000C3

485 0.601 6.4

0.00002

TSS

900 | 0.004 | 19.6 |0.00C07

0.002 19.6

900

0.00005

4.Trade Effluent:

[ Concentration of Poliution ( for all manufacturing process and utilities)

Details

Existing 68KL.D-
(22.95 KLiton of product)

Proposed 68KLD*

(15,50 KL/Ton_of product)

PoHution
concentratio
n before
treatment
{mgll}

Pollution
concentration
after treatment
{mgll)

Pollution
concenirati
on before
treatment
{rigll)

Pallution
concentration
after treatment

{mgfm

BOD 118.83

8.5

T128.87 6.4

cap 341.6%

20.0

§33.25 19.4

18S 86.15

3.0

87.39 2.8

TDS 2376.70

96.0

1925.64 96.0

Chlorides

1039.80

375

38.2

340.7

No. 76, MOUNT SALAI, GUINDY, CHENNA! - 600 032.
Telephone : 22353134 to 141, Fax : 044-22355068
Emal! : inpcb-chn@gov.in  Web : www.tnpcb.gov.in




54

Sulphates 77.24 6.0 47.40 59
Oil and 8.10 1.0 8 0.8
Grease

Ammonia 4011 4.4 63.69 4.4

cal
Nitrogen
Sulphide 11.88 2.0 14.81 2.0

*Boiler blow down and cooling tower bléed off is included in the calcuiation of all the
above parameters

Total Poliution load (KgfDay) (For all manufacturing prosess and Utilities)

Details Existing Proposed™®
Qty of Effluent in KLD Qty of Effluent in KLD
Pollution Pollution | Performa | Poliutio | Pollutio | Perfor
Load load after nce nload | nload | mance
before treatment | efficiency | before after | efficien
treatment( | (kg/day) (%) treatme | treatme | cy. (%}
kgiday) [2- nt nt [(5-
3)2+100] | (kg/day} | (kafday) | 6H5*10
' 0
1 2 3 4 5 ] 7
BOD .8.07 0.44 94.53 8.72 0.43 95.03
_cOoD 23.19 1.36 94 15 36.07 1.31 956.36
TSS 5.85 0.20 96.52 8.91 0.19 96.79
TDS 161.38 65.52 05.96 130.27 6.50 95.01
Chlorides 70.60 2.55 96.39 23.05 2.45 89.37
Sulphates 5.24 .41 92.23 3.21 0.39 87.65
Qil and 0.55 0.07 87.65 0.54 0.05 90.00
Grease
Ammoniac 272 0.29 89.03 4.31 0.29 93.09
al Nitrogen ‘ ‘
| Sulphide | 0.81 0.13 83.16 1.00 0.13] 86.49
Details | Existing Proposed*
Qty of Effluent in KLD Qty of Effluent in KLD (15.50 kliton
(22.95 Ki.fton of product) of product)
Pollution Pollufi | Performa | Pollution | Pollution | Performan
Load before |on nce load load ce
treatment{kg | load efficienc | before after efficiency.
fday) after | y.{%) treatment | treatmen | (%) [{5-
Ka/Ton treatm | {(2- KalTon t 6)/5*100
ent 3)y2*100] KafTon
KagiTo
1]
1 2 - 3 4 5 6 7
BOD 2.72 0.15 94.53 1.988 0.098 95.03
CcOD 7.83 0.46 94.15 8.221 0.299 06.36
7SS 1.97 . 0,07 96.52 2.031 0.043 96.79
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TDS 54,47 2,20 05.96 20.692 1.482 95.01
Chicrides 23.83 (.86 896.39 5.254 0.558 89.37
Sulphates 1.77 014 0223 (3.732 0.089 87.55
-1 Oil and 019 0.02 87.65 0.123 0.611 90.0¢
Grease .
Ammaniac 0.92 0.10 89.03 (0.982 0.068- 33.09
al Nitrogen S R
Sulphide 0.27. .04 83.16 0,228 .0.030 86.49

Boiler blow down and cooling tower bleed off is inciuded in the calculation of all

the above parameters *

5.AIR POLLUTION

Pollution Load {Existing}

S. Source of Pollution load before treatment Pollution load after treatmént
No.| emission (Kg/Day) {(Kg/Day)
PV S0, |NOx| CO |Cyani] PM | S0O;| NOx| CO |Cyanide
de

Fuel Gas Stacks .
L 5;‘:19)‘"‘1 & 25116 | 124.10 |94.80,280.71| NA | 69.77 |34.47/27.00/73.87| NA
3 |D.G Set (750 '

RUAY. A Now, | 383 | 170|128 557 | NA | 1.04 [047]038 | 164] NA
3 ID.C St (600 . r \

UAd Now, | 324 | 176 |145] 535 | NA | 063 1050/ 042|153 NA
4 1D.G Set (600 :

KUAY 1 Now, | 12:92 | 719 |5.32]23.18] NA | 380 1212/ 156 881] NA
5 |D.G Set (320

KAy 1 N, | B28 | 305 1152[10.04] NA | 174 085|042 278 | NA
g |Thermic Fluid | o5 | 535 |g45| BDL | NA | 0.36 | 094 0.04 |BDL| NA

Heater
Process gas stacks
1 §’g;‘tb_?e{at BDL | BDL|7.32| BOL |BDL| BDL |BDL|200 |BDL| BODL
il Mt BOL | BDL| 591 80l oLl BoL |eoL| 1eo | BPH | BDL
3 Slcar:]‘tbﬁ?fra‘f BDL | 55 | BDL | BOL |BOL| BDL |1.57|BOL |BDL| BOL
4 gl‘;r;‘tb_’?ler . i ppL  |BDL|BbL | BDL BDL| BDL |BOL|BDL!BDL| BDL
3 ﬁlgi‘if-era" BDL | BOL | BOL | BOL |BDL| BDL |BDL|BDL ! BDL| BDL
6 ‘B’C;Tabnt;eram& BOL | BOL | BOL | BOL (BDL| BDL |BODL| BOL | BDL| BDL
7 |Phyto Plant

Scrubber . BOL | BOL | BDL | BOL |BDL| BDL |BDL|BDL |BDL| EDL-

{Process) '
8 |Sorubber at BOL  |BOL| BOL | BOL |BDL| BDL |BOL|BOL|BOL | BOL
o 76, MOUNT SALAL GUINDY, CHENNAI - 600 032.
=]

_ Fax : 044-22353068
Email : tnpcb@md3.vsnl.net.in wwwvtnpi:b‘gov.in
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S.| Source of Potlution load before treatment Pollution ioad after treatment
No.| emission (Kg/Day) . {Kg/Day)
. PM S0, |NOx| CO |[Cyani] PM | 80;| NOx CO |Cyanide
de
9 |Scrubber at
Pilot Plant BDL BDL | BOL | BDL (BDL| BDL |BDL | BDL |BDL| BDL
10 |Scrubber at \ 0.07
. Blant-IV BDL B?L BDL 0'247 BbL, BDL |BDL| BDL BDL
11 [Scrubber at ' 0.34 .
Plant-IV BDL . 8DL | BDL 1.'28 RO BDL |BDL | BDL BOL
12 |Scrubber at I 0.09
PlantlV BDL BOL | BDOL | 0.31 {BDL| BDL | BDL|jBODL BDL
S. No.| Source of | Pollution load before treatment Pollution load after treatment
emission Ka/Ton of product KgiTon of product
PM | SO | NOx | CO [Cyanide| PM [SO; NOx| CO | Cyanide
Fuel Gas Stacks _
1 |Boiler-1 (2 |84.77141.89] 32 [9475; NA 23.5511.63(9.14424.93 NA
TPH)
*= DG Set 1.225[0.574|10.432| 1.88 NA  |0.3510.1590.1280.554 NA
(750 KVA)-
1 Nos. ‘ )
3 P.G Set 1.094 | 0.504 {0.485([1.806] NA  10.3140.1690.1420.51§ NA
600 KVA)-
1 Nos, -
4 D.G Set 4361 |2.427 [1.7987.817 NA  [1.2830.7160.5272.209 MNA
(800 KVA)-
1 Nos. _ .
5 D.GSet 212 |1.029)0.513(3.389 NA  10.587/0.2870.142(0.942 NA
(320 KVA)-
1 Nos. _ '
6 [Thermic 0.43911.14110.051] BDL NA  [0.1220.3170.014 BDL NA
Fluid Heater
Process gas stacks
1 [Scrubber at{ BDL | BDL [2.471} BDL BDL |BDL|BDL|0.705BDL BDL
plant -] . .
2 Scrubber at| BOL | BOL [1.995[ BDL. | BDL [BDL|BDL|0.54 BDL BDL
lant -1l :
3 |Scrubber at! BDL {1.856| BDL | BDL | BDL |BDL}0.53|BDL BDL BDL
plant -l .
4 Serubberat| BDL | BDL | BDL | BDL | BDL |BDL|BDL{BDLIBDL BDL
plant -1l ]
5 |Absorberat! BDL | BDOL | BDL [ BDL | BDL [BDL|BDL;BDL|BDL BDL
plant -1
5 Scrubberat]| BDL | BDL | BDL | BDL | BDL |BDL!BDL|{BDL|BDL} BDL
R& D plant |- : :
7 [Phyto Plant| BDL | BDL | BDL { BDL. | BDL |BDL BDL |BDLiBDL BDL
Scrubber
(Process)
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g8 IScrubberat! BDL | BDL | BDL | BDL BDL |{BDL!BDL|BDL!BDL BDL
Plant-1i
S |Scrubberat] BDL | BDL | BDL | BDL BOL |BDLIBDLIBDOLIBDL BDL
Pilot Plant
10 Scrubberat! BDL | BDL. | BDL |0.081| BDL {BDL(BDL|BDL|0.024 BDL -
Plant-1V :
11 iScrubber at| BDL | BOL | BRL [0.432] BDL |BDL|{BDL|BDL{0.115 BDL
Plant-1Y .
42 Scrubberat| BDL | BDL | BDL {G.105 BDL iBDL|BDLIRBDL 3,03 BOL
Plant-IV ]
Pollution Load {Proposed)
Sr. Source of Pollution load before Pollution load after freatment
No. emission treatment KgfTon of product
KaiTon of product :
PM {SO2{N|C| Cyanide [PM|SGzNOx| CO Cyanide
Ox| O
Fuel Gas Stacks
1 |D.G Sat {800 KVA)| 0.83 10.4110.280 1.28 | NA [0220.110.08 0.36 NA
1 Nos.
2 |D.G Set {600 KVA)-| 0.73 |0.38[0.29 1.15 | NA 0.230.11 0.08; 0.35 NA
1 Nos.
3 Thermie Fluid 0.18 1.080.05 BDL { NA 10.050.30 0.01| BDL NA
Heater '
Process Emission Stacks
1 |Scrubber at plant -v{BDL| BDL |0.67] BDOL | BDI. BDLBDY 0.02 | BDL BDL
2 |Scrubber at plant -VBDL] BDL. |BDL| BDL BDL [BCLBDL BDL | BDL | BDL
3 [Scrubber at plant -V|BDL| BDL [BDL] BDL | BDL [BOLBDL BDL! BDL BDL
4 |Scrubber at plant -V|BDL BDL |BDL} BDL | BDL BDUBDL BDL | BDL BDL
Hazardous waste generation:
Si. Detalis of waste Caiegory wise Existing Proposed” Remark If
No. {TIT of | (TIT of product} Any
. product)
1. Contaminated aromatic, 1-20.1 0.006 0.004 | Reduction by 0,002
aliphatic or napthenic Ten/Ton
solvents may or may not be
fit for reuse :
2. Distillatiori residues 1-20.3 0.018 0.012 Reduction by 0.008
. : Ton/Ton
3. Used or spent oil --5.1 0.009 0.606 Reduction by 0.003
TonfTon
4. Chemical sludge from -35.3 2312 1.561 Reduction by 0.751
waste water treatment Ton/Ton
5, Empty 1-33.1 0.037 0.025 Reduction by 6.012
barrels/containersfiiners TonfTon
contaminated with
hazardous
chemicals /wastes

76, MOUNT SALAL GUINDY, CHENNAI - 600 032.

Teh22353134122353135,22353136,22353137.22353138,22353139,22353140,22353141
) _ Fax : 044-22353068

Email - tnpcb@md3.vgnl.net.in www.inpcb.govin
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B. Spent catalyst 1-28.2 0.001 0.001 ) No change
7. Contaminated cotion 1-33.2 0.002 . 0.001 Redugtion by 0.001
rags or other cleaning Ton/Ton
matetials
8. Spent solvents |-28.6 0.324 0.219 Reduction by 0.105
Ton/Ton

The difference between exisiing and proposed pollution road of the water air and sclid waste

parameters:

Maximum poliution load derived for each envirenmental parametars like COD, BOD, TDS,
TSS, Air emission load is given in below table!

Sr. | Param Existing Proposed Value in Remark
No | eters Kglday
Valuein | Value | Valuein | Value
Kgfday in Kglday in
_ KofMT Kg/MT
A | Water pollution
Reduced by | Reduced by
1. cab 181484 | 613.15 1804.81 | 412.05 10.13 2011
' Kg/day Kg/MT
Reduced by | Reduced by
2. BOD 604.34 204.16 5090.44 136.85 490 67.31
Kg/day Kg/MT
Reduced by
s |71os | eso2o7 | 22080 | 679843 | 155215 | REGUCEADY | gy g5
3.64 Kg/Day
: = Kg/MT
Reduced by | Reduced by
4, | TSS 47.91 16.19 47.65 10.85 0.26 Kgiday | 5.33 Kg/MT
Sr. | Parameters Existing Proposed Remark
No Value in | Valuein Value in Value in
Ka/day | KgiMT Kgfday Kg/MT
B | Airpellution . ' '
1. | Air emission | 239.30 80.84 23712 15413 Reduced by
Load 2.18 Kg/Day
Reduced by
i 26.71 Kg/MT
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TAME. NADU POLLUTION CONTROL BOARD

This subject was discussed in detail in the PLAC meeting held on 27.01.2022

and the committee decidad to certify that there is no increase in pollution load due to the

above said modificaticn/increased in production by the unit. Hence the commiitee has

recommended that request of the unit to grant Consent without Environmental Clearance

can be considered by TNPCB subject to ihe foliowing conditions:

10.
11

. The unit shall comply with all the condiiions imposed in the Envircnmental

Clearance issued by MOEF vide F.No.J-11011/104/2009-1A-I(1) dated:
20042009 and EC  amendment from  SEIAA  videlr  No.
SEIAATN/ECAND2/C No. 14989/Amendment /2020 dated: 06.08.2020.

The unit shall comply witht all existing norms of discharge and emission as well
as changes if any made by Authorities iike MoEF& CC, CPCB and TNRPCB from
time to time. |

The unit shall comply with all the conditions imposed by the TNFPCB in the

consent order when granted.

. The TNPCE shall monitor the unit pericdically to confirm the real time poliution

load after operation.

. The unit shall not go' for any expansion or instatation of new machineries without

prior consent of the Board.

The unit shall under take to work out the pollution loads after commencing the
operation of product mix change and submit report to TNPCB.

Sewage to be monitored for quantity and guality on monthly basis and the reports

to be submitted to TNPCB.

. Ambient Air Quality and stack emission to be manitored by external agency once

in a month and the reports to be submitied to TNPCB on regular basis.
Hazardous wastes o be segregated -and stored in designated areas and properly
disposed for recycling/ TNWML for disposal.

The unit shall furnish Environmental Management Plan and 3™ party Audit.

The unit shall install the approved retrofit emission control device in the DG sets

for reduction of emissidn of Particuiate matter before 31.03.2022.

76, MOUNT SALAL, GUINDY, CHENNAI - 600 032,

Tel :22353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22353140, 22353141

Fax : 044-22353068
Email : tnpsb@md3.vsnlinetin - www.tnpeb.gov.in
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The unit shall provide online monitors for effluent, ambient and emission
parameters and shall make proper connectivity with WQW and CAC of TNPCB
for continuous monitoring of water and Air Quality.

The unit shall comply with the consent order conditions, various directions issued

by TNPCB/CPCB/NGT etc., from timg to time.

The unit shall obtain NOC frormythe Tamil Nadu-bio Diversity Board-iNaticnal Bio
diversity Authority if the um}c is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

As ger EiA notification, if on verification the TNPCB holds that the change or
expansion or modernization will resﬁlt or has resulted in increase in poliution
load, the e)_cembtion claimed ‘under this clause shall not be valid and it shall be
deemed that the project proponent was liable to obtain prior Environmental
clearance before undertaking such éhanges or increase , as per the clause (a) of
sub para (if)- of para 7 of EIA netification and the provisions of Environment
(Protection) Act, 1986 shall apply accordingly.

It shall be the responsibility of the project proponent to satisfy itself about “no
increase in pollution load* aé a result of changes, expansion or modernization, as
the case may be, before under taking suc;h changes or increase, and the project
proponent s'nall be fiable for action Ll'nder the provisions of the Environment
{Protection) Ac‘[ 1986 if on verlﬂcat ion of facts or claim it is found that such

change or expansion or modermzatlon mvolves increase in potlution load.

Receipt of this letter shall be acknowledged

»

Ay 5
P
or Member Secrefary

' Copy to e

203

The District Environmentat Enginger,
Tamit Nadu Poliution Control Board,
Hosur.
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Chemplast Sanmar Limited
Gustom Manufactured Chemicals Divn.

44 Theertham Road Berigai 635 105

Shoolagiri Taluk Krishnagirl District Tamil Nadu India
Tel + 91 4344 253 005

E-mail: csi@sanmargroup.com

www.chemplastsanmar.com
CIN L24230TN1985PLO11637

The Joint Chief Environmental Engineer,
Tamil Nadu Poliution Cantral Board,
Auxilivm College Road,

Vellore — 632006,

Dear Sir,

Ref:1. Water Consent Ordar No: 2005127031342 Dated: 19.08.202¢
2. Air Consent order No: 2005227034342 Dated: 19,08.2020
3. Letter No. TNPCB/TE/F.13598HSR/2021 Dated17.03.2022

Sub. Application for Consent to Establish-Plart Expansion Activity- under “No increase in
Poiiution Load” Submission reg

We are, Chemptast Sanmar Limited, Custom Manufactured Chemicals Divn, is a leading
* manufacturer of speciality chemicals used as intermediates for giobal Agrochemical, Pharmaceutical
and Fine Chemical innovators, The Plant manufactures specizlity chemicals and is in operaticn since
1999 and the facility located on above mentioned address. We have obtained Envirenmental
clearance (Vide Ref, F.No J-1101 /1 04/2009-1A-H{l} Dated 28.4.2009) apart fram consent to operate
for capacity of 1.4 TPA of Phyto chemicals and 1080 TPA of Organic chemicals and cansent is valid till
31 March 2022 as above-mentioned reference no.

These speciality chemicals of intermediates involve complex muli step synthesis using unigue
chermistries. Following key process are involving in the products on varicus stage based on products
Alkylation
Cyanation,
Hydrogenation
Condensation
- Hydrelysis
Distillation
Praduct iselation and
Drying and
Packing

BRNZO @GN

Hape, the pharmaceutical industry is growing year on year and the demand for the products had
increased in the past years. In order to meet the continuous growing demand of the products, we are
(Chernplast Sanmar Limited, Custom manufactured chemicals Divn) proposing to enhance the

Following table gives the details of the proposed expansion:

Regd Office: 9 Cathedral Road Chennai 600 086 India
ss

2
Responsible Care® ,
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SL. Consented Name of the Consented Enhanced Name of the Enhanced_—\
No. product Quantity product Quantity
PHYTO CHEMICALS PHYTO CHEMICALS
1 {1.Colchicine, 1.4 TPA {1.Coichicine, 1.4 TPA
2 Thiccolchicoside} 2 Thiocolchicoside)
2
ORGANIC CHEMICALS ORGANIC CHEMICALS
(1.Chea, 2.T4c, 3.Ae
(1.Mahagonate, 2 Vetikone, Phenol, 4.4-Cholo-Butyl
3.Anisyl Acetone, 4.Para Methyl Veratrate,
Acetophenone, &.Para Methoxy 5. Tr1600/Tr1400,
Pheny! Acetone, 6.Fara 5.Substitutad Aryl Alkyl
Methoxy Benzy! Cyanide, Aming, 7.Methyl-2 Phenoxy
7. Para Methoxy Phenyl . |sohutyrate, 8.(4r}- 2-
Ethylamine, _ K Oxooxazolidine -4-
8 Tyramine/Thyramine HCL, 9. - Carbeoylic Acid (Cox), 9.4-
CHEA, 10. BHBA, 11. " T Butylphenylacetonitrile,
ATSC, 12. Sandur-3, 13. T4C, ©40.1-Bromo-3,5-
14. 4-Hydoxy Indanone, 135. Dichlorobenzens (Dcbb),
Substituted Aryl Alkyl Amine, 11 .4-Chloro-2-Nitre
16. Nitroaniline, 17. Benzoic Acid, 12.2-(4-
Aminobenzenetricarboxytic acid, Bromo Phenyl) Propanol
18. TR1600 / TR1400, 19. (Bpp}, 13.2-Chlora-5-
Aminophthalic acid, 20.PSH, 21, Chloromethyl-1,3-Thiazole
Cyanodiester, 22. Cabsans, 23. 1080 TPA (Cemt), 14.Tetrachloro 1800 TPA
Aloin, 24. CD675, 25. 2- Butyric Acid (Tcba),
Eluro acetophencne, 26. 15.lanophor, 16.4-Bromo-
Mathoxy tetraione, 27 Methyl-2 2.Fluoro Hydroxy Bipheny!
phenaxy isobutyrate, 28. (Bfb), 17.Para Methyl
A-Chloro-Buty! verairate, 28. 2- Phenayt Chioride (Pmpay,
Thionyl methy! malonic mono 18.Sodium 4-(2,4-Dichlor
ester, 30. AE Phenol, 31. Long M-Toluoyl)-1,3-Di Methyl -
chain gichohiol Ester, s-Pyrazolate (My710na),
32. 3.4 Dichoro 19.2-Trifluoromethyl
Bénzamideamins, Benzene Sulfonamide
33. 2-Choro- {Thsa), 20 Methvl
N.NDimethylpropytaming, Carbazate, 21.Tetralone
34. Benzhydrol, 35. PAPT, 38, imine, 22.Diamide,
Phenoxyethlamine, 37. 23.Sulfonamide, 24.5-
Substituted Benzophenone, Chioro-8-Hydroxy-
38, 2-3- Aminobutramide HCL) Quinoling {Chaj,
25 Phenylguanidine
Carbonate (Pgc), 26.Fe (ki)
Acetyl Acetanoate,
27 Anode, 28.Cathods)
By produet
SL. Consented Name of the Consented Enhanced Name of the Enhanced
No. By-product Quantity By-product Quantity
[ . 1.0il. HYDROCHL ORIC
1 NA Nif ACID) 1050 TPA
2 NA Nit 2 Dil SULPHURIC ACID 750TPA
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While Chemplast Sanmér Limited proposes {o increase the capacity from 1081.47PA to
1601.4 TPA without increase in any pollution load from existing level. We would like to define
the following Environmental vianagement Plan /measures taken on this enhanced produciion’

quantity.

Zero .Liquid Discharge .

The plant aiready has a Zero Liquid discharge facility with consented 68 KLD trade effluent
generation and will continue to remain a zero Liquid dischérge facility with same Trade
effluent Generation quantity i.e., without increasing the poliution load even after the
enhancement of production to 1601.4 TPA. A Detailed water ba'l_ance is given as one of the

annexures submitted along with th= CTE application.

Also, we are proposihg the same guantity of Sewage effluent (12 KLD) for treating at our
already existing sewage treatment plant and the treated sewage is uiilized for green belt

development.

Air Pollution

The plant meets all the air quality standards set by the board. Details of the Latest monitoring
reports are attached as annexure in the CTE application. We have removed the existing
three stacks (DG sets) and added six new stacks for this expansion. The design and
operation of the stacks ensures that the standards and pollution load will meet even after the
enhancement. The details of the stacks are given in separate Annexure in the Document
section of the CTE application. The unit will meet the entire environmental standard

stipulated by the Board.

Hazardous waste

The solid Hazardous wastes that are generated from plant are remains same aven after
increase of the Production capacity from 1080 TPA to 1800 TPA. The details of waste
generation and disposal details are given in separate Annexure in this CTE application in

Document section.
Water requirements:
Total water requirements 207.5KLD (existing) is also remain the same even after the

enhancement of praduction capacity. The source water remains same from Chemplast

Sanmar Ltd bore well located inside the premises.
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Land utilization
We nave planned o utiize the existing SAcre (approx.) vacant area for this expansion fo the
additional raw materials storage, produdct storage, other utiiity function as weil as mechanical

fabrication shed etc.

Mo increase in Pollution foad Approval:

TNPCB has issued an approval letter for an increase of production capacity to 1601.4 TPA
from 110814 TPA with no increase in pollution load. Refno: - Letter No.
TNPCB/T6/F.13598HSR/2021 Dated 17.03.2022 and the TNPCB approval letter is attached
in the document saction.

Additional measures to ensure No Increase in Pollution Load:

Even though there is no increase in pollution load with increase of production capacity, as
additional control measures following facilities will put in place fo ensure there is no increase
in poliution load.

Process optimization:

» Robust R&D lab with the facility of Jackeied Reactors, Automation & precess confrol,
Cata togin to record critical coniroi parameiers of pracess {(improvement in efficiency)

~

Reaction Calorimetric and Differential scanning Calorimetne study done 1o ensure

process ‘safety and design the process / plant to avoid the runaway reaction.
(Improvement in process safety)

\Water in pollution:

«  Separate collection of waste water at site and equalized befaore treatment.

= Also, adopted the use of Jacketed reactor, which ensures uniform heat exchange and
alsc allows for more consistent temperature or concentration levels.

-+ All Reactors will be fitted with two stage condensers. First stage with Chilled water at 8
De'g C and second stage with Chilled Brine at -20 Deg C. This is dependent on fluid to
be cocled and reduces emission significantly.

= Mone fluid will be used in Reactor Jacket for heating and cogling purpose to avoid
contamination and thereby reduction in waste (lean) water generation.

Air pollution:
= Double stage Scrubbers will be used to reduce air poliution emission to the maximum

extent
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All the required documenis are uploaded in the documents section of this application in
TNPCB OCMMS. Hence, we kindly reguest you fo grant the consent to Establish for the
praposed expansion. The required consent fee for the Proposed GFA value of Rs. 22000
Lakhs, we have paid Rs. 8,80,000 in the form of Demand Draft (DD No. 130813950 via
Indian Overseas Bank) '

We shall be happy to provide any further infarmation/data, if required by you.

Looking forward to hear from you.

Thanking You,

Yours Faithfully,

For CHEMPLAST SANMAR LIMITED
Custom Manufactured chemicals Divn.

Sené ?aice President-Operations

Authorized Signatory

Copy To: District Environmental Engineer (TNPCB), Hosur.
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Category of the Industry : ~7/—
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CONSENT ORDER NO. 2206241783392 DATED: 03/06/2022.

PROCEEDINGS NO.To/TNPCB/F.0027HSR/RL/HSR/A/2022  DATED: 03/06/2022

SUB: TNPC Board-Consent for Establishment FOR EXPANSION- [ CHEMPLAST SANMAR
LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION , S.F. No.
5,7/1,2,3A,38,8/1,2A,2B,6/1,2,3,10/1,2,3A 3B,4,12/1A,1B,13/1,14/1A,2A, SULIGUNTA Viliage,
Shoolagin Taluk, Krishnagiri District- for the establishment or take steps to establish the industry for
Expansion under Section 21 of the Air(Prevention and control of Pollution)Act, 1981, as amended in
1987 (Central Act, 14 of 1981)-Issued- Reg.

REF: 1. Unit’s Application for CTE (exp) dated: 01.04.2022
2. IR.No : F.O027HSR/RL/JCEE-M/HSR/2022 dated 30/05/2022 _
3. Board’s (Technical Sub Committee) Resolution No.196 - 05(revised) dt. 13.05.2022

Consent to establish or take steps to establish for Expansion is hereby granted under Section 21 of the Air (Prevention and control
of Pollution) Act, 1981, as amended m 1987 and the Rules and Orders made there under to

The Director,
M/s . CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION

Autherizing cccupier to establish or take steps to establish the industry in the site mentioned below:

S.FNo.57/1,2,3A,3B,8/1,24,28,5/1,2,3.10/1,2,3A,3B,4,12/14,1B,13/1,14/1A 2A,
SULIGUNTA Village,

Shoolagiri Taluk,

Krishnagiri District.

This Consent to establish for Expansion is valid upto March 31, 2027 | or till the industry oblains consent to operate under
Section 21 of the Air (Prevention and control of Pollution) Act, 1981, as amended in 1987 whichever is earlier subject to special and

general conditions enclosed.

; Digitally sw’g‘ned by JOSEPHINESAHAYARAN
JOSEPHIN ESAHAYARAN’--JD‘M: 2022.06.03 21:33:05 +05'30"
For Member Secretary,

Tamil Nadu Pollution Cantrol Board,
Chennai

To

The Director,

M/s.CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION,
No. 9, CATHEDRAL ROAD,

I FLOOR,CHENNAL,

Pin: 600086
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Copy to:

1.The Commissioner, SHOOLAGIRI-Panchayat Unior, Shoolagiri Taluk, Krishnagiri [Hstrict .
2. The District Environmental Engineer, Tamil Nadu Pollution Contrel Board, HOSUR.

3. The JCEE-Mopitoring, Tamil Nadu Pollution Conirol Board, Vellore.

4. File
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SPECTAL CONDMTIONS

This consent o establish for Expansion is valid for establishing the facility for the manufacture of
preducis/byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the
product/byproduct and its quantity has tfo be brought to the notice of the Board and fresh consent has
to be obtained.

SI

No. |

Description

Quantity

Unit

Product Details

PHYTO CHEMICALS
(1.Colchicine,2. Thiocolchicoside)

14

Tons/Year

ORGANIC CHEMICALS (1.CHEA, 2.T4C, 3.AE
PHEMOL, 4 4-CHOLO-BUTYL VERATRATE,

5. TRi600/TR1400, 6.SUBSTITUTED ARYi.
ALKYL AMINE, 7. METHYL-2 PHENOXY
ISOBUTYRATE, 8.(4R}- 2- OXOOXAZOLIDINE
-4- CARBOXYLIC ACID (COX), 9.4t
BUTYLPHENYLACETONITRILE, 10.1-
BROMO-3,5-DICHLOROBENZENE (DCBB),
11.4-CHLORO-2-NITRO BENZOIC ACID, 12.2-
{4-BROMO PHENYL) PROPANOL (BPP), 13.2-
CHL.ORQ-5-CHLOROMETHYL-1,3-THIAZOLE
{CCMT), 14.TETRACHLORO BUTYRIC ACID
(TCBA), 15.IONOPHOR, 16.4-BROMO-2-
FLUORO HYDROXY BIPHENYL (BFB),
17.PARA METHYL PHENCYL CHLORIDE
{PMPC), 18.50DIUM 4-(2,4-DICHLOR M-
TOLUOYL)-1,3-DI METHYL -5-PYRAZOLATE
(MY710Na}, 19.2-TRIFLUOROMETHYL
BENZENE SULFONAMIDE (TBSA),
20.METHYL CARBAZATE, 21.TETRALONE
IMINE, 22.DIAMIDE, 23.SULFONAMIDE, 24.5-
CHILORO-8-HYDROXY-QUINOLINE (CHQ),
25.PHENYLGUANIDINE CARBONATE (PGC),
26.FE () ACETYL ACETANOATE,

27 ANODE, 28.Cathode)

1600

Tons/Year

By-Product Details

1.

1.D#. HYDROCHLORIC ACID

1050

Tons/Year

2.

2.Dil. SULPHURIC ACID

750

Tons/Year

This consent to establish for Expansion is valid for establishing the facility with the below mentioned
emission/noise sources along with the control measures and/or stack .Any change in the emission
source/control measures/change in stack height has to be brought to the notice of the Board and fresh
consent has to be obtained if necessary.
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I Point source emission with stack : _

Stack |Point Emission Source Alr pollution Stack height | Gaseous Discharge

No. Control measures  from Ground |in Nm3/hr

Tevelin m

1 Scrubber at Plant - i Wet Alkali 6.1 35715.214
(Existing) Scrubber stack

2 Scrubber at Plant - || Wet Alkali 17 35528.924
{Existing) Scrubber,stack

3 Scrubber at Plant - 1I Wet Afkali 17 35528.924
(Existing Scrubber,stack

4 Scrubber at Plant - il Wet Alkali 15 35715.214
(Existing) Scrubber stack

5 Absorber at Plant - Wet Alkali 4
{Existing) Scrubber,stack _

8 Scrubber.at R & D plant Two stage wet 12 35892.40
(Existing) alkali

scrubber, stack

7 Phyto Plant Scrubber Wet Alkali 18 11106.18
(Process) (Existing) Scrubber stack

8 Scrubber at Plani -1 Wet Alkali 15 34273.728
{Existing) Scrubber,stack

9 Scrubber at Pilot Plant Wet Atkali 6.1 24205255
(Existing) Scrubber,stack

10 Scrubber at Plant - IV Wet Alkali 17 800
(Existing} Scrubber,stack

11 Scrubber at Plant - 1V Wet Alkali 17 8600
(Existing) Scrubber, stack

12 Scrubber at Plant - |V Wet Alkali 17 416
{Existing) Ecrubber,stack

13 Boiler- 8MT/Hr {Existing) Mechanicai Dust | 40 58362.913

Collector, Stack

14 D.G Set (800 KVA} Stack 12 7080
(Existing}

15 D.G Set (600 KVA) Stack 12 7080
(Existing)

16 D.G Set (750 KVA) Stack 12 10870
(Existing)

17 D.G Set (320 KVA) Stack 9.8 8302
{Existing)

18 Thermic Fluid Heater Stack 9 10194.798
(Existing}

19 Scrubber at Plant - V Wet scrubber with | 17 416
{Proposed) stack .

20 Scrubber at Piant - V Wet scrubber with | 17 416
{(Proposed) stack

21 Scrubber at Plant - V Wet scrubber with | 17 416
(Proposed) stack

22 Scrubber at Plant - V Wet scrubber with | 17 418
(Proposed) stack

23 D.G Set (600 KVA) Stack 12 7080
{Proposed)

24 D.G Set (600 KVA) Stack 12 7080

|{Proposed)
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| 25 Thermic Fluid Heater Stack 9 10194.798
(Proposed)
11 Fugitive/Noise emission :
SL Fugitive or Noise Emission |Type of emission Control
Na. sources measures
1. FBD{2Nos) Noise Bag Filter
2. Compressor Noise PPE
3. | MEE Noise PPE
4, DG Set{4Nos) Noise Acoustic
enclosures
with stack
5. ETP Blower Noise Silencers
and Bellow
with Acoustic
Enclosures

Special Additional Conditions:

The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No, TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit 15 using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002,

Additional Conditions:

1. The unit shall operate and manufacture the products as per the existing consented quantity (Annual
production should be within the consented capacity) till getting CTO Expansion from the Board and
also the unit shall start their construction and other establishing activities towards expansion only after
getting CTE Expansion from the Board.
2. The unit shall operate and maintain the existing APC measures efficiently and continuously so as to
bring the quality of emission to satisfy the NAAQ/SM /ANL standards as prescribed by the Board and
also unit establish the proposed emission sources as mentioned in the application with APC measures
only after getting CTE Expansion from the Board .
3. The unit shall ensure the online connectivity with Care Air Cenire of TNPCB, Chennai/CPCB to
provide proper quality data at all times for the existing.
4. The unit shall comply with emission standards as prescribed in MOEF &CC notification dated
25.08.2014 and 09.05.2016.
5. The unit shall continue to develop green belt within the premises.
6. The unit shall comply with the provisions contained in this Ministry’s OM vide F.No. 22-65/2017-
1AII dated 1st May 2018, as applicable, regarding Corporate Environment Responsibility.
7. The unit shall comply all the conditions as mentioned in the ‘No increase in Pollution load’
certificate issued to the unit by PLAC vide Board’s Lr. No. TNPCB/T6/F.135%8 HSR/2021/dated:
17.03.2022 strictly without any lapse.
&. The unit shall ensure and comply with CPCB directions dated 05/02/2014 and 27/07/2015.
9. The unit shall continue to develop adequate green belt with thick canopy within the premises, so as
to attenuate air and noise pollution furmish the exact green belt area ear marked/developed as per
norms in the unit premises and furnish photographs along with latitude and longitude co-ordinates.
10.The unit shall liable to pay the consent fee and shall remat the difference

in amount in case of any revision of consent fee by the Government.
11.The unit shall not evoke any complaint from the nearby public due to its

establishment activity.
12.In case of revision of consent fec by the Government, the unit shall remit

the difference in amount within one month from the date of neotification,

failing to remit the consent fee, this consent order will be withdrawn

without any notice and further action will be initiated against the unit as

per law.
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igitally sigred by JOSEPHu S AHATARAN]
ate: 2022.06.03 21:33:44 +05730°

JOSEPHINESAH;‘-\YARANJ;}D

For Member Secretary,
Taumnil Nadu Pollution Control Board,
Chennaij
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GENERAL CONDITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to buman beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission durtng the vehicle movements. ’

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

JOSEPHINESAHAYARANL S22 2 e

For Member Secrefary,
Tamil Nadu Pollution Control Board,
Chennai :
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CONSENT ORDER NO. 2206141783392 DATED: 03/06/2022.

PROCEEDINGS NO.T6/TNPCB/F.0027THSR/RL/HSR/W/2022 - DATED: 03/06/2022

SUB: TNPC Board-Consent for Establishment FOR EXPANSION- I CHEMPLAST SANMAR
LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION , S.F. No.
5,711,2,3A,3B,8/1,2A.2B,9/1,2,3,10/1,2 3A 3B 4,12/1 A,118,13/1,14/1A,2A, SULIGUNTA Village,
Shoolagiri Takuk, Krishnagiri District- for the establishment er take steps.to establish the industry for
Expansion under Section 25 of the Water(Prevention and control of Pollution)Act,1974 , as amended
in 1988 (Central Act 6 of 1974) —Issued- Reg.

REF: 1. Unit's Application for CTE (exp) dated: 01.04.2022
2. IR.No : F.0027HSR/RL/JCEE-M/HSR/2022 dated 30/05/2022
3. Board’s (Technical Sub Committee) Resolution No.196 - 05(revised) dt. 13.05.2022

Consent to establish or take steps to establish for Eﬁ;pausion 1s hereby granted under Section 25 of the Water (Prevention and
conirol of Pollution) Act,1974, as amended in 1988(Central Act 53 of 1988) (hereinafter referred to as "The Act’) and the Rules and

Orders made there under to

The Director,
M/s. CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION

Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:

S.F. No,5,7;’1,2,3A,3B,8/],2A,2B,9f1,2,3,10fi,2,3A,3B,4,12/1A,1B,13/1,14/1A,2A,
SULIGUNTA Village,

Shoolagiri Taluk,
Krishnagiri District.

This Consent io establish for Expansion is valid upto March 31, 2027, or till the indusiry oblains consent to operate under
Section 25 of the Water (Prevention and control of Pollution) Act, 1974, s amended in 1988 whichever is earlier subject to special

and general conditions enclosed.

;\ Digitadly signed by JOSEPHINESAHAYARANI
TOSEPHINESAHAYARA N,I “"Date: 202206.03 21:30:06 +05'30'
For Member Secretary,

Tamil Nadu Pollution Contrel Board,
Chennai

To

The Director,

M/s CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION,
No. §, CATHEDRAT ROAD,

I FLOOR,CHENNAL

Pin: 600086
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Copy to:

i.The Commissioner, SHOOZAGIR.I-Panchayat Union, Shoolagiri Taluk, Krishnagiri District .
2. The District Environmental Engineer, Tamil Nadu Poilution Confrol Board, HOSUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Boasd, Vellore.

4. File
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SPECIAL CONDITIONS

This consent to establish for Expansion is valid for establishing the facility for the manufacture of
products/byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the
product/bypreduct and iis quantity has to be brought to the notice of the Board and fresh consent has

to be

SL

No. | .

Description

Quantity

Unit

Product Details

PHYTO CHEMICALS
{1.Calchicing,2. Thiocolchicoside)

1.4

Tons/Year

ORGANIC CHEMICALS (1.CHEA, 2.T4C, 3.AE
PHENOL, 4.4-CHOLO-BUTYL VERATRATE.,
5.TR1600/TR1400, 6. SUESTITUTED ARYL
ALKYL AMINE, 7.METHYL-2 PHENOXY
ISOBUTYRATE, 8.(4R)- 2- OXOOXAZOLIDINE
-4- CARBOXYLIC ACID {COX), 9.4-t
BUTYLPHENYLACETONITRILE, 10.1-
BROMO-3,5-DICHLOROBENZENE (DCBB),
11.4-CHLORO-2-NITRO BENZOIC ACID, 12.2-
{(4-BROMO PHENYL) PROPANOL (BPP), 13.2-
CHLORO-5-CHLOROMETHYL-1,3-THIAZOLE
(CCMT), 14 TETRACHLORO BUTYRIC ACID
(TCBA), 15.IONOPHOR, 16.4-BROMO-2-
FLUORO HYDROXY BIPHENYL (BFB),

17 PARA METHYL PHENCYL CHLORIDE
(PMPC), 18.SODIUM 4-(2,4-DICHLOR M-
TOLUGYL)-1,3-DI METHYL -5-PYRAZOLATE
(MY710Na), 19.2-TRIFLUOROMETHYL
BENZENE SULFONAMIDE (TBSA),

20 METHYL CARBAZATE, 21. TETRALONE
IMINE, 22 DIAMIDE, 23.SULFONAMIDE, 24.5-
CHLORO-8-HYDROXY-QUINOLINE (CHQ),
25.PHENYLGUANIDINE CARBONATE (PGC),
26.FE (1ll) ACETYL ACETANCATE,
27.ANODE, 28.Cathode)

1600

Tons/Year

By-Product Details

1.

1.Dil. HYDROCHLORIC ACID

1050

TonsfYear

2.

2.Dil. SULPHURIC ACID

750

TOHS/YQBI’

The unit shell provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.
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Sewage Treatment Plant:
Treatment status: Septic Tank and SP/DT
SL. No. gai_'xtm of the Treatment No. of Units Dimensions in metres
ni
1. Septic tank 1 _ 35x3.5x2.2
Treatment status: Individual STP
SL. No. ga{ne of the Treatment No. of Units Dimensions in metres
jeits
1. Screen chamber 1 1xix0.5
2. Qil Trap 1 1.5x1.5x1.30
3. Collection tank 1 2x2%3
4. Anoxic tank 1 1.25x1.85x3
5. Aeriation tank 1 1.25x2.65x3
6. Tube Setiler tank 1 1x1.5x2.7
7. Filter feed tank. 11 1x1.5%2.7
8. STP treated water tank | 1 1.25x%2x3
9. Pressure Sand Filter 1 0.4 m dia x 1.5.m ht
10. Activated Carbon Filter | 1 04 mdiax1.5mht
11. Cartridge Filter 2 1.25 m3/hr
12. UV system 1 140mm dia x 900 mm L
13, Sludge drying bed 2 2x2x1.3
b |Efﬂuent Treatment Plant:

Treatment status: Individual ETP
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SL. Na. Eallne of the Treatment No. 6f Units Dimensions in metres
nit
1. Primary Treatment unit | 1 3Ix2x4.05
2 Buffer Tank R 5x5.5%2
3. Anaerobic Tank 1 12x6.15x4
4, Aeration 1 1 15.3x15.3x3.5
5. Aeration 2 1 14x9x4.5 .
6. Aeration3 1 6.5x5.6x4
7. Aeration 4 1 6.6x6.6x4
8. Secondary Clarifier 1 1 4 mdia x 3.9 m Ht
9. Secondary Clarifier 2 1 5.5 m dia x 3.5 m Ht
10. Sludge Holding Tank 1 2x2%x3
11. Tertiary Treatment Unit | 1 4x2%x3
12. Clear Water Tank e 6.5x7.2x3
13. Permeate Tank 1 8.5x7.2x3
14. Drain Pit 1 2x2x2.5
15. TSS Sludge Bed 2 4x2.2x1.2
16. TSS Inlet 1 25 mdiax2mHt
i7. TSS Outlet 1 25mdiax2mHt
18. TSS Clarifier 1 4 m diax 3 m Ht
19. Activated Carbon Filter | 1 0.5 m2
20. Pressure Sand Filter 1 0.5 m2
21. Equalization Tank 2 - 5x3x3.5
22. Collection Tank 4 T0KL
(Syntex)
23. Collection Tank 1 5 KL
{(Syntex)
24, Multiple Effect 1 70 KLD
Evaporator
25. ATFD 1 300kg/Hr @30-35% soal
26. Filter Press 1 0.83m2 (25 plates)
27, Ultra Filtration 1 110 KLD
28. RO Plant 1 100 KLD

This consent te establish for Expansion is valid for establishing the facility with the below mentionsd
outlets for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Qutlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD
Effluent Type : Sewage
1. Sewage 12.0 On Industrys own land
Iffluent Type : Trade Effluent
1. Trade effluent 68.0 Reuse to Cooling Tower

Makeup

Special Additional Conditions:

The unit shall obtain No Objectien Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biclogical reseurces or knowledge
assoclated thereto as per the previsions of Biological Diversity Act 2002.
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Ln

Additional Conditions:
1. The unit shall operate and manufacture the products as per the existing consented quantity {Annual

production should be within the consented capacity) till getting CTO Expansion from the Board and
also the unit shall start their construction and other establishing activities towards expansion only afier
getting CTE Expansion from the Board.
2. The unit shall operate and maintain the STP efficiently and continuously so as to achieve the
standards as prescribed by the Board.
3. The unit shall not increase the quantity of sewage in the CTE Expansion activity without prior
permission of the Board and also EC.
4. The unit shall operate and maintain the ETP, RO, RMS(MEE & ATFD) efficiently and continuously
g0 as to achieve the standards as prescribed by ‘the Board and to achieve the ZLD at all times.

5. The unit shall not increase the quantity of trade effluent in the CTE Expansion activity without prior
permission of the Board and also EC.
6. The unit shall ensure that the entire treated sewage shall be used for gardening purpose within the
premises.
7. The unit shall engure the online connectivity with WQW, of TNPCB, Chennai to provide proper
quality data at all times.
8. The unit shall comply all the conditions as mentioned in the ‘No increase in.Pollution load *
Certificate issued to the unit by PLAC vide Board’s Lr. No. TNPCB/T6/T. 13598 HSR/2021/dated:
17.03.2022 strictly without any lapse.
9. The unit shali comply with the provisions contained in this Ministry’s OM vide F.Ne. 22-65/2017-
TAII dated 1st May 2018, as applicable, regarding Corporate Environment Responsibility.
10.The unit shall not evoke any complaint from the nearby public due to its

establishment acthtty
11.The unit shall not use ‘use and throwaway plastics’ such as plastic

sheets used for food wrapping, spreading on dining table etc., plastic

plites, plastic coated fea cups, plastic tumbier, water pouches and

packets, plastic straw, plastic carry bag and plastlc flags irrespective of

thickness, within the z'ndustry premises. Instead it shall encourage use of

eco friendly alternative such as banana leaf, areca nut palm plate,

stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.,
12. Ir case of revision of consent fee by the Government, the umt shall remit

the difference in amount within one month from the date of notification,

failing to remit the consent fee, this consent order will be withdrawn

without 2ny notice and further action will he initiated againgt the unit

as per law.

i Digitally signed by JOSEPHINESAHAYARANI
JOSEPHIN ESAHAYARAN‘[TJate: 2022.06.03 21:31:01 +05'30'
For Member Secretary,
Tapis vadi Polintion Controei Boam,
Chennai
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GENERAL CONDITIONS

This consent to establish cannot be construed as consent to cperate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent o operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got aporoved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission,

The unit shall proyide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements, :

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately. :

{ Digitally signed by JOSEPHINESAAY ARANI
JOSEPHINESAHAYARAN o ozzces 315142 10530
For Member Secretary,

Tamil Nadu Pollution Control Board,
Chennai
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Chemplast Sanmar Limited
Sanmar Spéciality Cheicals Divi.

YBG/RIOFTNPCBICTO-1/2023

44 Theertham Road Berigal 635 105
Shoblagiri Taluk Krishnagif District Tamil Nady India

July-5; 2023 : . Tel 4914344263005

The Distrist Environmental Enginser, O 124230THTaBSPLED1 1637
Tanilnadu Pollution Gontrol Board,

Plot No.149-A, Ist Floor,

SIPCOT Industrial Complex, Phase-),

Hosur-635126. Krishagiri District.

Dear Sir;

Sub: Chemplast Sanmar Limited, Custom Manufactured Cheniicals Division,. Berigal -
Application for Cansent to Qperate after CTE - Reg.

Ref: 1. TNPCB Consent to Establishment for Expansion order No: 2206141783392 dated
03/06/2022 under Water Act.

2.TNPCB Conserit to Establishment for Expansion Order No: 2206241783392 dated
0370612022 under Als Act, | | |
3. Our online Application No.53222383 dated 31.05:2023 in OCMMS Poital of
TNPCB. .

Cheriplast Sanmar Limited (6S1).8anmar Spegiality Chemicals Division, Berigal is =
leading manufacturer of speciality chemicals used as intermediates for globsl

Agrachemical, Phammaceutical and Fine Chemical innovators. CSL have abtained

-Gonsent to Establishment ofders under Air-and Water Aets fiom TNPEB for incredse of
' 081.4-TPA fo 18014 TPA vide reference (1) &

cdpacity and propose to commiission the expansion facilities from August 2023.

Io this regard, we have submitted our online apglication for GTO aiter-CTE in OCMMS
53222383 dated 81.05:2023. All the required documents are
uploaded in the docurment section of the online application In TNPCB OEMMS Partal,

Portal vide Application No

Rayd Offies:t Cathudral Rodd Chiendal 600886 Iitia
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Ghemplast:Sanmar Limited
Sanmar Speciafity Chemicals Divh.

44 Theeriham Road Berigai 635 105

Keishragir- Biskict Tamit Nad-ndlia
WY, SaNMalGrotp.com
CAL LF24250THT B8sPLCO1 1837

We have also remitted total Consent Fee of Rs.27,90.307 /- {Rupeas Twenty-Seven
Lakhs Ninety Thousand Three hundred afid sevén only) for SYears CTO order validity
through Demand Draft no. 145963226 Pated 04.07.2023,Corisent fees working sheet is
attached in online application of TNPCB OCMMS Portal as Annexure-1.

We request you to kir_-:rdly‘ pracess our application and grant us the Congent to operate
Orders under Alr and Waler Acts for 1601.4 T/anrium at thie earliest,

In ease-of any other documents/ data required for processing the above application, we
are pleased fo provide the same.

Tharking Yeu,
For CHEMPLAST SANMAR LIMITED
Sanmae Spaciality Chiemieals Division.

Copyto ¢

530006 |

Aegd Offise: 9 Cathedral Road Chennar600:086 india
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b 3P

\. ﬂ Llfestyle for
/ Environment

TAMIL NADU POLLUTION CONTROL BOARD
Category of the Industry :
CONSENT ORDER NO. 2307253222383 DATED: 18/08/2023.

PROCEEDINGS NO.T6/TNPCB/F.0027THSR/RL//HSR/A/2023 DATED: 18/08/2023

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE FOR EXPANSI_ON—I -M/s.
CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION , S.F.No.
5,7/1,2,3A,3B,8/1,2A,2B,9/1,2,3,10/1,2,3A,3B,4,12/1A,1B,13/1, 14/1A2A, SULlGU'NTA village

] Shoolagm Taluk and Knshnaglrl District - Consent for operatlon of the plant and discharge of
emissions under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended
in 1987 (Central Act 14 of 1981} —Issued- Reg.

REF: 1. Board Proc. No. T6/TNPCB/F.0027HSR/RL/HSR/A&W/2022 DATED: 03/06/2022.
2. Application No. 53222383 date: 05/07/2023 filed for CTO expansion under both Acts.,
3. IR No : F.0027THSR/RL/JCEE-M/HSR/2023 dated 18/07/2023
4. Minutes of TSC meeting dt:03.08.2023( Item No.216-23).

CONSENT TO OPERATE FOR EXPANSION is hereby granted under Section 21 of the Air (Prevention and Coantrol of

Poilution) Act, [98]1 as amended in 1987 (Central Act 14 of 1981) {hereinafter referred to as “The Act”) and the rules and orders made
there under to
The Director

M/s . CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION
S.FNo. 5,7/1,2,3A,3B8,8/1,24,2B,9/1,2,3,10/1,2,3A,3B,4,12/1A,1B,13/1,14/1A,2A
SULIGUNT A Village

Shoolagiri Taluk

Krishnagiri District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.
This iz subject to the provisions of the Act, the riles and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2028

For Member Secretary,
Tamil Nadua Pollntion Centrel Board,
Chennrai

To

The Director,

M/s.CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION,
No. 9, CATHEDRAL ROAD,

1i FLOOR,CHENNAI

Pin: 600086

This is computer generated order. Signature is not required. 1
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Copy to:

1.The Commissioner,. SHOOLAGIRI-Panchayat Union, Shoolagiri Taluk, Krishuagiri District .
2. The District Environmental Eﬁgin'ee'r, Tamil Nadu Pollution Control Board, HOSUR.

3. The JCEE-Monitering; Tamil Nadu Polivtion Control Board, Vellore.

4. File

This is computer generated order. Signature is not required. 2
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SPECIAL CONDITIONS

This consent to operate for Expansion is valid for operating the facility for the manufacture of
products (Col. 2} at the rate (Col. 3) mentioned below. Any change in the products and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtained.

SL Description ' Quantity Unit
Ne, .
Product Details
1. | PHYTO CHEMICALS ‘ 1.4 Tons/Year
{1.Colchicine, 2. Thiocolchicoside)
2. | ORGANIC CHEMICALS (1.CHEA, 2.T4C, 3.AE | 1600 Tons/Year

PHENOL, 4.4-CHLORO-BUTYL VERATRATE,
5.TR1600/TR1400, 8.SUBSTITUTED ARYL
ALKYL AMINE, 7.METHYL-2 PHENOXY
ISOBUTYRATE, 8.(4R)- 2- OXOOXAZOLIDINE
-4- CARBOXYLIC ACID (COX), 9.4-t
BUTYLPHENYLACETONITRILE, 10.1-
BROMO-3,5-DICHLOROBENZENE (DCBB),
11.4-CHLORO-2-NITRO BENZOIC ACID, 12.2-
(4-BROMO PHENYL) PROPANOL (BPP), 13.2-
CHLORO-5-CHLOROMETHYL-1,3-THIAZOLE
(CCMT), 14 1 ETRACHLORO BUTYRIC ACID
{TCBA), 15.I0NOPHOR, 16 4-BROMO-2-
FI.LUORO HYDROXY B!PHENYL (BFB),

17 .PARA METHYL PHENCYL CHLORIDE
(PMPC), 18.S0DIUM 4-(2 4-DICHLOR M-
TOLUOYL)-1,3-DI METHYL -5-PYRAZOLATE
(MY710Na), 19.2-TRIFLUOROMETHYL
BENZENE SULFONAMIDE (TBSA),
20.METHYL CARBAZATE, 21 TETRALONE
IMINE, 22.DIAMIDE, 23.SULFONAMIDE, 24.5-
CHLORO-8-HYDROXY-QUINOLINE (CHQ}),
25 PHENYLGUANIDINE CARBONATE (PGC),
26.FE (lll) ACETYL ACETANOATE,
27.ANODE, 28.Cathode)

By-Product Details
1. | 1.Dil. HYDROCHLORIC ACID 1050 Tons/Year
2. | 2.0il. SULPHURIC ACID 750 Tons/Year

This consent to operate for Expansion is valid for operating the facility with the below mentioned
emission/noise sources along with the control measures and/or stack. Any change in the emission
source/control measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

This is computer generated order. Signature is not required. 3
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I Point source emission with stack :
Stack |Point Emission Source Air pollution. Stack height | Gaseous Discharge
No. - Control measures | from Ground |in Nm3/hr
Level in m
1 Scrubber at Plant - | Wet Alkali 6.1 35715.214
{Existing) Scrubber,stack
? Scrubber at Plant - {i Wet Alkali . 17 35528.924
(Existing) Scrubber,stack
3 Scrubber at Plant - 1| Wet Alkali 17 35528.924
(Existing) Scrubber,stack
4 Scrubber at Plant - It Wet Alkali 15 35715.214
(Existing} Scrubber,stack
5 Absocrber at Plant - Wet Alkali 4
(Existing) Scrubber, stack
6 Scrubber at R & D plant Two stage wet 12 35892.48
{Existing) alkali
scrubber,stack
7 Phytc Plant Scrubber Waet Alkali 19 11106.18
(Process} (Existing) Scrubber,stack
8 Scrubber at Fiant - 11 Wet Alkali 15 34273.728
(Existing) Scrubber,stack
2] Scrubber at Pilot Plant 1 Wet Alkali 6.1 24205.255
(Existing} Scruhber,stack
10 Scrubber at Plant - [V Wet Alkal 17 800
{Existing) Scrubber,stack
11 Scrubber at Plant - [V Wet Alkali 17 8600
{Existing) Scrubber,stack
12 Scrubber at Plant - v Wet Alkali 17 416
(Existing) Scrubber stack
13 Boiler- 9MT/Hr {Existing) Mechanical Dust 40 58362.913
Collector, Stack
14 D.G Set {600 KVA) Stack 12 7080
{Exisfing)
15 D.G Set (600 KVA) Stack 12 7080
{Eviatingl
AATOMTY )
16 D.G Set (750 KVA) Stack 12 10870
(Existing}
17 D.G Set (320 KVA) Stack 9.8 8302
. (Existing)
18 Thermic Fluid Heater Stack 2] 10184.798
{Existing)
19 Scrubber at Plant - v Wet scrubber with | 17 416
(Proposed} | stack
20 Scrubber at Plant - Vv Wet scrubber with | 17 416
(Proposed) stack
21 Scrubber at Plant - V Wet scrubber with | 17 8000
(Proposed) stack
22 Scrubber at Plant - V Wet scrubber with | 17 5950
(Proposed) stack
23 D.G Set (600 KVA) Stack 12 7080
(Proposed)
24 D.G Set (600 KVA) Stack 12 7080
~|{Proposed}
25 Thermic Fluid Heater Stack 9 10184.8
(Proposed)
11 Fugitive/Noise emission :
81 Fugitive or Neise Emission 1 Type of emission Control
No. spurces measures
1. | FBD{2Ngs) Noise Bag Filter

This i computer generated order. Signature is not required. 4




3(a).

3.(b)

3(c)

86

2. | Compressor

Noise

PPE

»

MEE

Noise

PPE

4. | DG Set(4Nos)

Noise

Acoustic
enclosures
with stack

5. ETP Blower

Noise

Silencers
and Bellow
with Acoustic
Enclosures

The emission shall not contain constituents in excess of the tolerance limits as

aid down hereunder :

Si.
No.

Parameier

Unit

Tolerance limits

RO RO RORE)
(6)

The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.

Sl.  [Pollutant Time Weighted | Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |{notified by
area Central Govt.)
1. Sulphur Dioxide | Annuai microgram/m3 50 20
(S02) 24 hours microgram/m3 80 80
2. Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PM10
4, Particulate Matter | Annuat microgram/m3 40 40
{Size Less than |24 hours microgram/ma3 60 60
2.5 micro M ) or
PM2.5 .
5. Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
Sl [Polutant Time Weighted |Unit Tolerance Industrial,
No. Average Limits Residential,
Rural and other
area
Ecologically
Sensitive Area
(notified by
Central Govt.)
6. Iead (Pb) Anmual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) | Annual microgram/m3 100 100
24 hours microgram/m3 400 400
9. Benzene (C6HG) | Annual mcrogram/m3 5 5
10. |Benzo(Q) Pyrene | Annual nanogram/m3 01 01
(BaP)
—particulate phase
only
11.  |Arsenic (As) Apnual nanogranm/m3 06 06
12. | Nickel (Ni) Annual nanogram/m3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB{A)

Day Time

Night Time

ResidentialArea

55

43

.. This is computer generated order. Signature s notrequired. 5
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All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in SI. No.3 above.

Fhe oceupier shallnot change or alter quality ur quantity or the rate of emission or replace or alter thie
alr pollution control equipment or change the raw material or manufacturing process resulting in
change in guality and/or quantity of emissions without the previous written permission of the Board.

The oceupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall b~ furnished for verification of the Roard officials during inspection.

The occupier shall at his own cost get the samples of emission/air/moise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameiers
as prescribed.

Any upset condition ir any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in $1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditiens:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit 1s using any Bielogical resources or knowledge
associated theieto as per the provisions of Biological Diversity Act 2002.

The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE™ action poinits and document the same and firnish half yearly report to Board.

Additional Conditions:

1. The unit shall operate and maintain the existing APC measures efficiently and continuously so as to
bring the quality of emission to satisfy the NAAQ/SM /ANL standards as prescribed by the Board and
also unit establish the proposed emission sources as mentioned in the application with APC measures
only after getting CTE Expansion from the Board
2. The unit shall maintain Online Continuous Emission Monitoting System {OCEMS) attached to
boiler & Thermic Fluid Heaters & process stacks properly to ensure continuous connéctivity with
CAC of TNPCB/CPCB server for transmission of emission data of PM, SOZ and HCN without any
interruption
3. The unit shail ensure the online connectivity with Care Air Centre of TNPCB, Chennai/CPCR to
provide proper quality data at all times.

4. The upit shall comply with emission standards as prescribed in MOEF &CC notification dated
25.08.2014 and 09.05.2016.

5. The indusiry shail comply with the standards prescribed in the MoEF & CC Netification GS.R.
5410(E) dated: 6.08.2021 as amended in respect of Pharmaceuticals industries.

6. The unit shall continue to develop green beit within the premises.

7. The unit shall comply with the provisions contained in this Ministry’s OM vide F.No. 22-65/2017-
TAXI dated 1st May 2018, as applicable, regarding Corporate Environment Responsibility.

8. The unit shall comply all the conditions as mentioned in the ‘No increase in Poilution load’
certificate issued to the unit by PLAC vide Board’s Lr. No, TNPCB/T6/F.13598 HSR/2021/dated:
17.03.2022 strictly without any lapse.

9. The unit shall ensure and coraply with CPCB directions dated §5/02/2014 and 27/07/2015.

10. The unit shall continue to develop adequate green belt with thick canopy within the premises, so as
te altenuate alr and noise pollution furnish the exact green belt area car marked/developed as per
norms in the unit premises and furnish photegraphs along with Jatitude and longitude co-ordinates.
1. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification, failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law.

For Member Seeretary,
Tamil Nadu Pollution Control Board,
Chennai

This is computer generated order. Signature is not required. 6
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11.

12.

13.

4.

15,

16.

17.

18.

19.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
applivaiion will also be ground for review/variation/revocaiion of the Conseni Order under Section 21
of the Act. .

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate” orders issued previcusly under Air
(Prevention and Conirel of Pollution) Aci, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observaiions and instructions issued to the unit at the time of inspection for
adherenrce.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and poliution control systems
provided at tho site.

The liquid effluent arising out of the operation of the air pollution centrol equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made casily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down,
the emission within the limits prescribed by the Board.

If applicable, the oceupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or potluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be beund to coruply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent arder granted to him in a prominent place for perusal of the
inspecting Officers of this Beard.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

#¥ This consent order is computer generated by OCMMS of TNPCB and no signature is needed™*

This js computer generated order. Signature is not required. 7
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TAMIL NADU POLLUTION CONTROL BOARD

Category of the Industry :
CONSENT ORDER NO. 2307153222383 DATED: 18/08/2023.

PROCEEBDINGS NO.T6/TNPCB/F.0027THSR/RL/HSR/W/2023 DATED: 18/08/2023

SUB: Tamil Nadu Pollution Control Board ~CONSENT TO OPERATE FOR EXPANSION-I -M/s.
CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION , .7 Mo.
5,7/1,2,3A,38,8/1,2A,2B,9/1,2 3,10/1,2,3A,3B,4,12/1A,1B,13/1,14/1A 2 A, SULIGUNTA village
Shoolagiri Taluk and Krishnagiri District - Consent for the operation of the plant and discharge of
sewage and/or trade effluent under Séction 25 of the Water (Prevention and Control of Pollution)
Act, 1974 a5 amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: 1. Board Proc. No. T6/TNPCB/F.0027THSR/RL/HSR/A&W/2022 DATED: 03/06/2022.
2. Application No. 53222383 date: 05/07/2023 filed for CTO expansion under both Acts.,
3. IR.No : F.0027HSR/RL/ICEE-M/HSR/2023 dated 18/07/2023
4. Minutes of TSC meeting dt:03.08.2023( Item No.216-23).

CONSENT TO OPERATE FOR EXPANSION is hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (kereinafter referred to as “The Act”) and the rules and orders made
there under to ’

The Director,

M/s . CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION
S.FNo.5,7/1,2,3A,3B,8/1,2A,2B,9/1,2 3,10/1,2,3A,3B,4,12/1A,1B,13/1,14/1A,2A,
SULIGUNTA Village,

Shoolagiri Taluk,
Krishnagiri District.

Authorising the occupier to make discharge of sewage and /or trade effluent.
This is subject to the provisions of the Act, the rules and the orders made there under and the terms znd conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued eaclier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2028

For Member Secretary,
Tamil Nadu Pollutios Conirol Board,
Chennai

To

The Director,

M/s. CHEMPLAST SANMAR LIMITED-SANMAR SPECIALITY CHEMICALS DIVISION,
No. 9, CATHEDRAL ROAD,

I FLOOR,CHENNAI

Pin: 600086

This is computer generated order. Signature is not required. 1
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Copy to:

1.The Corumissioner, SHOOLAGIRI-Panchayat Union, Shoolagiri Taluk, Krishnagiri District .
2. The District Environmental Engineer, Tamil Madu Pellution Centrol Board, HOSUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Vellore.

4. File

This is computer gencrated order. Signature is not required. 2
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SPECIAL CONDITIONS

This consent to operate for Expansion is valid for operating the facility for the manufacture of
products (Cel. 2) at the rate (Col. 3) mentioned below. Any change in the products and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtained.

Sl : Description Quantity - Unit
No.
Product Details
1. | PHYTO CHEMICALS 1.4 Tons/Year
{1.Colchicine,2. Thiocolchicoside)
2. | ORGANIC CHEMICALS (1.CHEA, 2.T4C, 3.AE | 1600 Tons/Year

PHENOL, 4.4-CHLORO-BUTYL VERATRATE,
5. TR1600/TR1400, 6.SUBSTITUTED ARYL
ALKYL AMINE, 7.METHYL-2 PHENOXY
ISOBUTYRATE, 8.(4R)-2- OXOOXAZOLIDINE
-4. CARBOXYLIC ACID (COX}, 8.4-t
BUTYLPHENYILACETONITRILE, 10.1-
BROMO-3,5-DICHLOROBENZENE (DCBB}),
11.4-CHLORGO-2-NITRC BENZOIC ACID, 12.2-
(4-BROMO PHENYL) PROPANOL (BPP), 13.2-
CHLORO-5-CHLOROMETHYL-1,3-THIAZOLE
(COMT)Y, 14 TETRACHLORO RUTYRIC ACID
(TCBA), 15.IONOPHOR, 16.4-BROMO-2-
FLUORO HYDROXY BIPHENYL (BFB),
17.PARA METHYL PHENCYL CHLCRIDE
(PMPC), 18.SODIUM 4-(2,4-DICHLOR M-
TOLUOYL}1,3-DI METHYL -5-PYRAZOLATE
(MY710Na), 19.2-TRIFLUOROMETHYL
BENZENE SULFONAMIDE (TBSA),
20.METHYL CARBAZATE, 21.TETRALONE
IMINE, 22.DIAMIDE, 23.SULFONAMIDE, 24.5-
CHLORO-8-HYDROXY-QUINOLINE (CHQ),

25 PHENYLGUANIDINE CARBONATE (PGC),
26.FE (I} ACETYL ACETANOATE, '
27.ANODE, 28.Cathode)

By-Product Petails
1. | 1.0il. HYDROCHL.ORIC ACID 1050 Tons/Year
2. | 2.Dil. SULPHURIC ACID 750 Tons/Year

This consent to operate for Expansion is valid for operating the facility with the below mentioned
permitted outlets for the discharge of sewage/trade effluent. Any change in the outlets and the quantity
has to be brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Qutlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type : Sewage .
1. | Sewage 12.0 | ©n Industrys own land

Efftuent Type : Trade Effluent
1. Trade effluent 68.0 Reuse to Cooling Tower
Makeup

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.

This is computer generated order. Signature is not required. 3
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SL Parameters Unit TOLERANCE LIMITS - QUTLETS -MNos
Neo Sewage Trade Effluent
1 1
1. pH 5510 5509
: 9
2. |Temperature oC - shall not
exceed 5°C
above the
receiving
water
temperature
3. {Particle size of Suspended |- - shall pass 850
solids micron 15
sieve
Total Suspended Solids mg/l 30 100
Total Dissoived solids mg/l - 2100
(morganic)
. 01l & Grease mg/l - 10
7. |Biochemical Oxygen mg/l 20 30
Demand (3 days at 270C)
Chemical Oxygen Demand  |mg/] - 250
. |Chloride (as ) ' mg/l - 1000
10. |Sulphates (as 3O4) mg/1 - 1000
11. |Total Residual Chlorine mg/] - 1
12. {Ammonical Nitrogen {(as N). |mg/l - 50
13. |Total Kjeldzhl Nitrogen {as |mg/1 - 100
Ny
14. {Free Ammonia (as NH3) myg/l - 5
15. jArsenic {as As) mg/l - 02
16. |Mercury (as Hg) mg/1 - 0.01
17. Lead (as Pb) mg/l - 0.1
18. [Cadmium(as Cd} mg/] - 2
19. !Hexavalent Chromium (as  |mg/] - 0.1
Cr+6)
20. |Total Chromium {as Cr} mg/l - 2
21, 1Copper {as Cn) mg/ - 3
22, |Zinc (as Zn) mg/l - : 1
23. |Selenium {as Se} mg/l - 0.05
24, |Nickel (as Ni) mg/1 -
25, |Boron {as B) mg/1 - 2
26. |Percent Sodium % . .
27. |Residual Sedium Carbonate |mg/l - -
28. |Cyanide {as CN) mg/t - 0.2
29. {Fluoride (as F) mg/i - 2
30. |Dissolved Phosphates(as P) |mg/l - 5
31. |Sulphide {(as 8) mg/l - 2
32. |Pesticides mg/l N
33. |Phenclic Compounds {as mg/l - 1
COHS0H)
34. |Radiwactive materials a) micro - 10-7
Alpha exmtters curie/ml
35. |Radioactive materials b). micro - - |10-6
Beta emitters curie/ml
36. |Fecal Coliform MPN/100ml |- -

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in S! No.3 above or to achieve the zero liguid
discharge of effluent as applicable.

This is computer generated order. Signhature is not required. 4
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The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspectinn and maintenance and for
other purposes of the Act,

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Flectro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Envirenmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by

Post with fsl! details of such upset condition. :

The occupier shall always comply and carryout the order/directions issued by the Beard in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non comphance of any order/directions issued. '

The occupier shell develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any peint of time.

In: the case of zero liquid discharge of efffuent units, the occupier shall adhere the following conditions
as laid under.

i}. The occupier shall ensure zere liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bedies either inside or outside the premises at any point of
time.

i} The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatrnent systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the firial RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
preduction and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Special Additional Conditions:
The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board

/Natienal Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

The industries shall take all efforts to use and popularize “Mission LiFE” logo and mascot which is
available in TNPCB & MoEFCC website. They shall also request their employees to adopt “Mission
LiFE” action points and document the same and furnish half yearly report to Board.

Additienal Conditions:

This is computer generated order. Signature is not required. 5
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1. The unit shall operate and maintain the STP efficiently and confinuously so as to achieve the
standards as prescribed by the Board.
2. The unit shall operate and maintain the ETP, RO, RMS (MEE & ATFD) efficiently and
continuously so as to achieve the standards as prescribed by the Board and to achieve the ZLD at all
times.
3. The unit shall ensure that the entire treated sewage shall be used for gardening purpose within the
premises )
4. The unit-shall ensure the online connectivity with- WQW, of TNPCB, Chennai to provide proper
quality data at all times.
3. The unit shall ensure that ten EMFMs provided at ETP, RO and RMS (1.Concentrate waste infet, 2.
Lean waste inlet, 3. MEE Feed, 4. MEE condensate, 5. ATFD condense, 6.ETP feed, 7. Anaerobic
feed, 8. RO feed, 9. RO permeate, 10. RO reject) and STP inlet are maintained and data transmitted
continuously to Water Quality Watch of TNPCB / CPCB portals properly for contizuous monitoring
of flow. The unit shall also maintain surveillance camera at treatment area with connectivity for
ensuring ZLD of trade effluent.
6. The unit shall comply all the conditions as mentioned in the ‘Ne increase in Pellution load
*Certificate issued to the unit by PLAC vide Board’s Lr. No. TNPCB/T6/F.13598 HSR/2021/dated:
17.03.2022 strictly without any lapse.
7. The Industry shall comply with the standards prescribed in the MoEF & CC Netification GS.R.
5410(E) dated: 6.08.2021 as amended in respect of Pharmaceuticals industries.

8. The unit shall obtain revised Authorization under HOWM Rules, 2016 for the handling &
management of mixed salt generation from ATFD, Off-Specification products & Date-expired
products etc within one month. It shall be ensured that HWs such as Off-Specification products &
Date-expired products are dispesed scientifically in safe manner with valid permission of TNPCB.
9. The unit shall have valid poomission from Competent Authority for drawl of ground water from borc
well to meet its raw water requirements and adopt reuse of treated sewage to extend possible to reduce
" raw water consumption. Water audit shall be conducted in this regard & furnished to TNPCB.

10. The unit shall comply with the provisions contained in this Ministry’s OM vide F.No. 22-65/2017-
TA T daied 1st May 2018, as applicable, regarding Corporate Environment Responsibility.

11, The unit shall not use *use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carty bag and plastic flags irrespective of thiclmess, within the
industry premises. Instead it shalt encourage use of eco friendly alternative such as banana leaf, areca
nut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.,

12. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification, failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law.

13. The unit shall furnish half yearly compliance status of conditions stipulated in Consent to Operate
Expansion issued under Water Act and Air Act.

For Member Secretary,
Tamil Nadu Poliution Control Board,
Chennai

This is computer generated order. Signature is notrequited. 6
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
chauge or alteration or deviation made in actual practice from the peuiiculars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The nccupier shall maintain an Inspection Register in the factory so that the.inspecting officer shail
record the details of the observations and instructions issued to the unit at the time of imspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Flant sufficient to ensure continuous operatian of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples |
in and aronnd the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site. :

The solid waste such as sweepings, wastage, package, empty containers, residues, siudge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from-other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transbeundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof, Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources,

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottomy of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shail furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every morith.

b} Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form-4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form =V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the vndertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in sither real personal property or any
exclusive privileges, nor does it authorize any injury te private property or Government property or
any invasion of personal rights ner any infringement of Central, State laws or regulation,

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxicus or pelluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technelogical improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, sither in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

This is computer generaied order. Signature is not required. _ 7
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In case there is any change in the constitution of the management, the occupier of the new
maiagement shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-JT alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occ'.’p.ier Shaildlsplaythls consentmorr'der grénted to him 7n a prominent pla~= for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Taimil Nadu Pollation Control Board,
Chennai

*¥* This consent order is computer generated by OCMMS of TNPCR and no signature is needed**

This is computer generated order. Signature is not required.  §
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No.J-11011/104/2009-IA-11{1}
Goverment of India
Minister of Enviroment,Forest and Climate Change
Impact Assessment Division

xRk

Indira Paryavaran Bhavan,

Vayu Wing,3rd 'Floor,Aliganj,

Jor Bagh Road,New Delhi-110003
10 Dec 2022

To,

M/s CHEMPLAST SANMAR LIMITED
9 Cathedral Road,

Karaikal-600086

Puduéherry

Tel.No.44-28128500; Email:gss1@sanmargroup.com

SirfMadam,

This has reference to the proposal submitted in the Ministry of Environment, Forest
and Climate Change to prescribe the Terms of Reference (TOR) for undertaking detailed EIA
study for the purpose of obtaining Environmental Clearance in accordance with the provisions of
the EIA Notification, 20086. For this purpose, the proponent had submitted online information in the
prescribed format (Form-1 ) along with a Pre-feasibility Report. The details of the proposal are

given below: -

1. Proposal No.: IA/TN/IND3/406642/2022

2. Name of the Proposal: M/s. Chemplast Sanmar Limited

3. Category of the Proposal: Industrial Projects - 3

4. Project/Activity applied for: 5(b) Pesticides industry and pesticide specific
intermediates (excluding formulations)
5(f) Synthetic organic chemicals industry {dyes
& dye intermediates; bulk

5. Date of submission for TOR: 03 Dec 2022

In this regard, under the provisions of the EIA Notification 2006 as amended, the Standard TOR
for the purpose of preparing environment impact assessment report and environment
management plan for obtaining prior environment clearance is prescribed with public consultation
as follows:
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ACTIVITY 5(b)- PESTICIDES INDUSTRY

SPECIFIC TERMS OF REFERENCE FOR EIA STUDIES FOR PESTICIDE
INDUSTRIES

ENERIC CONDITIONS

1) Executive Summary

2) Introduction

i Details of the EIA Consultart including NABET accreditation

if. Information about the project proponent

iii. [mportance and benefits of the project

3) Project Description

i Cost of project and time of completion.

i Products with capacities for the proposed project.

iti. If expansion project, details of existing products with capacities and whether adequate
land is available for expansion, reference of earlier EC if any.

v. Details of existing products and production, if any, along with present

product/production details in tabular format, to verify the compliance of the FIA
Notifications.

V. Details of existing products and production, if any, along with present
product/production defails in tabular format, to verify the compliance of the EIA
Notifications.

Vi List of raw materials required and their source along with mode of transportation.

vii. Other chemicals and materials required with quantities and storage capacities

Viil. Details of Emission, effluents, hazardous waste generation and their management.

ix. Requirement of water, power, with source of supply, status of approval, water balance
diagram, man-power requirement (regular and contract)

X. Details of boiler/gensets (including stacks/exhausts) and fuels to be used

X Details of boiler/gensets (including stacks/exhbausts) and fuels to be used

xi Process description along with major equipment’s and machineries, process flow sheet
{quantitative) from raw materials to products to be provided

%1 . Hazard identification and details of proposed safety systems.

Xii. Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments thereto obtained for

the project from MOEF/SEIAA shall be attached as an Annexure. A certified copy of
the latest Monitoring Report of the Integrated Regional Office of the Ministry of
Environment, Forest and Climate Change as per circular dated 30™ May, 2012 on the
status of compliance of conditions stipulated in all the existing envirommental

|
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clearances including Amendments shall be provided. In addition, copy of the latest CTO
and status of compliance of Consent to Operate for the ongoing/existing operation of the
project from SPCB shall be attached with the EIA-EMP report.

In case the existing project has not obtained environmental clearance, reasons for not
taking EC under the provisions of the EIA Notification 1994 and/or EIA Notification
2006 shall be provided. Copies of Consent to Establish/No Objection Certificate and
Consent to Operate (in case of units operating prior to EIA Notification 2006, CTE and
CTO of FY 2005-2006) obtained from the SPCB shall be submitted. Further,
compliance report to the conditions of consents from the SPCB shall be submitted.

Site Details

Location of the pioject site covering village, Taluka/Tehsil, District and State,
Justification for selecting the site, whether other sites were considered.

A topo-sheet of the study area of radius of 10km and site location on 1:50,000/1:25,000
scale on an A3/A2 sheet. (including all eco-sensitive areas and environmentally
sensitive places)

Details w.r.t. option analysis for selection of site

Co-ordinates (lat-long) of all four corners of the site.

Google map-Earth download of the project site.

Layout maps indicating existing unit as well as proposed unit indicating storage area,
plant area, greenbelt area, utilities etc. If located within an Industrial
area/Estate/Complex, layout of Industrial Area indicating location of unit within the
Industrial area/Estate.

Photographs of the proposed and existing (if applicable) plant site. If existing, show
photographs of plantation/greenbelt, in particular.

Land-use break-up of fotal land of the project site (identified and acquired),
govemment/private - agricultural, forest, wasteland, water bodies, settlements, etc shall
be included. (not required for industrial area)

A list of major industries with name and type within study area (10km radius) shall be
incorporated. Land use details of the study area '
Geological features and Geo-hydrological status of the study area shall be included.
Details of Drainage of the project upto Skm radius of study area. If the site is within 1
km radius of any major river, peak and lean season river discharge as well as flood
occurrence frequency based on peak rainfall data of the past 30 years. Details of Flood
Level of the project site and maximum Flood Level of the river shall also be provided.
(mega green field projects)

Status of acquisition of land. If acquisition is not complete, stage of the acquisition
process and expected time of complete possession of the land. Documents related to
conversion of land for Industrial purpose.
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ifi.

iv.

vi.

Vii.

R&R details in respsct of land in line with state Government policy
Forest, wildlife and CRZ rejated issues (if appiicable):

Permission and approval for the use of forest land (forestry clearance), if any, and
recominendations of the State Forest Department. (if applicéble)

Land-us¢ map based on High resolution satellite imagery of the proposed site
delineating the forestland (in case of projects involving forest land more than 40 ha)

- Status of Application submitted for obtaining the stage I forestry clearance along with

latest status shall be submitted.

The projects to be located within 10 km of the National Parks, Sanctuaries, Biosphere
Reserves, Migratory Corridors of Wiid Animals, the project proponent shall submit the
map duly authenticated by Chief Wildlife Warden showing these features vis-a-vis the
project location and the recommendations or comments of the Chief Wildlife Warden-
thereon

Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the State
Government for conservation of Schedule I fauna, if any exists in the study area

Copy of application submitted for clearance under the Wildlife (Protection) Act, 1972,
to the Standing Committee of the National Board for Wildlife

Recommendations and NOC from the concerned State/UT Coastal Zone Management
Authority on CRZ angle

Environmental Status

Determination of atmospheric inversion level at the project site and site-specific micro-
meteorological data using temperature, relative humidity, hourly wind speed and
direction and rainfall.

AAQ data (except monsoon) at § locations for PM10, PM2.5, $SO2, NOX, CO and other
parameters relevant to the project shall be collected. The monitoring stations shall be
based CPCB guidelines and take into account the pre-dominant wind direction,
population zone and sensitive receptors including reserved forests. Study should
indicate minimum, maximum value of different parameters for the period (3 months)
collected. Collected data should be supported by the reference data of either CPCB or
SPCB. AAQ data & GLC of pollutants from stack emissions should suggest technology/
measures- Best Practiced Technology (BPT) indicating best achieved results.

Raw data of all AAQ measurement for 12 weeks of all stations as per frequency given
in the NAQQM Notification of Nov. 2009 along with — min., max., average and 98%
values for each of the AAQ parameters from dafa of all AAQ stations should be
provided as an annexure to the ELA Report. -

Surface water quality of nearby River (100m u
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Whether the site falls near to polluted stretch of river identified by the
CPCB/MoEF&CC, if yes give details.

Ground water monitoring at minimum at 8 locations shall be included.

Noise levels monitoring at § locations within the study area.

Soil Characteristic as per CPCB guidelines.

Traffic study of the area, type of vehicles, frequency of vehicles for transportation of
materials, additional traffic due to proposed project, parking arrangement ete.

Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area
shall be given with special reference to rare, endemic and endangered species. If
Schedule-I fauna are found within the study area, a Wildlife Conservation Plan shall be
prepared and furnished.

Socio-economic status of the study area.

¥nvironment Impact and Environment Mahagement Plan

Assessment of ground level concentration of pollutants from the stack emission based
on site-specific meteorological features. In case the project is located on a hilly terrain,
the AQIP Modelling shall be done using inputs of the specific terrain characteristics for
determining the potential impacts of the project on the AAQ. Cumulative impact of all
sources of emissions (including transportation) on the AAQ of the area shall be
assessed. Details of the model used and the input data used for modelling shall also be
provided. The air quality contours shall be plotted on a location map showing the
location of project site, habitation nearby, sensitive receptors, if any.

‘Water Quality Modelling — in case of discharge in water body

Impact of the transport of the raw materials and end products on the smrounding
environment shall be assessed and provided. In this regard, options for transport of raw
materials and finished products and wastes (large quantities) by rail or rail-cum road
transport or conveyor-cum-rail transport shall be examined.

A note on treatment of wastewater from different plant operations, extent recycled and
reused for different purposes shall be included. Complete scheme of effluent treatment.
Characteristics of untreated and treated effluent to meet the prescribed standards of
discharge under E(P)} Rules 1986.

Details of stack emission and action plan for control of emissions to meet standards.
Measures for fugitive emission control

Details of hazardous waste generation and their storage, utilization and management.
Copies of MOU regarding utilization of solid and hazardous waste in cement plant shall
also be meluded. EMP shall include the concept of waste-minimization,
recycle/reuse/recover techniques, FEnergy conservation, and natural resource
congervation.
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Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A
detailed plan of action shall be provided.

Action plan for the green belt development plan in 33 % area ie. land with not Jess than
2,500 trees per ha. Giving details of species, width of plantation, planning schedule etc.
shall be included. The green belt shall be around the project boundary and a scheme for
greening of the roads used for the project shall also be incorporated.

Action plan for rainwater harvesting measures at plant site shall be submitted to harvest
rainwater from the roof tops and storm water drains to recharge the ground water and
also to use for the various activities at the project site to conserve fresh water and reduce
the water requirement from other sources.

Total capital cost and recurring cost/annum for envirommental pollution control
meastres shall be included,

Action plan for post-project environmental monitoring shall be submitted.

Onsite and Offsite Disaster (natural and Man-made) Preparedness and Emergency
Management Plan including Risk Assessment and damage control. Disaster
management plan should be linked with District Disaster Management Plan.

Occupational health

Plan and fund allocation to ensure the occupational health & safety of all contract and
casual workers

Details of exposure specific health status evaluation of worker. If the workers’ health is
being evaluated by pre designed format, chest x rays, Audiometry, Spirometry, Vision
testing (Far & Near vision, colour vision and any other ocular defect) ECG, during pre-
placement and periodical examinations give the details of the same. Details regarding
last month analyzed data of above mentionad parameters as per age, sex, duration of
exposure and department wise, '
Details of existing Occupational & Safety Hazards. What are the exposure levels of
hazards and whether they are within Permissible Exposure level (PEL). If these are not -
within PEL, what measures the company has adopted to keep them within PEIL so that
health of the workers can be preserved,

Annual report of health status of workers with special reference to Occupational Health
and Safety.

Corporate Environment Policy

Does the company have a well laid down Environment Policy approved by its Board of
Directors? If so, it may be detailed in the EIA report.

Does the Environment Policy prescribe for standard operating process / procedures to
bring inte focus any infringement / deviation / violation of the environmental or forest
norms / conditions? If so, it may be detailed in the E1A.
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What is the hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

Does the company have system of reporting of non-compliances / violations of
environmental norms to the Board of Directors of the company and / or shareholders or
stakeholders at large? This reporting mechanism shall be detailed in the EIA report
Details regarding infrastructure facilities such as sanitation, fuel, restroom etc. to be
provided to the labour force during construction as well as to the casual workers
including truck drivers during operation phase.

10) Corporate Environmental Responsibility (CER)

i

9

(1.
(ip).
(iii).
{iv).

(v).
(vi).
(vii).

(viii).

(0.
(x).

(x1).
(xii).

(xiid).

(xiv).

(xv).

Adequate funds, as per the Ministry’s OM/Guidelines, shall be earmarked towards the
Corporate Environmental Responsibility based on Public Hearing issues/socio-
economic issues and item-wise details along with time bound action plan shall be
included (CER activities shall be related to environment). Socio-economic development
activities need to be elaborated upon. For the projects where public hearing is not
conducted, CER plan shall be provided based on socio-economic study of the area.

Additional studies/Measures to be considered

Provide latest and ecofriendly technology for product manufacturing.

Emphasize on Green chemistry/Clean Manufacturing

Provide CAS No. of products along with product list.

Provide details of amount of carbon sequestered in their unit through greenbelt/other
modes, in case of expansion project.

Life structure and sustainability for carbon and water foot print.

Detailed pollution Load estimation.

- Transportation of Hazardous substance, effluents etc shall be carriedout through

authorized and GPS enable vehicles/Trucks only.

Category of Hazardous Wastes shall be mentioned in the EIA/EMP report and in
presentation.

Details of greenhouse gases and emissions shall be provided.

Greenbeit shall be developed in the first year of the project and wind breaks shall be
erected.

Study area map shall be overlapped with all the associated features.

Emphasize on green fuels. '

The project from NCR shall not use Coal as fuel. Further, PP shall avoid use of Coal
in the CPAs and elsewhere also if alternatives are available.

Provide the Cost-Benefit analysis with respect to the environment due to the project.
Details of carbon foot prints and carbon sequestration study w.r.t. proposed project
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needs to spelled out. Proposed mitigation measures also needs to be analyzed and
submitted for further appraisal of the EAC

11) Any litigation pending against the project and/or any direction/order passed by any Court of
Law against the project, if so, details thereof shall also be included. Has the umit
eceived any notice under the Section 5 of Environment (Protection) Act, 1986 or
relevant Sections of Air and Water Acts? If so, details thereof and compliance/ATR to
the notice(s) and present status of the case.

12} A tabular chart with index for point wise compliance of abeve TORs and its details needs to
be submitted in the EIA/EMP Repont.

SPECIFIC CONDITIONS

1. Commitment that no banned pesticides will be manufactured.

2. Details on solvents to be used, measures for solvent recovery and for emissions control.

3. Details of process emissions from the proposed unit and its arrangement to control.

4. Ambient air quality data should include VOC, other process-specific pollutants* like
NH3*,chlorine*, HCI*, HBr*, H28* HF*, CS2etc.,(*-as applicable)

5. Work zone monitoring arrangements for hazardous chemicals,

“ 1

6. Detailed effluent treatment scheme including segregation for units adopting ‘Zero” Hauid
discharge.
Action plan for odour controi to be submitted.

8. A copy of the Memorandum of Understanding signed with cement manufacturers
indicating clearly that they co-process organic solid/hazardous waste generated.

9. Authorization/Membership for the disposal of liquid effluent in CETP and solid/hazardous
waste in TSDF, if any. -

{. Material Safety Data Sheet for ail the Chemicals are being used/will be used.

11. Authorization/Membership for the disposal of solid/hazardous waste in TSDF.

12. Details of incinerator if to be installed.

13. Rusk assessment for storage and handling of bazardous chemicals/solvents. Action plan for
handling & safety system to be incorporated.

14, Arrangements for ensuring health and safety of workers engaged in handling of toxic
materials :

15. Details of carbon foot prints and carbon sequestration study w.r.t. proposed project needs

to spelled out. Preposed mitigation measures also needs to be analysed and submitted for

further appraisal of the EAC.
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ACTIVITY 5(f)- SYNTHETIC ORGANIC CHEMICALS INDUSTRY

STANDARD TERMS OF REFERENCE FOR EIA STUDIES FOR SYNTHETIC
ORGANIC CHEMICALS INDUSTRY (DYES & DYE INTERMEDIATES; BULK
DRUGS AND INTERMEDIATES EXCLUDING DRUG FORMULATIONS;
SYNTHETIC RUBBERS; BASIC ORGANIC CHEMICALS, OTHER
SYNTHETIC ORGANIC CHEMICALS AND CHEMICAL INTERMEDIATES)

GENERIC CONDITIONS

1) Executive Summary

2) Introduction

i Details of the EIA Consultant including NABET accreditation

ii. Information about the project proponent

iii. Importance and benefits of the project

33 Project Description

L Cost of project and time of completion.

i Products with capacities for the proposed project.

1ii. If expansion project, details of existing products with capacities and whether adequate
land is available for expansion, reference of earlier EC if any. _

iv. Details of existing products and production, if any, along with present
product/production details. in tabular format, to verify the compliance of the EIA
Notifications.

V. Details of existing products and production, if any, along with present
product/production details in tabular format, to verify the compliance of the EIA
Notifications.

vi List of raw materials required and their source along with mode of transportation.

vii. Other chemicals and materials required with quantities and storage capacities

viii. Details of Emission, effluents, hazardous waste generation and their management.

ix. Requirement of water, power, with source of supply, status of approval, water balance
diagram, man-power requirement (regular and contract)

. Details of boiler/gensets (including stacks/exhausts) and fuels to be used

x.  Details of boiler/gensets (including stacks/exhausts) and fuels to be used

xi  Process description along with major equipment’s and machineries, process flow sheet
(quantitative) from raw materials to produets to be provided

xi.  Hazard identification and details of proposed safety systems.

X3, Expansion/modernization proposals:
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Copy of all the Environmental Clearance(s) including Amendments thereto obtained for
the project from MOEF/SEIAA shall be attached as an Annexure. A certified copy of
the latest Monitoring Report of the Integrated Regional Officc of the Ministry of
Environment, Forest and Climate Change as per circular dated 30% May, 2012 on the
status of compliance of conditions stipulated in all the existing environmental
clearances including Amendments shall be provided. In addition, copy of the latest CTO
and status of compliance of Consent to Operate for the ongoing/existing operation of the
project from SPCB shall be attached with the EIA-EMP report.

In case the existing project has not obtained environmental clearance, reasons for not
taking EC under the provisions of the EIA Notification 1994 and/or EIA Notification
2006 shall be provided. Copies of Consent to Establish/No Objection Certificate and
Consent to Operate (in case of units operating prior to EIA Notification 2006, CTE and
CTO of FY 2005-2006) obtained from the SPCB shall be submitted. Further,
compliance report to the conditions of consents from the SPCB shall be submitted.

Site Details

Location of the project site covering village, Taluka/Tehsil, District and State,
Justification for selecting the site, whether other sites were considered.

A topo-sheet of the study area of radius of 10km and site location on 1:50,000/1:25,000
scale on an A3/AZ sheet. (inciuding all eco-semsitive areas and environmentally
sensitive places) '

Detaiis w.r.t. option analysis for seiection of site

Co-ordinates (lat-long) of all four corners of the sife.

Google map-Earth download of the project site.

Layout maps indicating existing unit as well as proposed unit indicating storage area,
plant area, greenbelt area, utilities etc. If located within an Industrial
area/Estate/Complex, layout of Industrial Area indicating location of unit within the
Industrial area/Estate.

Photographs of the proposed and existing (if applicable) piant site. If existing, show
photographs of plantation/greéenbelt, in particular.

Land-use break-up of fotal land of the project site (identified and acquired),
government/private - agricultural, forest, wasteland, water bodies, settlements, etc shall
be included. (not required for industrial area)

A list of major industries with name and type within study area (10km radius) shall be
mcorporated. Land use details of the study area

Geological features and Geo-hydrological status of the study area shall be included.
Details of Drainage of the project upto Skm radius of study area. If the site is within 1
km radius of any major river, peak and lean season river discharge as well as flood
occutrence frequency based on peak rainfall data of the past 30 years. Details of Fiood
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Level of the project site and maximum Flood Level of the river shall also be provided.
(mega green field projects) .

Status of acquisition of land. If acquisition is not complete, stage of the acquisition
process and expected time of complete possession of the Jand. Documents related to
conversion of land for Industrial purpose.

R&R details m respect of land in line with state Government policy

5. Torest, wildlife and CRZ related issues (if applicable):

il.

iil.

iv.

Vi.

vii.

)

Permission and approval for the use of forest land (forestry clearance), if any, and
recommendations of the State Forest Department. (if applicable)

Land-use map based on High resolution satellite imagery of the proposed site
delineating the forestland (in case of projects. involving forest land more than 40 ha)
Status of Application submitted for obtaining the stage I forestry clearance along with
latest status shall be submitted.

The projects to be located within 10 km of the Natiopal Parks, Sanctuaries, Biosphere
Reserves, Migratory Corridors of Wild Animals, the project proponent shall submit the
map duly authenticated by Chief Wildlife Warden showing these features vis-d-vis the
project location and the recommendations or comments of the Chief Wildlife Warden-
thereon

Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the State
Government for conservation of Schedule I fauna, if any exists in the study area

Copy of application submitted for clearance under the Wildlife (Protection) Act, 1972,
to the Standing Committee of the National Board for Wildlife

Recommendations and NOC from the concerned State/UT Coastal Zone Management
Authority on CRZ angle

Environmentzl Status

Determination of atmespheric inversion level at the project sife and site-specific micro-
meteorological data using temperature, relative humidity, hourly wind speed and
direction and rainfall.

AAQ data (except monsoon) at § locations for PM10, PM2.5, SO2, NOX, CO and other
parameters relevant to the project shall be collected. The monitoring stations shall be
based CPCB guidelines and take into account the pre-dominant wind direction,
population zone and sensitive receptors - including reserved forests. Study should
indicate minimum, maximum value of different parameters for the period (3 months)
collected. Collected data should be supported by the reference data of either CPCB or
SPCB. AAQ data & GLC of pollutants from stack emissions should suggest technology/
measures- Best Practiced Technology (BPT) indicating best achieved results,
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Raw data of all AAQ measurement for 12 weeks of all stations as per frequency given
in the NAQQM Notification of Nov. 2009 along with — min., max., average and 98%
values for each of the AAQ parameters from data of all AAQ stations should be
provided as an annexure to the EIA Report.

Surface water quality of nearby River {100m upstream and downstream of discharge
point} and other surface drains at eight locations as per CPCB/MoEF&CC guidelines.
Whether the site falls near to polluted stretch of river identified by the
CPCB/MoEF&CC, if ves give details.

Ground water monitoring at minimum at 8 locations shall be included.

- Noise levels monitoring at & locations within the study area.

Soil Charaeteristic as per CPCB guideiines. :

Traffic study of the area, type of vebicles, frequency of vehicies for transportation of
materials, additional traffic due to proposed project, parking arrangement efc.

Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area
shall be given with special reference to rare, endemic and endangered species. If
Schedule-I fauna are found within the study area, a Wildlife Conservation Plan shall be
prepared and furnished,

Socio-economic status of the study area.

Environment Impact and Environment Management Plan

Assessment of ground level concentration of pollutants from the stack emission based
on site-specific meteorologicai features. In case the project is located on a hilly terrain,
the AQIP Modelling shall be done using inputs of the specific tesrain characteristics for
determining the potential impacts of the project on the AAQ. Cumulative impact of all
sources of emissions (including transportation) on the AAQ of the area shall be
assessed. Details of the model used and the input data used for modelling shall also be
provided. The air quality contours shall be plotted on 2 location map showing the
location of project site, habitation nearby, sensitive receptors, if any.

Water Quality Modelling — in case of discharge in water body

Impact of the transport of the raw materials and end products on the surrounding
environment shall be assessed and provided. In this regard, options for transport of raw
materials and finished products and wastes (large quantities) by rail or rail-cum road
transport or conveyor-curn-rail transport shall be examined.

A note on treatment of wastewater from different plant operations, extent recycled and
reused for different purposes shali be included. Complete scheme of effluent treatment.
Characteristics of untreated and treated effluent to meet the prescribed standards of
discharge under E(P) Rules 1986.

Details of stack emission and action plan for control of emissions to meet standards.
Measures for fugitive emission control
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Details of hazardous waste generation and their storage, utilization and management.
Copies of MOU regarding utilization of solid and hazardons waste in cement plant shall
also be included. EMP shall include the concept of waste-minimization,
recycle/reuse/recover techniques, Energy conservation, and patural resource
conservation,

Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A
detailed plan of action shall be provided.

Action plan for the green belt development plan in 33 % area i.e. land with not less than
2,500 trees per ha. Giving details of species, width of plantation, planning schedule ete.
shall be included. The green belt shall be around the project boundary and a scheme for
greening of the roads used for the project shall also be incorporated.

Action plan for rainwater harvesting measures at plant site shall be submitted to harvest
rainwater from the roof tops and storm water drains to recharge the ground water and
also to use for the various activities at the project site to conserve fresh water and reduce
the water requirement from other sources.

Total capital cost and recurring cost/annum for environmental pollution comnirol
measures shall be included.

Action plan for post-project environmental monitoring shall be submitted.

Onsite and Offsite Disaster (natural and Man-made) Preparedness and Emtergency
Management Plan including Risk Assessment and damage control Disaster
management plan should be linked with District Disaster Management Plan.

Occupational health

Plan and fund allocation to ensure the cccupational health & safety of all contract and
casual workers

Details of exposure specific health status evaluation of worker. If the workers’ health is
being evaluated by pre designed format, chest x rays, Audiometry, Spirometry, Vision
testing (Far & Near vision, colour vision and any other ocular defect) ECG, during pre-
placement and periodical examinations give the details of the same. Details regarding
last month analyzed data of above mentioned parameters as per age, sex, duration of
exposure and department wise.

Details of existing Occupational & Safety Hazards. What are the exposure levels of
hazards and whether they are within Permissible Exposure level (PEL). If these are not
within PEL, what measures the company has adopted to keep them within PEL so that
health ofthe workers can be preserved,

Annual report of health status of workers with special reference to Occupational Health
and Safety.

Corporate Environment Pelicy
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Does the company have a well laid down Environment Policy approved by its Board of
Directors? If so, it may be detailed in the EIA report.

Does the Environment Policy prescribe for standard operating process / procedures to
bring into focus any infringement / deviation / violation of the environmental or forest
norms / conditions? If so, it may be detailed in the EIA. '

‘What is the hierarchical system or Administrativé order of the company to deal with the
environmental issues and for ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

Does the company have systém of reporting of non-compliances / violations of
environmeental norms to the Board of Directors of the company and / or shareholders or
stakeholders at large? This reporting mechanism shall be detailed in the EIA report
Details regarding infrastructure facilities such as sanitation, fuel, restroom etc. to be
provided to the labour force during construction as well as to the casual workers
including truck drivers during operation phase.

10} Corporate Environmental Responsibility (CER)

1

9

(@
(ii).
(ii).
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(iv).
(v).
{vi).
(vii).
(viii).

(ix).
(x).

(xi).

Adequate funds, as per the Ministry’s OM/Guidelines, shall be earmarked towards the
Corporate  Environmental Responsibility based on Public Hearing issues/socio-
economic issues and item-wise details along with time bound action plan shall be
included (CER activities shall be related to environment). Socio-economic development
activities need io be elaborated upon. For the projects where public hearing is oot
conducf:ed, CER plan shall be provided based on socio-economic study of the area.

Additional studies/Measures io be considered

Provide latest and ecofriendly technology for product manufacturing,

Emphasize on Green chemistry/Clean Manufacturing

Provide CAS No. of producis along with product list.

Provide details of amount of carbon sequestered in their unit through greenbelt/other
modes, in case of expansion project.

Life structure and sustainability for carbon and water foot print.

Detailed pollution Load estimation.

Transportation of Hazardous substance, effluents etec shall be carriedout through
authorized and GPS enable vehicles/Trucks only.

Category of Hazardous Wastes shall be mentioned in the ETA/EMP report and in
presentation.

Details of greenhouse gases and emissions shall be provided.

Greenbelt shall be developed in the first vear of the project and wind breaks shall be
erected.

Study area map shall be overlapped with ali the associated features.
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(xii). Emphasize on green fuels.

(xiii). The project from NCR shall not use Coal as fuel. Further, PP shall avoid use of Coal
in the CPAs and elsewhere also if alternatives are available. '

(xiv). Provide the Cost-Benefit analysis with respect to the environment due to the project.

(xv). Details of carbon foot prints and carbon sequestration study w.r.t. proposed project

needs to spelled out. Proposed mitigation measures also needs to be analyzed and
submitted for further appraisal of the EAC

11) Any litigation pending against the project and/or any direction/order passed by any Court of
Law against the project, if so, details thereof shall also be included. Has the unit
received any notice under the Section 5 of Environment (Protection) Act, 1986 or
relevant Sections of Air and Water Acts? If so, defails thereof and compliance/ATR to
the notice(s) and present status of the case.

12) A tabular chart with index for point wise compliance of above TORs and its details needs to
be submitted in the EIA/EMP Report.

SPECIFIC CONDITION

1. Details on solvents to be used, measures for solvent recovery and for emissions control.
2. Details of process emissions from the proposed unit and its arrangement to control,

3. Ambient air quality data should include VOC, other process-specific pollutants® like
NH3*,chlorine* HCI* HBr* H2S* HF* etc.,(*-as applicable)

4. Work zone monitoring arrangements for hazardous chemicals.

5. Detailed effluent treatment scheme including segregation of effluent streams for units
adopting ‘Zero’ liquid discharge.

6. Action plan for odour control to be submitted.

7. A copy of the Memorandum of Understanding signed with cement manufacturers
indicating clearly that they co-process organic solid/hazardous waste generated.

8. Authorization/Membership for the disposal of liquid effluent in CETP and
solid/hazardous waste in TSDF, if any.

9. Action plan for utilization of MEE/dryers salts.

10. Material Safety Data Sheet for all the Chemicals are being used/will be used.
11. Authorization/Membership for the disposal of solid/hazardous waste in TSDF.
12. Details of incinerator if to be installed.

13.Risk assessment for storage and handling of hazardous chemicals/solvents. Action plan
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for handling & safety system to be incorporated.

14. Arrangements for ensuring health and safety of workers engaged in handiing of toxic
materials.

15. Details of carbon foot prints and carbon sequestration study w.r.t. proposed project needs
to spelled out. Proposed mitigation measures alse needs to be analysed and submitted for
further appraisal of the EAC.
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ACTIVITY 5(b)- PESTICIDES INDUSTRY

SPECIFIC TERMS OF REFERENCE FOR EIA STUDIES FOR PESTICIDE

INDUSTRIES

GENERIC CONDITIONS

1) Executive Summary

2) Introduction

L Detaile of the EIA Consultant including NABET accreditation

il. Information about the project proponent

i, Importance and benefits of the project

3) Project Description

i Cost of project and time of completion.

ii. Products with capacities for the proposed project.

iii. If expansion project, details of existing products with capacities and whether adequate
land is available for expansion, reference of earlier EC if any.

iv. Details of existing products and production, if any, along with present
product/production details in tabular format, to verify the compliance of the EIA
Notifications.

V. Details of existing products and production, if any, along with present
product/production details in tabular format, to verify the compliance of the EIA
Notifications.

vi List of raw materials required and their source along with mode of transportation.

Vil Other chemicals and materials required with quantities and storage capacities

Viil. Details of Emission, effluents, hazardous waste generation and their management.

ix. Requirement of water, power, with source of supply, status of approval, water balance
diagram, man-power requirement (regular and confract)

X. Details of boiler/gensets (including stacks/exhausts) and fuels to be used

X. Details of boiler/gensets (including stacks/exhausts) and firels to be used

x1 Process description along with major equipment’s and machineries, process flow sheet
{quantitative) from raw materials to products to be provided

xi. Hazard identification and details of proposed safety systems.

xil. Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments thereto obtained for

the project from MOEEF/SEIAA shall be attached as an Annexure. A certified copy of
the latest Monitoring Report of the Integrated Regional Office of the Ministry of
Environment, Forest and Climate Change as per circular dated 30" May, 2012 on the
status of compliance of conditions stipulated in all the existing environmental
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clearances imcluding Amendmenis shall be provided. In addition, copy of the latest CTO
and status of compliance of Consent to Operate for the ongoing/existing operation of the
project from SPCB shall be attached with the EIA-EMP réport.

In case the existing project has not obtained environmental clearance, reasons for not
taking EC under the provisions of the EIA Notification 1994 and/or EIA Notification
2006 shali be provided. Copies of Consent to Establish/No Objection Certificate and
Consent to Operate (in case of units operating prior to EIA Notification 2006, CTE and
CTO of FY 2005-2006) obtained from the SPCB shall be submitted. Further,
compliance report to the conditions of consents from the SPCB shall be submitted.

Site Details

Location of the project site covering village, Taluka/Tehsil, District and State,
Justification for selecting the site, whether other sites were considered.

A topo-sheet of the study area of radius of 10km and site location on 1:50,000/1:25,000
scale on an A3/A2 sheet. (including all eco-semsitive areas and environmentally
sensitive places) '

Details w.r.t. option analysis for selection of site

Co-ordinates (lat-fong) of all four corners of the site.

Google map-Earth download of the project site.

Layout maps indicating existing unit as well as proposed unit indicating storage area,
plant area, greenbelt area, |utilities eic. If located within an Industrial
arca/Estate/Complex, layout of Industrial Area indicating location of unit within the
Industrial area/Estate. '
Photographs of the proposed and existing (if applicable) plant site. If existing, show
photographs of plantation/greenbeli, in particular.

Land-use break-up of total land of the project site (identified and acquired),
government/private - agricultural, forest, wasteland, water bodies, settlements, etc shall
be included. (not required for industrial area)

A list of major industries with name and type within study area (10km radius) shall be
incorporated, Land use details of the study area

Geological features and Geo-hydrological status of the study area shall be included.
Details of Drainage of the project upto Skm radius of study area. If the site is within 1
km radius of any major river, peak and lean season river discharge as well as flood
occurrence frequency based on peak rainfalf data of the past 30 years. Details of Flood
Level of the project site and maximum Flood Level of the river shall also be provided.
{mega green field projects)

Status of acquisition of land. If acquisition is not complete, stage of the acquisition
process and expected time of complete possession of the iand. Documents related to
conversion of land for Industrial purpose.



xiii.

iL
iit.

iv.

Vi

VIi,

3)

il

1il.

116

R&R details in respect of land in line with state Government policy
Forest, wildlife and CRZ related issues (if applicable):

Permission and approval for the use of forest land (forestry clearance), if any, and

- recommendations of the State Forest Department. (if applicable)

Land-use map based on High resolution satellite imagery of the proposed site
delineating the forestland (in case of projects involving forest land more than 40 ha)
Status of Application submitted for obtaining the stage I forestry clearance along with
latest status shall be submitted.

The projects to be located within 10 km of the National Parks, Sanctuaries, Biosphere
Reserves, Migratory Corridors of Wild Animals, the project proponent shall submit the
map duly authenticated by Chief Wildlife Warden showing these features vis-a-vis the
project location and the recommendations or comments of the Chief Wildlife Warden-
thercon

Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of the State
Govemment for conservation of Schedule I fauna, if any exists in the study area

Copy of application submitted for clearance under the Wildlife (Protection) Act, 1972,
to the Standing Committee of the National Board for Wildlife

Recommendations and NOC from the concerned State/UT Coastal Zone Management
Authority on CRZ angle

Environmental Status

Determination of atmospheric inversion level at the project site and site-specific micro-
meteorological data using temperature, relative humidity, hourly wind speed and
direction and rainfall.

AAQ data (except monsoon) at 8§ locations for PM10, PM2.5, SO2, NOX, CO and other
parameters relevant to the project shall be collected. The monitoring stations shall be
based CPCB guidelines and take into account the pre-dominant wind direction,
population zone and sensitive receptors including reserved forests. Study should
indicate minimum, maximum value of different parameters for the period (3 months)
collected. Collected data should be supported by the reference data of either CPCB or
SPCB. AAQ data & GLC of pollutants from stack emissions should suggest technology/
measures- Best Practiced Technology (BPT) indicating best achieved results.

Raw data of all AAQ measurement for 12 weeks of all stations as per frequency given
in the NAQQM Notification of Nov. 2009 along with — min., max., average and 98%
values for each of the AAQ parameters from data of all AAQ stations should be
provided as an annexure to the E1A Report.

Surface water quality of nearby River (100m upstream and downstream of discharge
point} and other surface drains at eight locations as per CPCB/MoEF&CC guidelines.
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Whether the site falls near to polluted stretch of river identified by the
CPCB/MOoEF&CC, if ves give details.

Ground water monitoriog al minicwn at 8 Jocations shall be included.

Noise levels monitoring at 8 locations within the study area.

Soil Characteristic as per CPCB guidelines.

Traffic study of the area, type of vehicles, frequency of vehicles for transportation of
materials, additional traffic due to proposed project, parking arrangement etc.

Detailed description of flora and fauna (terrestrial and aquatic) existing in the study area
shall be given with special reference to rare, endemic and endangered species. If
Schedule-I fauna are found within the study area, a Wildlife Conservation Plan shall be
prepared and finnished.

Socio-economic status of the study area.

Environment Impact and Environment Management Plan

Assessment of ground level concentration of pollutants from the stack emission based
on site-specific meteorological features. In case the project is located on a hilly terrain,
the AQIP Modelling shall be done wusing inputs of the specific terrain characteristics for
determining the potential impacts of the project on the AAQ. Cumulative impact of all
sources of emissions (including transportation) on the AAQ of the area shall be
assessed. Details of the model used and the input data used for modelling shall also be
provided. The air quality contours shall be plotted on a location map showing the
location of project site, habitation nearby, sensitive receptors, if any.

Water Quality Modelling — in case of discharge in water body

Impact of the transport of the raw materials and end products on the surrounding
environment shall be assessed and provided. In this regard, options for transport of raw
materials and finished products and wastes (large quantities) by rail or rail-cum road
transpoit or conveyoi-cum-rail transport shall be examined.

A note on treatment of wastewater from different plant operations, extent recycled and
reused for different purposes shall be incladed. Complete scheme of effluent treatment,
Characteristics of untreated and treated effluent to meet the prescribed standards of
discharge under E(P) Rules 1986.

Details of stack emission and action plan for control of emissions to meet standards.
Measures for fugitive emission controi

Details of hazardous waste generation and thew storage, utilization and management.
Copies of MOU regarding utilization of solid and hazardous waste in cement plant shall
also be included. EMP shall mclude the concept of waste-minimization,
recycie/reuse/recover techmiques, Emergy conservation, and natural resource

conservation.



viii.

Xi.

xii.
X1l

7)

il.

iil.

v.

8)

i,

118

Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 2009. A
detailed plan of action shall be provided.,

Action plan for the green belt development plan in 33 % area ie. land with not less than
2,500 trees per ha. Giving details of species, width of plantation, planning schedule etc.
shall be included. The green belt shall be around the project boundary and a scheme for
greening of the roads used for the project shall also be incorporated.

Action plan for rainwater harvesting measures at plant site shall be submitted to harvest
rainwater from the roof tops and storm water drains to recharge the ground water and
also to use for the various activities at the project site to conserve fresh water and reduce
the water requirement fror: other sources.

Total capttal cost and recurring cost/annum for environmental pollution control
measures shall be included. o '

Action plan for post-project environmental monitoring shall be submitted.

Onsite and Offsite Disaster (natural and Man-made) Preparedness and Emergency
Management Plan including Risk Assessment and damage control. Disaster
management plan should be linked with District Disaster Management Plan.

Occupational health

Plan and fund allocation to ensure the occupational health & safety of all contract and
casual workers

Details of exposure specific heaith status evaluation of worker. If the workers’ health is
being evaluated by pre designed format, chest x rays, Audiometry, Spirometry, Vision
testing (I'ar & Near vision, colour vision and any other ocular defect) ECG, during pre-
placement and periodical examinations give the details of the same. Details regarding
last month analyzed data of above mentioned parameters as per age, sex, duration of
exposure and department wise.

Details of existing Occupational & Safety Hazards. What are the exposure levels of
hazards and whether they are within Permissible Exposure level (PEL). If these are not
within PEL, what measures the company has adopted to keep them within PEL so that
health of the workers can be preserved,

Annual report of health status of workers with special reference to Occupational Health
and Safety.

Corporate Environment Policy

Does the company have a well laid down Environment Policy approved by its Board of
Directors? If so, it may be detailed in the EIA report.

Does the Environment Policy prescribe for standard operating process / procedures to
bring into focus any infringement / deviation / violation of the environmental or forest
norms / conditions? If so, it may be detailed in the EIA.
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What is the hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

Does the company have system of reporting of non-compliances / violations of
environmental novins to the Board of Directors of the company aud / or shareholders or
stakeholders at large? This reporting mechanism shall be detailed in the EIA report
Details regarding infrastructure facilities such as sanitation, fiiel, restroom etc. to be
provided to the labour force during construction as well as to the casual workers

including truck drivers during operation phase.

1%) Corporate Environmental Responsibility (CER)

L.

9)

(.
Gib.
(ii).
(iv).

).
(vi).

(vii).
(viii).

(ix).
(x).

(xi).
~(xi).
(xiii).

{(xiv).
{xv).

Adequate funds, as per the Ministry’s OM/Guidelines, shall be earmarked towards the
Corporate Envirenmental Responsibility based on Public Hearing issues/socio-
economic issues amd item-wise details along with time bound action plan shall be
included (CER activities shall be related to environment). Socio-economic development
activities need to be elaborated upon. For the projects where public hearing is not
conducted, CER plan shall be provided based on socio-economic study of the area.

Additional studies/Measures to be considered

Provide latest and ecofiiendly technology for product manufacturing,

Emphasize on Green cherisiry/Clean Manufacturing

Provide CAS No. of products along with product list.

Provide details of amount of carbon sequestered in their untt through greenbelt/other

modes, in case of expansion project.

Life structure and sustainability for carbon and water foot print.

Detailed pollution Load estimation.

Transportation of Hazardous substance, effluents etc shall be carriedout through

authorized and GPS enable vehicles/Trucks only.

Category of Hazardous Wastes shall be mentioned in the EIA/EMP report and in

presentation.

Details of greenhouse gases and emissions shall be provided.

Greenbelt shall be developed in'the first year of the project and wind breaks shall be

erected. ‘

Study area map shall be overlapped with all the assomated features.

Emphasize on green fuels.

The project from NCR shall not use Coal as fuel. Further, PP shall avoid nse of Coal

in the CP As and elsewhere also if alternatives are available.

Provide the Cost-Benefit analysis with respect to the environment due to the project.
Detatls of carbon foot prints and carbon sequestration study w. t. proposed project
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needs to spelled out. Proposed mitigation measures also needs to be analyzed and
submitted for further appraisal of the EAC

L1) Any litigation pending against the project and/or any direction/order passed by any Court of

Law against the project, if so, details thereof shall also be included. Has the unit
received any notice under the Section 5 of Environment (Protection) Act, 1986 or
relevant Sections of Air and Water Acts? If so, details thereof and compliance/ATR to
the notiée(s) and present status of the case.

12) A tabular chart with index for point wise compliance of above TORs and its details needs to

be submitted in the EIA/EMP Report.

SPECIFIC CONDITIONS

B

wn

10.
11.
12.
13.

14.

15.

Commitment that no banned pesticides will be manufactured.

Details on solvents to be used, measures for solvent recovery and for emissions control.
Details of process emissions from the proposed untt and its arrangement to control.
Ambient air quality data should include VOC, other process-specific pollutants* like
NH3*, chlorine*, HCI*, HBr*, H25* HF*, CS2etc.,(*-as applicable)

Work zone monitoring arrangements for hazardous chemicals.

Detailed effluent treatment scheme including segregation for units adopting ‘Zero’ liquid
discharge. _

Action plan for odour control to be submitted.

A copy of the Memorandum of Understanding signed with cement manufacturers
indicating clearly that they co-process organic solid/hazardous waste generated.
Authorization/Membership for the disposal of liquid effluent in CETP and solid/hazardous
waste in TSDF, if any.

Material Safety Data Sheet for all the Chemicals are being used/will be used.
Authorization/Membership for the disposal of solid/hazardous waste in TSDE.

Details of incinerator if to be installed.

Rusk assessment for storage and handling of hazardous chemicals/solvents. Action plan for
handling & safety system to be incorporated.

Arrangements [or ensuring health and safety of workers engaged in handling of toxic
materials

Details of carbon foot prints and carbon sequestration study w.r.t. proposed project needs
to spelled out. Proposed mitigation measures also needs to be analysed and submitted for
further appraisal of the EAC.
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s > Chemplast Sanmar Limited
SANIMAR Sanmar Speciality Chemicals Divn.
o 44 Theerifiar Road Berigai 635105

Date: 15.03.2023 | Shoclagiri Taluk Krishnaglri District Tamil Nadu Jngii
Tel 3+ 914344253 005

To, WWW,SBNMargronpcom
The District Environmental Engineer, o CiN- U24230TN1985PLCOT1637 :

Tamil Nadu Poliution Control Board,
Plot No. 149-A, 1%floor, Dharga,
SIPCOT industrial complex,

Hasur - 635126

Sub: Submission of Draft. Environmental Impact & Risk Assessment Report for “PUBLIC
HEARING" & Payment of Public Hearing fee —Reg. ‘

Ref : TOR Letter N6.J-11011/104/2009-iA-1(1) ; Dated 10th December, 2022
Project Category: as per EIA nofification 2006:A - 5(b) & 5(f)

Bear-Sir,

This is with reference to the above mentioned subject matter, We are submiitting herewith Draft
Environmental impact & Risk Assessnient Report and Brief Summary for publiciheaﬁng,'

Also, we herewith enclosed Indian Overseas bank demand draft No. 145962117 daied
14.03.2023 for the amount 6f R$. 2,25,000/- (Rupees Two Lakh Twenty-five Thousand only}
drawn in favour of District Environmental Enginegr, Tamil Nadii Poliution Control Board,
payable at Hosur towards public Hearing fes.

We hope you wotld find the same in order and request your kin‘d self fo guide us for further
procedure and obiige.

Tharking You,

Yours Faithfully,
For CHEMPLAST SANMAR LIMITED.
Sanmar Speciality Chemicals Divisjef)

Yogeeswara Basappa Gowda

Senior Vice President-Operations

Encl : Draft EIA repoit & Brief Summary report and 108 DD No. 145962117 dt14.03.2023

L I

Regt Office; 9 Cathedral Foad Cliennai 600086 India
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| E=4 TAMILNADU POLLUTION CONTROL BOARD
[ PUBLIC NOTICE

Whereas as per Ministry of Environment and Forests, Government of India, New Delhi,
Environment Impact Notification Number 8.0.1533 dated 14.09.2008, public hearing at the site orinits
close proximity, to be carried outin the manner prescribed in Appendix |V for ascertaining concems of
local affected persans for the projects covered in Schedule of the said Notification.

Whereas the public hearing at or in ciose proximity to the site has fo be conducted by the State
Pollution Control Board concemed in the specified manner as per paragraph 70) M. stage (3) and
appendix [V ofthe said notification. :

Whereas as required public hearing is proposed to be conducted by Tamilnadu Pollution Control
Boardfor the following projectan the date, ime and venue as mentioned below.

i

SI. | Name of the Project and Details of
No. oo onj Project Date & Time Place
Proposed to carry
out the expansion - A
M/s. CHEMPLAST SANMAR activities in "HMS Mahal, 411332,
LIMITED, SF.No.5,71,2,3A,3B, production of Berigai checkpost,
8/1,2A,2B,9/1,2,3,10/1,2,3A,3B, 1) synthetic 12.05.2023 Shoolagiri road,

1 | 4,421A,1B,1311,1411A,2A, organic chemicals 1 0 30' AM Berigai,
Suligunta Village, Shoolagiri | & pesticide specific it it Shoolagiri Taluk,
Taluk, Krishnagiri intermediates from Krishnagiri (Dt.)
District - 635105 1601.4 MT/Annum Pin code -635105".

to 20031.4
MT/Annum

In this connection, it is informed that the Environmental Impact Assessment Report and the

Executive Summaryin Englishand Tamilis made available for public reference atthe following places.

1. Officeofthe DistrictCollector, Krishnagiri District, Krishnagiri.

2 Ofo. The General Manager, District Industries Centre, Krishnagiri, Krishnagiri District.

3. Olo. The Joint Chief Environmental Engineer (Monitoring), TNPC Board, Opposite to Auxillivim
College, GandhiNagar, Vellore~632006.-

4. Ofo. The District Environmental Engineer, TNPC Board, Plot No.149-A, Ist Floor, SIPCOT
Industrial Complex, Phase-l, Dharga, Hosur— 635126, Krishnagiri District.

5 TamilNadu Pollution Control Board, 76, Mount Salai, Guindy, Chennai—-600032.

6. State EnvironmentimpactAssessmentAuthority, 4D, Panagal Building, Saidapet, |
Chennai-600015. /

7. Reglonal Office, Ministry of Environment, Forest and Climate Change, South Eastern Zone,

1% and 2 Floor, Handloom Export promotion council Building, 34, Cathedral garden,
Mungambakkam, Chennai—600034.

8 Dlo. Block Development Officer, Shoolagiri Panchayat Union, Shoolagiri, Shoolagiri Taluk;
Krishnagiri District. :

r

9.  Olo. Tahsildar, ShoolagiriTaluk,, Shoolagiri, Krishnagiri District. A

Suggestions, views, comments and objections of the public are invited within THIETYDA‘KS from
he date of publlication of this notice by Tamil Nadu Pollution Control Board. s

All persons including Bonafide Residents, Environmental Groups and others, located atthe project

Board, Plot No.149-A, 1 Floor, SIPCOT Industrial Complex, Phase-l, Dharga, kgqsw - 635 126,

Krishnagiri District on the above project. ) )
Member Secretary,
DIPR/353/DISPLAY/(2023 Tamil Nadu Pollution Centrol Board,

ey B T = = S Chennai- 600 032 .
‘e e SLES] SBHATD D@L EESND, STSenam Uil & MEsine umenGont. } ki

site/ sites of displacement/sites likely to be affected can participate in the Public Hearing and they can )
also make Oral/Written suggestions fo the District Environmental Engineer, Tamil Nadu Pellution Conlrol | 1
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PROCEEDINGS OF PUBLIC HEARING CONDUGTED EOR THE UMIT OF

Mis. CHEMPLAST SANMAR LIMITED, SF.N. 5,711, 2, 3A, 3B, 811, 2A, 2B, 11, 2,

3, 104, 2, 3A, 3B, 4, 12MA. 1B, 13/, 1414, 2A SULIGUNTA VILLAGE,

SHOGLAGIRI TALUK, KRISHNAGIRI DISTRICT ~635105 ‘FOR THE PROPOSED

EXPANSION. IN_PRODUCTION. OF SYNTHETIC ORGANIC CHEMICALS &

PESTICIDE SPECIFIC INTERMEDIATES FROM 1601.4 MT/AMNUM TO 20031.4

0 AM AT M/s. “HMS MAHAL, 41332, BERIGAI

CHECKPOST, .. SHOOLAGIRL _ROAD, BERIGAL SHOOLAGIRI TALUK,

KRISHNAGIRI (DT,) PIN GODE - 635105”.

Present;

t | Tmit. R. Sardhya, A8, b | Sub Gellestor, Hosur
{Represantative of the District ‘Collectar,
Krishnagiri)

7 | EF. R Venkatesan | ! | Distict Environmental Engineer,
Tamil Nadu Polution Control Bogrd,
| Hosur,

Kiighnagir Distfict

3 | Er. T. Senthil Kumar T: [ Assistant Engineer,
' Tamil Nadi Poliutien Coritrol  Board;
Hosur,

Krishnagiri District

4 | Er. 8. Neslamagam : | Assistant Engineer,

Tamil Nadu Pollution Gontrol Board,
Hostr,

Krishriagiri District

5 Third.G.Sankarsub-ra‘manian : 'TheF”-re-sident,
‘Mis. Cherriplast Sanmar Limited

6 | Thiru. Yog"e:‘eswar’a 1 |The Senior Vice President - Operations,
Basappa Gowda Mis. Cheriplast Sarmar Limited

7 [ Thiru.N.Rama Krishnan - [ElA Gonsultant,
M/s. Aqua Ajr Environmental Engineering

Private Limited, Chennal.

8 TPublic . T934 Nos_ {Lisl enclosad as Annexure)




The Distiict Environmental Engineer, Tafmil Nadu Pellufion Conirel Beard, ~~

Hosur, Krishnagiri District weloomed the Sub Coilector, Hosur (Representative of
the Distiict Collectsr, Krishnagif), Reue-nué afficials, all the general public and
the Director-of the unit who wefe presgnt [ri the publi¢ hedring of the proposed
expansion activity for the unit 67 Ns. Chemptast Sanmar L_in’;ited,_ SF Ne. 5, 7/,
9. A, 3B, 8/1, 2A, 28, 911, 2, 3, 10/1,2, 3A, 8B, 4, 12014, 1B, 13/1, 1411A, 2A,
Suligunta Village, Shoolagiri Taluk, Krishhagiri District to the products of
synthetic organic -éh‘_erﬁic_:ia_;[s- & pesticide spedific intermediates from 1601 .4
/AU to 260314 MT/ArnUm and stated that the expansion astivity for the
unit i required to get Envifonmental Ciearange. {EG) freim the Ministry of
Environimer, Forest and Glimaie Charige (MoEF 200), Geveriment of India.
He alse addad that the public notice informing the conducting -of Public Hearing
was published in the Taril and English-dailies, such as, “Dinathanthi” and “The
New Indian Express’ dated 07:64.2023 and a public announcement has been
made. through -loudspeakers, and pamphlets were issugd in the surrounding
argas of B.Kutlparapally, Gikkanapally, Sulikunda villages. Further, informed
that the Project Proponant would make pragersitation on the project, after which

the public can express their views.

The District Envirarimiertatl Engineer-, Tamil Nady Pollution Gentrol Board,
Hosur, Krishnagiri District also stafed that the views, suggestions and gueries of
the public and reply by the Project Proponent will be retorded through
=

videegraphy and the same will be sent to the Ministry of Environment, Farest an

Climate Change/ State Environment Impact Asséssment Authority of Tarilnadu.

The Sub Collector, Hosur (Representative of the District  Collector,
Krishnagir) has injilated the Public Hearing process. Further, The Sub Collecior,
Hosur hés recuested the Project Propenent to explain abeut their proposed
expansion activity through power point presentation and requested the public to
express their view and obtain necessary ciarifications for iheir doubts.

Thereafter, Mis. Agua Alr Envifonmental Enginsering Private Lirnited,

Chennal an EiA Gonsultant and The Prasident of M/s. Chemplast Sanmar
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Lifilted have mé

s presentation idbout fhier proposed project to the ‘public alehg

Wit Environmental Managemsent Rlan. Thereafter, ‘the District Environrmental

Erginger, Tamil Nadu Pollution ‘CGontrol: Beaid, Hosuf, Krishnadir District hss.
invitéd the. pliblic to express el views and Gothmernts about the proposed

expansion activity. The views and suggestions of the public are detailed below:

4.  Thiru. Seenapa, Haad Master; Panchayat Primary School, Sulikunda

Villagie:

Thifu. Ssehapa, Head Master of Panchayat Primary Sckicel welcomed all
thiose who sttended the Public T |saring Meeting and he said that nsarby schools
and villages .got benefitied throtigh Mfs. Chemplast Sanmiar Limited and he

thanked for giving this opportunity.
2. ThiFu. Venkatésappa, V. Sigarapalli Village:

THirG, Venkatésappa has. sgid that he use to get a lot of job works from
/s, Chemplast Sanmar Lifited such ds setting up of bus shelter, construction
of road for public:and painting warks for Government Schools and temples in the

nearby villages.
3. Thiru. Sonnepalliyappa , B. Kurubarapalli Village:

Thiru. Sonnipalliyappa, B. Kurubarapalli village mentionad that 12 years
ago M/s. Chemplast Sanmar Ltd has Hélped to resolve the water shortage of B.
Kurubarapalli Village people by canstiucting bore wells and pipelines. Also, they
agresd to provide pure drinking water facility and painting for schodls in nearby
villdges of B. Kurubarapalli Village, V. Sigarapalli Village, Sikkanapalli Village and
Suligunta Village. .Then he asked ic provide similar facilities in the other - villages
surronding the unit-of M/s. Chemplast Sanmar- Lid. He also asked to fulfill the
other basic needs of B. Kurubarapalii, Pariapalli, Berigai Village peopla. Further,
he added that since the unit has provided high technology equipments, they have

few reselved the gdour problem nersisted 20 yaars back.



Reply:

The representative of unit feplied that the cost of expansion a.@iiviiy
Is- aroliid Rs, 2000 Crgrs in which 10% is S8R fund, from this fund 15 Crors
Rupees will be spent to provide basic faciiities for the nearby villages Now, the
plantis eguipped with 'sophi'sﬂc'aitéd and continuous monitoring tedhniques based
air polition contro! Hevices so ihdt the changes in the plant operdtion can be
mofiitered and controlied immediately. Hence, the problemis that prevailed 20

years back will not oegur,

4, Thire. Bethalappa, B. Kurubarapalli Village:

Thiru. Bethalappa said that, MW/s. Chemplast Sanmar Lid provide necessary
facilities in the schoel for the ‘students of 11" and 12 in the village, he also
mentioned that agriculture: is the main work for the people in and around the
villages of unit. Further, he added that most of the members who are attending
the meeting were farmars. He requested the unit fo carry out? résearch abaut
the insects which affécts culiivation of fmango fiowers in Hosur Tdiuk -apd
produce pesticides to help farmers. Alsa, he told that he has raised this issue

infront of the District Collector during Agri Grievangs Day petition,
5.  Thiru Radhakrishnan, Ex - Service Man; Madivala Village:

Thiru. Radhakrishnan said that, & lake is located 1 km from their village and
208 metefs from M/s. Chemiplast Sanmar Ltd. He also said that, if it is properly

cleared and maintaihed, it will benefit to the agricultural activity of nearby villages.

Also, the unit has not providsd any assjstance to thair village, so he requested to

fulfd this request.
6. Thiru, Murali Kumar, Berigai Fanchyat:

Thiru. Murali Kumar has painted that, “the management said that,
Corporate Social Responsibility (C8R) fund is about Rs. 7 crore per year". They
said that, they have helpad the village 5 lof. But, there s no year-wise braakdown
of expenses shown in the preseniation. He said that he studied in Bsrigai

4
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Government-School inithe year 2040 and This school is located 4t a distanee of 1
ki from the ‘Industry: Alse; he said that, st there s a problem of bad edour
afises infhe g any presently, the annual production of the company was 1660
tons, now i has proposed to ingredss by 16'to 17-timas and it is abedt 20,000
fons. He dsked how the problems: calsed by the. proposal expansion il be

il

solved by the. unit. Tushier, He alse said that, the company dogs: not provide
sttiplaymgnt to the villagers hers: E-uftjhé"r; ke inforimed the Sub ﬁo_ll;eeto’r, Hosur
that, he had Ho objection 1o the préposed éxpansion of the plant; provided that
the compahy should give pridrity in efmploying the pedple of nearby -u_il_l_ég,e-js.-a;hd

provide adequaite basic fagilifies to the géneral publie.

Reply:

Thé representative of Vs, Chemiplast ‘Santiar Ltd has said that the
company will give preference to those who Have studied Diploma (Chemical
Technpelogy), Master's Degree. in Chemistry, Dedreg in Chemigal Engineering:
Also, our company's preféten‘ge. s %o recruit legally dualified ihdividudls.
Because, they will contirive to come for work without-any break and it will be great
behefit 1o the company. since the empleyrent camp is conducted enly in Hosur
and riot in athir places fike: Ghennai and Bangatore, So, that the candidate from

Krishnagifi can sasily participate in interview.
The Sub Celliector, Hosur ;

The ‘Sub. Collector, Hosur said that, during recruitment, inform the local
public in advance about the job' vacancies and job qualifications. Therefore, lecal
people can benefit by knowing the e‘mpioyment infarmatior through this, she alsg

requested the loca! pegplé to make proper use of these-employment camps.
7.  Thiru. Naresh Babu, Berigai Panchyat:

Thiru. Naresh Babu said that, the company had rot made any

announcement about the job vacancies and he did not know if the announcemerit
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Wias miade in the nedrby villages as well, Thersfore, fie requested to fake proper
action in this regard and make an ahnguncement in future, He alse said-that, the
compatly did not provide any assistance to Berigal village. He sdid thatf, he is
¢pposing  this project, because people from other places come Here and settle
down for work, but educated and unsducated youth in their village are sfil
dnefnployed. Further, he added fhat, the prepesed sxpansion. is likely to provide
direct employment 1o 1,000 people and indirect employment to 2,600 to, 3,000

pebple. So, he requested thatthese jobs sheuld be provided o the lonal people.

The Sub Coilector, Hosuir
The Sub Gallector, Hosur. §aid that, the local people can get fo know the
information about the employment of their company, If they provide information to

Gram Panchayat Office, Block Development Office and Taluk Offica.
Reply:

The representative of Mfs. Champlast Sanmar Lid has said that, théy are

o

going to conduct employment campg within 8 ta 8 menths, at that time the local. .

pesple will be properly notified. Also, an overhead water reservolr has been
cempleted In the Berigai vikage through *MNamaku Naamae” scheme. one
glectrical engineer and one quality contrel enginee_r--from Berigai village are
currently empioyed in the company, buildings for 11" and 12" classes have been
constructed in a local high school, road facilitiss have been provided to the
schodi, further toflets and a passenger shelter have been constructed in a local
village. He also said that, a lake located in the village was desilted last ye_ér.
Finally, he informed that the Social Nead Assessment is currently being dons and
based on that the Corporate Social Respoensibility Fund will be spent.

8. Thiru. P.8.R Praveen Kumar, Berigai Village:

Thiru. P.8.R Pravesn Kumar said that, he did not know about the public
hearing was taking place hare. He said that, he was unable to-g'ive his opinicn on

the project as it was only explainad in the power peint presentation and no reporis
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Were: provided. about the cost of the pollution centrol devices-and the measures
taken'In order fiot foiharm the envirenment. He said that, the propesed expansion
will ‘increase the production capacity by 15 times, Alse; the government has
banned the use of pesticides for agriculture but the company is manufasturing
farmers 4 the ones whe suﬁ‘er fhe miost. He 4lgo said {haf, the people &nd
children here have been -affected by this company for the past 25 years, the
public had protested against the company fof excessive smoke coming odt of the
company. He said‘that, the factery is rurifing with-dnly & feW air pofiution eoritrel
devices. He firther said thaf, theére is no objéction to thHe opefatien of this
‘company, buthe requesiéd to clarify to what extent the public will be bénefitad by
this company, He: said that, the company management fold that, "staridard of
living of the: common people will inerease more dnhd more, but he asked them 1o
tell how much it would in_dfééée”:and 6 announde that priotity should b& given ih
empleyment t6 tHe comifion people of the nearby villages. He sald that,
many people are .uﬁ_erﬁp_ioyea in the ,surrthding vitlage such as Berigai,
B. Guruparapall, Chinnachandram and the ?e'mpIOymeﬁt gamps ‘have been
advertised in news ,-paperé_ but they have net informed the Fanchayat President:
Ha worried that, if bie had made it known, he Would hdve sent the dnemployed
people in‘his area to the-.employment camp. He said that, he was informed shortly
before the public hearing by the managemerit and therefore the meeting was
conducted fursske of eve wash. Those who spoke before me said that they have
donie-a lot of development Work for the village. But it is well known that it is the
duty of the company to underiake stch developinent activities from the CSR fund.
Even though the company has spent Rs:4.20C lakhs for the development work in
Betigal, we will not allow the expansien activity which affects the public.

He pointed out that, he was not informed about the pros and cons of the
project and that there are more educated people in their area, and when they are
informed about the pros and cons, they can know about it Also, he added that, it
is 51 eye-wash 1o hold this meéting without clarifying anything about the details of

the raw materials of the products manufactured in the factory and the description

7
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of the manufacturing process. Alsa, he said that he his opposing this project on

behalf of people of Berigal panchayat public,

Replhy:

The representative of Mis. Chemplast Sanmar Ltd has said that, i
employment is given te ouisiders they will lgave the job within two years which
affects the performance ef the conipany. Thergforé, he said that they have no
objection if prov’idiﬁg employment to the Jogal piblic. Further,. he added that,
preseritly, we afe producing 85 chémitcals and after expansion, we are pignning to
produce 60 1o 70 chemieals and all these are not pesticides, they are
intermediate products to produce pesticides, which was reported in the
environmental impact assessmerit réport. He also seid that, tHe pesticide is
produced from the inter‘me_dia__te prqgfugt' only after iwo. or thiee reactions in the
process. He also said that, we afe éxpo,rting_ this intermediate product to foreign
countries 1o groduce pesticide. He said that, agr-i'eul_ture is the livelihood of the
peopie of this village and water is the basis for if. Thus, eur cempany has a
proper water management system. Further, He said that, &t present they are
using ground water and the water required for the expansion is :pi_anned_.to be
faken from Kelavaragalll dam presently sewage fom Bangalore is being mixed
with river water in the dam. They proposed to treai and use this water for the
industry, the same has been reported in the EIA. So, the ground water ahd
agriculture will not be affected due to the proposed expansion. He irfeimead that,
from the year of 2003-04, zero liquid discharge system has been set up in all the
Sanmar factories and all ihe trade &ffluent is ireated and reused for the
production and no trade effluent is' discharged from the factory, se the agriculture
will not be affected. Further, he added that the Trade Efffluent generated from the
unit treated in ETP, RO followed by Reject Management Systemn (ZLD) the
treated trade effluent is recycled back 1o the process. Thus the hazardous waste
gengrated from the ETP is sent to & common hazardous waste disposal facility

authorized by the Tamit Nadu Pollution Conirol Board, And thé report is being

(2]
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submittted to-the Tamil ‘Nada Pollution Gontiol Board regularly. In the Gnit, the
condenser and recoversd, and fe-used i the progess. Als, in olr factory. we.
have twi stage-absorplion system (i.e,, Scrubiber). So, the vapotized. chEmicals
fighn the reactors will not pollute the .air. Also, Ambient Air Quality Survey was.
cendycted at 11 places In 3 months and there is no detection of air pollutants. He
alse .said that, the weigtitage will be given to ‘the local people in company's
employinent-opporiunities.

% Thir: PSR Praveen Kumar, Berigai Village:

Thiru. P.S.R Praveen Kumaf said that, accordifig to ‘the managémient, they
release the chemical vapaurs only after extractinig the toxic substancés as miuch
as possible in the surrounding villages, but ofly 300 oF 500 houses 1h the
neighbouring -villages; so they could not affect mugh. Whéreas there are 2500
houses in their.village with the population of 10001800, so they are mbéﬂ,y?
affected than the others, Now, the factory is not incéregsed producticn at present,
so we: have no Issues. But, if it is in operatidh, who will be respensible for the
darage to be caused to them due to increasing their production as per their
demand in #he future.

Reply:

The representative of Mis. Chemplast Sarmar Lid has said that, it & euf
duty to operate the factory in a safe enviren.m_e’n't By installing modem hdustrial
pollution (;ontrol‘-d'ev'ice's for the proposed expansion and opefate it in a ‘sugh
away that it does not affect the environment rather than operdting with old

pollufion control technigues.

16.  Thiru. P.S.R Praveen Kumar, Berigal Village:
Thira. P.S.R Praveen Kurnar said that, evan tholdh, it is right 1o conduct public
heaifng, he alsa requested to conduct public hearing again by giving proper

announcement to Us with bit notices to the public. No announcement has basn
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dene in eur Berigai Village and announsement has beety made ifi-other argas. He

said it was an eye wash, since the ‘Mméeting held witkout giving rotics to the

people of theif village. Even though, 1 am the presiderit of this village panchyat, |
was nat informed propéry, s6 there is ne possibiiity for the public to know about

this project,

11.  Thiru. Nagesh, Berigai Counciler;.

Thiru, Nagesh has sgid that, for the past 25 years, we hald a public
pratest in front of the etmpany for bad -odour aﬁ'd ground water p'rob]jefhs.
Following that, they infatried thatthe trade &filuent geherated in the factory would
be treated and recycled again, ahd they set it up it immediately and arranged for
the public to visit it. He also infarmed that after that there was no problem-of bad
smell grid ground water, Further, he said that, agriculturg in their viilage nas not
been affected forthe past 10 years and edussated youth from their parichayst and
neighbouring panchayals are seeking for job In out of village, if they provide
employment to the educated youth in qur village ares, this will be an oppartunity
for ‘our villagers to know and clarified about the productien processes of the
company. Sg, he reguestsd that, the empicyment apportunity should be provided
tg the Ipcals: He said that, the unit is censtantly providing assi-s‘ianée to meet the
drinking water needs of the villager under this panchayat by construsting
groundwater with pipe lines, providing necessary facilities ta schdols, .and setting
up bus shelter etc.,

12.  Thiru. Rajan, Maruthi Nagar, Berigai :

Thiru. Rajan has said that, no announcement has besn made in his
village abaut the public heating, se the public. of his village does not know about
the meeting. Further he added ¢hat, the ground water level has decreased in this
area and there is bad smell arises from the company. Yesterday, he said, two
people were carrying waste from the company and that caused bad odour for 30
minuies. He alse said ihat the detalls of the transportation of wastes from the

company were stiii unknown o us. He sald thai, half of the people who attended
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the meeting were employees of Mis. Cherplast Saifimar Ltd and others weré
breught by the managemsnt of ihe unit, se this' mesting is conducted for -eye
wash.
The DEE, TNPCB, Hosur 2
The DEE, TNPCB; Hosur has informed that, has issued Envirenmental
Impsaict Assessmient, 2006 netificiation-vide its $.0: No.1533 of MOEF, New Délhj,
dated 14:09.2006, as per this jr'xotifrbatiojﬁ a public hearing to. be conducted for
some: projests before granting -shvirgnimental elearance. Accordingly, the details
«of the public héaring meeling for thé proposed expansioh project of
Nifs. Ghemplast Sanmar Lid. have already been. published in Taiii and English
dailies “Dinathant’” and “The New Indian Express” on 07.04.2023, Also, he
highlighted that, the public announcements. have been made through vehicle
Apnolficement-and _p'rovided pamphlets to the public inthe surrounding areas of
ihé villages of B. Giruparapalli, Seekkanapalli and Suligunita.
13. Thiru. Punit, Berigai
Thiriu, Punit, hias said that, there are many dducated youth inthe area and

they are engaged in agriculture. The uhit sholld explédin the effects on

cultivation of carrets, chillies, beans and flawers in the area due to this

exparision activity and also- any road accidenis -oceurs o the yvehicles which

carrying the industrial wastss to the disposal site, what will happen, whether;

they have any plan to transport sugh waste in some other route which by-pass

his village and it shotild be clarified.

14, Thiru. V. Sunantha Reddy, Envirenmentalist, Nalkedz, Telugana :
Thiru. V. Sunantha Reddy has said that, he was the first environmenialist
to support indusirial growth and wished for the proposed expansion of M/s.
Chemplast Sgnmar Limited Company’s proposed expansion of the production in
synthetic organic ¢hemicals and specific pesticide intermediatés from 1607.4 MT
per anpnum to 20031.4 MT per annum. He also sugg-ested some points regarding
in-dustrial development. The Environmental Consultant has already conducted air,

water, land, noise pollution and bassline survey conducted was geod and

11



136

safisfactory. He suggested that, collécting the health ‘status of people, crop~
production stetus; and ground water availability status for absiit-10 Km radius of
project and it vill définitely help t take pigcautionary measures in m‘ai'ﬂtai?ji'n-g{-:t’hé
ecological balance in future, Heé feguested the management .to include His
suggestion in: preparing the EIA report. He asked the m‘anag-.e'm-ent 1o edrry Gt
the propesed acivity with planting'more frees inside the premisés. He also asked
the management to r‘nair‘tta'in-ithﬁe-e"c:'bfpg'ica_[ balance, it will gefinitely help to.grow
the resources of the country, He also requested the management to provide
employment to the local educated peuple and dive preference to skill
devélopmeant programs. He alsé requested the managsment te use the GSR dhd

CER funds for the betterment of the village peoples.

15.  Thiru. V. Nagaraj, Ex—~President, V. Sigrapalli :

Thiru. V. Nagaraj has said that, | agree With the statements made by the
prasident of the Berigai Village and zlso Mr. Nagesh, Berigai LCouncillor's,
Itis a fact that, 10 years ago, there was a bad odour and ground water problem
in the village, then the manager Mr. Jacob said that, He hag besy fixing ihese
problems and fixed it. He further added that, the company shall assire in front
our villagers that the advanced poilution comirel devices will be installed to
cenirol the poliution. So, the expansion activity will not harm the public
sted that, the ¢ompany management shoutid
provide employment opportunities to the local people and they should irform
about the employment camps in advance to the local people. He said that there
is nothing wrong, to inform the fastory management if the public has any
probiem,

16.  Thiru. Appi Naidu, Mahadevapuram:

Thiru. Appi Naidu has said that, the company is providing employmsant to
the general public in their vicinity and my son Is working in the company after
sélected in the employment camp held two months zgo at Hosur. He alsc said

that, the employment sheuld be provided to the educated youth inlocai.

iz
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CGonclusion:

Finally, te District Environmentsl Engineer, Tamil Nadu Poliution Gontral

Board, Krishnagiti infarmed that the views, suggestions and responses -of the
Projett Propoiient are recorded through videography and the same wil '‘be sent to
the Ministry. of Eriviroriment, Forest and Glimate Charige (MoEF & CC), New
Delhi, Governmenit of Indid aloig with the Written: representation received from

the public.

During the public hearing meeting, 66 numriber of “writfen feprasefitation
recgived on favour for the 1ndu ry and two number representation against the
broposed expansion activity of Mfs. Chernplast Sanmar Limited, and the same are
-enelasad higrewith.

List of publics aftended thé public hearing meeting glong viith photographs;
Per Drive and €D recorded with the enfire piocesdings of public hearing are

aiclossd Herewith,

;}Vfﬁgff; 2

District En\nronmenia! Engineer
Tamilhadu Po[lut[on Controi Board

G o
&

Disffict Collector
Krishnagiri

13
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Chemplast Sanmar Limited
Sanmar Speciality Chemicals Divn,

* 44 Theerlfiam Road Berigai 635 105
Shoolagixi Taluk Krishnagiri District Tamil Nady india
Tel +91 4344 253605

WWW.SaITIAFQIoUp,ConT

26 August 2023 CIN U24230TNT985PLE0T 1637

To,

The Member Secretary (Industry-lil)

Ministry of Environment, Forest & Climate Change
Government of india,

Indira Paryavarn Bhavan,

Aliganj, Jlor Bagh Road,

New Defhi —110003

SUB; Submission of EIA Report fot the Praposid Expansion Of Synthetic Organic Chemicals &
Pesticide Specific Intarmediates (From 16014 -Mt/Annum To 20031.4 Mt/Annum)
Manufacturing In the Existing Unit located at S.F
N_o.5,-7/1,2,3a,_3b,-8/1,2a,2b,9/1,2,3,10/1,2,3a,3b,4,12/3.a,1b‘,13/1_,‘14/1a,za © Suligunta
Village, Berigai 635105. Shoolagiri Taluk, Krishnagiri District, Tanil Nadu, India Of M/s.
Chemplast Sanmar Limited.

REF; Terms of Reference - No.J-11011/104/2009-1A-1K]) dated 10th Decemnber 2022,
Dear Sir,

M/s. Chemplast Sanmar Limited is praposing Expansion of Synthetic Organic Chémicals & Pesticidé Specific
Intermediates (Froin 1601.4 MT/Annum to 20031.4 MT/Annum] Manufacturing in Existing Unit at S.F
Ne.5,7/1,2,3A,38,8/1,24, 28,9/1,2,3,10/1,2,3A,38,4 12/1A 1B,13/1,14/1A,24 Suligunts Village, Berlga: £35105,
Shoolagiri Taluk, Krishnagiri District, Tamil Nadu, India.

As per EIA Notification 2006; the proposed praject of Pesticides industry and pesticide specific intermediates
(exeluding formulations) is falliig under Category 5{b)], Synthetrc organic chemicals industry (dyes & dye
intermediates; bulk is falling under Category 5(f) and Inter-state boundary within 10 Kms {i.e} Karfataka State
Boundary at 0.89 km from the proposed project sité) reguires Envirenmental Clearance from Ministry of
Environment, Forest and Climate Change (MoEF & CC), New Dehi.

We have appainted M/s. Aqua-Air Enviranmental Engineers. P, Ltd. As Consultants for the Proposed Praject as

EIA Consultants They are empanelled as EIA Consultants under NABET / QCl for the relevant category “s{k} &
S(ﬂ”

Regd Office: 9 Gathedral Road Chennai 600 086 India




Terms of Reference (ToR) from- MoEF & CC recewed for-the Propcnsed Expansion project vide reference cited
tation for the Proposed Project completed pn 12.05. 7023

above. and Public C Constil

Duly filled E!A/EMP and RA/DMP Report for the above referred project is submitted herewith for your kind
mformat[on : ‘
We request yoii to kindly process the application so that Environmental Clearance may be received at an early

date. . . .
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Government of India

Ministry of Environment, Forest and Climate Change

IA Division
(Industrial Projects - 3)

sk

Minutes of 65th MEETING OF THE EXPERT APPRAISAL COMMITTEE
(INDUSTRY-3 SECTOR), SCHEPULED TO BE HELD ON 14th September , 20231y, 71/09/2023
Expert Appraisal Committee meeting Industrial Projects - 3 held from 14/09/2023

MoM iD:
Agenda ID:
Meeting Venue:

Meeting Mod

'%E
The EAC noft
members and 4

3. Details of proposals’

Day 1 -14/09/2023
3.1. Agenda Ttem No 1:

3.1.1. Details of the proposal

PROPOSED PROJECT FOR THE MANUFACTURING OF FUNGICIDES TECHNICAL, INSECTICIDES
TECHNICAL, HERBICIDES TECHNICAL & PESTICIDES INTERMEDIATES BY M/S CROPNOSYS
INDIA PVT. LTD. by CROPNOSYS (INDIA) PRIVATE LIMITED located at VALSAD,GUJARAT

Proposal For

Fresh EC

Proposal No

File No

Submission Date

Activity
(Schedule 1tem)

TA/GI/IND3/440852/2023

1A-J-11011/521/2022-

28/08/2023

Pesticides industry and




TIA-TI(D) pesticide specific intermediates
(excluding formulations) (5(b}))

3.1.2. Project Salient Features

The proposal is for the environmental clearance for the proposed manufacturing of Fungicides, Herbicides, Insecticides
& Pesticide Intermediates with production capacity of 515 TPM located at Plot No. 76/A/1, J-Type, Phase-I, GIDC
Vapi, Taluka Pardi, Dist- Valsad, Gujarat by M/s Cropnosys India Pvt, Ltd.

The project/activity is covered under Category ‘A’ of 5(b) Pesticides & Pesticide Specific Intermediates (excluding
formulations) of Schedule of Environment Impact Assessment (ETA) Notification, 2006 (as amended). The PP reported
that the project is located in a Critically Po

The ToR was issued by the Mi
Environment Clearance in th
PP in the Form reported 1§
2023, wherein the PP
valid till 15% Mare
by the PP is as fo

d 13.2.2023. The PP applied for
and other documents. The
eting on 14™ September,
T/ELA/2326/RA 0292

"?:-

‘1c 97§¢4 0@52 and, R&R is
3@@

The PP report
products to

i land

control Oomyc

%p?’asmodrop] ora di

Prothioconidd " to
: include
af spot
’cosphaerella arachidis),
eyespot, Fusarium spp.,
powdery  mildew, net
blotch, phoma leaf spot,
Rhynchosporium  secalis,
Sclerotinia  sclerotiorum,
Sclerotium rolfsii, Septoria
tritici, Septoria nodorum,
rust and tan spot. Used on
barley, durum wheat, oats,
oilseed rape (winter), rye
(winter) & wheat.
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Bixafen

17.0

581809-
46-3

A fungicide for use in
cereals for key stem and
leaf  disease control
inchuiding strobilurin-
resistant septoria

Fluxapyroxad

17.0

Mandipropamide

507204-
31-3

3&% §-§ @ ngﬁzoctomg;Sp

Used on a wide range of
crops(Cercal grains, legume
Vegetables, oil sced crops,
peanuts, pome fruit, stone
fruit, root &  tuber
vegetable, fruiting
vegetables & cotton.

pntrol  of  foliar
‘ gens in a

v e H B J.?[j

contro} % downy™

fHe(Bremia IWC) &l
ajdEPerodospera e .

1 blick sigat

leal¥gpot disease in b

an.

iIs a pyraz
! fide fungicide 3
7 ggg:d treatment;
e .g '%ﬁal grains,
sidgls Wd to cod
cgn and soil- 4
ing

i)

&~ ,%ifé

125116—

%ﬁ%

To cgmroLiran &

leman i
sgpion

ans

- control

esS certain foliar
15e4s5es.

il

Boscalid

5.0

188425
85-6

Used against a broad range
of  fungal pathogens
including Botrytis  spp.,
Alternaria spp. and
Sclerotinia spp. for use on a
wide range of crops
including fruit, vegetables
and ornamentais.

12

Isofetamid

17.0

875915-
78-9

To control various fungal
diseases on a varety of
crops including salads and
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turf, Various  diseases
related to Ascomycetes (i.e.
Sclerotinia ~ spp.)  and
Deuteromycetes {ie.
Botrytis  spp.) including
Powdery mildew, Grey
mould on Grapes; Salad
crops including head and
leaf lettice, cucumber;
Rapeseed; Almonds;
Kidney beans; Low
growmg berry crops; Turf

13 Pyriofenone

(FUNGICIDE)

Note: At a time

] Total &

14

142459

To & PSS El
somg broddidivethame

o] powdery mildew
ley, Grape |

w i,

in  ann

1ﬁ"‘”1udm§} e
Broad”i ved i iy

ng el
loty dco
spur. Used on
; Winter wh
%ﬁte Zharley; Potat
I %r §; Asparag]
";Ciulh Tobacco |
ammual 4
broad-le

brush speciésy
Bedg

Mallol"
B 5 Pw&:d

A“Eﬁf.c\h.re;t]h

Tease

3 2

* seed

“cropland;

meacluding  wheat,
Cale, oats, maize, rye

»S-‘

16 | Bispyribac —Sodium

(BPS)

5.0

125401-
92-5

To control grasses, sedges
and broad-leaved weeds in
paddy rice and other
crops/situations. Used on
pest like alligatorweed,
Duckweed, Mosguito ferm,
Water fern, Water hyacinth,
Water pennywort, Parrot
feather; Amnnual bluegrass;
Creeping  bent  grass.
Applied on Aquatic
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situationn such as drainage
ditches, lakes, marshes;
Golf courses, turf grass &
sod farms

17

Fluridone (FDN)

10.0

59756-
604

To control submerged &
emerged aquatic weeds as
well as on land. Applied on
Surface water; Cotton; Fruit
inchiding avocado, citrus;
Cucurbits; Grain  crops;
Vegetable root crops

18

Metamitron

19

te

50.06

23

Propagii

K %g&?%%

-l Effective used against grass
i d-leaved weeds in

lied on

Arbee fodilan,, beet;

K

i

FEpeedw el Patinyar

E‘ shepherd's '_ 501
. cergals. Zpplicdinn Vemic
wheatf _§ Winter barle’

e W¥inter rye; Jefticale &

ol gEass and
Savbd=Weeds. Applie
icldi.icorn; Seed ¢

Sweetcom

tonftl common we
: s§ Annual - gras

' weglss
eg #0ya; Brassi

-'01 of
5 certaln

b@ﬂaﬁleaf

h sthe
onate.

facts as a

: herbicide  of
arnual and  perennial
prasses. It is applied as a
foliar spray and, being
quickly absorbed through
the leaves and translocated
to the meristernatic growing
regions of the plants, where
it inhibits cell growth and

division through the
inhibition  of ACCase
inhibitien.  Propaquizafop

can be used on a wide range

anmAT e
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of  broad-leaved  crops,
including sugarbeet, oilseed
rape, soybeans, sunflower,
other field CcTops,
vegetables, fmit  trees,
vineyards and forestry.

| || Note: At a time maximum two products will be manufactured.

| Total: (Group-B) || 134 | I |
GROUP-C : INSECTICIDE
24 Flonicamid{FLN) 20.0 158062~ || To control aphids, thrips' &

670 whiteﬂy m a range of
including

ed  against

Mihiteflies;

gr%gns

veg ﬂtables

Leafhoppers
Vas

Cyantraniliprole fist key chewing
' and sucking pests such as
Whitefly; Thrips; Aphids;
Fruitflies; Psyllids;, Fruit
worms. Applisd on Cnions;
Potatoes;, Field tomatoes;
vegetables incuding
brassica, cucurbit, fruiting,
and leafy vegetables, as
well as greenhouse-grown
eggplant, pepper, and
tomato

f | Note: Af a time maximum two products will be manufactured. }
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| Total: (Group-C) ||

29

GROUP-D : INTERMEDIATES

28 4-Chloro-5-(4-
methylphenyl)-1H- 25.0 120118- || Cyazofamid
imidazole-2- 14-1
carbonitrile
{CCMPT)
29 N,N-Dimethyl 13.0 13360- Cyazofamid
Sulfamoyl Chloride 57-1
(DMSC)

Sodium Cyano
Dithioformate
{SCDTF)

Dichlone

renyl)-4-
iline

Aniline(F

N-(4-Fluorophenyl-
2-Hydroxy-N-
Isopropyl)-
Acetamide(FIPH)

(BN

Dithianon

2856-63-~

44

. 2,6-Dihydroxy
Benzoic
Acid{DHBA)

3.0

303-07-1

Bispyribac -Sodium

45

3-Trifluoromethyl
Phenol

5.0

98-17-9

Picolinafen

46

2-Amino acetonitriie
Hydrochloride{AAN-
HCI)

21.0

6011-14-
9

Flonicamid

[47 ]|

Meta Phenoxy

I

5.0

52315 -

| Tau-Fluvalinate
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Benzaldehyde 06 -7
Cyanohydrin
{MPBCH)
48 Ethyl Phenyl 68.0 1603-79- || Mectamitron
Glyoxalate (FPGO) 8
I Il Note: At a time maximum two products will be manufactured.
; | Totai: (Group-D) | "2i8 || I ]

Total : (Group-A+B+C 515
+ D)

The PP reported that there is no violation
direction is issued under E (P} Act/Al

ﬁﬂl’l 1:{0. S5.0. BOA(E) dated 14.03.2017 and no

es, Tiger/Elephant Reserves,
ing at a distance of 3.22
er Darotha is flowing
ii, Felis chaus, Felis
and Pavo cristatus

The PP reported that thcrc
Wildlife Corridors etc.
kan in the SW dlrecnon
at 5.00 km in SW
rubiginosa, Sterna
were observed i
submitted to D@

¢
%%‘:ios p%ﬁ or,whlc

i3
B

The PP repoik i 022 to 315
December vis 5{29.9 —
38.6 g/m”) ere found
below th t source
emission 9 g/m3,
1.58 g/m esultant
concente; carried
out at O z ut of total 8 Or noise
monttor: 1 Was Mmoni a%r i ) &QI focation silence

;%Qf locations W.@ radius

Ground was camed ber 2022 and
based on St res lts and suﬁﬁ&w ed that the
ground wate’ ate source of

1! the ground
sampling was
data comparison
er quality meet with
heries and Irrigation,
ers, Ponds & Lakes and
¢ matter in the surface water

drinking wate
water samples
carried cut at {8
study with CPCB stz
the criteria D and E,
industrial utilization for’
presence of COD & BOD by
body. The DO levels of all surfage Flevel > 4.0 mg/L is considered
suitable for the survival of aquatic If or aquatic life survival. Seil quality
samphng was carried out at 08 locations B ccember 2022 and based on soil analysis
data it is concluded that surface soils are neutral to alkalime . reaction, but normal from salinity and sodicity view
point. The soils are medium to high in total nitrogen and low in phosphorus and high in potassium. The levels of total
Cu, B, Fe and Zn are within the limits, but Cr levels are high, which may impact availability of other micronutrients in
s0il.

the CL@%TZIOHS can be uscd as dg%
£ samé‘lre a‘%mﬂets i sthic

101 act

The PP reported that the total water requirement is 489.20 KLD of which fresh water requirement of 279.20 KLD will
be met from GIDC water supply, Vapi and the balance 210 KLD from recycled water. Total industrial effluent
generation will be 150.4 KLD, out of which 135.4 KLD (115.4 KLD from process & product washing, 15 KLD
floor/Containey Washing & 5 KLD from scrubber) efffuent will be treated in primary ETP and forwarded to into in-
house MVR. 27.1 KL.D of MVR Concentrate will be sent to Common Spray Dryer, M/s VGEL Vapi for further
treatment and remaining 5.0 KLD for beiler & 10 XLD for cooling tower blow down, which will be recycled for
floor/container washing. MVR Condensate {.e 108 KLD will be recycled in cooling. Domestic wastewater {15.00 KLD)
will be treated in STP and treated water witl be utilized for Gardening.
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The Power requiremnent will be 2000 kVA and will be met from Dakshin Gujarat Vij Co. Ltd. (PGVCL). Unit has
proposed 02 D. G. set which will have capacity of 1000 kVA each and it will be kept as standby and used during power
failure or during emergency. Stack (height 11.00 m) is proposed as per CPCB norms for the D. G. Set.

The unit has proposed 2 number of 3 TPH capacity Natural Gas fired Steam Boiler, 2 number of & Lakhs Kcal/Hr
capacity Natural Gas fired Thermic fluid heater, 2 No. of stand by D. G set with capacity of 1000 KVA. Adequate stack
height of 30 meter will be provided with steam boilers and thermic fluid heaters & 11 m height for DG Set for
confrolling the particulate emissions within the statutory limit of 115 mg/Nm?3,

Details of Process Emissions Generation and its Management: There will be process gas emission of HCl & SO2
from process vent-1, HCl & CI2 gas from process vent-2 and HBr gas from process vent-3. To scrub HCI1 & SO2 and
HC1 & C12 gas, two stage water followed by alkali scrubber and for HBr gas, two stage alkali Scrubber will be provided

and 20 meters vent height will be provided

Details of Solid Waste/ Hazard

Speclﬁc Sour : .. Quantity

mge th gl?fi it T/Annum)

Dispos

zardou$*Waste,

Collecti:
storag!

fransport:
dnd sellin

authort:
recycle

\ %@ﬁ
*Bﬁﬁ?}atﬁfc@ﬁge?s of raw jﬁétén’a

d

Collecti:
storage «
Utilize
packing
hazarde
waste ¢
selling
authoriz

recycler ¢

de-
ontamin:

750

ETP waste of effluent 1/35.3

Collecti
storagi

transport:
land Disp

off int
TSDF
site, M
VGEL v
br M/s B
Ankleshs

Selvent residue Distillation of solvent process 1/83051’1 3 3.6

¢

Collecti
storage

fransports

and sent
o-proces
at RSP
Panol
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Sr. No.

Type / Name of Hazardous
Waste

Specific Source of Generation
(Name of the Activity, Product etc.)

Category
and
Schedule
as per
HwW
Rules

Quantity
(MT/Annum)

Dispos

OT Cems
industri

Spent Catalyst ,

_?;‘

Spent solvent

1751
s

1Caticn process

Sch:
1/29.5

6.71

Collecti
storage
fransporte
and sent
Go-Proces
at RSP
Panol
or cetie
industri

i
i
il

Collecty
storage
fransportz
and sent
go-proces
at RSP
Panol
or cemse
industri

Coliecti

storag:
fransport:
and Disp
off int
TSDF
gite, M
VGEI
Vapi or]
BETL
Anklesht

96.93

Collecti

storag:
fransport:
and sell
actual us
having Ra
Permissi

Sch:
1/29.4

39929

Collecti
storage ¢
distilled
house a
recyclec

_ |the proc

Crude solvent
(Methanol Ethanol,Dimethyl

IR T N
DUIONE }

Process
(Fluazinam,Fluridone,Metconazole,
Tiafenacil)

Sch:
/294

127.47

Collecti

storagi
transporte
and dispe
at CHV
site of !
BEIL
Anklesh
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Category
and
Type / Name of Hazardous Specific Source of Generation Schedule Quantity
Waste (Name of the Activity, Product etc.) as per {MT/Annum)
: Hw
Rules

Sr. No.

Dispos

or sell
register
recycle

having

permissi

. i ' Sch:
Off sp§c1_ » i, 1/29.3 0

g

Collecti:
storagi

transport:

and sent
0-proces
at RSP
Panoli

2.0

Fid roducts

q

Collecti:
storage

fransporte

and sent
0-proces
at RSP
Panoli

Collecti
storage ¢
sentto E

for treatn

Wsed
anure
within
J$

remises

al) and the
yum. Industry

The Budget &
Recurring €
proposes to alfgez

Unit will develop Gréenbelttves anigcea 4 ; i ; Ial b Le. 2600 m? will be

developed outside the plin S CRiar £l Ties Fi¥collaboration with Green

society of VIA (Vapi Indus?higs A ssicis R Y e
- . .

The PP reported that the project, be ] n We'GHU-75-45-GID-1974-4084 (10) CH

dated 06.05.1975), is exempted from the p : : ] H11. Stage (3) (1) (b) of the EIA Notification,

2006 and O.M. No. J-111011/321/2016-IA. I(T) dated 77.04.20T8

The PP proposed to set up an Environment Management Cell (EMC) by engaging CEO- Technicai Manager- Non
technical manager- Engineer- Assistant- Supervisior- Assistant for the functioning of EMC.,

The PP reported that the Carbon sequestratién are as follows-

Total emissions reduction ” 5135.744 t CO4 eq. /year

Net emissions {gross emissions — 20136.282 t COy eq. /year
emission reduction)
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The emission reduction percentage {| 20.31%

The PP submitted the Disaster Management Plan and On-site and Off-site Emergency Plans in the EIA report.

The estimated project cost is Rs. 193 Crores. Total Employment will be estimated that 128 persons.

3.1.3. Deiiberations by the EAC in previcous meetings

N/A

3.1.4. Deliberations by the EA

The EAC constituted ung bers/domain experts in
various fields, examiped (EMP reports prepared
and submitied by the

The EAC not de%mg 1§ thene freft th e dati ; the application
and enclosure; fis knowl anibel%and ‘informatio : the EIA/EMP
i d is found to be THise/ milleadin oy gject will be

The EA Are i e present
enviro projected scend > erated on
the prop asure towards
storage
norms

The BAE & o : i per OM
dated 31. F & F g '

amom@ogur%ems G%Eﬁ@
AR :

The EAC delibera - Benerpency plans and alsg
the implementation : i
under the Manufac
Accidents (Emergency

5 proposed during
ihd guideiines issued
, and the Chemical

nder the provisions of the EIA
€commendations to the proposal. The
the grant of environmental clearance.

The EAC deliberated on the propo
Notification, 2006, as amended fro
Experts Members of the EAC found the pr

The EAC is of the view that its recommendation and grant of environmental clearance by the regulatory authority to the
project/activity is strictly under the provisions of the EIA Notification 2006 and its subsequent amendments. it does not
tantamount/consirue to approvals/consent/permissions etc. required to be obtained or standards/conditions to be
followed under any other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project. The PP shall
obtain necessary permission as mandated under the Water {Prevention and Control of Pollution} Act, 1974 and the Air
{(Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from the State Pollution Control
Board, prior to construction & operation of the project.

The BAC, after detailed deliberztions, recommended the project for the grant of environmental clearance, subject
to the compliance of the terms and conditions as under, and general terms and conditions in Annexure-I:
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3.1.5. Recommendation of EAC

Recommended

3.1.6. Details of Environment Conditions

3.1.6.1. Specific

Specific Conditions

1. Adequate stack height as yided. Stack emission levels shall be

stringent than the e;

rtation, packing etc.
fil

emises) + 2600
The saplings

lantatlon etc. tor i . ar for the
out during prevy :

: . a It‘ruﬁ mises ;
" , Kﬁ%ilﬁ%;%

13

be utilized for
cations approved by

14, All the h Rules 2016. The waste

party audit every year.

15. Monitoring of the corr :
ER forinfrastructure, Health,

16. An amount of T578

Environment, Education and .

17. A separate Environmental Management Cell {having qualified persons with Environmental
Science/Environmental Engineering/specialization in the project area) equipped with full-fledged
laboratory facilities shall be set up to carry out the Environmental Management and Monitaring functions
by engaging CEO- Technical Manager- Non techmical manager- Dmngineer- Assistant- Supervisior-
Assistant. In addition to this, one safety & health officer as per the qualification given in Factories Act,
1948 shall be engaged within a month of grant of EC. The PP should ammually submit the audited statement
of amount spent towards the engagement of qualified persons in EMC zlong with deteils of person engaged
to the Regional Office of MoEF&CC before 15 July of every year for the activities carried out during the
previous year.

18. The company shall comply with all the environmental protection measures and safeguards proposed in the
documents submitted to the Ministry. All the recommendations made in the EIA/EMP in respect of
envirommental management, and risk mitigation measures relating to the project shall be implemented. The
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budget proposed under EMP {¥ 1556 Lakhs (Capital cost) and ¥ 1170.60 Lakhs per Annum
(Recurring cost)] shall be kept in a separate account and should be audited annually. The PP
should submit the annuail audited statement along with proof of implementation of
activities proposed under EMP duly supported by photographs (before & after with geo-
location date & time) and other document as applicable to the Regional Office of MoEF&CC
before 15 July of every year for the activities carried out during the previous year.

19. The Total water requirement shall not exceed 489.20 KLD of which fresk: water requirement of 279.20
KL shall be met from GIDC water supply department, Vagi balance 210 KI.D from recycled water. The
PP shall ensure that water supply should not be above the permissible limit and fresh water shall be
withdrawn only after obtaining requisite permission from Concerned Authority. The PP should submit the
details of utilization to the Integrated Regional Office (IRO), MoEF&CC before 15t Fuly of every year for
the activities carried out durmg the

20. No banned chemicals sha

The PP shall adhere
21. d shall also develop carbon

AW matenals shall be used in the unit.

as notified by the

22. P
imate Change: 2011 under the

. rotection)R: es,i&%ﬁm
23. A 25" shall b engto agdid acgd‘énts an, lemented for
e PP shalk fitplen : ifl etc. and

pres i | Lmder the ,::}3} torage and
micals : Chemical

1" with required

icals. Safety and

29, ]
P measures shall be

properly
30. The unit sha
process in mat
31. The solvent manag:
condenser system. (b)

during manufacturing

be connected to chiiled brine

echanical seals to prevent [eakages.
{c) Solvents shall be stored in 2% safety measures. {d) Proper earthing shall
be provided in all the electrical equipment wherever solvent handling is done. (e) Entire plant shall be
flame proof. The solvent storage tanks shall be provided with breather valve to prevent losses. {f) Alf the
soivent storage tanks shall be connected with vent condensers with chilled brine circulation.

3Z. The storm water from the roof top shall be channelized through pipes to the storage tank constructed for
harvesting of rain water in the premises and harvested water shall be used for various industrial processes
in the unit. No recharge shall be permitted within the premises. Process effluent/ any wastewater shall not
be allowed to mix with storm water.

33. The PP shall undertake waste minimization measures as below (a) Metering and controi of quantities of
active ingredients to minimize waste; (b} Reuse of by-products from the process as raw materials or as raw
material substitutes in other processes. (c) Use of automated filling to minimize spillage. (d) Use of Close
Feed system into batch reactors. (e) Venting equipment threugh vaper recovery system. (f} Use of high
pressure-hoses for equipment cleaning to reduce wastewater generation.
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3.1.6.2. Standard

5(0)

Pesticides industry and pesticide specific intermediates (exclnding formulations)

null

No further expansion or modifications in the plant, other than mentioned in the EIA Notification, 2006 and its
amendments, shall be carried out without prior approval of the Ministry of Environment, Forest and Clirate
Change/SEIAA, as applicable. In case of deviations or alterations in the project proposal from those subrnitted
to this Ministry for clearance, a fresh reference shall be made to the Ministry/SEIAA, as applicable, to assess
the adequacy of conditions imposed and to add additional environmental protection measures required, if any.

The Project proponent shall strig, :
and Import of Hazardo iEnded time to time, the Chemical
Accidents (Emergency;H _ azardous and Other Wastes
(Management and

e
1a.§..are;%%u %?ept i
, silencers, encloSures gic. on a eration. The

COrs, Sacik . .

H) Act, 1986

i@%?curring cost sment the
S tF g._n% Chlimate
. hﬁonditions stj
o %gﬁﬁtes shall not be

Er purpose.

ichayat, Zilla
suggestions/

eitei=Shalk be sent by the p
Baod el

Ftal on the status of
" monitored data to the
PCB and SPCB. A copy
of Environmental Cleag posted on the website of the

company.

The environmental statement for each financs! nding 3ist March in Formn-V as is mandated shall be
submitted to the concerned State Pollution Control Board as prescribed under the Environment (Protection)
Rules, 1986, a3 amended subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the respective Integrated Regional
Office of MoEF&CC by e-mail.

10.

The project proponent shall inform the public that the project has been accorded environmental clearance by the
Ministry and copies of the clearance letter are availzble with the SPCB/Comimittee and may also be seen at
Website of the Ministry and at https://parivesh.nic.in/. This shall be advertised within seven days from the date
of issue of the clearance letter, at least in two local newspapers that are widely circulated in the region of which
one shall be in the vernacular language of the locality concemed and a copy of the same shall be forwarded to
the concerned Regional Office of the Ministry.
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The project authorities shall inform the Regional Office as well as the Ministry, the date of financial closure and
final approval of the project by the concerned authorities and the date of start of the project.

This Environmental clearance is granted subject to final outcome of Hon’ble Supreme Court of India, Hon’ble

12. High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable to this project.

3.2. Agenda Item No 2:

3.2.1. Details of the propoesal

Proposed new project for manufacturing of Synthetlc Organic Chemical by M/s. Mercury Organics at GIDC
Nandesari, Dist. Vadodara, Gujarat. by g peated at VADODARA GUIARAT

Proposal For

Proposal No

TA/GIIND3/440

3.2.2. Proje

AN

.2024] made a

Foject. The details of

Sr. End Uses
Ne.
| Group-A
ﬁ. ]}Calcium Stearate ” 1592-23-0 [ I5TPM Pharmaceutical  industry | as
2. |IZinc Stearate [ 557-05-1 I(Sr. No. excipient / . binder in
[3.  ||Magnesium Stearate |[ 557-04-0 | Ttod) pharmaceutical industry
|4. Aluminum Stearate ! 637-12-7 ]
[ Group-B
5. |[Di-P-Toluoyl-L/D- Tartaric Acid || 32634-66-5/ |25 TPM Intermediate of  Tofacilmib
32634.68.7 {Sr. Ne. Citrate
6. |[Di-P-Benzoyl-1/D-Tartaric Acid | 2743-38-6/ 5 to 70) Intermediate of Eszopiclone
17026-42-5
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Sr. Name of Products CAS No. Quantity End Uses
No. [MT/Month]
7. 7-Hydroxy-3-4-dihydro-2-[H]- 22246-18-0 Intermediate of Aripiprazole
quinolinone
8. 6-Hydroxy-3-4-dihydro-2-[H]- 54197-66-9 Intermediate of Cilostazol
guinolinone
9. 4-Chloro-4’Hydroxy 1137-42-4 Intermnediate of Fenofibrate
Benzophenone
10, |[2-(6-hydroxvy- biphenyl-3- || 84627-04-3 Intermediate of Levocloperastine
carbonyl)-benzoic acid Fendizoate
1. [i1-(3-Hydroxyphenyl) ethenone 121-71-1 Intermediate of Phenylephrine
12, }|(=)-3-(Carbamoyl gt 1555 Intermediate of Pregabalin
methyl hexanoi c i 0 M |
13, J|(R)-(-)-3-(Cai T ik . "« I iintermediate of Pregabalin
methyl ; Bt : . | & i ‘Q’ b ilee
' giediate of Quetiapine
lacetic ‘ Fnicdigte of Fesoterodine
Mandéhig; I e
Piperidinehel J[-20087%5 ]
noprepyl chlorj - AT am

#

_hydroxypheny;f” | v

henyl) piperaziffe g B ey g | bne
L0 S
hﬂ—Z-cyanobg;- % Z

wE W

pyl) morpholfge *Ji 51 T e ine

- of Morclofone !
ate of Pentoxifylling |
ediate of Diltiazem HCL
27, 1-(3-chlorophétiyl] : & 5 3= e ntermediate  of  Trazadbne
Chloropropyl) ™ ' hydrochloride
Piperazine Hydse
(T2.hel) e ; :
28. |[[1,2,4] triazolo{4,3-a] pyridin- | 6969-71-7 Intermediate  of  Trazadbne
3(2H)-one hydrochloride
129. |[Isopropyl 2-bromoisobutyrate || 51368-55-9 ] | Intermediate of Fenofibrate ]
30. | Dibenzo[b,1][1,4]thiazepine- 3159-07-7 Intermediate of Quetiapine
11(10h}-one
(31 [Isobutyl acetophenone ]L38861—78—8 Intermediate of Ibuprofen —I
32, ||2-Amino-3,5- 50910-55-9 Intermediate of Ambroxol he!
dibromaobenzaldehyde ]
33, |)i(3,4-Dimethoxyphenyl) 83-17-4 Intermediate of Verapamil
acetonitrile
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Sr. Name of Products CAS No. Quantity fnd Uses

No. _ [MT/Month]

34, 1-(4-Chlorcbenzhydryl) 303-26-4 Intermediate of Cetirizine
piperazine

35. |[Tert-Butyl (4R,6R)-2-{[[6-(2-4- | 125971-95-1 Intermediate  of  Atforvasttin
fluorophenyl}-5-isoprepyl-3- calciam
phenyl-4(phenylcarbarmoyl}
pyrrol -1-y1} ethyl]-2,2-dimethyi-
1,3-dioxan-4-yl] acetate

36. ||(4R,6R)-tert-Butyl-6-(2- 125995-13-3 Intermediate of  Atorvastptin
aminoethyl)-2,2-dimethyl-1,3- calcium
dioxane-4-acetate . 5

37.  [iMethyl 4-(4-fluorg il ‘” Intermediate of Rosuvastatin
isopropyl-2-[{N-1 g
Ninethylisuifo !
aminolpyy o

38. ||Diclofg 9 L gmediate  of  Diclofepac

39. 55—5@’; e B ine

: W . i :
40, A i3 Wl 147098-20-2 § g Rl fiiidiate s, of Rosuvasthtin
E b - : . A ff | e
Biiia 4 3 Py s = Lt = R

4]; i D:; i ¥ 17 e %?“,\ . N a‘f‘{; . e = Cerbinafine %

4 5 Sodd 3B T @ : ] t  Pantopragole

: : g‘%’;&l ! i : te

4 . 2 eabalin

Ci
........ 1
15 ;
46, ]
el
47, |Irbesartan™s : o
R o %
43. Ondansetro hydrochlor
49, Levo cetirizine 130018-77-8
50. Febuxostat 144060-53-7

nsed in |the

Hsed to confrol
-s! of phospharus
ichronic kidhey

¢ 1ICl 15 used |for
; relief of stuffy
¢ and ear symptéms
*the common cold, iflu,

or other breathing

besartan an angiotensin - used
mainly for the treatment| of
hypertension.

Ondansetron  hydrochloride| is
used to prevent nausea and
vomiting caused’ by cancer
chemotherapy, radiation therapy,
and surgery.

Levocetirizine is used to relieve
runny nose, sneezing; pnd
recness, ifching, and tearing of
the eyes.

Febuxostat is used to lower
hyperuricemia {kigh uric acid in
the blood) in patients with gout
who have been treated vwith
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Sr.

Name of Products CAS No. Quantity End Uses
[MT/Month]

allopurinol that did not work
well or cannot be treated with
allopurinol.

51.

Aripiprazole 129722-12-9 Aripiprazole is an antipsychatic-
used in the treatment | of
schizophrepia  and  bipefar
disorder and other uses inclide
as an add-on treatment in mjor
depressive disorder.

52.

Bisoprolol is a medicine used
to treat high blood - presgure
{hyperiension) and heart failupe.

Bisoprolol

53.

Sodium Valp Sodium  valproate is |an
; “anticonvulsant (or anti-epileptic)

cine,

54.

iurm  Valproate is |an
ptic ~— medication. | It
sieizures or fits | by
the abnormal and
ity of the nerve

nate has been
for
of

Sed alone of in
i other

¥ treat high blpod

is also wused| to
ire chance of heart
ke, or death in pegple
of age or older wholare
nsk for cardiovascular

58.

Phenylephrine base is used to
relieve sinus congestion and
pressure.  Phenylephrine  will
relieve symptorms bui will [not
treat the cause of the symptems
or speed recovery.

59.

Pantoprazole Sodium 138786-67-1 Pantoprazole sodium is used to
freat erosive esophagitis
(damage to the esophagus from
stomach  acid caused |by
gastroesophageal reflux disease,
of GERD; in adults and children
who are at least 3 vears old.

60,

Quetiapine Hemifumerate 111974-72-2 QuetiapineHemifumerate is used
to treat certain mental/mpod
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Sr.
No.

Name of Products

CAS No. Quantity

[VMT/Month]

End Uses

61

Tenegliptin

760937-92-6

62.

Tramadol HCI

63.

Cetrimide

o4

67.

Benfotiaf

68.

Alendronate Sodium

27203-92-5

69.

Vitamin D3

67-97-0

70

Atorvastatin calcium

134523-00-3

conditions.

Teneligliptin is used in
treatment of type 2 diab
mellitus.

the
Etes

Tramadol  HCI  used

Pharmaceutical Intermediated
tramadol/meta Bromo anig
and it is used to help reli
moderate to moderately sey
pain. Tramadol is similar
opioid {narcotic) analgesics.

as
of
ole
Eve
ere
to

Cetrimide is used for clean

wounds and treating mi
s, scalds, abrasions,
n seborrheic dermatitis.

ing
nor
and

a7ole is used in

, peptic u
Zollinger—Elli}

the
real
cer
kom,

chioride is 1
Trazodon
ications cal
tors. It wq
e amount
substancg

sed
E is
led
rks

of
: in
ain

ca.
‘receptor  bloch
works by relax
sels so that blood
ore easily.

sed
ure
igh
ent
hey
B to
led
ters
ing
Carn

fotiamine use for =g
damage caused by diab
(diabetic neuropathy).

Ve
2tes

Alendronate Sodium  used
treat osteoporosis and Pag
disease of bone.

to
et's

Vitamin D is used to treat
prevent bone disorders,

hnd

Atorvastatin calcium is a st
medication used to pray
cardiovascular disease in th
at high risk and to treat abnor
lipid levels,

atin
ent
0se
mal

[Group-C

71.

5-Chloro Aniline- 24
Disulphonamide (CADS)

121-30-2 5TPM

(Sr. No.

Intermediate

Hydrochlorothiazide

of
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Sr. Name of Products CAS No. Quantity End Uses
No. [MT/Month]
72. ||2-Diethyl amino ethyl chioride i| 869-24-9 71 to 79) Intermediate of Clomifen citrate
hydrochloride
73. ||Ethyt-4-(1- hydroxy-1- i| 144689-93-0 || Intermediate of Omeprazole
methylethyl)-2-propyl-1H-
imidazole-5-carboxylate)

74.  |{Tert-Butyl 6-[(1E)-2-[4-(4- || 289042-12-2 Intermediate of Rosuvastatin
fluorophenyl)-6-(1-methylethyl)-

2[methyl{methylsulfonyl) amino]
-5-pyrimidinyl] ethynyl]-2,2-
dimethyl-1,3-dioxane-4-acetate

75.  ||Topiramate

migraine headaches

Topiramate used to preyent

76. |ICelicoxib

and  juve

Celecoxib is a COX-2 iphibgtor
_ nonsteroidal anti-

mmatory dmg. It is used to
pain and inflammafion
arthritis, acute pain| in

theumatoid — arthrjtis,
pondylitis, paipful

hile

the

and

is

ipty,

ety

¢ty of fungal

ent
and

The PP reported that .2017 and no direction

1s issued under the E(P)

The PP reported that there are nd'N
and Wildlife Corridors etc. within 10 ver is flowing at a distance of 2.21 km
in West direction. Six Schedule-] species i.e *Tndian peafowl, Bam Owl, Indian ratsnake and
Indian cobraare found in the study area for whlch conservatmn plan has been prepared and submitted to DFO on
21.8.2023.

erves, Tiger/Elephant Reserves,

The PP reported that the Abient air quality monitoring was carried out at 9 locations during November 2022 to
January-2023 and the baseline data indicates the ranges of concentrations as: PMyg (61-83 pg/m?), PM> 5 {36-52
pg/m3), SO, (10-31 pg/m?) and NO (10-24 pg/m?). AAQ modeling study for point source emissions indicates that the
maximum incremental GLCs after the proposed project would be 83.09 pg/m? for PMyg 52.12 ng/mand for PMs 5,
23.19 pg/m? for SO2, 7.71 pg/m?, for NHa,10.3 pg/m3, for HC1 3.02 pg/m?, for Clp,11.03 pg/m3 for HBr and 3.22
pg/m? for Bry  The resultant concentrations are within the National Ambient Air Quality Stendards
{(NAAQS). Noise level monitoring was carried out at 9 locations during November 2022 to Japuary-2023 The noise
levels during daytime varied from 40-65 dB (A) Leq in the study area. The noise level in the study area is within the
permissible limits as per Noise rules 2000. The nighttime neise level in the study area is in the range of 32-53 dB
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(A} Leq. The nighttime noise was also within stipulated standards of CPCB,

Ground Water quality monitoring Baseline data indicates pH varies from 6.9 to 7.9. Colour detected from 3 to
7.2 Pt.co.sc and odour detected was unobjectionable. Calcium confent varied between 48.4 to 117.2 mg/l. Magnesium
content varied between 68 to 90.5 mg/l. TDS content varies between 672 mg/l to 1056.8 mg/l. TSS content varies
between 5 mg/l to 17 mg/l. Sodium (as Na) was found to be in the range of 105 fo 236 mg/l. Potassium (as K) was
found to be in the range of 13 o 29.5 mg/l Oil & Grease and BOD were found be BDL. COD is found to be in the range
of 3.6 t0 9.1 mg/i and DO find to be in range of 1.9 - 2.9 mg/l. Iron (as Fe) was found to be in the range of 0.02 to 0.35
mg/l. Copper, Boron, Chromium, Zine, M Coliform count, and Residual chlorine were not detected. Total hardness
ranges between 450.5 to 672.3 mg/l. Alkalinity varied as 83 to 278 mg/l. Chlorides were found to be in the range of
300.5 to 548.4 mg/l. Sulphates were found to be in the range of 51 to 130 mg/l. Nitrates were found to be in the range
of 2.1 to 9.9 mg/l. Fluorides are found to be in the range 0.15 to 0.8 mg/l.

Surface Water- Surface water samples reve i i 7.7 to 8.24, calctum and magnesizm content
varied between 35 to 95 mg/l and 29 tq 48 d alkalinity expressed as CaCO3 ranged
between 2512 to 354.6 mg/l and :

109.4 to 238.4 mg/l and 23.0 1 o be in the range 0f 3.5 t0 8.9
mg/l and not detected res Mhe limit. The TDS contents
are found to be well w i Nsis revealed that all the
parameters were wellu i
the range of 7.86 (&

Verall, the pH of alt™i I-7i,be almost neutral.

pH of the soil ats F7This is higher, 01;%@5% to they
they were st ue to spillage if Limigs the f i : s 9. Blectrical
conductivity e of 350 to %"Wcm. Diiring analysisiis o lable nitrogen

of 13 to 18

The Unit*
emissions

Details of P

Sr. Air Pollation
ne Centrol Measures
(APCM)
Capacity
1. Steam 120 i Multicyclone
Boiter mg/Nm3 Separator
0.8 TPH 50,< 80 ppm
2. || DG Set 11.0 Diesel ppm NO,< 40 ppm A dequate stack
125 KVA LitDay | NOx< 50 height & Acoustic
ppm | enclosure
Process Gas Emission
Sr. || Vent Height Expected Emission Emission Air Pollution
No || Attached To From Pollutants Standard Standard Control
Ground ag per || System

Level Critically
Polluted
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LI | [Area 1 |
1. Reaction 12 Cl < 50 < 4 1| Two Stage
Vessel HC1 mg/Nm3 mg/Nm? Water +
< 30 || < 24 || Alkali
mg/Nm? mg/Nm?> Scrubber
2. Reaction 12 Bry < 5 < 4 3 Two Stage
Vessel HBr mg/Nm? mg/Nm? Water +
< 30| < 24 || Alkali
m mg/Nm? Scrubber
3. Reaction 12 S0, < 40 || < 32 [} Two Stage
Vessel mg/Nm3 mg/Nm3 ‘Water +
Alkali
Scrubber
4, Reaction Two Stage
Vessel Water + Acid
Scrubber

Details of Solid ;

f Hazardous/Solid

at

t: and Reuse or gell
Spent Char& Collection, stordge,
Carbon transportation & co
processing/incineration in

common incineration.

3. Spent Charcoal / From Process & 283 1% Collection, storage,

Carbon Solvent Recovery transportation & co
System processing/incineration in
commeon incineration.

6. Spent Catalyst From Process 28.2 8 Collection, storage,
transportation & co
processing/incineration in
common incmeration.

7. Process organic From Process 28.1 49 Collection, Storage,

Waste Transportation, & co
processing/incineration in
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! I i I || common incineration.
& Distillation From Solvent 28.1 21 Collection, Storage, & |co
Residue Recovery processing/incineration n
COIIINOD Incineratior.
9, Serubbed  HC1 Scrubber C2 43 Collection, Storage and tregted
soln. in ETP Or send to actual End
users under rule-9 permissior].
10 Scrubbed NaBr Scrubber C2 720 Collection, Storage and send to
sola. actual end users under rule-9
1. Scrubbed Sodium Scrubber C2 720 Collection, Storage and tredted
bisulfite soln. in ETP Or send to actual pnd
users under rule-9 permission.
2. Scrubbed Collection, Storage and tredted
Amroonium in ETP Or send to actual end
Sulphate s x8ers under rule-9 permissior.
13. mllection, Storage, & |co
s smg/mcmerat:on in

incineration.

Storage, & |co
cmeratlon n

to actual Bnd

otification,
on no. GIDC

No.GHU/75/36

The PP proposed fag HS Officer- ETP

chemist- ETP opeato

The PP reported that the

Type of environmental uantity tCO2e/Year
aspect e consumption of kg
COgte
/ Saved of kg CO4e
Green belt Trees - 144 || 20 Kg / year / || 2880 Kg/ Year 2.64
Nos Tree
Renewal Energy source Solar light — 15 || 0.787 emission 4249.8 Kg/ Year 44298
{Soiar Pannel, LED) KW factor for
generates 5400 clectricity
KWH /Year
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Residue to co processing || 100 MT/Year 327 kg/Ton 32700 kg/year 32.700
in

cement industry

TOTAL (MT/Annum} 40.00

The PP subrmitted the Onsite and Offsite disaster management plans in the EIA report.

The estimated project cost is Rs.2 Crores. Total E

be 50 persons as direct & 100 persons indirect.

N/A

3.2.4. Deliberati |
otiﬁc?%ion, U6 co%pris' in experts in
PRsingdesired forfua rts prepared

The EA : 2 given an undgria
best of his kno

will be

1A reports zgg present

projected sée rated on

sure toward: olfations. The that the
il

iSitmost precaytion : the safety

The EAC i hon data® of Ambicnt air monitoring,

. " water, soil
monitoring r ent dnd 4 .dg& com) 1@ 12019, revised
summary and 2} : folloWings G5 0% =

« Revised compliance and actid sprescribed in the Ministry’s OM dated
31.10.2019 for critically and severe

« Revised executive sumimary, baseline summ:

The PP submitted the above information/documents and the EAC found these to be satisfactory.

The BEAC deliberated the Onsite and Offsite Emergency plans and also the varicus mitigation measures proposed during
the implementation of the project and advised the PP to implement the provisions of the Rules and guidelines issued
under the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, and the Chemical
Accidents (Emergency Planning, Preparedness and Response) Rules, 1996, as amended from time to time.

The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the EIA
Notification, 2006, as amended from time to time and accordingly made the recommendations to the proposal. The
Experts Members of the EAC found the proposal in order and recommended for the grant of environmental clearance.
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The BAC is of the view that jts recommendation and grant of environmentzal clearance by the regulatory authority to the
project/activity is strictly under the provisions of the EIA Notification 2006 and its subsequent amendments. It does not
tantamount/construe to approvals/consent/permissions etc. required to be obtained or standards/conditions to be
followed under any other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project. The PP shall
obtzin necessary permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from the State Pollution Controf
Board, prior to construction & operation of the project.

The EAC, affer detailed deliberations, recommended the project for the grant of environmental clearance, subiect
to the compliance of the terms and conditions 2s under, and general terms and conditions in Annexure-I:

3.2.5. Recommendation of EAC

Recommended

# M
i emissio: CEss. unit

i .'the boiler ed as a
%hasing of shall
onal 14.36

thin GIDC,

of sufficient

e with proof of

Fof expert agency

of plantation etc. to

1es carried out during

8. The transportation: adequate width of roads shall
be maintained inside the

9. Unit shall recycle | KLD

shall be reused for gardening. -

£0. Unit shall install flow meter at inlet point for water consumption. Unit shall send treated effluent via tanker
to CETP. Unit is having membership of CETP-M/s. NIA and effluent shall be transported through
dedicated tankers of CETP only.

1. & X1. capacity underground RCC water storage tank shall be provided for rainwater harvesting and stored
rainwater shall be used in washing, cooling, demestic eic after necessary pre-treatment.

12. Unit shall send treated efftuent into ETP and send tc CETP Nandesar].

13. Domestic wastewater generation shall be 3 KLD. The unit shall treat sewage into in-house STP plants and
reused water shall be used for gardening purpose.

14. Unit shall be dump fly ash slag, red mud, etc like wastes to cnly at designated location approved by SPCRs
/PCCs.

15. Monitoring of the compliance of EC conditions shall be submitted with third party audit every vear.

16, An amount

D sewage shall be treated in STP and
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of ¥8.00 lakhs shall be allocated towards CER.

17. A separate Environmental Management Cell (having qualified persons with Environmental
Science/Environmental Engineering/specialization in the project area) equipped with full-fledged
laboratory facilities shall be set up to carry out the Environmental Management and Monitoring functions
by engaging Partner/Director- EHS Officer- ETP chemist- ETP opeator- Skilled helper/ labor. In addition
to this, one safety & health officer as per the qualification given in Factories Act, 1948 shall be engaged
within a month of grant of EC. The PP should annually submit the audited statement of amount spent
towards the engagement of qualified persons in EMC along with details of person engaged to the Regional
Office of MOEF&CC before 15t July of every year for the activities carried out during the previous year.

18. The company shall comply with all the environmental protection measures and safeguards proposed in the
documents submitted to the Ministry. All the recommendations made in the EIA/EMP in respect of
environmental management, and risk mitigation measures relating to the project shall be implemented. The
budget proposed under EMP, . tffie hs (Capits st) and¥ 7230 Lakhs per Annum
{Recurring cost)] sha iauld be audited annually. The PP
should submi ) lHraof of implementation of
activities :
location e 5| Office of MOEF&CC

ot exceed 37 mda
& 3£§ay
1 and

19.
ensure that water
tafter obtaining
ation to the

Srmment in this
bon emitted 2 [op carbon
than emitted. e on report

Environme
ecautions s Etaken.,Ie : ented for

1410 ; |
itidelines 1 torage and
STHIE ¢ i Chemical

24. ‘with effective

25. b reduce the fresh
r measurement of flue
o the CPCB and SPCB
eb camera with night vision
¢ premises.

i th respect to quantity and inventory.
al Office of Ministty and SPCB along with

26.

capability and flow fifetgs

27. The storage of toxic/hazard
Quantity and days of storage ¢
the compliance report.

28. The occupational health centre for surveillance of the worker’s health shall be set up. The health data shall
be used in deploying the duties of the workers. All workers & employees shali be provided with required
safety kits/mask for personal pratection.

29, Treining shall be imparted to all employees on safety and health aspects for handling chemicals. Safety and
visual reality training shail be provided to employees. Action plan for mitigation measures shall be
properly implemented based on the safety and risk assessment studies.

30. The unit shali mzke the arrangement for the protection of possible fire hazards during manufacturing
process in material handling. Fire-fighting system shall be as per the norms.

31. The solvent management shall be carried out as follows: (a) Reactor shall be connected to chilled brine
condenser system. (b) Reactor and solvent handling purp shall have mechanical seals to prevent leakages.
(c) Solvents shall be stored in a separate space specified with all safety measures. (d) Proper earthing shall
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be provided in ali the electrical equipment wherever soivent handling is done. {e) Entire plant- shall be
flame proof. The solvent storage tanks shall be provided with breather valve to prevent losses. (f) All the
solvent storage tanks shall be connected with vent condensers with chilled brine circulation.

32. The storm water from the roof top shall be charmelized through pipes to the storage tank constructed for
harvesting of rain water in the premises and harvested water shall be used for various industrial processes
in the wmit. No recharge shall be permitted within the premises. Process effluent/ any wastewater shall not
be allowed to mix with storm water.

33. The PP shall undertake waste minimization measures as below (a) Metering and control of quantities of
active ingredients f¢ minimize waste; (b) Reuse of by-products from the process as raw materials or as raw
material substitutes in other processes. (¢} Use of automated filling to minimize spillage. (d) Use of Close
Feed system into batch reactors. {e) Venting equipment through vapor recovery system. (f) Use of high
pressure-hoses for equipment cleaning io reduce wastewater generation.

3.2.6¢.2. Standard

5(f) | Synthetic orga
null
o T Y A N :
No ications fiy'the. plgﬂt, her thﬁme i) , 2006 and its
ed oulwithott prior approyal of the Hrong and Climate
1. able, In cyse of deviatibidiiatertio i
ce, wylresh ref] : assess the
imposedfand
5 zardous Chemig
) cy Planning, P
rans-Boundary &
oy
3.
iding noise
heration. The
HE k] z
4. v o Lh*“éiﬁu%*ﬁd on) Act, 1986
, pand 70 dEA.
The companyt ic conditions of the
5 surrounding ares d administration. The
’ company shall und ire measures in the project
area for the overall imp
The company shall earmark sufficief i afid recuring cost per'annum to implement the
- conditions stipufated by the Ministry of Environment, Forest and Climate Change as well as the State
s Government along with the implementation schedule for all the conditions stipulated herein. The funds so
earmarked for envirenment management/ pollution control measures shall not be diverted for any other purpose.
A copy of the clearance letter shall be sent by the project proponent fo concerned Panchayatr, Zilla
7. Panishad/Municipal Corporation, Urban local Body and the local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal.
The project proponent shall also upload/submit six monthly reports on Parivesh Portal on the status of
% compliance of the stipulated Environmental Clearance conditions including results of monitored data to the

respective Integrated Regional Office of MoEF&CC, the respective Zonal Office of CPCR and SPCB. A copy of
Environmental Clearance and six monthly compliance status report shail be posted on the website of the
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COmpany.

The environmental statement for each financial year ending 31st March in Form-V as is mandated shall be
submitted to the concerned State Pollution Control Board as prescribed under the Ervironment (Protection)
9. Rules, 1986, as amended subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the respective Integrated Regional
Office of MoEF&CC by e-mail. )

The project proponent shall inform the public that the project has been accorded environmental clearance by the
Ministry and copies of the clearance letter are available with the SPCB/Committee and may also be seen at
Website of the Ministry and at htips://parivesh.nic.ir/. This shall be advertised within seven days from the date

10. of issue of the clearance letter, at least in two local newspapers that are widely circulated i the region of which
one shall be in the vernacular language of | ALY 488 d and a copy of the same shall be forwarded to
the concerned Regional Office of the

1 The project authoritie; date of financial closure and

"7 1 final approval of the
”fhis Environ % of India, Hon’ble
12. Gl

ourt of Law, if any, 4 ect.

. Ltd. is prop
th to 1101.75

N ' ol pesticide
" 1}?8 .301_7 {excluding

iie Specific Intermediates and
7200.75 Mt/Month to 1101.75
eshwar, Dist. Bharuch, Gujarat by

The proposal is for the envirom
Specialty Chemicals within the
Mt/Month located at Plot No. 409/B
M/s Pragna Life Science Pvt. Ltd.

The project/activity is covered under Category ‘A’ of Ttem 5(b) Pesticides industry and pesticide specific intermediates
& 5(f), synthetic organic chemical (excluding formulations of Schedule of EIA Notification, 2006 {as amended}. The
PP reported that the project is located in a Critically Polluted Area (CPA) as tdentified by the CPCB

The standard ToR was issued by the Ministry, vide letter no. 1A-J-11011/188/2017-1A-II(T) dated 3.7.2021. The PP
applied for Environment Clearance in the Common Application Form and submitted EIA/EMP Rt&?ort and other
documents. The PP in the Form reported that it is a Expansion Case. The proposal is placed in this 657 EAC meeting
on 14% September, 2023, wherein the PP along with accredited Consultant, M/s. Aqua-Air Environmental Engineers
Pvt. Ltd. (NABET- Accreditation No: NABET/EIA/2023/SA0196 Valid up to 8% April, 2024) made a detailed
presentation on the salient features of the project. The information submitted by the PP is as follows:

The PP reported that Existing land area is 3,500.0 m?, no additionai Jand will be used for proposed expansion. The
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detajls of products to be manufactured are as follows:
Group || Sr. || Product CAS Production Capacity || LD5 C.
No No. (MT/Month)
| Existing || Additional || Total || [
Group- § 1 N-Ethyl 2 Pyridone 25657~ 3.25 16.0 i3.25 B 5(
A 12-9 or
<l
2 Diethy] Malonate 105-53- || 2 11.25 ORAL || 5(
3 (LD30): || or
Acute: ch
15000
mg/jg
L11p 5(
mg/lg or
ch
. 5
Pe
sp
in
— 1 s
Pe
sp
= B
Pe
5p
| in
(4-chlorophe _ 5
i orphc)hn—dfy'@ : Pe
Sp
]'n.
1750 5
mg/kg Pe
| i
141007 |[5
mgkg Pe
5p
in
2000 |5
mg/kg Pe
sp
e L
2-Mercapto 5-Methoxy 5000 |5
Benzimedazole 78-1 me/ie Pe
sp
in
12 | 3-f4-chloro-5-(cyclopentyloxy)-2- 15307- 5006 s
fluorophenyl]-5-(1- 79-6 mg/kg Pe
methylethylidene) sp
-1,3-oxazolidin-2,4-dione n
13 |} 3-{bromomethyl)-2-chloro-4- 120106- || ¢ 104.16 -~ m“;
{methylsulfonyl}  benzoic  Acid i| 05-2 | Pe
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(P1A4)

14 || (1E)-1-(methoxyimino}-1-(2,5,5-
trimethyl-1,3-dioxan-2-yl)propane-2-
one. (PIMK)

62199-
81-9

15 || N N-dimethyl-1,2 3-4rithian-5-amine
oxalate (PTMT)

31895-
274

16 || N2-(2-Methyl-1-

Methyl-4-per el
yDphen

(Methylsulfinyl)propanz2z 222

17 [ CB S 5

7768~

: ha Mefhff Be 7

2 Chloro PPD g

2\

Ehioro 1-Phign e
e iphenyl ether / ﬁc{ (Tl i

41.66

25 | s-beiizyibid oy
methoxye :
(P1Z)

26 || N,N’[piperazine-1,4-diy[bis(2,2,2-
trichloroethane-1,1-
diyl)]diformamide, (PITR)

122-96-
3

5.000
mg/kg

1200
mg/kg

300
mg/ke

Group- || 27 || 2 Chloro 5 Methyl PPD

05-03-
5307

3333

||75

“10833 J

28 || 5 Amino Ortho Toludine

95-53-4

2004
mg/kg

5000
mg/kg
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29

2 Chloro 4 Flouro 5 Nitre Benzyl
Chloride

120890-
66-6

5004
mg/Rg

30

2-chloro-4-{methylsulfonyl)-3-

[(2 9232'
triflucroethoxy)methylibenzoic acid
(PIAET)

120100-
77-8

31

4-chlorg-3-ethyl-1-methyl-N-[4-(4-
methylphenoxy)benzyl]-1H-
pyrazole-5-carboxamide (PIT)

127892-
62-0

4-Bromo 2-Chlo

42

4-Chloro o-Cresol

1570-
64-5

43

Benzotrifluoride

98-07-7

44

Ethyl bromo(pheny?)acetate

2882-

108.33

2000
mg/kg

990
mg/ke

347
me/kg

2404
mgike

1194
mg/kg

702
mglig

ch

[ ellge wollgg ol
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19-1 [or

| ch

45 || Hexa Fluoro Acetone - |l 684-16- - [5(

2 or

| ch

46 R&D - 0 1.0 1.0 M

; [ Total [ 26075 90100 | 110175 | |[_:

The PP reported that there is no violation case as per the Nohﬁcaﬂon No. 8.0. 804(E) dated 14.03.2017 and no
direction is issued under E (P} Act/Air Ac ]

017-1A-IL (1) dated 16.8.2018
anufacturing unit by M/s.

The PP reported that the Mlms
for the expansion of Spcc
Pragna Life Science Pvt

issued by IRO-

The PP reported :
)11 4.2023. Out of

4.9.2023.

The PP re
wildlife

residential
ions as: Leq

7022 to December,
12.0 mg/1), Total
02 — 527.3 mg/l). The
r monitoring was carried
the ranges of concentrations
6.98 mg/). Soil- Soil quality

Ground water-
2022 and the baselr
Hardness (151.2 — 573
resultant concentrations
out at 09 lacations during O
as: pH (7.08 — 8.02), DO (L.21™=
monitoring was carried out at 10 loca 2 and the baseline data indicates the
ranges of concentrations as: pH (7.54 — 8.3 1 mg/), Phosphorus (P} (9.87-22.41 mg/1),
Potassium (K) (<0.5 — 6.52 mg/1) & Electric Conductlvlty (0.12-1. 31 mS/cm.).

The PP reported that the total water requirement is 312.59 KI/Day of which fresh water requirement of 218.59 KL/Day
and will be met from GIDC Water Supply remaining 94 KL/Day shall be recycled water, Total efflueat of 190.5
KIL/Day (180.5 KL/Day: Industrial waste water + 10 KL/Day: Domestic waste water) will be generated. High COD
Stream:: High COD Process effluent will be treated in ETP (39 KL/Day) and RO (5 KL/Day) rejected will be sent to
Common MEE (44 K1/Day) / Commen Spray Dryer or own MEE. Low COD Stream: Process efffuent (329 KL/Day)
will be treated in ETP, and will be sent to CETP/FETP (86 KL/Day) for further treatment and disposal. Utility Stream:
Effluent from Boiler blowdown, Cooling and washing (7 KL/Day) along with Low COD effluent (43 KL/Day) will pass
through RO. RO permeate (45 KL/Day) will be reused within premises. Domestic wastewater (10 KL/Day) will be
treated in STP and treated wastewater will be reused in gardening & domestic purpose. Scrubber wastewater -5.5
KL/Day will be partly reused and partly sold under rule-9 permission.




193

The Power requirement will be 1500 kVA and will be met from DGVCL. Unit will have 1 Nos. DG sets of 500 kVA.
capacity & 125 k¥VA (Stand by), additicnally 3 Nos. of DG sets (500 KVA) are used as standby during power failure.
Stack (height 11 m) will be provided as per CPCB norms to the proposed DG sets.
Existing unit has 4 Nos. of Steam Boilers [0.6 TPH*1 Nos. + 0.6 TPH*1 Nos.(Stand by), | TPH + 1TPH], 3 No. of
Thermic Flrid Heater & 2 Nos. of D.G. Set. Additionzlly, 1 No. of Boiler (2 TPH), 2 No. of Thermic Fluid Heater, 3
Nos. of D.G. Set (Stand by) will be installed. Multi Cyclone Separator with bag filter & Scrubber & Adequate Stack
Height with stack height of 30 m will be installed for controlling the particulate emissions within the statutory limit of
150 mg/Nm3 for the proposed boilers.
Details of Process Emissions Generation and its Management: Flue Gas Stack
Sr. || Stack Fuel Name || Efili@manticy || Pollutants || Permissible |[APCM
No || Attached To = e Limit
1. |[Stcam Boik Cil 3 150 mg/Nm? | Adequate
' | =1 00 ppm Stack
1. ppm Height
Adequate
Stack
Height
Adequite
Stack
_____ e ;  ||Height
" - || Adequgte
L Famit | Stack
: I Height
..... .
- - % Multi
5 Cyclone
' Separator
; with  |bag
- filler | &
4 &y Scrubber
= P Adequiite
s Lot P Stack
. 7 s, 8 % Height
6. || Thermis A [ Adequitte
Heater ‘3 3 g Stack
(6 Laidis e = Height
Kcal/hr.)-2 g : eF 4
Nos. |
7. |ID. G. Set (500 Dieset
KVA)
Proposed J
B. || Steam Boiler || Natural Gas/LDO 12 3240 Scm/Day PM 150 mg/Nm? Adequate
(2 TPH) 50, 100 ppm Stack
9. |[Thermic Fluid|[Natural Gas/LDO |12 3000%2 NOx 50 ppm Height
Heater =6000Scm/Liter
(10 Lakh per Day
Keal/hr }- 2
Nos
10. |iD. G. Set {500 | Diesel 11 3600 Lit'Day
KVA-3 Nosg)-
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L |Stndby | | I i | |
Process Stack
Sr. || Process Vent | APCM Vent Pollutants
No || Attached To Height (meter)
[ Esisting
1 Reaction vessel Two stage Water Scrubber + Alkali [ 11 HCL & CL»
Scrubber
2. Reaction vessel Tw, 11 HaS
Proposed
Reaction HBr
SO, J
NOx
NH;

Details o
Wastes

Specific

Source

Vaste

Gene

Treatment &

or send tof

Stdrage,

and

COTIINon

COo-

ing/preproceqsing

Stqrage,

&

disposal by Selling to

registered re-refinerg/end

2 user.
3 Discarded Collection, Starage,
Containers Transportation,
Discarded and Decontamination and
Bags/Liners Product Sale to GPCB authdrized
handling vendor
4 Incinerable From SCH-I/ _648 138 786 Collection, Stgrage,
waste Solvent 20.3 Transportation  and| co-
(Residue) recovery processing in  cgment
plan industries/preprocesging
or sent to common
incineration facitity
5 Organic Process Sch- 0 8736 8736 Collection, Stdrage,
Residue 1/28.1 Transportation and| co-
processing  in  cqment
6 || Stripper [ Sotvent || SCH-V__|[ 0 330 330 industries /preprocessing
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Residue Stripper 35.3 ‘or sent to cormon

. mncineration facility
7 Spent Process Sch- 84 159 243 Collection, Stqrage,
Charcoal I/28.3 Transportation.  and| co-
&Hyflow processing in  cement
indusiries/preprocesding
or sent to comunon

incineration facility

8 Spent Process Sch-1/ 24 59 83 Collection, Stdrage,
Catalyst 28.2 Transportation and |send
to regenerator under|rule-
9 Inorganic Procesg,s i iz 1275 Collection, Stdrage,
salts - . : , Transportation and
 f . A - disposal at  common
i iy e TSDF or send tof co-
X et by, i processing/pre-

L] processing facility ot sale
leilltuio end user.

s Gllection, Stqrage,
iebidhsportation  and| sell
sasers having Ruie-9
Tission or send for

g/preprocegsing

iy

Process  AlASCHERF dlling . [MI%60 168 Colletson, Stdrage,
Fi a 1n ) ition and sell to

R} - e °d users who is
g | s atithorization| with
A and rule-9
Son to receive this
ier making NoU.

il

portation and reuse

A out to auwthqrized

- ¢ who is having

% jorization with jvalid

i CA and rile-9
i ermission.

Process :%E s '_ '_"-f.lj-.“fMSMT 3 T o ecibn, Stqgrage,

- B crbber.,

13 NaBr? > : ' B i Collection, Stdrage,
HBr (1 3l ! x o & Transportation and| sell
solution) “HEd Brs : out to authorized fusers

T 4 gy . ' who is having
authorization with jvalid
CCA and nile-9
permission.

14 NaHS Process & §| Sch- 600 1157.39 1757.39 Coilection, Stqrage,
Solution Scrubber 1/28.1 Transportation and| sell
out to authorized users
who is having
authorization with jvalid
CCA and gule-9
permission.

bt
Ln
T
(o]
~}
OS]
b
[
<

Date expired || From mip. | Soh- . Cotlection, Stgrage,
& Off- || Process /284 Transportation and| co-
specification (Batch processing in  cgment
material failure) industries/preprocessing




196

or sent to common
incineration facility

16

Spent Solvent

Process

Sch-I/
28.6

7437

7437

Collection, Stdrage,
Reuse or sale to end user
having permission nnder
mle-9 or send to co-
processing /
preprocessing/ CHWIE.

17

Sodium
Sulphate salt

18

fron Sludge

Process

Sch-I/
28.1

2559.53

2559.53

Collection, Stdrage,
Transportation and | sent
to commeon TSDF or sold
to end user having
permission under rulg-9.

Collection, Stdrage,
Transportation and| sent
to common TSDF/co-
processing /preprocessing
facility.

lection, Stdrage,
‘mhsportation and | sold
end user having
gsion under rule-9.

plleetion, Stdrage,
iSpiartation and | sent
:_ user  having
n under rule-9
atfion  TSDF/Co-
Sesani faclity.

Process e Stdrage,
tion and| sold
¥ user hiving
n under mule-9
e or atzto CSTP /CETP.
22 o, Stdrage,
hortation and | sold
end  user having
Tl nission under rulg-9.

23 Erd e : ollection, Starage,
Sulf i e F Transportation and | sold
Solutioh s : to end wuser having

. > permission under rule-9.
24 || Ammonia TS & e .18 Collection, Starage,
Solution ; ‘ Transportation and| sold
to end wuser having
. permission under fule-9
or send to preprocessing
/co-processing facility.

25 i Discarded From Raw (| Sch-I/ 0 25 25 Disposal at TSDF |after
Asbestos Materials 152 solidification or saje to
(cement sheet end user rule-9,

/ toof sheet,
rope, gasket)

28 Spent (from Sch-I/ 0 2 2 SEND for Disposal 4t co-
Carbon nitrogen 28.3 processing/

plant}

preprocessing/
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CHWIF/comumon TSDF
facility
29 Waste from | From Plant || Sch-I/ 0 5 5 SEND for Disposal at co-
containment / 28.1 processing/preprocegsing/
clean-up of CHWIF/common TSDF
spills. facility
Contaminated Sch-¥/ 0 10 16 SEND for Disposal gt co-
Cotton 28.1 processing/preprocessing/
Waste, ' CHWIF/commor TSDF
Containers, facitity
liners
Used PPE 5 SEND for Disposal &t co-
processing/preprocegsing/
CHWIF/common TSDF
facility
SEND for Disposal at co-
processing/preprocedsing/

_CHWIF/common TSDF

30 starage,
portation and
al  in  approved

Stgrage,

ation and| sent
having

under mie-9
Co-processing

Procsss  LEL 1992 tdrage,
sent
sold
having
E-9.

Mode o
Disposal

Collection,
Storage,

Transportation
and sell | to
brick
manufactujers

The Budget ezrmarked towards the Environmental Management Plan (EMP) is ¥ 3.0 Crores (capital) and the
Recurring Cost {operation and maintenance) will be about ¥ 5.8 Crore per annum, Industry proposes
to allocate Rs. 30.60 Lakhs towards CER.

The PP reported that the industry has developed Greenbelt over an area of 180 m? out of total area of the project. Total
3500 m? land area is available at site; out of which greenbelt development area is 770 m? (i.e. 22% of total plant area)
[Existing: 180 m? (Greenbelt already developed within Plant Premises) + Proposed: 590 m? (Greenbelt to be developed
within Plant Premises)]. Additional 2,200 m? (outside premises) & 200 m? (Outside premises within the GIDC area) is
being developed as a greenbelt, which is about 68% of the total project area. Total 3170 m? area will be developed as
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greenbelt. Unit has obtained letter from GIDC Panoli vide letter no. NAO/PNL/635 dated 30/08/2018 to develop
greenbelt within the notified industrial area GIDC Panoli. In addition to 3170 m? the Company will develop and
maintain greenbelt of 1600 sq. meter area outside the premises at a distance of about 7 Km.

The PP reported that the project, being located within a notified industrial area i.e., GIDC Industrial Area, Panoli
{Notification no. GHU-98-GID-1098-2094-G: dated 18.11.1998), is exempted from the public hearing as per the
Ministry’s O.M. J-11011/321/2016-1A. II(I) dated 27.04.2018.

The PP proposed to set up an Environment Management Cell (EMC) by engaging Unit Head -Manager EHS-
Supervisor-ETP operator- Lab chemist- Worker safety- worker for the functioning of EMC.

The PP reported that the total carbon sequestration as

| C(tCoz/year)
L16647.06

| Total gross emissions il

Total
| reduction

Net emissions

The PP subs agem%%ﬂlan Q@%‘%g%Ofﬁsit
: T

comprising e
n%’e&red format long rts prepared

various fields
and submitte

The EAC noted i : Fing~tf t : "application and
- i i el in the EIA/EMP
reports. If any part the project will be

rejected and Environm

The EAC noted that the EIA%#gh ith, roject, reflecting the present
environmental status and the proje nts. The EAC deliberated on the
proposed mitigation measures towards ms. The EAC advised that the storage of
toxic/explosive raw materials/products shall be Uride ; precautlons and following the safety nomms and
best practices.

The EAC inter-alia, deliberated on the fuel, greenbelt development, layout, GIDC pernmission letter for the greenbelt
development within the GIDC panoli, water balance, STP flow diagram, sovlent management plan, Environment
Management cell, Carbon footprint, Action taken report for the CCR, and advised the PP to submit the folowing:

« Action plan for use of cleaner fuel.

+ Action plan for the greenbelt development with revised layout

* GIDC permisson letter for the greenbelt development within the GIDC Panoli.
= Revised water balance and STP flow diagram

+ Details of Environment Mnagement cell.

= Revised carbon footprint along with mitigation measures.
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- Action taken report for the parily complied conditions of CCR.

The PP submitted the above information/documents and the EAC found these to be satisfactory.

The EAC deliberated on the Onsite and Offsite Emergency plans and various mitigation measures to be proposed during
the implementation also of the project and advised the PP to implement the provisions of the Rules and guidelines
issued under the Manufacture, Storage and Import of Hazardous Chemicals (MSTHC) Rules, 1989, as amended time to
time, ond the Chemical Accidents (Fmergency Planning, Preparedness and Responge} Rules, 1996.

The EAC deiiberated on the proposal with due diligence in the process as notified under the provisions of the EIA
Notification, 2006, as amended from time to tune and accordingly made the recommendations to the proposal
The expert members of the EAC found the pro mended for grant of environmental clearance.

ental clearance by the regulatory
jon 2006 and its subsequent
uired to be obtained or
s may be applicable to
ion and Control of
time to time, from

The EAC is of the vi
authority to the project/activi
amendments. It does n
standards/conditions to &
the project. The PP
Pollution) Act, 1974
the State Poliut:

v ol of Po
trucnonagL opera iprt of th

ﬁ"’w
tance, subject

. Effective : ation, packing etc.
. Transportation
. As proposed, af
during the unavailabity
years.
. The best available technology s zig
7. The PP shall develop/mamtam over an area of 770 m?(ie. 22% of total plant area) inside the plant
1. premises and remaining 2,400 m® outside plant premises. As proposed In addition to 3170 m 2the Company
will develop and maintain greenbelt of 1600 sq. meter area outside the premises at a distance of about 7
Km. The saplings shall be planted and shouid be of sufficient height, preferably 6-ft. The budget earmarked
for the plantation shall be kept in a separate account and should be audited annually. The PP should
annually submit the audited statermment along with proof of activities viz. photographs (before & after with
gec-location date & time), details of expert agency enpaged, details of species planted, number of species
planted, survival rate, density of plantation etc. to the Regional Office of MoEF&CC before 15 July of
every year for the activities carried out during previous year.
8. The transportation load on roads shail be within their carrying capacify and adequate width of roads shall
be maintained inside the industrial premises.
9. Total 190.5 KL/Day (180.5 KL/Day: Industrial waste water + 10 KIL/Day: Domestic waste water) shall be

oA o

be used as a secondary fuel
& be phased out over a period of 5

=38
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generated, High COD Stream: High COD Process effluent shall be treated in ETP (39 KL/Day) and RO (5
KL/Day) rejected shall be sent to Cormmon MEE (44 KI./Day) / Common Spray Dryer or own MEE. Low
COD Strearn: Process effluent (129 KI./Day) will be treated in ETP, and shall be sent to CETP/FETP (86
KL/Day) for further treatment and disposal. Utility Stream: Effluent from Boiler blowdown, Cooling and
washing (7 KL/Pay) along with Low COD effluent (43 KL/Day) shall pass through RO. RO permeate (45
KL/Day) shail be reused within premises. Domestic wastewater (10 KL/Day) shall be treated in STP and
treated wastewater shall be reused for gardening & domestic purpose. Scrubber wastewater -5.5 KL/Day
shall be partly reused and partly sold under rule-% permission.

10. Continuous monitoring of effluent quality shall be monitored through web camera with night vision
capability and flow meters in the channel/drain carrying effluent within the premises, which shall be
connected to the SPCB and CPCB server.

11. The system for Rainwater from the rooﬁop shall be installed, as feasible.

12. Low COD Stream: Process efﬂuc t ipillbe treated in ETP, and shall be sent to CETP/FETP
(86 KL/Day) for further trg

13. Domestic wastewate

& domestic p

The flyash sh

14.

15.

16. Hjons sha
17. ; ror%ss
gement
seciahza;i;gm- 1
25

ent as a pllcéﬁfﬁl%

rted bypho ' ;
4 a%%* f

: nirement of 218.59
K1./Day andsis 0 recycled water. The
PP shall en ; nd fresh water shall be
withdrawn onlys PR ; 1tv. The PP should submit the
details of utilizationi6 ; : before 15¢ July of every year for
the activities carried out'd

21. No banned chemicals shall be” ponent. No banned raw materials shall be
used in the unit. The project proponent shall"z2dhere to the notifications/guidelines of the Government in
this regard.

22, The project proponent shall utilize modern technolegies for capturing of carbon emitted and shall also
develop carbon sink/carbon sequestration resources capable of capturing more than emitted. The
implementation report shall be submitted to the IRO, MoEF&CC in this regard.

23. The project proponent shall comply with the environment norms for ‘Pesticide industry’ as notified by the
Ministry of Environment, Forest and Climate Change, vide GSR 446 (E), dated 13.6.201lunder the
provisions of the Environment {Protection) Rules, 1986.

24. The project proponent shall comply with the environment norms for ‘synthetic organic chemicals’ as
notified by the Ministry of Environment, Forest and Climate Change, vide GSR. 608 (E), dated 215t July,
2010 under the provisions of the Environment {Pretection) Rules, 1986.

25. All necessary precautions shall be taken to avoid accidents and action plan shall be implemented for




201

avoiding accidents. The project proponent shall implement the onsite/offsite emergency plan/mock drill
etc. and mitigation measures as prescribed under the rules and guidelines issued in the Manufacture,
Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to time, and the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996.

26. The volatile organic compounds (VOCs)/Fugitive emissions shall be confrolied at 35.97 % with effective
chillers/modern technology. Regular monitering of VOCs shall be carried out.

27, The storage of toxic/hazardous raw materiat shalt be bare minimum with respect to quantity and inventory.
Quantity and days of stordge shall be submitted to the Regional Office of Ministry and SPCB along with,
the commpliance report.

28, The occupational health centre for surveillance of the worker’s health shall be set up. The health date shall
be used in deploying the duties of the workers. All workers & employees shall be provided with required
safety kits/mask for personal protection.

29. Training shall be imparted to all emple calth aspects for handlmg chemicals. Safety and
visual reality training sh
properiy implemente;

30. The unit shall ing manufacturing process in

31. ected to chilled brine

pet earthing shall
e plant shall be
es. (f) All the

ot

Wltﬁ‘oﬁ% la%?g% il Mi t and Climate
e of deviatio ?’Btions in ose submitted to
this Mmia L [ Shall be mad ftable, to assess the

adequacy of

The Project proponet :
and Import of Hazardeuw time to time, the Chemical
Accidents {Emergency Pla

(Management and Trans-B ounda rules notified under various Acts.

The energy source for lighting purpose shall be preferably LED based, or advanced having preference in energy
conservation and environment betterment.

The overall noise levels in and arcund the plant area shall be kept well within the standards by providing noise
control measures including acoustic hoods, silencers, enclosures etc. on all sources of noise generation. The
ambient noise levels shall conform to the standards prescribed under the Environment (Protection) Act, 1986
Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

The company shall undertake all relevant measures for improving the socic-economic conditions of the
surrounding arez. The activities shall be undertaken by invelving local villages and administration. The
company shall undertake eco-developmental measures including community weifare measures in the project
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area for the overall improvement of the environment.

The company shall earmark sufficient funds towards capital cost and recwTing cost per annum to implement the
conditions stipulated by the Ministry of Environment, Forest and Climate Change as well as the State

6 Govemnment along with the implementation schedule for all the conditions stipulated herein. The funds so
earmarked for environment management/ pollution control measures shall not be diverted for any other purpose.
A copy of the clearance letter shall be sent by the project proponent to concerned Panchayat, Zilla
7. Parishad/Municipal Corporation, Urban local Body and the local NGQ, if any, from whom suggestions/
representations, if any, were received while processing the proposal.
The project proponent shall also upload/subrmt six monthly reports on Parivesh Portal on the status of
compliance of the stipulated Environ tions including results of monitored data to the
8. respective Integrated Regional Q Office of CPCB and SPCB. A copy of
Environmental Clearance dllube posted on the website of the
company. :
The environ . 1s mandated shall be
submitted to: ] : nment (Protection)
9. o with the status of
. sorated Regional
ance by the
¢ scen at
1o. the date
I
12.

M/s. Pragna Life Science,

es and specialty

chemicals (200.75 MT/Mofitl LTD located at
BHARUCH,GUJARAT
Proposal For
. ook Activity
Proposal No File No Submission Date (Schedule Ttem)

IA/GJ/IND3/442004/2023

Pesticides industry and pesticide
}i:ﬁ(lI;Ol 1/188/2017- 04/09/2023 specific infermediates (exciuding
formulations) (5(b))

3.4.2. Project Salient Features

nuil




3.4.3. Deliberations by the EAC in previous meetings
N/A

3.4.4. Deliberations by the EAC in current meetings

The MS apprised the EAC that this is a duplicate proposal to that of the EC proposal being considered in this meeting
and was inadvertently listed in the agenda. Accordingly, the EAC returned the proposal.

3.4.5. Recommendation of EAC

Returned in present form

3.5. Agenda Item No 5:

3.5.1. Details of they

Proposal

3.5.2. Projed

The propos: ital © 1

Specific Int ' it oduction capact 1. MT/Annum
nit withs p _

located ai 53 Sre e 2 L1 B a2 % Village,

Berigai Shaolagh ict, Tzimi*“‘}‘Jadé;é) 2

The project/activity 54
industry of Schedule of 1

“x

The Standarad ToR was issi
for Environment Clearance in _ P Report and other documents.
The PP in the Form reported that 1 i 'placed in this 65% EAC mesting on

14 September, 2023, wherein the PP along W I, /s, Aqua-Air Environmental Engineers Pvt.
Ltd [Acereditation number NABET/EIA/2023/ SA0196 Valid till 8.4 2024} made a detailed presentation on the salient
features of the project. The information submitted by the PP is as follows:

¢ organic chemicals

0.12.2022. The PP applied

The PP reported that the Existing land area is 166400 m?, no additional land will be used for proposed expansion
projectand no R& R is involved in the Project. The details of products to be manufactured are as follows:

8.No || PROPOSED PRODUCTS LIST FOR EC CAS No. || LD50 || As per || Additional
Existing || (MTPA)
CTE
(MTPA)
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04133-

METHOXY -N-PHENYLPIPERIDIN-4-CARBOXAMIDE
(DIAMIDE)

SODIUM 4-(2,4-DICHL ORhAs 172343~ || 8750
-5-PYRAZOLATE (MY710Na) 40-7 meg/kg
71 | 2-TRIFLUOROMETHYL  BENZENE  SULFONAMIDE || 186924 || 180
(TBSA) 5 mg/ke
22 || METHYL CARBAZATE 5294-89- || 5000
9 mg'kg
73 | TETRALONE IMINE 79560- || 810
20-6 mglkg
24 || 4-[2(4-CHLORO-2,6- 1644459~ |[ 5000
DIMETHYLPHENYL)ACETTYL]METHYLAMINO]-1- 63-1 me/ke

['A || PEYTO CHEMICALS
T1 COLCHICINE 64-86-8 5.87 1.4 0
mg/kg
2 THIOCOICHICOSIDE 602-41-5 | 300
meg/kg
B ORGANIC CHEMICALS
3 2-(1-CYLCOCHEXENY)LETHYLAMINE (CHEA) 3399-73- |[2.5 1600 |[ 14400
3 mg/kg
4 3-[1,3,3-TRIS-(2-CARBOXY-ETHYL)-2-OXO- 5107-67- |[ 36
CYCLOHEXYL]-PROPIONIC ACID (T4C) 5 mglke
5 SUBSTITUTED ARYL ALK YL, AMI 3625-06- |f 1540
7 mg/kg
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25 3(2,2,2-TRIFLUOROETOXY)2-PYRIDINE SULFONAMIDE { 227605- 5000
SODIUM SALT (SULFONAMIDE) 94-9 mg/kg

26 5-CHLORO-8-HYDROXY-QUINOLINE (CHQ) 130-16-5 || 5000
mg/kg

27 PHENYLGUANIDINE CARBONATE (PGC) 14018- 1000
96-7 mg/kg

28 FE (IIT} ACETYL ACETANOATE 14024- 1872
18-1 mg/kg

29 MANGANESE{IHHEXACY ANOMANGANATE(II)SODIUM Not || 1020
SALT (ANODE) ] available mg/kg

30 IRON(II)MANGANESE(IL} HEXACYANOFERRATE(I) || Not 1020
SODIUM SALT TETRAL : 3 available mg/kg

1-CHEORO-3-NLLBd

21-73-3

PHENYL ESTER

45 (3-AMINOPHENYL) B 26408- 1400
93-5 mg/kg
46 4 -AMINO BENZOIC ACID METHYL ESTER 619-45-4 || 1700
mg/kg
47 2-FLUCROANISOLE 321-21-8 || 3700
meg/kg
48 4-FLUOROANISOLE 459-60-9 || 3700
me/ke
46 2-PHENOXYETHYLAMINE 1758-46- 1L 800
9 mg/kg
56 SPIROPIDION (TINIVION} 1229023- 4| 1009
0C-0 mg/kg
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51 4-AMINO BENZAMIDE 2835-68- 1500
9 mgikg

52 P-TOLUIDINE 106-49-0 1400
mg/lkg

53 M-ANISIDINE 536-90-3 1400
mgrkg

54 4-CHLORO,2 AMINO PHENOL (4-CAP) 95-85-2 1400
mgrkg

55 HYDROXY ESTER (HES) 27513- 1400
35-5 mg/kg

56 PARA CHLORO PHENYL GLYCINE (PCPG) 6212-33- 1400
; S 5 me/ks

57 || DICHLOROFLU | 17318- 1400
e mg/kg

58 4-ACET I IRERL (AMIEA i 1400
- e ; : mg/kg

i[ 00 |[ 30

W 16014 || 14

430

Acid | e e P =a By @ Uk

P 050
50 8630
_____ g 22000
|| 11400
The PP 8 _’; and no
directio .
i
The PP e 0% to the
existing £ Speciality
Chemical letter No.
SEIAA/ Chemicals
Limited to
The PP reporte iance iiep@ %ﬂ% Bt ate 20 was issued
by IRO Chennai" { 5 dated Iy, 2023 ted 09.06.2023.

The PP reported th

Figer/Elephant Reserves,
g at a distance of 11.35 km
Schedule-1 species are found are

The PP reporied that ﬂléﬁﬁ
Wildlife Corridors etc. wi ]
in South-West direction. Thereh ST

in the study area for which conservati

The PP reported that Ambient air quality monitort ; out at 11 locations during 15t July 2022 to 30th
September 2022 and the baseline data indicated the ranges as: PMyg (41.71 — 59.13 Hg/m3), PMy 5 (19.67 — 29.71
pg/m), SO, (BDL — 10.41 pg/m?) and NOy (13.12 — 19.10 pg/m®). AAQ modeling study for point source emissions
indicates that the maximum incremental GLCs after the proposed project would be 0.24 pg/m>, 2.10 ug/m> and 1.67

pg/m> with respect to PMg, SO, and NOy. The resultant concentrations are within the National Amb;ent Asr Quality
Standards (NAAQS). Noise level monitoring was carried out at 11 locations during 15 July 2022 to 30 September
2022. The baseline data indicates the ranges of concentrations for Location Leq (Day) (46.1 — 58.2 dB) A)} and Leg
(Night) (41.8 —49.2 dB(A)).

Ground Water quality monitoring was carried out at 11 locations during 1% July 2022 to 30t September 2022 and
the baseline data indicated the ranges as: pH (7.22 — 7.63), Total Dissolved Solids (578 - 1012 mg/l), Total Hardness

(270 — 470 mg/1), Chiorides (147 — 254 mg/l), Flueride (0.36 — 0.63 mg/1) and Zinc {0.03 - 0.14 mg/l). Surface Water
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quality monitoring was carried out at 2 locations during 15t July 2022 to 30t September 2022 and the baseline data
indicated the ranges as: pH (7.81 — 8.07), Dissolved Oxygen (5.3 ~ 5.6 mg/!), Chemical Oxygen Demand (21 — 24
mg/l), Bio-Chemical Oxygen Demand (3.3 — 3.6 mg/l). Soil quality monitoring was camied out at 11 lecations during
15t July 2022 to 30% September 2022 and the baseline data indicated the ranges as pl (6.59 — 7.48), Nitrogen {96 - 178
mg/kg), Phosphorus (39.3 — 77 mg/kg), Potassium (258 — 394 mg/kg) and Electric Conductivity (0.077 — 0.218
mS/cm).

The PP reported that the total water requirement is 2012.5 m3/day, of which fresh water requirement of 1207.5 m3/day
and the balance quantity of 805 m?/day will be met from recycled water. Fresh water of 207.5 m3/day will be met from
ground water for which NOC from CGWA/WRD is available and for remaining quantity of 1000 =3/day, NOC fom
government water source will be obtained. Effluent of 805 m>/day will be treated as per below treatment description:
Total 805 m*/day (industrial: 705 m3/day + Domestic: 100 m3/day) of effiuent shali be generated. Low COD stream:
Low COD effluent will be treated through the convennonal Wastewater treatment system and will pass through RO

gystern. High TDS Stream: Neutralized con i i m RO will be evaporated in multi effective
evaporator (MEE). The treated wastey id waste generated will be disposed to
TSDF (Common disposal Facili . STP and Reused for domestic and

gardening purpese after tre

The PP reported that
from State Electrici
No. Capacity, addj
provided as pcr

17 kK'V A and will be met
1 No. & 320 kVA*1
(height 12 m) is

os ) used as '.

% %1 %@‘

Existing uni; m £ 9 TR %ﬁ“’bf Therm‘ic FIu@Hea&?‘ 6 ¢ itionally, 4 No.
of Boiler (2§ ERE 2 0 to FlitHeatcy, 5 NospfR.G. Set will be i f B D collector &
ESP with iaker Sen ‘ taqla-ihgelgl% of 40 M i s within the
statutory e I for iBproposed®mlerl, wme
Details o 2Encess B i) Generation and s Nl
o
ik - o '*SOXNOX SPHE b isioohar i1
P L4 50,
; ‘ .| — : 4 ;
g ) . : N
3 || DG el v 4 SO Stack
KVA) ’ | '
e w et ﬁ S e e : :
4 D.G set (750 | 128 P RO SPM,CO || Stack
KVA) - -
5 DG (320 [98 HSD THr || SOX,NOX,SPM,CO || Stack
KVA)
& | DG Set (600 |[ 12 HSD 80LiYFr || SOX,NOX,SPM,CO || Stack
KVA)
7 || D.G Set (600 | 12 HSD BOLHr || SOXCNOX,SPM,CO || Stack
KVA)
8 | Thermic 9 HSD 20Lhr || SOX,NOX,SPM,CO || Stack
Fluid Heater
1 Lakh
Keal/Hr
[9 | Thermic 9 HSD | 20livhr || SOX,NOX.SPM,CO | Stack
I i i
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Fluid Heater
1 Lakh
Kcal/Hr
PROPOSED
10 Boiler-1 (25 }| 40 Briquettes if 125 SOX,NOX,SPM,CO Mechanical
TPH) MT/Day Dust
collector,
Stack &
ESP  with
water
scrubber
11 Boiler-1 (25 1 40 B 25z SOX,NOX,SPM,CO || Mechanical
TPH) i fiBE . e . Dust
collector,
Stack &
s ESP  with
s water
%‘ crubber
| Afechanical
-
_ 0 S SO
Sibae0ht {SIX NOX, SPM,C
s|if v ¥ 5
400
18 || DG i)l o [ Behes, || 400 L] e ik
19 Thermic ‘ ¥ B S =0 : ’ Stack
Fluid Heater [jis M= il -
2 Lakh s
Kcal/Hr . . j
20 Thermic 9 HSD 40 Iit/hr SOX,NOX,SPM,CO Stack
Fluid Heater
2 Lakh
Kcal/Hr
Process Gas Emission
8. no. Source of emission Type of emission Stack/Vent APCM
Height
(meter)

FZXISTING
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I | Scrubber at Plant - 1 SOx,NOx,CO | 6.1 || Wet Alkali Scrubber,Stack
2 Scrubber at Plant -IT 80, NOx,CO 17 || Wet Alkali Scrubber,Stack
3 Scrubber at Plant - II || SO NOx.,CO 17 |[ Wet Alkali Scrubber,Stack |
4 I Scrubber at Plant - I [ SOx.NOx.CO I 15 || Wet Alkali Scrubber,Stack |
[ 5 Absorber at Plant - | | SOx,NOx%,CO i 4 Il Wet Alkali Scrubber,Stack |
6 Scrubber at R & D plant || SOx,NOx,CO 12 | Wet Alkali Scrubber,Stack
7 Phyto Plant {| SOy NOy,CO 19 Wet Alkali Serubber,Stack
Serubber(Process)
8 Scrubber at Plant - II [ SO, NO3,CO 15 ]L ‘Wet Alkali Scrubber,Stack
¢ || Scrubber at Pilot Plant || SOx.NOx,CO 6.1 || Wet Alkaii Scrubber,Stack |
10 [ Scrubber at plant IV __J-SEENE e G BT Wet Alkali Scrabber,Stack
i1 [ Scrubber at pl 5 5O T || Wet Alkali Scrubber,Stack
12 | Scrubber ag . L Wet Alkali Scrubber,Stack |
scrubber with stack |

srbber with stack |
sher with stack

X -
SOX,I\@)&”CO il l ‘ i er,with stack
SOxNOxel G
R0 Ly T 17
N LI
[ W T
i D BRI S 17 || &
SONICCTs " 17 ger. Stack
SORNO¥CO™ |17 or,Stack
IM§0xN0x.CO . 0% 17 4B COEE FT stack
by > Al ) : , f%ith stack
‘ Wil b i NOx,CO & N - with stack
Zl = = ' : - e ‘-"berwith —
33 Il Serdbigs 3 i e Trubber with stack
f 34 “ Scrubber o eSS TR k- et scrubber with stack I
|35 [ Scrubber-19~ gl R T : f Wet scrubber with stack
36 Scrubber 20 . ; o T | Wet scrubber with stack
[37 Scrubber 21 SO .NO%. 17 | Wet scrubber with stack
[38 [ Scrubber -22 SOx,NOx,CO I 17 || Wet scrubber with stack 1
| 39 | Scrubber -23 || SOx.NOx.CO 17 || Wet scrubber with stack
40 Scrubber -24 SO0+%,NOx,CO 17 Wet scrubber with stack
followed by carbon bed
41 Scrubber -25 SOy, NOw,CC 17 Wet scrubber with stack
followed by carbon bed

Details of Solid Waste/ Hazardous Waste Generation and its Management: 10 Categories of Hazardous/Solid
Wastes are/will be generated from this Unit.
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Used / Spe
01l

Sr.No || Name of Waste || Source of || Cat Existing Total Disposal
Generation || No. Quantity Proposed Method
(MT/Year) || Quantity
(MT/Year)
Empty barrels/ || Storage & || Sch- 40 500 Collection,

1. containers/liners || handling of || I/ Storage,
contaminated Raw Transportation,
with hazardous || Materials 331 Decontamination
chemicals & Disposal to
Jwrastes TNPCB

Authorized
Recyclers
{Recyclable)

Collection,
Storage,

llection,

torage,
Transportation
& disposal to
Common TSDFE
site by following
protocol of
Hazardous
Waste Rule -
2016.

Contaminated
aromatic,
aliphatic or
ndphthenic
solvents may fit
for reuse

Sch-
1/20.1

10000

Coilecticn,
Storage,
Transportation
& disposal to
Common TSDF
site by following
protocol of




211

Hazardous
Waste Rule -
2016

Spent catalyst

Process

Sch- 1
1/28.2

40

Collection,
Storage,
Transportation
for
Regeneration,
Recovery  and
Reuse.
(Recyclable)

Contaminated
L. 1l cotton rags or
other cleanin
materials

40

Common TSDFE

Collection,
Storage,
Transportation
& disposal to

ite by following

Collection,
Storage,
Transportation
and sent for
brick
manufacturer
and/or in cement
industries.

Cost {operation ahd mai
e Rs. 500 Lakhs towards Corpora

has already

developed

greenbelt

S cial Responsibility.

QVET

arca

33% ie. 54000
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m? out of 166400 m? total area of the project

The PP reported that the Public Hearing for the proposed p
Board on 12/5/2023, which was presided by the Sub Coll
Krishnagiri). The main issues raised during the Public Hearing are

roject has been conducted by the State Pollution Control
ector, Hosur (Representative of the District Collector,
benefits from the project, Employment, CSR/CER

Activities.
Sr. Issues raised during the || Reply given by the Reply given by || Action Plan along with
No. PH representative of || eoncerned officer budgetary allocation
project proponent and
concerned officer
1 Benefit from the project [rThe representative  of - Company will
7 Employment and setting i t centribute 0.25 % ofjthe
up of bus additional project ¢ost
constrnetion . (i.e. 2000 Crore) for [the

public
work:
Sc

5. A lake is located |
from their village and
500 wmeters from M/s,
Chemplast Sanmar Ltd.
He also said that, if it is
properly cleared and
maintained, it will benefit
to the agricultural activity
of nearby vitlages. Also,
the unit has not provided
any assistance to their
village, so he requested to
fulfil this request.

Acilities for the nﬂggi‘by

viuagesfg' y, thé™plant,
AL, caioocl’ W%
1stlcateq an

ing

in  Chemistry,
Degree in
Chemical
Fngineering.
Also, our
company's

preference is to
recruit  locally
qualified
individuals.
Because, they

the
employment
information through
this, she also

requested  the local
people  to  make
proper use of these
employment camps.

CER activity and (SR
fund will be provided by

the company in |the
nrrounding villages
thin the 2 or 3 years of
period after getling

is providing

wctivities inlthe

s and shall

Company will contribute

Rs. 1.50

Crores

to desilting of lakes and

mprove beautiﬁcatioiLli)f
surrounding pond or

within a . year.

e
Also,

Company will properly

maintain the same.
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* Corporate  Social
Responsibility
(CSR) Aciivities

will continue to
come for work
without any
break and it will
be great benefit
o the company.

Since the
employmeni
camp is

conducted only
in Hosur and not
—

1n mnterview.

5
!
A

The Sub
Collector,
Hosur The Sub
Collector,
Hosur-  said
that, the local
people can get
to know the
information
about the
employment of
their company,
if they provide
prmation to

Action plan for odour

control:

All liquid  faw
materiais will| be
charged nto
Reactors Wwith
punmps or under
gravity  thro@igh
closed pipes.
Closed Ipop
handling will| be
carried out.
Suction  Holds
will be placed

[£]

‘near the Man-

holes & Charging
funnels of
Reactors & Filers
50 that chemical
vapors and dust

_do not escape into

&

ten the mfan-
are
for
or

torage tanks |

prevent
contaminated
atr release  during
material transfar.
All pumps
handling
hazardous
chemicais will] be
provided with
mechanical  sgals
to prevent fugitive
emission.
Wherever possible
magnetic cougled
pumps will | be
used.
The contamingted
absorbent willi be
safely disposeioff
along with
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hazardous wasie.

Company will take gare
to reduce the Odour
problem and release| of
chemical  vapour | in
atmosphere. For  that
company will contrilfute
funds for Environment
protection measufes.
(Approx. Cpst:
118.482 Crores & Time
Period: 1 year arﬁer
getting EC & CTE).

The proposed project Wwill
increase the employmjent
opportunity. Employment
be as |per
vailing norms of sfate
emment for skilled
thnskilled people | for

oposed  project.

) 100
1t be employed

EC & CTE.

Weleddicall 3
engineer

iy for
11th and 12th
classes have

been constructed
in a local high
school, road
facilities  have
been provided te
the school,
further  toilets
and a passenger
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shelter  have
been constructed
n a local
village. He also
said that, a lake
focated in the
village was
desilted last
year. Finally, he
informed  that
the Social Need

- . - . -
EiE represefigiive ﬁ,f@f
is*Chemplast Santfar

pesticade produced
from the intermediate
product only after two
or three reactions in the
process. He also said
that, we are exporting
this interrnediate
product to  foreign
countries to  produce
pesticide. He said that,
agriculture  is  the
livelihood of the people

se will nof

which

18
30

and after
company Wwill
e 58 prodycts

be

roducts, they
ic  orgdnic
¢ only pne
be pestigide

13

in |the
impact

will

increase the

production

capacity by 12.5

times. Howey

er,

Company has
proposed adequate
APCM to conkrol
air emission.
Also, no efflyent
will be discharped
intc any surface
water bddy.
Hence, fhis
company  isfvill
be total Zero
Liquié¢ Discharge

unit.

Company il
install Mechanical

Dust collector]

&

ESP to conirol
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of this village and water
is the basis for it. Thus,
our company has a
proper water
management  system.
Further, He said that, at
present they are using
ground water and the
water required for the
expansion is planned to
be taken from
Kelavarapalli dam

common hazardous
waste disposal facility
authorized by the Tamil
Nadu Pollution Control
Board. And the report
is being submitted to
the Tamil Nadun
Pollution Control Board
regularly. In the unif,
the vaporized chemicals
from the reactors are

the ETP 15 sent to a

flue gas emisdion
and Wet scrubber
with stack will be
install to conkrol

process
emission.

lgas
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condensed at about (-
20°C) in the condenser
and recovered and re-
used in the process.
Also, in our factory, we
have two stage
absorption system (i.e.,
Scrubber). So, the
vaporized  chemicals
from the reactors will
not pollute the air.
Also, Ambient Air
(A

“representative T

ontrol techniques

e its 5.0.
No.1533 of MOEF,
New Delhi, dated
14.09.2006, as per
this notification a
public hearing to be
conducted for some
projects before
granting
environmental
clearance.
Accordingly, the
details of the public
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hearing meeting for
the proposed
expansion project of
Ms. Chemplast
Sanmar Ltd. have
already been
published in Tamil
and English dailies
"Dinathanti” and
"“The New Indian
Express" OR.
07.04.2023. Also, he
highlighted that, the

will
25 % ofithe

provided by
y in |the

villages
or 3 year$ of
;Hod after getfing

13. Employment

y will contribute
for Environment
measufes.

Chst:
18.482 Crores & Time
Period: 1 year after
getting EC & CTE).

Company  will  give
employment .to the ldcal
people as per prevailing
norms of state
government for skilled
and unskilled people |for
the proposed project.

The PP proposed to set up an Environment Management Cell (EMC) by engaging business Manager (HQ) — Corporate
Enviornment Head- Head Factory operations- site Enviornment Head- Joint Manager Environment- Shift incharges-

shift operators STP and ETP for the functioning of EMC.

The PP submitted the Disaster Management Plan and On-site and Off-site Emergency Plans in the EIA report.
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The estimated project cost is Rs 2292 Crores including existing investment of Rs 292 crores. Total Employment will be
1350 persons as direct & no persons as indirect afier expansion.

3.5.3. Deliberations by the EAC in previous meefings

N/A

3.5.4. Deliberations by the EAC in current meetings

The EAC constituted under the provisions of the EIA Noﬂﬁcauon 2006 comprising Expert Members/domain experts in
various fields, examined the proposal submitted by ired format slong with the EIA/EMP reports prepared
and submitted by the Consultant accredited.l

The EAC noted that the PP ha prmation given in the application
and enclosures are true to the : suppressed in the EIA/EMP
reports. If any part of sage, the project will be
rejected and Enviro : D,

The EAC noted 4l i ith { T : ecting the present
environmental : ) : " 3 OfF e deliberated on
the proposed it o iy ANois it shcsted that the

storage of tog : ' Hops: g the safety

jnstification £ ; ; . MEEHCE ¢ application
: EAC cautioned
the PP for not ob

The EAC has also re ght from the PP. The

same has been submitted 8

[Sr.No. || en by the project propenent

1 Chemplast Sanmar L "MoEF Notification Ne. S.0.980-(E), dated ]
cbtained one CTE Expansmn order (without || March, 202lallows te claim exemption flom

production activites from [,081.4 MT to || of any increase in production capacity with
1,601.4 MT per year). without any change in (i) raw material-mix or

environmental clearance of the project.

Prior EC), from the TNPCB (to expanded the || obtaining Prior Environment Clearance in respect

()
product-mix or (i} quantities within products or|(ii)
number of products including new products falling
in the same category or (iv) configuration of jthe
plant or process or operations in existing area of in
areas cORfiguous to the existing area specified in|the

Accordingly we have followed the protocol hnd
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obtained No Increase in Pollution Load certifigate
and obtained CTE for the Expansion.

condition.

" The unit shall comply all the conditions, as
mentioned in the, No increase in Pollution
Load Certificate, issued to the unit, by
PLAC,(vide Board's LR.No. TNPCB/T6
/F.13598HSR/2021  dated 17-03-2022),
strictly without any lapse”.

" The unit shall undertake to work out the

pollution loads, _atte
operation of prué
the

In this CTE order, TNPCB laid one important -

The condition can be fulfilled upon commencement
of production. only.
CTO obtained now and upon increasing production
we will ask a NABET approved comsultant| to
evaluate and certify the same.
We have obtained the CTO in Aug 23 and this |s a
testimony to the fact that all conditions that werg to
be fulfilled as per the CTE were complied with.

her, First expan
t completed,

not

te to expand
the

n 22 and TO

in Dec 22. Rost
. [We

hearing in May|(12,
senting for the EC|for

that stops a proponen} to
pansion when an old apprgval
execution.

The EAC deliberated the Onsite and Offsite Emergency plans and also the various mitigation measures proposed during
the implementation of the project and advised the PP to implement the provisions of the Rules and guidelines issued
under the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1985, and the Chemical
Accidents (Emergency Planning, Preparedness and Response) Rules, 1996, as amended from time to time.

The BEAC deliberated on the proposal with due diligence in the process as notified under the provisions of the EIA
Notification, 2006, as amended from time to time and accordingty made the recommendations toc the proposal. The
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Experts Members of the EAC found the proposal in order and recommended for the grant of environmental clearance.

The EAC is of the view that ifs recommendation and grant of environmental clearance by the regulatory authority to the
project/activity is strictly under the provisions of the EIA Notification 2006 and its subsequent amendments. It does not
tantamount/construe to approvals/consent/permissions etc. required to be obtained or standards/conditions to be
followed under any other Acts/ Rules/ Subordinate legisiations, etc., as may be applicable to the project. The PP shall
obtain necessary permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Poliution) Act, 1981, as applicable from time to time, from the State Pollition Control
Board, prior to construction & operation of the project.

3.5.5. Recommendation of EAC

3.5.6. Details of En

3.5.6.1. Specifi

t of EC.
height,

e) details of

¢ ah rate, densi to the
or the zefi ing the
ronmental

il-fledged

ctions. PP

t 1948 shall be
t of amount speni
aged to the Regional
¢ previous year.
afeguards proposed in the
it the EIA/EMP in respect of
‘project shall be implemented, The
budget propose under E ¥86 Crore per annum {Recurring
cost) shall be kept in separate should be audited annually. The PP should
submit the annual audited statement along with proof of implementation of activities
proposed under EMP duly supported by photographs (before & after with geo-location date

& time) and other document as applicable to the Regicnal Office of MoEFR&CC before 15t July
of every year for the activities carried out during previous year.

4. The total water requirement shall not exceed 2012.5 KLD out of which Fresh water 1207.5 KLD shall be
sourced from Ground water and Government water source and the balance 8G5 KLD shall be recycled
water. The PP shali ensure that water supply should not be above the permissible limit and fresh water shall
be withdrawn only after obtaining requiste permission from Concemed Authority. The PP shouid submit
the details of utilization to the Integrated Regional Office (JRO), MoEF&CC before 13t July of every year
for the activities carried out during the previous year.

5. The total Industrial wastewater generation shall be 705 KLD. Low COD effluent shall be treated through

documents submiiticd
environmental manageng
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the conventional wastewater treatment system and the pass through RO system. Neutralized concentrate
effluent and rejects from RO shall be evaporated in multiple effective evaporater (MEE). The treated
wastewater shall be totally recycled and the solid waste generated shall be disposed to authorized TSDF
{(Common disposal Facility). Domestic wastewater (100 KLD) shall be sent to STP and same shall be
reused for domestic and gardening purpose.

6. As proposed, agro-briquettes shall be used as a primary fiiel and Furnace oil- shall be used as a secondary
fuel during the unavailability of agrobriquettes. The phasing of secondary fuel may be explored.

7. No banned chemicals shall be manufactured by the project proponent. No banned raw materials shall be
used in the unit. The project proponent shall adhere to the notifications/guidelines of the Government in
this regard.

8. The project propenent shall comply with the environment norms for synthetic organic chemicals as notified
by the Ministry of Environment, Forest and Climate Change, vide GSR 608 (E), dated 21.7.2010 under the
provisions of the Environment (Prot

9. The project proponent shallses
Ministry of Environgm
provisions of the

10. The project p
develop

r Pesticide Industry as notified by the
(E), dated 13.6.2011 under the

on emitted and shall also
re than emitted. The

11. iZBe implemented for
cx, plan/mock drill
Manufacture,

ime, and the

ith effective

ealth shall be
employees ghal

1 health centreffor
ying the dutleg of
for personal

the arrangement

e-figh gsysté&ay_b efas] et

a sep”ﬁrafg:spa:‘ﬂ% ﬁ cdsith all fer earthing shall
ulpment%herever solv re plant shall be
losses. (f) All the

18. The PP shalf s ' control of quantities of
active ingredié i _ as raw materials or as raw
material substitutess |
Feed systern into batc Or recovery system. (f) Use of high

19. The activities and the action plan proposéd Project proponent to address the issues raised during the
public hearing as well as the related socio-economic issues in the study area shall be completed as per the
schedule presented before the Committee and as described in the EIA report in letter and spirit.

3.5.6.2. Standard

5(b)

Pesticides industry and pesticide specific intermediates (exclading formulations}

null
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No further expansion or medifications in the plant, other than mentioned in the EIA Notification, 2006 and its
amendments, shall be carried out without prior approval of the Ministry of Environment, Forest and Climate
Change/SEIAA, as applicable. In case of deviations or alterations in the project proposal {rom those submitted
to this Ministry for clearance, a fresh reference shall be made to the Ministry/SEIAA, as applicable, to assess
the adequacy of conditions imposed and to add additional environmental protection measures required, if any.

The Project proponent shall strictly comply with the rules and guidelines issued under the Manufacture, Storage
and Import of Hazardous Chemicals (MSTHC) Rules, 1989, as amended time to time, the Chemical
Accidents (Emergency Planning, Preparedness and Response) Rules, 1996, and Hazardous and Other Wastes
(Management and Trans-Boundary Movement) Rules, 2016 and other rules notified under various Acts.

The energy source for lighting purpose shail be preferably LED based, or advanced having preference in energy
conservation and environment betterment

the standards by providing noise
ces of noise generation. The
nent (Protection) Act, 1986

The overall noise levels i
confrol measures inc
ambient noise ley

=1

status of
data to the
B. A copy
ebsite of the

nandated shall be
onment (Protection)
long with the status of
cctive Integrated Regional

The envird
submitted to%
Rules, 1986, a
compliance of env
Office of MoEF&C

10.

The project proponent shall inforrn® oeh accorded environmental clearance by the
Ministry and copies of the clearance letter th the SPCB/Commitiee and may also be seen at
Website of the Ministry and at https:/parivesh.nic.in/. This shali be advertised within seven days from the date
of issue of the clearance letter, at least in two local newspapers that are widely circulated in the region of which
one ghall be in the vernacular language of the locality concerned and a copy of the same shall be forwarded to
the concemed Regional Office of the Ministry.

11.

The project authorities shall inform the Regional Office as well as the Ministry, the date of financial closure and
final approval of the project by the concerned authorities and the date of start of the project.

12.

This Environmental clearance is granfed subject o final outcome of Hon'bie Supreme Court of India, Hon'ble
High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable to this project.




3.6. Agenda Ftem No 6;

3.6.1. Details of the proposal
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CAPACITY EXPANSION IN FORMALDEHYDE MANUFACTURING UNIT WITH THE EXISTING
PRODUCTION CAPACITY 160 TPD TO 200 TPD AT VILLAGE BHAGWANPUR, KHARWAN ROAD, -
TEHSIL JAGADHRI, DISTRICT YAMUNA NAGAR, HARYANA BY M/S. CHEMWOOD INDUSTRIES by
M/S CHEMWOOD INDUSTRIES located at YAMUNANAGAR,HARYANA

Proposal For

Fresh EC

Proposal No

File No

TA/HR/IND3/442155/202.

3.6.2. Project Salj

nufl

3.6.3. Delib
N/A

3.6.4. De

The PP videseit
the meetip

The propo

3.6.5. Recommend
£

Deferred for PP neat

3.7. Agenda Item No 7:

3.7.1. Details of the proposal

Submission Date

Activity
{Schedule Item)

Synthetic organic
chemicals industry

(5(1)

Expansion of the Drug Intermediates Unit by SPAB CI{EMICAL PVT LTD located at

RAIGAD,MAHARASHTRA
Proposat For Fresh EC
. Submission Activity
Proposal No File No Date (Schedule Ttem)
LA/ME/IND3/439803/2023 g(}-)}—l 1011/159/2023-1A- 31/08/2023 (Sg(‘l;)t;letlc organic chemicals industry
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3.7.2. Project Salient Features

mild

3.7.3. Deliberaticns by the EAC in previous meetings

N/A

3.7.4. Deliberations by the EAC in carrent meetings

The MS apprised the EAC that the CCR ived and the proposal was inadvertently

listed in the agenda. Accordingly, t

3.7.5. Recommendation ¢f

located
o
specific
JA/GIANDAE 2 v ions) {3(b)}
3.8.2. Project Salie Lo iy ' o - T
The proposal is for the@ VHTIEr 1 Ch ediates & Technical
production capacity in the crrsii fr i p ) nm to 10800 MT/Annum
located at Plot No. 133 & 134 T AF =l I iy M/s. Tagros Chemicals India
Private Limited. ;
The project/activity 1s covered under Category / r Pesticide Specific Intermediates (excluding
formuiations) of Schedule of Environment Impact Assessment {E1A) Notification, 2006 {as amended). The PP reported
that the project is located in a Critically Polluted Area (CPA).
The ToR was granted by the Ministry, vide letter no., IA-J-11011/521/2017-IA-II(I} dated 25.8.2023. The PP applied for
Environment Clearance in the Commeoen Application Form and submitted FIA/EMP Report and other documents. The
PP in the Form reported that it is a Expansion case. The proposal is placed in this 658 EAC meeting on 14%
September, 2023, wherein the PP along with accredited Consultant, M/s. Shree Green Consultants. (NABET
Accreditation No. NABET/EIA/2124/IA0072 Valid Upto 24.2.2024] made a detailed presentation on the salient
features of the project. The information submitted by the PP is as follows:
The PP reported that the existing land area 33160 m?, no additional landis required for proposed expansion. The details
of products to be manufactured are as follows:
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Category as per Production Capacity (MTPA]
Sr. No. Products EIA Notification CAS Nos. Existing Proposed  Total
[Pesticides Intermediates & Technical
\Group-A
DV Acid Chloride and/or
L lhecivatives fintermediate _ 5(b) 32314-67-7 3000
Meta Phenoxy Benzaldehyde
2 and/or derivatives /intermediate 5(0) 39315-51-0 3000 1800 1800
Deltamethrin Tech and/or]
3 erivatives /intermediate 3 S(b) 105512-06-9 600
Group-B
4 Cypermethrin Te;
derivatives /i)
5 Permethr)
derivatf
L,
4240
: [ARphol
es /ipfermpdiate 2 SeTNET Sl
ndfo%eﬁv%“ T
n andfor deri"?ii e
e L Fl T
iefiyPhenol . ol
atives /intermediat€f. %
AP andior  defiyati o
SFid/or -de,rivati{f?% N
: detivagive :
- ives et
: 4800 4840
6 P e
= . —
17 intermediate ¥ G b; 0
(8 CCIM and/or - 0
intermediate
IKI 3106 andfor derivatives
19 intermediate 3(b) ) 0
KT 916 and/or derivatives
20 intermediate >() ) 0
i Total (A+B+C) 16200 10800 10800
[Inorganic Products (Not Covered UnderEIA Notification, 2006) [
[ 21 |Sodium SulfitePowder I - [ 7757-83-7 || 758628 || 0 [ 758628 |
22 |Sodium Fluoride - || 7681-49-4 || 75 s 0 0 ]
23 [KCI Powder - I 7447407 || 1656 } 2220 || 3876 |
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Category as per Production Capacity (MTP_A :
Sr. No. Products EIA Notification  CAS Nos. Existing Proposed Todal
[ 24 |[Ammonium Chloride I - [ 12125-02-9 || 1650 |l 0 I| 1650 |
[ 25 |BSCMA If - [ 59042-49-8 || 294 i 0 I 298 1
| 26 |IChloro BromoAcid 1 - il 21739924 || 66 [ 139 206 |
27 gﬁn de (pow deglmmum ; 1327-41-9 4704 5061 9745
Total Inorganic products || 16031.28]] 7345 23376.28
Formulation I 1 1 65700]| ol 65700]
[By-Product |
[ 1T ||CupricChloride . g 447-49-4 31.56 0 31.56
[ 2 JHCL g T, || 285024 4205.76 7036
e i e e o ;
e = = , Soo | 1200
1200 || 1260
4000 || 4040
840.76 | 13487.56 |

JH339017 and no

Hecember,
e chanpe
i%(I) dated
_;gar vide
ditions 25
Hon taken

e partly co.

report for! L conditio

Thke PP repy : r Auildhte Sinctu: s Bi S t Reserves,
Wildlife Co ¢ g et st ;
distance of
project.

iarch 2023 & 318t
PMy 5 (23.4- 51.8
study for point source
be 4.01 wm3, 4.58 g/m?,

oncentrations are within the
vels were measured at 08 locations

The PP reported

g/m3) 805 (14.9- 43 9
emissions indicates that
0.89 g/m? and 0.418 g/m® W
National Ambient Air Quality Stan
around the existing project site and also monitoring was done during the day as
well as night titne. Near the Residential area the TH7 m noise levels recorded during the day time was
54.7 Leq dB(A) and 52.9 Leq dB(A) and during mghL time was 44.4 Leq dB(A) and 40,1 Leq dB(A) respeciively. I
was observed that the noise levels in the study area are well within the prescribed limits as prescribed by the CPCB.

Lo

Ground water — The pH of the groundwater samples ranged from 7.22 to 8.1 1. Total turbidity <1 NTU dissolved solids
ranged from 224 tc 901 mg/L. The total hardness {in CaCQ03) was between 120 and 420 mg/L. The total alkalinity was
between 212 and 560 mg/l. Chlorides are between 127.19 and 518.5 mg/l. All parameters of the groundwater samples
collected at all sites are within acceptable limits. Surface water- The pH varied in the range of 7.12-7.97 and Total
bardness varjed in the range of 56-400 mg/l. All the heavy metals measured in collected samples of the surface water
were BDL at all the location. the surface water analysis of the study area, the surface water guality results reveal that the
water conforms to CPCB class “E”- (Iirigation, industrial cooling or controlled waste disposal) for locations Soil 15 the
medium that provides the nutrients necessary for plant development. Nutrients are available to plants at cerfain pH
levels, and soil pH is altered by the influx of pollutants from air, water, solid waste, or all of these. Soil samples were




228

taken at 8 sampling points to determine bagic soil properties. Based on the tests performed, the table above lists soil pH,
sample electrical conductivity, and concentrations of nitrogen, phosphorus, and potassium in soil samples from different
areas, showing how fertility, pH, and other soil parameters vary change. depending on the soil conditions

The PP reported that the total water tequirement is 1605.36 KLD of which fresh water requirement of 1266.36
KLD will be met from Ankleshwar GIDC water Supply System, and the balance 335 KILD from recycled
water. Approximately 926 KLD (22 KLD Domestic effluent -+ 904 KLD Industrial Effluent) will be generated after the
proposed expansion. Total industrial effluent (1295 KLD) will be segregated into two streams having HTDS & LTDS
stream. Total 500 KLD HTDS (450 K1.D HTDS process waste water + RO Reject 50 KLD) will be sent to Stripper
followed by MEE & ATFD for further treatment. MEE Condensate 450 KLD will be reused in washing, scrubber &
cooling. 904 KLD Low TDS effluent (LTDS 337 KLD + Cooling 37 KL +Boiler 50 KLD +Scrubber 30 KL -+~ MEE
Condensate 450 KLD} will be treated in house ETP. About 457 KLD treated effluent out of 824 KILD will be sent to
NCT for further treatment. Remaining 367 KLD will be sent to RO for further treatment and 317 KILD RO permeate
will be reused in utility. RO reject (50 KLD) wi ] her treatment. Domestic effluent {22 KLD)
will be treated in STP and treated wate;

Gujarat Vij Company Limited
VA x 1 No. will be nsed
 the proposed DG sets.
i,

The Power requirement afte
(DGVCL) Power Supply

Existing unit has 10 al/hr) and D.G Set
(1000 KVA x 1) 5 ; Litionatly, 4 ' m boiler will be
installed. ESP £g : - i | wi 3 the particulate
emissions wi g : & ;

product
ippliers

Note: *E.

Control
Measure
ESP followed by alkali
3 scribber
4
[75 || D.G. Set-f (1000 KVA 50ppm I Adequate stack height
[ 6 | D.G.Set-2 (1500 KVA) | Adequate stack height
[ 7 ][ D.G. Set-3 (2500 KVA) I 10 | | Adequate stack height
| Proposed
PM 120 mg/Nm? .
1 || Boiler-1v (25 TPH) 30 SO, 0ppm | Dor tollowed by alkali
scrubber
NO, 40 ppm

Existing scenario as per EC vide F. No. J-11011/521/2017-14 11 () dated 31/12/2019. Note: D. G. Sets shall be used for

emergency purpose only.
Details of Process Emissions Generation and its Management: Existing Scenario
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Sr. Plant Stack Type of Permissible APCM
No. Height Pollutant Limit
: (m)
1 || DVAC, Trans CMAC & I5 SO, 40 mg/Nm> Two stage water
Tefluthrin Manufacturing HCl 20 mg/Nm?> scrubber followed by
alkali scrubber
2 Permethrin, 15 HCI 20 mg/Nm?> Two stage water
Cypermethiin, scrubber
Alphamethrin 8
Deltamethrin
Marnufacturing
3 Il MPB Manufacturing i 9 mg/Nm° Two stage water
& ., 20 g/ NI scrubber followed by
: | N’ alkali scrubber
P :k‘ : “I\Zﬁ’
3 % 1 i ; i Qf g w
“APCVI ‘ Permissible
- 2 i B . Eimit
Two stag at;-_.%rir R S0 . 30 mg/Nm®
»Serubbeh lowel Vo | i . 16 mg/Nm?|.
- edlical] SEnIbE =iy 140 mg/Nm?
£ iy B, 7 2 mg/Nm?
sif by i 6 mg/Nm>
| ‘ bt 0 mg/Nm]
Z gﬁa ot S ek 82 mg/Nm’
ber ol H ; mg/Nm?
calj 0 mg/Nm?

¥orage, trangportatipn

Fby reused in plant |&
s Tubricant or sell it fto
d refiners /recycler,
2 Storage,
decontamination, Transportation and
Containers disposal by reuse after in-house
Discardsd e decontamination or send it to
Liners & MT/Annum [ MT/Anmum || MT/Anmur |[@thorized decontamination facilify/
Cardboards recycler or send back to supplier.
3 Cottonn Wastes/i| 1-33.2 Collection, Storage, Transpartatidn
Raw Dust and Final Disposal at commpn
/ Bags Filters 12 Nii 12 TSDF site or Seni to cement
.. MT/Annum MT/Annum . .
Containing Industries for Co-Processing.
Pesticides
4 Process/ 291 2400 1100 3500 Collection, Storage, Transportation
Distillation MT/Annum | MT/Anmum || MT/Anoum  |jand  Final Disposal at commen
Residue TSDF site or Sent to cemdnt
Industries for Co-Processing.
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Sr. No. Solid/ Cat Quantity Mode of Disposal
Hazardous Existing* Propoesed Total
‘Waste )
5 Spent Carbon || I-28.3 3 2 5 Collection, Storage, Transportatipn
from ETP MT/Annum || MT/Annum || MT/Annum (land Firal Disposal at commén
TSDF site or Sent to cement
Industries for Co-Processing,.
6 ETP Sludge §| 1-35.3 1800 9720 11520 Collection, Storage, Transportatipn
MT/Ammum || MT/Apnum || MT/Annum (jand Final Disposal at commeén
TSDF site.
7 MEE Salt 1-37.3 14400 200 14600 Collection, Storage, Transportatipn
MT/ /anny MT/Anmnum jland Final Disposal at comm¢n
b L e TSDF site.
8 Sludge from | . ollection, Storage, Transportatibn
Wet 4 : e id, Final Disposal at common
Scrubbihs i A Diflst
9 |[SpentS 43 1760s Storage, Transportatibn
T %ithin Factory Premises

yeresystdm, than only we need

¢ lobtny breakdown in olir

penid” oufemlettor recovery or oo-
caglin ant industries for
aizat CHWIE.
2L transportatipn
ineration |at

14

INon -Hazardous Waste

sportation
fsers who jis
with  valid
to
fter making

TReuse/Recyqle

“||Recyclers or Refurbishes.

orage, transportatidn,
by incineration |at
r TSDF

[€Ction, storage, (ransportatipn
d disposal by Sell to Authorizgd

15 Fly Ash
(Coal Ash)

00

2000
MT/Month

2000
MT/Month

Collection, Storage, Transportatien
and Final Disposal at bricks
manufacturers or common TSDF

site or Cement industry.

The Budget earmarked towards the Environment Management Plan (EMP) is ¥ 25 Crores (capital) and the
Recurring Cost (operation and maintenance) will be about ¥ 0.335 Crores per Annum. Industry
proposes to allocate Rs. 727.5 lakhs towards Corporate Social Responsibility,

The proposed project is to be set up within the existing premises of land area of 33,160 m? out of which 5536.20 m2
(ie. 16.69 %) land area is already used for greenbelt development. Approximately 12000 m? area green belt’




231

~

development will be done outside the premises in collaboration with Gujarat Forest Depertment. This will constitute a
total of 52.87 % greenbelt area development by M/s. Tagros Chemicals India Pvit. Ltd.

The PP reported that the Public hearing is exempted as per the Para 7.IIL Stage (3) (i) {b) of the EIA Notification,
2006 Project site is located at GIDC Industrial Estate, Ankhleshwar is declared as notified industrial
area vide Notification No. GHU~78—20—GID—1977-660 CH. Dated 1.2.1978.

The PP proposed to set up an Environment Management Cell (EMC) by engagmg Unit Head + EHS cluster Head- Sr.
manager EHS- Manager / Assistant Mnager EHS- Exceutive officer EHS- ETP in charge- MEE in-charge- Firemen-
ETP operator- MEE operator for the functioning of EMC.

The PP reported that the total carbon sequestration is as follows:

v Ei

n

Direct  Carbon || Consu : e E85.per Day || tCO; per Day
emission ; i :

Utikity _ JE ¥} K *
Briquettes < X g 95

— e . n e =

5 indirect

/domain experts in
MP reports prepared

The EAC constifutets
various fields, examings
and submitted by the Cor

fion given in the application and
enclosures are true to the best of his has been suppressed in the EIA/EMP
reports. If any part of data/information sub : mlsleadmg at any stage, the project will be
rejected and Frvironmental Clearance given, if any, will be revoked at the risk and cost of the PP.

The EAC noted that the PP has

The EAC noted that the EIA teports are in compliance with the ToR issued for the project, reflecting the present
environmental status and the projected scenario for all the environmental components. The EAC deliberated on the
proposed mitigation measures towards Air, Water, Noise and Soil pollutions. The EAC advised that the storage of
toxic/explosive raw materials/products shall be undertaken with utmost precautions and following the safety norms and
best practices.

The EAC inter-alia, deliberated on the Carbon Footprint, refrence data of toxicity, details regarding the existing EC and
CTE and advised the PP to submit the following:

- Undertaking regarding the carbon footprint.
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» Toxicity data of the Pesticides.
»  Copy of existing EC and CTE.

The PP submitted the above information/docurnents and the EAC found these to be satisfactory.

The EAC deliberated on the Onsite and Offsite Emergency plans and various mitigation measures to be proposed during
the implementation also of the project and advised the PP to implement the provisions of the Rules and guidelines
issued under the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to
tinte, and the Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996.

The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the EIA
Notification, 2006, as amended from time to tlme and accordingly made the recommendations to the proposal.
The expert members of the EAC found the pro ended for grant of environmental clearance.

The EAC is of the vig
authority to the project/activi

f:ntal clearance by the regulatory
n 2006 and its subseguent
1 quited to be obtained or
standards/conditions to & as may be applicable to
the project. The P tion and Control of

; Poll b, time to time, from

3 nce, subiect
to the comp AQRS ° 1:

3.8.5. Reconi

levels shall be

6 The best available 166 »
7. The PP shal] develop/maitit
+ 12000 m? outside the premises; ; f g‘rant of EC. The saplings shall be planted
and should be of sufficient height, preferab[y 6-ft. The budget earmarked for the plantation shall be kept in

1. a separate account and should be audited annually. The PP should annually submit the audited statement
along with proof of activities viz. photographs (before & after with geo-location date & time), details of
expert agency engaged, details of species planted, numnber of species planted, survival rate, density of
plantation etc. to the Regional Office of MoEF&CC before 15t July of every year for the activities carried
out during previous year.

8. The transportation load on roads shall be within their carrying capacity and adeguate width of roads shall
be maintained inside the industrial premises.

9. Approximately 926 KLD (22 KLD Domestic effluent + 904 KLD Tndustrial Effluent) shall be generated
after the proposed expansion. Tatal industrial effluent (1295 K1.DD) shall be segregated into two streams
having HTDS & LTDS stream. Total 500 KLD HTDS (450 KLD HTDS process waste water + RO Reject
30 K1) shall be sent to Stripper followed by MEE & ATFD for further treatment. MEE Condensate 450
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i
o]

13.
4.
i5.

16.

17.
18.

21.

22,

23.

24,

25

26.

KLD shall be reused in washing, scrubber & cooling. 904 KLD Low TDS efftuvent (LTDS 337 XLD +
Cooling 37 KLD +Beiler 50 KLD +Scrubber 30 KLD + MEE Condensate 450 KLD) shall be treated in
house ETP. About 457 KLD treated effiuent out of 824 KLD shall be sent to NCT for further treatment.
Remaining 367 KLD shall be sent to RO for further treatment and 317 KLD RO permeate shall be reused
in utility. RO reject (50 KLD) shall be sent to MEE for further treatment, Domestic effluent (22 KLD) shall
be treated in STP and treated water will be reused in Gardening.

Continuous monitoring of effluent quality shail be monitored through TOC meter which shall be connected
to the SPCB and CPCRB server.

. The Rainwater from the rooftop shall be install in the surrounding villages.
12,

457 KLD treated effluent shall be disposed to NCT for further treatmnent.

Domestic effluent {22 KL.D) shall be treated in STP and treaied water shall be reused for Gardering

The flyash shafl be disposed as per Fiy Asn N0t1ﬁcatmn 2009 and its amendments.

Unit shall dispose additional Process ion residue for co-processing after making the
MO with those have val 3 All hazardous waste shall be disposed
as per Hazardous and ement) Rules, 2016.

Manitoring of : T

with full-fledged
mitoring functions.
t Mnager EHS-

;@% Otion measures a
chdations made in

itted to the
anagement, ang ¥ c.l_
under EMP1 ? g i Bd ¥ 0. Scurring

of 1266.36
m recycled
d fresh water
¢ PP should
efore 150 Fuly of

Ankl,;sh%aﬁr GIDC water - Supply Systen, and
ire tﬁa&aw a%ppl_y should :

aw materiais shali be
of the Government in

carbon emitted and shall also
apturing more than emitted. The
implementation report shall be in this regard.

The project proponent shall comply with 1] ironment norms for ‘Pesticide industry” as notified by the
Ministry of Environment, Ferest and Climate Change, vide GSR 446 (E), dated 13.6.2011under the
provisions of the Environment (Protection) Rules, 1986.

All necessary precautions shall be taken to avoid accidents and action plan shall be irplemented for
avoiding accidents. The project proponent shail implement the onsite/offsite emergency plan/mock drill
eic. and mitigation measures as prescribed under the rules and guidelines issued in the Manufacture,
Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to time, and the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996.

The volatile orgapic compounds (VOCs)/Fugitive emissions shall be controlled at 99.97 % with effective
chillers/modern technology. Regular monitoring of VOCs shall be carried out.

The storage of toxic/hazardous raw material shall be bare minimum with respect to quantity and inventory.
Quantity and days of storage shall be submitted to the Regional Office of Ministry and SPCB along with
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the compliance report.

27. The occupational health centre for surveillance of the worker’s health shall be set up. The health data shall
be used in deploying the duties of the workers. All workers & employees shall be provided with required
safety kits/mask for personal protection.

28. Training shall be imparted to all employees on safety and health aspects for handling chemicals. Safety and
visual reality training shall be provided to employees. Action plan for mitigation measures shall be
properly implemented based on the safety and risk assessment studies.

29. The unit shall make the arrangement for protection of possible fire hazards during manufacturing process in
material handling. Fire-fighting system shall be as per the norms.

30. The solvent management shall be carried out as follows: {(a) Reactor shall be connected to chilled brine
condenser system. (b) Reactor and solvent handling pump shall have mechanical seals to prevent leakages.
(c) Solvents shall be stored in a separate space specified with all safety measures. (d) Proper earthing shall
be provided in all the electrical ¢ ent handling is done. {(¢) Entire plant shall be
flame proof. The solvent eather Valve to prevent losses. (f) All the
solvent storage tanks brine circulation.

31. The PP shall fing and control of quantities of

as raw materials or as raw

ilage. (d) Use of Close

m. (f) Use of high

3.8.6.2. Stan
5(b)
null
and its
L.
fire, Storage
9 and e Chemical
' Other Wastes
s Acts.
3 reference in energy
' conservation 4
The overall noise [eve in standards by providing noise
4 control measures including 4 . ources of noise generation. The
) ambient noise levels shall cont the Environment (Protection) Act, 1986
Rules, 1989 viz. 75 dBA (day time) and
The company shall underiake all refevant measures for improving the socio-economic conditions of the
5 surrounding area. The activities shall be undertaken by involving local villages and administration. The
' company shall undertake eco-developmental measures including community welfare measures in the project
area for the overall improvement of the environment.
The company shall earmark sufficient funds towards capital cost and recurring cost per annum to implement the
6 conditions stipulated by the Ministry of Environment, Forest and Climate Change as well as the State
' Government along with the implementation schedule for all the conditions stipulated herein. The funds so
earmarked for environment management/ pollution control measures shall not be diverted for any other purpose.
7. A copy of the clearance letter-shall be sent by the project proponent to concerned Panchayat, Zilla
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Parishad/Municipal Corporation, Urban local Body and the local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal.

The project proponent shall also uplead/submit six monthly reports on Parivesh Portal on the status of
compliance of the stipulated Environmental Clearance conditions including results of monitored data to the
8. respective Integrated Regiona! Office of MoEF&CC, the respective Zonal Office of CPCB and SPCB. A copy
of Environmental Clearance and six monthly compliance status report shall be posted on the websife of the
company.

The environmental staterment for each financial year ending 31st March in Form-V as is mandated shall be
submitted to the concerned State Pollution Contro! Beard as prescribed under the Environment (Protection)
S. Rules, 1986, as arended subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance dyshall also be sent to the respective Integrated Regional
Office of MoEF&CC by e-mail

The project Propones

vironmental clearance by the
Ministry and copi :

and may also be seen at

10 Website of th ven days from the date
’ of issue of thédle ; the region of which
one shall : 1 be forwarded to

the congg
i1 [ closure and

12, , Hon’ble

Seeking s of Referencﬁ‘l deds i
TI(Y) date lation of Syné’i.%u St '_j existing
Plywood M/s Eaxmi Tlm?EE]’ iy 3 :

362,364,365,
{Joraimore),
COOCHBEH 4

Proposal For

Activity

Proposal No {Schedule Item)

o : Synthetic organic
IA,J 110 | 01/09/2023 chemicals industry
o | RE6)

1A/WB/IND3/442596/2023

3.9.2. Project Salient Features

The proposzal is for armendment in ToR under the violation category to the project for Installation of Synthetic Resin
Production Unit (UF & MUF Resin} within the existing Plywood Manufacturing Plant with production capacity of 4.3
T/day Urea-Formaldehyde Resin (UF Resin) and 4.5 1/day Urea-Melamine-Formaldehyde Resin (MUF Resin) located
at J.L. No 104, Plot No 362,364,365,366,367,350,392,354,395397 398,411,416 & 417 (L.R), Khatian No 332/1, Viil +
P.0 - Balakuthi (Joraimore), P.S - Boxirhat, Dist. Cooch Behar, West Bengal by M/s Laxmi Timber Industries
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The project/activity is covered under Category ‘B’ of Ttem 5(f) synthetic organic chemical (excluding formulations) of
Schedule of EIA Notification, 2006 (as amended) due to the presence of interstate boundary Assam-West Bengal —
0.17 K1n in Fast direction , appraised at Central Level and considered as category ‘A’ project.

The standard ToR was issued by the Ministry, vide letter no LA-J-11011/448/2021-1A. 1K) dated 25.11.2021. The
proposal is placed in this 65t EAC meeting on 14® September, 2023, wherein the PP along with accredited
Consultant, M/s Parivesh Environmental Engineering Services (NABET Accreditation No. NABET/EIA/2124/1A
0092(Rev.02) Valid up to 11.11.2024) made a detailed presentation on the salient features of the project. The
information submitted by the PP is as follows:

The PP reported the product details are as

S. || Name of the CAS | Production Capacity | Uses
Ne Product No iy e S
‘ = d || Total |
1 || Plywood A i “ 95500 -
(Sq.-M/Mont i e e
2 |[ Block & R L e : 6000 -
(5q. : il
Binding agent
in laminaes
and plywdod

e letter mno
_ : and renewal o
At s od 95500 Sq

%,

A = s o 3 AL o
ater requirem%;ff?z_ JEM £ Presh water requ Pwill be met
se water will bet @S Deliffgritof 1.4 KLD quag ough ETP
IL.be recycled. Domestic 642 KL and treated

of the project.

ate Pollution Control

Board on 23.09. 2022."

ffea, Water requirement and for
e MoEF&CC Standard Operating
Foperation of resin plant having 4 Nos resin
without Environmental Clearance.

The PP requested for seeking
appraisal of proposal under violal
Procedure dated 07.07.2021 as project prope
kettle (2x 3.5 T, 45T, 1.5 T} & 12 T/hr (Husk &

3.9.3, Deliberations by the EAC in previous meetings

N/A

3.9.4. Deliberations by the EAC in current meetings

The EAC noted that the draft BIA Report circulated for Public Hearing doesnot include the violation undertaken by the
PP. Herce, the EAC recommended that the PP shall apply afresh for ToR under Violation Category. Accordingly, the
EAC returned the proposal. '
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3.9.5. Recommendation of EAC

Returned in present form

3.10. Agenda Item No 10:

3.10.1. Details of the proposal

R. N. Laboratories Pvt. Ltd. - Proposed Addifion of Synthetic Organic Chemicals (APT Bulk Drugs) having Total
Manufacturing Capacity of 15.5 MT/Month With Ex1st1ng Non-EC Froduct having Total Manufacturing

Capacity of 250 MT/Menth {Formulation/Mixi mdme Di Gluconate (26% Solution)} by R. N.
LABORATORIES PYT. LTD. located

Proposal For

tivity

Proposal No thedule Item)

organic
industry

LA/GI/IND3 /4425 A BRI 5 52%,@02

ok
g

5

3.10.2. Pro}

3.14.3.D

3.10.4. Deli

The PP vide¥
toy attend the i

cunoiile Lk

Id be unable

3.19.5. Recommendation o

Deferred for PP not zitending the T

4. Any Other Item(s)
N/A

5. List of Attendees
Sr. No. Name Designation Email ID Remarks

1 Dr Motipalli Ramesh Scientist E ramesh.motipalli@nic.in

2 Prof A B Pandit Chairman, EAC | ab.pandit@ictmumbai.edun.in
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3 Dr Vijay S Moholkar Member (EAC) | vmoholkar@jiitg.ac.in Absent
4 Prof S N Upadhyay Member (EAC) | snupadhyay.che@iitbhu.ac.in

5 Shn Dinabandhu Gouda Member (EAC) | dinabandhu.cpcb@nic.in

6 Shri Suneet Dwivedi Member (FAC) | suneetdwivedi@gmail.com

7 Dr Ashok Kumar Saxena Member (EAC) | ashoksaxenall39@gmail.com

8 Shri Santosh Gondhalkar Member (EAC) | santoshgo{@gmail.com Absent
9 Prof Pradeep Kumar Mishra Absent
10 Dr Suresh Panwar

11 Shri Sanjay B

12 Dr Rakeg

13
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
{(JA DIVISION-INDUSTRY-3 SECTOR)

FekkEk

Dated: 21.09.2023

MINUTES OF THE 65" EXPERT APPRAISAL COMMITTEE (INDUSTRY-3 SECTOR)
MEETYING HELD ON 14" SEPTEMBER, 2023

Venue: Mnistry of Envirenment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor
Bagh Road, New Delhi-110003 through Video Cenferencing (VC)

Time: 10:30 AM onwards
(i) Opening Remarks by the Chairman

Prof. (Dr.) A.B. Pandit, Chairman welcomed the Committee members and opened the
Expert Appraisal Committee (EAC) meeting for further deliberations.

(if) Details of Agenda iterhs by the Member Secretary

The Member Secretary apprised the EAC about the details of Agenda iterns to be discussed
during this meeting.

iif) Confirmation of Minutes of the 64™ EAC (Industry-3 Sector)
The EAC noted that the final mimutes of the above meeting were issued after incorporating
the comments offered by the members and approved by the Chairman. Accordingly, the MoM

were confirmed.

Agenda No. 65.1

Proposed manufacturing of Fungicides, Herbicides, Insecticides & Pesticide Intermediates
with production capacity of 515 TPM located at Plot No. 76/A/1, J-Type, Phase-1, GIDC
Vapi, Taluka- Pardi, Dist- Valsad, Gujarat by M/s Cropnosys India Pvt. Ltd. -
Consideration of Environmental Clearance

{Propsesal Ne. IA/GJ/IND3/440852/2023; File Ne. ¥A-J-11011/52%/2022-IA-KI(1)]

The proposal is for the environmental clearance for the proposed manufacturing of Fungicides,
Herbicides, Insecticides & Pesticide Intermediates with production capacity of 515 TPM located
at Plot No. 76/A/1, J-Type, Phase-I, GIDC Vapi, Taluka Pardi, Dist- Valsad, Gujarat by M/s
Cropnosys India Pvt. Ltd.

The project/activity is covered under Category ‘A’ of 5(b) Pesticides & Pesticide Specific
Intermediates (excluding formulations) of Schedule of Environment Impact Assessment {EIA)

MoM of 65" EAC Meeting (Industry-3 Sector) held on 14% September, 2023 Page 151112
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Notification, 2006 (as amended). The PP reported that the project is located in a Critically

Polluted Area (CPA}.

The ToR was issucd by the Ministry, vide letter no. IA-J-11011/521/2022-IA-II(I) dated
13.2.2023. The PP applied for Enviromment Clearance in the Common Application Form and
submitted EIA/EMP Report and other documents. The PP in the Form reported that it is a Fresh
EC case. The proposal is placed in this 65® EAC meeting on 14% September, 2023, wherein the
PP along with accredited Consultant, M/s. Eco Chem Sales & Services (NABET/EIA/2326/RA
0292 valid till 15® March 2026] made a detailed presentation on the salient features of the
project. The information submitted by the PP is as follows:

The PP reported that the total proposed land area is 5774.00 m? and no R&R is involved in the
Project. The details of products to be manufactured are as follows:

Sr

®

Product

Capacity,
TPM

CAS Number

End use of the product

GROUP-A : FUNGICIDE

Fluazinam (FATM)

50.0

79622-59-6

To control sclerotiniaon peanuts &
turf, Botrytis on  grapes &  beans,
clubroot in brassicas & late blight (P.
infestans) in potato

Cyazofamid (CYZ)

25.0

120116-88-3

To control Oomycete & plasmodiophora
diseases on potatoes and tomatoes.

Dithianon (D'TH)

34.0

3347-22-6

To control scab, downy mildew, rust, &
leaf spot in the grapes & other fruit,
citrus, coffee & vegetables. It has a role as
an antifungal agrochemical.

Prothioconazole

34.0

178928-70-6

Fungi susceptible to prothioconazole
include Early leaf spot (Mycosphaerella
arachidis), eyespot, Fusarinm spp.,
powdery mildew, net blotch, phoma leaf
spot, Rhynchosporium secalis, Sclerotinia
sclerotiorum, Sclerotium rolfsii, Septoria
tritici, Septoria nodorum, rust and tan
spot. Used on barley, durum wheat, oats,
ollseed rape (winter), rye (winier) &
wheat.

Bixafen

17.0

581809-46-3

A fungicide for use in cereals for key stem
and leaf disease control mcluding
strobilurin-resistant septoria

Fluxapyroxad

17.0

907204-31-3

Used on a wide range of crops(Cereal
grains, legume Vegetables, oil seed crops,
peanuts, pome fruit, stone fruit, root &

MoM of 65" EAC Meeting (Industry-3 Sector) held on 1 4 September, 2023 Page 2of 112




241

fuber vegetable, fruiting vegetables &
cotton.

7 Mandipropamide 9.0 374726-62-2 | To control of foliar oomycete pathogens
in a range of crops including plasmopara
viticela in grapes, Phytophthora infestans
in potatoes & tomatoes &
Pssudoperonospora cubensis in cucurbits.
Also on leafy vegetables to conirol downy
mildew (Bremia lactucae) & blue mold
{Peronospora effuse).

8 Isopyrazam 9.0 §81685-58-1 | To confrol black sigatoka, a leaf spot
disease in banana production.
9 Sedaxane 9.0 874967-67-6 | Sedaxane is a pyrazole carboxamide

fungicide for use as a seed treatment in
canola, cereal grains, and sovbean and to
conteol seed-born and soil- born diseases,
including Rhizoctonia sp.

10 Metconazole 9.0 125116-23-6 | To control a range of fungal infections
including alternaria, rusts, fusarivm&
septoria digeases, Also to contrel Black
Sigatoka disease (Mycosphaerelia
fijiensis) on bananas. Used onuse on
cersals, soybeans and sugar beets to
control or to suppress certain foliar fungal
diseases.

11 Boscalid 5.0 188425-85-6 | Used against a broad range of fungal
pathogens including Botrytis  spp.,
Alternaria spp. and Sclerotinia spp. for
use on a wide range of crops including
fiuit, vegetables and ornamentals.

iz Isofetamid 17.6 875515-78-5 | To conirol various fungal diseases on a
variety of crops including salads and turf
Various diseases related to Ascomycetes
(i.e. Sclerotinia spp.) and Deuteromycetes
(ie. Botrytis spp.) including Powdery
mildew, Grey mould on Grapes; Salad
crops including head and leaf lettuce,
cucumber; Rapeseed; Almonds; Kidney
beans; Low growing berry crops; Turf.

13 Pyriofenone 17.0 688046-61-9 | To control powdery mildew on Wheat;

(FUNGICIDE) Barley; Grape vines; Curcubits,
Note: At a ime maximum two products will be manufactured.
| Total : (Group-A) | 134 |
GROUP-B : HERBICIDE
14| Flufenacet FFC) | 500 | 142459583 | To control grasses and some broad-leaved
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weeds certain annval pgrasses including
black-grass, Broad-leaved weeds
including velvet leaf, morning glory and
common cocklebur, Used on Corn
Soybeans; Winter wheat; Winfer barley;
Potatoes; Sunflowers; Asparagus; Cofton;
Chilli; Tobacco

15

Dicamba (DCMBA)

17.0

1918-00-9

To control annval and perennial broad-
leaved weeds and brush species, pest such
as Bedstraw; Buftercup; Carpetwed;
Cocklebur;  Lambsquarters; Mallow;
Goosefoot; Pigweed; Sowthistle;
Velvetleaf, Knapweed; Teasel; Plantains;
Bindweed; Thistles. Used on Cotton;
Sugarcane; Soybeans; Sorghum;
Asparagus; Grass seed crops; Non-
cropland; Cereals including wheat,
triticale, oats, maize, rye

16

Bispyribac —Sodium
(BPS)

5.0

125401-92-5

To control grasses, sedges and broad-

leaved weeds in paddy rice and other

crops/situations. Used on pest like
alligatorweed, Duckweed, Mosquito ferm,
Water fern, Water hyacinth, Waler
pennywort, Parrot  feather;  Annual
bluegrass; Creeping bent grass. Applied
on Agquatic situation such as drainage
ditches, lakes, marshes; Golf courses, turf
grass & sod farms

17

Fluridone (FDN)

10.0

59756-60-4

To control submerged & emerged aquatic
weeds as well as on land. Applied on
Surface water, Cotton; Fruit including
avocado, citrus; Cucurbits; Grain crops;
Vegetable root crops

18

Metamitron

50.0

41394-05-2

Effective used against grass & broad-
leaved weeds in beet crops. Applied on
Sugarbeet; Fodder beet; Mangels; Red
beet

19

Picolinafen

9.0

137641-05-5

To control broad-leaved weeds including
cleavers, chickweeds, field speedwell,
field pansy and shepherd's purse in some
cereals, Applied on Winter wheat; Winter
barkey; Winter rye; Triticale

20

Tolpyralate

7.0

1101132-67-5

To control grass and broad-leaved weeds.
Applied on . Field corn; Seed corn;
Popeorn, Sweetcorn
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21

Tiafenacil

17.0

1220411-29-9

To control common weeds such as Annual
grasses; Broad-leaved weeds. Applied on
Soya; Brassicas

22

Dimethenamid-P
(DMPTA-P)

84.0

163515-14-8

To control of annual grasses, certain
annual broadleaf weeds and sedges
especially in field of com, seed corn,
popcorn and soyvabeans. Supplemental
labeling also allows use on sweet corn,
grain sorghum, dry beans, and peanuts.

23

Propaquizafop

16.0

111479-05-1

It is a synthetic compound of the chemical
family the Aryloxyphenoxypropionate.
Propaquizafop acts as a systemic
herbicide of annual and perennial grasses.
It is applied ag a foliar spray and, being
quickly absorbed through the leaves and
translocated to the meristematic growing
regions of the plants, where it inhibits cell
growth and division through the inhibition
of ACCase inhibition. Propaguizafop can
be used on a wide range of broad-leaved
crops, including sugarbeet, oilseed rape,
soybeans, sunflower, other field crops,

vegetableg, fruit trees,
.

vineyards and forestry.

‘Note: At a time maximum twe products will be manufactured.

Total: (Group-B) |

134

E

GROUP-C : INSECTICIDE

24

Flenicamid(FLIN)

20.0

158062-67-0

To control aphids, thrips & whitefly in a
range of situations including
glasshouses. Used against Aphids, Thrips,
Whitefiies; Caterpillars.Appliied on Fruit
including apples, peaches; Wheat;
Potatoes; Various wvegetables including
brassicas, furnip greens, cucurbits,
fruiting vegetables, and legumes

25

Tau-fluvalinate(TFF)

9.0

102851-06-9

To control a broad range of foliar pests &
Varroa mite in beehives. Applied against
Moths; Aphids: Thrips; Leathoppers; Leaf
roliers; Spiders; Varroa mite. Potatoes;
Cereals inciuding wheat; Turf, Cotion;
Fruit trees including cherries, peaches,
plums, nectarines, Tamarillos, avocados;
Bechives

26

Chlorantraniliprole

9.0

500008-45-7

To contrel pests on a range of crops

;ﬂ(‘]‘i}(‘]‘;ﬁg petnfnmo L nottomn TTeed amainct
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MoM of 65% EAC Meeting (Industry-3 Sector) held on 14% September, 2023 Page 50f 112




244

Cabbage loopers; Com borers;
Armyworms;  Cutwormsg. Applied  on
Potatoes; Grapes; Cotton; Vegetables
including artichoke, asparagus, bulb
vegetables, corn, herbs, legumes, roots
and tubers

27 Cyantraniliprole 3.0 736994-63-1 | Used against key chewing and sucking
pests such as Whitefly; Thrips; Aphids;
Fruitflies; Psyllids; Fruit worms. Applied
on Onions; Potatoes; Field tomatoes;
vegetables incuding brassica, cucurbit,
fruiting, and leafy vegetables, as well as
greenhouse-grown eggplant, pepper, and
tomato
Note: At a time maximum two products will be manufactured.
Total : (Group-C) | 29 |
GROUP-D : INTER
28 4-Chloro-5-(4-
methylphenyl)-1H- 25.0 120118-14-1 | Cyazofamid
imidazole-2-carbonitrile
{CCMPI)
29 N, N-Dimethyl 13.0 13360-57-1 | Cyazofamid
Sulfamoyl Chloride
{(DMSC)
30 Sodium Cyano 150.0 33498-03-2 | Dithianon
Dithioformate (SCDTF)
3] Dichlone 67.0 117-80-6 Dithianon
32 | 3,4,5-Trifluoro Bromo 5.0 138526-69-9 | Fluxapyroxad
Benzene
33 | (3,4,5-Trifluorophenyl)- 10.0 143418-49-9 | Fluxapyroxad
Boronic Acid
34 345 12.0 915416-45-4 | Fluxapyroxad
Trifluorobiphenyl-2-
ylamine
35 3,4- Dichlorophenyl 5.0 151169-75-4 | Bixafen
Boronic Acid
36 | 2-(3,4-Dichlorophenyl)- 12.0 877179-04-9 | Bixafen
4.fluoroaniline
37 2-Bromo- 4-Fluoro 5.0 1003-98-1 | Bixafen
Aniline
38 (4-Chlorophenyl)- 5.0 76496-63-4 | Mandipropamide
Hydroxy Acetic Acid
39 2-(4-Hydroxy-3- 5.0 554-52-9 Mandipropamide
methoxyphenyl)
ethylamine
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40 2-Chlorobenzyl 45.0 2856-63-5 Prothioconazole
Cyanide
41 Isopropyl-1- 48.0 2061933-80-8 | Prothioconazole
chlorocyclopropane
Carboxylate
42 | 4-Fluoro-N-Isopropyl 25.0 70441-63-3 | Flufenacet
Aniline(FIA) :
43 | N-(4-Fluorophenyl-2- 30.0 54041-17-7 | Flufenacet
Hydroxy-N-Isopropyl)-
Acetamide(FIPH)
44 | 2,6-Dihydroxy Benzoic 3.0 303-07-1 Bispyribac -Sodium
Acid(DHBA)
45 3-Trifluorometliy] 5.0 58-17-9 Picolinafen
Pheno}
46 | 2Z-Amino acefonitrile 21.0 6011-14-9 | Flonicamid
Hydrochloride(AAN-
HCY)
47 Meta Phenoxy 5.0 52315 - 06 - 7 | Tan-Fluvalinate
Benzaldehyde
Cyanohydrin (MPBCH)
48 Ethyl Phenyl 68.0 1603-79-8 - | Metamitron
Glyoxalate (EPGO)
Note: At a time maxinuin two products will be manufactured.
Total: (Group-D) 218
Total : (Group-A+B+C+ 515
D)

The PP reported that there is no violation case as per the Notification No. 5.0. 804(E) dated
14.03.2017 and no direction is issued under E (P} Act/Air Act/Water Act.

The PP reported that there are no National parks, Wildlife Sanctuaries, Biosphere Reserves,
Tiger/Elephant Reserves, Wildlife Comidors etc. within 10 km distance from the project site.
River Damanganga 1s flowing at a distance of 3.22 km in the SW direction, River Xolak is
flowing at a distance of 6.00 km in NE direction and river Darotha is flowing at 5.00 km in SW
direction from the project site. Nine Schedule-I species i.e Herpestes edwardsii, Felis chaus,
Felis rubiginosa, Sterna aurantia, Ptyas mucosus, Chamaeleon zeylanicus, Naja naja, Varanus
bengalensis and Pavo cristatus were observed in the 10 kim radius from the proposed project for
which conservation plan has been prepared and submitted to Deputy Conservator of Forest on
1.7.2023,

The PP reported that Ambient air quality monitoring was carried out at 08 locations during
01% October 2022 to 31% December 2022 and the baseline data indicates the ranges of
concentrations as: PMg (62.6 — 82.0 ng/m?), PM2s (29.9 — 38.6 png/m®), SO, (8.6 — 17.8 pg/m?)
and NO, (13.7 — 23.7 pg/m?). During the monitoring HCY, HBr, Clz, CO were found below the
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detection limit and the same is well within the limit as per NAAQS. AAQ modeling study for
point source emissions indicates that the maximum incremental GLCs after the proposed project
would be 0.045 pg/m3, 1.09 pg/m®, 1.58 ug/m?, 0.005 pg/m?, 0.0023 pg/m® 0.002 pg/m* with
respect to PMig, SOz, NO,, HCl, Cl; and HBr. The resultant concentrations are within the
National Ambient Air Quality Standards (NAAQS). Noise Level monitoring was carried out at
08 locations during 01% October 2022 to 31* December 2022. Out of total 8 nos. of locations for
noise monitoring, 1 no. of location was monitored in the industry premises, 1 no. of location was
monitored at the silence zone and remaining 6 nos. of locations was monitored in residential
area of surrounding villages within 5 km radius from the project site. Noise level in all the
locations are within the standard norms prescribed by MoEF&CC.

8. Ground water quality sampling was carried out at 08 locations during 01* October 2022 to 31%
December 2022 and based on comparison study of test results and summary report with drinking
water norms, it is interpreted that the ground water sample collected from all the locations can
be used as drinking purpose in absence of altemate source of drinking water as the parameters of
the sample are meets with the permissible limit of IS 10500:2012. All the ground water samples
can be used in the other domestic purpose and irrigation activity. Surface water quality
sampling was carried out at 08 locations during 01 October 2022 to 31% December 2022 and
based on test result data comparison study with CPCB standards for inland surface water
classification, it is interpreted that surface water quality meet with the criteria D and E, it means
these water sources can be used for propagation of wild life, fisheries and Trrigation, industrial
utilization for cooling, etc. The surface water samples are collected from the Rivers, Ponds &
Lakes and presence of COD & BOD both are found in samples, which indicated the presence of
organic matter in the surface water body. The DO levels of all surface water sampling locations
are found > 4.0 mg/L, DO level > 4.0 mg/L is considered suitable for the survival of aquatic life
and < 4.0 mg/L is not considered suitable for aquatic life survival. Soil quality sampling was
carried out at 08 locations during 01% Qctober 2022 to 31% December 2022 and based on soil
analysis data it is concluded that surface soils are neutral to alkaline in reaction, but normal from
salinity and sodicity view point. The soils are medium to high in total nitrogen and low in
phosphorus and high in potassium. The levels of total Cu, B, Fe and Zn are within the limits, but
Cr levels are high, which may impact availability of other micronutrients in soil.

The PP reported that the total water requirement is 489.20 KILD of which fresh water
requirement of 279.20 KLD will be met from GIDC water supply, Vapi and the balance 210
KLD from recycled water. Total industrial effluent generation will be 150.4 KLD, out of which
135.4 KLD (1154 KLD from process & product washing, 15 KLD floor/Container Washing &
5 KLD from scrubber) effluent will be treated in primary ETP and forwarded to into in-house
MVR. 27.1 KLD of MVR Concenirate will be sent to Common Spray Dryer, M/s VGEL Vapi
for further treatment and remaining 5.0 KLD for boiler & 10 KLD for cooling tower blow down,
which will be recycled for floor/container washing. MVR Condensate i.e 108 KLD will be
recycled in cooling. Domestic wastewater (15.00 KLD) will be treated in STP and treated water
will be ulilized for Gardening.

10. The Power requirement will be 2000 kVA and will be met from Dakshin Gujarat Vi Co. Lid.
(DGVCL). Unit has proposed 02 D. G. set which will have capacity of 1000 kVA each and 1t will
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be kept as standby and used during power failure or during emergency. Stack (height 11.00 m) is

proposed as per CPCB norms for the D. G. Set.

il. The unit has proposed 2 number of 3 TPI{ capacity Natural Gas fired Steam Boiler, 2 number of
6 Lakhs Kcal/Hr capacity Natural Gas fired Thermic fluid heater, 2 No. of stand by D. G set with
capacity of 1000 KV A Adequate stack height of 30 meter will be provided with steam boilers
and thermic fluid heaters & 11 m height for DG Set for controlling the particulate emissions
within the statutory limit of 115 mg/Nm?>.

12. Details of Process Emissions Generation and its Management: There will be process gas
emission of HCI & SO2 from process vent-1, HCI & CI2 gas from process vent-2 and HPBr gas
from process vent-3. To scrub HCI & SO2 and HCI & C12 gas, two stage water followed by
alkali scrubber and for HBr gas, two stage alkali Scrubber will be provided and 20 meters vent
height will be provided.

13. Betails of Solid Waste/ Hazardous Waste Generation and its Management:

Specific Source of Category Quantit
. and
Sr. Type / Name of Generation y .
. RSN r A oa s Schedule | , .~ Disposal
155G, FABZATQOUS YY asie {Nai"ﬂe of the Activic s oW {Pv/{ijr;u
Preduct ete.} as per num}
Rules
Hazardous Waste
1. Collection, storage,
Used oil D G set and gearbox of Sch: /5.1 12 trainsportation a'nd
reactors selling to authorized
recycler.
2. Collection, storage and
Utilize for packing of
Discarded container | LUPEY CODRINEIS O 4 g b sy 1 556 hazardous waste or
raw materials selling to authorized
recycler after de-
contamination .
3. Collection, storage,
Neutralization and fransportation and
ETP waste Filiration process of Sch: 1/35.3 75.0 Dispose off into TSDF
effluent site, M/s VGEL Vapi or
M/s BEIL Ankleshwar,
4, Collection, storage,
Solvent residuc Distillation of solvent Seh: 1/35.3 93.6 transportation @d sent
Process for co-processing at
RSPL Panoli or cement
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Specific Source of Ca:;gé)ry Quantit
Sr. Type / Name of Generation y .
No. | Hazardous Waste | (Name of the Activity, ai“;‘e‘;di‘[l&, (MT/An Disposal
Product etc.) Rules num)
' industries.
5. Collection, storage,
transportation and sent
Spent Catalyst Process Sch: 1/29.5 6.71 for co-processing at
RSPL Panoli or cement
industries.
6. Collection, storage,
ey s trangportation and sent
Distillation residue Distillation of solvent Sch: 1/29.1 804.7 for co-processing at
process RSPL Panoli or cement
industries.
7. Collection, storage,
Fnorganic Process Process .transporta?:ion and
waste ( NaCl) (Dithianon,Picolinafen, Sch:i/29.1 1610 J?ASpose off into TSDF
Flonicamid) site, M/s VGEL Vapi or
M/s BEIL Ankleshwar.
> Wel cake of Sulphur Process trarcljsop};i(t;;:(i);lﬁ Sjtalfcrlasieli to
(9‘3;{; P urljry£u20 to (Dithianon) Sch:1/29.6 96.93 actual users having Rule
b moisture) 9 Permission.
9. Collection, storage and
Spent solvent Purification process Sch: 1/29.4 39929 distilled in-house and
recycled in the process.
10. Collection, storage,
transportation and
Crude solvent - ‘Process _ dispos?l 13:[[/ CI];IE&I/E‘ site
(Methanol,Bthanol,D (Fluﬁgig;iﬁfom Sch: 129.4 | 12747 | nk‘i’eshwzr - sllto
imethyl Sulfone) Tiafenacil) registered recycler
having rule 9
permission.
1L Colection, storage,
Off specification Rejected products after Sch: transportation and sent
ch: 1/29.3 2.0 .
products laboratory test for co-processing at
RSPL Panoli.
12.. Collection, storage,
Date expired Rejected Seh: 1/29.3 50 transportation apd sent
products for co-processing at
RSPL Panoli.
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c -
Specific Source of ”a;‘;gde”i Quantit
Sr. Type / Name of Generation y .
No. | Hazardous Waste | (Name of the Activity, ai‘;lzerd;%v (MT/An Disposal
Produci etc.) Rules LU}
13. Rleed Liquor from Scrubber Sch: 1/37.1 Collection, storage and
roobar T 1560 sent to ETP for
treatment.
_ Non-Hazardous Waste
14. | STP Sludge STP - 33 Used as manure within
plant premises
14.  The Budget earmarked towards the Environmental Management Plan (EMP) is ¥ 1556 Lakhs
{capital) and the Recurring Cost (operation and maintenance) will be aboui ¥ 1170.60 Lakhs
per annum. Industry proposes to alflocate Rs.578 Lakhs towards Corporate Social
Responsibility.
15, Unit will develop Greenbelt over an area of 20% i.e. 1955 m* within premises and balance 26.6
% i.e. 2600 m? will be developed outside the plant premises and within the GIDC vapi, which
will be maintained in collaboration with Green society of VIA (Vapi Industries Association).
16. The PP reported that the project, being in notified industrial area (Notification No GHU-75-45-
GID-1974-4084 (10) CH. dated 06.05.1975), is exempted from the public hearing as per the
Para 7111 Stage (3} (i) {b) of the EIA Notification, 2006 and O.M. No. J-111011/321/2016-IA.
II(I) dated 27.04.2018
17. The PP proposed to set up an Environment Management Ceil (EMC) by engaging CEO-
Technical Manager- Non technical manager- Engineer- Assistant- Supervisior- Assistant for
the functioning of EMC.,
I8. The PP reported that the Carbon sequestration are as follows-

Total emissions reduction

5135.744 1 COs eq. fyear

Net emissions (gross emissions —
emission reduction)

20136282 t COzeq. /year

The emission reduction percentage

20.31%

1%

20.

The PP submitted the Disaster Management Plan and On-site and Off-site Emergency Plans in

the EIA report.

The estimated project cost is Rs. 193 Crores. Total Employment will be estimated that 128

persons.
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Deliberations by the EAC:

The EAC constituted under the provisions of the EIA Notification, 2006 comprising
Expert Members/domain experts in various fields, examined the proposal submitted by the PP in
desired format along with the EIA/EMP reports prepared and submitted by the Consultant
accredited by the QCI/ NABET on behalf of the PP.

The EAC noted that the PP has given an undertaking to the effect that the data and
information given in the application and enclosures are true to the best of his knowledge and
belief and no information has been suppressed in the EIA/EMP reporis. If any part of
data/information submitted is found to be false/ misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of the
PP.

The EAC noted that the EIA reports are in compliance with the ToR issued to the project,
reflecting the present environmental status and the projected scenario for all the environmental
components. The Commitiee deliberated on the proposed mitigation measure towards Air, Water,
Noise and Soil peollutions. The Committee suggested that the storage of toxic/explosive raw
materials/products shall be undertaken with utmost precautions and following the safety norms
and best practices. '

The EAC inter-alia, deliberated on the proposed treatment scheme for COD reduction,
CEPI compliance as per OM dated 31.10.2019 and advised the PP to submit the following:
e Treatment scheme for COD reduction with COD material balance.
* Revised CEPI compliance as per OM dated 31.10.2019.

The PP submitted the above information/documents and the EAC found these to be
satisfactory.

The EAC deliberated the Onsite and Offsite Emergency plans and also the wvarious
mitigation measures proposed during the implementation of the project and advised the PP to
implement the provisions of the Rules and guidelines issued under the Manufacture, Storage and
Import of Hazardous Chemicals (MSIHC) Rules, 198%, and the Chemical Accidents (Emergency
Planning, Preparedness and Response) Rules, 1996, as amended from time to time.

The EAC deliberated on the proposal with due diligence in the process as notified under
the provisions of the EIA Notification, 2006, as amended from time to time and accordingly
made the recommendations to the proposal. The Experts Members of the EAC found the
proposal in order and recommended for the grant of environmental ¢learance.

The EAC is of the view that its recommendation and grant of environmental clearance by
the repulatory authority to the project/activity is strictly under the provisions of the EIA
Notification 2006 and its subsequent amendments. It does not tantamount/construe to
approvals/consent/permissions etc. required to be obtained or standards/conditions to be followed
under any other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project.
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The PP shall obtain necessary permission as mandated under the Water (Prevention and Control
of Pollution} Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, as
applicable from time to tme, from the State Pollution Contral Board, prior to construction &
operation of the project.

22. The FAC, after defailed deliberations, recommended the project for the grant of
environmental clearance, subject to the compliance of the ferms and conditions as ander,
and general terms and cenditions in Annexure-I:

(i) Adequate stack height as per CPCB/SPCR guidelines shall be provided. Stack emission
levels shall be stringent than the existing standards.

(iiy  CEMS shall be installed and connected to GPCB/CPCB Servers.

(iii}  Effective fugitive emission control measures shall be adopted in the process, transportation,
packing etc.

{ivy  Transportation of materials by rail/conveyor belt, wherever feasible, shall be explored.
(v)  Natural gas shall be used as a fuel in the utilities.
(vi)  The best available technology shall be used.

(vii) The PP shall develop greenbelt over an area of at least 1955 m? (20% within the premises)
+ 2600 m? (26.6%) outside the premises within the GIDC, preferably within a year of the
grant of EC. The saplings selected for the plantation should be of sufficient height,
preferably 6-ft. The budget earmarked for the plantation shall be kept in a separate account
and should be audited annualiy. The PP shall annually submit the audited statement along
with proof of activities viz. photographs (before & after with geo-location date & time),
details of expert agency engaged, details of species planted, number of species planted,
survival rate, density of plantation etc. to the Regional Office of MoEF&CC before 1™ July
of every year for the activities carried out during previous vear.

(viii) The transportation ioad on roads shall be within their carrying capacity and adequate width
of roads shall be maintained inside the industrial premises.

(ix)  Total industrial effluent generation shall be 150.4 KI.D, out of which 135.4 KLD (115.4
KLD from process & product washing, 15 KLD floor/Container Washing & 5 KLD from
scrubber) normal effluent shall be treated in primary ETP and forwarded to in-house MVR
remaing 5.0 KLD for boiler & 10 KLD for cooling tower blow down, which shall be
recycled for floor/container washing. MVR Condensate i.e 108 KD shall be recycled in
cooling. Domestic wastewater (15.00 KIL.D) shall be treated in STP and treated water will
be utilized for Gardening.

<Y CEMS

) VAL 2

ar the monitorine o
e monitoring ¢

=+
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An in-house rainwater harvesting structure shall be provided (tank capacity: 50 KL.), and
collected rainwater shall be reused within the premises.

Domestic wastewater (15.00 KID) shall be treated in STP and treated water shall be
utilized for Gardening.

Dumping of waste (fly ash, slag, red mud, etc.) shall be done only at designated locations
approved by SPCBs/ PCCs.

All the hazardous waste shall be managed and disposed of as per the HWM Rules 2016.
The waste generated should be preferably utilized in co- processing.

Monitoring of the compliance of EC conditions shall be submitted with third party audit
every year.

An amount of ¥ 578 lakhs shall be allocated towards CER for Infrastructure, Health,
Environment, Education and Sports in nearby villages.

A separate Environmental Management Cell (having qualified persons with Environmental
Science/Environmental Engineering/specialization in the project area) equipped with full-
fledged laboratory facilities shall be set up to camry out the Environmental Management and
Monitoring functions by engaging CEQ- Technical Manager- Non techmical manager-
Engineer- Assistant- Supervisior- Assistant. In addition to this, one safety & health officer
as per the qualification given in Factories Act, 1948 shall be engaged within a month of
grant of EC. The PP should annually submit the audited statement of amount spent towards
the engagement of qualified persons in EMC along with details of person engaged to the
Regional Office of MoEF&CC before 1™ July of every year for the activities carried out
during the previous year.

The company shall comply with all the environmental protection measures and safeguards
proposed in the documents subimitted to the Ministry. All the recommendations made in the
EIA/EMP in respect of environmental management, and risk mitigation measures relating
to the project shall be implemented. The budget proposed under EMP [¥ 1556 Lakhs
(Capital cost) and ¥ 1170.60 Lakhs per Annum (Recurring cost)] shall be kept in a separate
account and should be audited annually. The PP should submit the annual audited statement
along with proof of implementation of activities proposed under EMP duly supported by
photographs (before & after with geo-location date & time) and other document as
applicable to the Regional Office of MoEF&CC before 1% July of every year for the
activities carried out during the previous year.

The Total water requirement shall not exceed 489.20 KLD of which fresh water
requirement of 279.20 KLD shall be met from GIDC water supply department, Vapi
balance 210 KLD from recycled water. The PP shall ensure that water supply should not be
above the permissible limit and fresh water shall be withdrawn only after obtaining
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requisite permission from Concerned Authority. The PP should submii the details of
utilization to the Integrated Regional Office (IRO), MoEF&CC before 1% July of every year
for the activities carried out during the previous year.

No banned chemicals shall be manufactured by the PP. No banned raw materials shall be
used in the unit. The PP shall adhere to the notifications/guidelines of the Government in
this regard.

The PP shall utilize modem technologies for capturing of carbon emitted and shall also
develop carbon sink/carbon sequestration resources capable of capturing more than emitted.
The implementation report shall be submitted to the IRO, MoEF&CC in this regard.

The project proponent shall comply with the environment norms for Pesticide Industry as
notified by the Ministry of Environment, Forest and Climate Change, vide GSR 446 (E),
dated 13.6.2011 under the provisions of the Environment (Protection) Rules, 1986.

(xxiii) All necessary precautions shall be taken to avoid accidents and action plan shall be

T Oy Pagrae ] e IAYIATE s :
ivy The volatile organic compounds {VOCs)/Fugitive emissions sh

implemented for avoiding accidents. The PP shall implement the onsite/offsite emergency
plan/mock drill etc. and mitigation measures as prescribed under the rules and guidelines
issued in the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules,
1089, as amended time to time, and the Chemical Accidents (Emergency Planning,
Preparedness and Response) Rules, 1996.

be controlled at 99.97 %
Vs shall be carried

Fh oo

em
with effective chillers/modem technology. Regular monitorin,

The PP shall explore possibilities for recycling and reusing of treated water in the unit to

A ol - - 1
reduce the fresh water demand and waste ulSk.rGSﬁi

) Continuous online (24x7) monitering system for stack emissions shali be installed for

measurement of flue gas discharge and the pollutants concentration, and the data to be
transmitted to the CPCB and SPCB servers. For online continuous monitoring of effluent,
the unit shall install web camera with night vision capability and flow meters in the
channel/drain carrying effluent within the premises.

(xxvii) The storage of toxic/hazardous raw material shall be bare minimum with respect to quantity

and inventory. Quantity and days of storage shall be submitted to the Regional Office of
Ministry and SPCB along with the comphiance report.

(xxviii) The occupational health centre for surveillance of the worker’s health shall be set up.

The health data shall be used in deploying the duties of the workers. All workers &
employees shall be provided with required safety kits/mask for personal protection.
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(xxix) Training shall be imparted to all employees on safety and health aspects for handling

(xxxi)

chemicals. Safety and visual reality training shall be provided to employees. Action plan
for mitigation measures shall be properly implemented based on the safety and risk
assessment studies.

The unit shall make the arrangement for the protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per the norms.

The solvent management shall be carried out as follows: (a) Reactor shall be connected to -
chilled brine condenser system. (b) Reactor and solvent handling pump shall have
mechanical seals to prevent leakages. {c¢) Solvents shall be stored in a separate space
specified with all safety measures. (d) Proper earthing shall be provided in all the electrical
equipment wherever solvent handling is done. (e} Entire plant shall be flame proof. The
solvent storage tanks shall be provided with breather valve to prevent losses. (f) All the
solvent storage tanks shall be connected with vent condensers with chilled brine circulation.

{(xxxii) The storm water from the roof top shall be channelized through pipes to the storage tank

constructed for harvesting of rain water in the premises and harvested water shall be used
for various industrial processes in the unit. No recharge shall be permitted within the
premises. Process effluent/ any wastewater shall not be aliowed to mix with storm water.

{xxxiii) The PP shall undertake waste minimization measures as below (a) Metering and control

of quantities of active ingredients to minimize waste; (b) Reuse of by-products from the
process as raw materials or as raw material substitutes in other processes. (¢} Use of
automated filling to minimize spillage. (d) Use of Close Feed system into batch reactors. (¢)
Venting equipment through vapor recovery system. (f) Use of high pressure-hoses for
equipment cleaning to reduce wastewater generation.

Agenda No. 65.2

Proposal for Manufacturing Synthetic Organic Chemicals with production capacity of 46
MT/Month located at Plot No. 124/29 A, GIDC, Nandesari, District. Vadodara by M/s.
Mercury Organics -Consideration of Environmental Clearance

[Proposal No. IA/GJY /IND3/440009/2023; File No. JJ-11011/104/2009-IA-II(I)]

. The proposal is for environmental clearance to the Manufacturing of Synthetic Organic

Chemicals with production capacity of 46 MT/Month located at Plot No. 124/29 A, GIDC,
Nandesari, District Vadodara by M/s. Mercury Organics.

. The project/activity is covered under Category ‘B’ of Item 5(f}, Synthetic organic chemicals

industry. However, since the project site is Jocated within a critically polluted area, the
project atiracts the general condition and considered as Category ‘A’ at Centre.

. The ToR was issued by the Ministry vide letter No. J No. 1A-J-11011/37/2023-IA-11(]); dated 3™

April 2023. The PP applied for Environment Clearance in the Common Application Form and
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submitted EIA/EMP Report and other documents. The PP in the Forn: reported that it is a Fresh
EC case. The proposal is now placed in the 65 EAC Meeting held onl4" September, 2023,
wherein the PP and an accredited Consultant, Jyoti Om Chemical research Centre Pvt. Lid.
(NABET Accreditation Certificate No. NABET/EIA/2124/SA0198 and validity till 17.06.2024]
made a detailed presentation on the salient features of the project. The information submitted by

the P

P is as follows:

. The PP reported that the total proposed land area is 833.62 m2, and no R& R is involved in the
Project. The details of various products are as foHows:

Sr. | Name of Products CAS No. Quantity End Uses
Ne. [MT/Month]
Group-A |
1. |Calcium Stearate 1592-23-0 15 TPM | Pharmaceutical industry as
2. |Zinc Stearate 557-05-1 (Sr. No. excipient /  binder in
3. |Magnesium Stearate 557-04-0 1to4) pharmaceutical industry
4.  |Aluminum Stearate 637-12-7
Group-B
5.  |Di-P-Teluoyl-L/D- Tartaric 32634-66-5/ |25 TPM | Intermediate of Tofacitinib
Acid 32634687 (51;01\;%\ Citrate
~ o
6. |Di-P-Benzoyi-1/D-Tartaric 2743-38-6/ ! Intermediate of
Acid 17026-42-5 Eszopicione
7. |7-Hydroxy-3-4-dihydro-2- 22246-18-0 Intermediate of
[H]-quinolinone Artpiprazole
8. [6-Hydroxy-3-4-dihydro-2- 54197-66-9 Intermediate of Cilostazol
[H]-quinclinone
5. |4-Chloro-4’Hydroxy 1137-42-4 Intermediate of Fenofibrate
Benzophenone
10. |2-(6-hydroxy- biphenyl-3- 84627-04-3 Intermediate of
carbonyl)-benzoic acid Levocloperastine
Fendizoate
11. [1-(3-Hydroxyphenyl) 121-71-1 Intermediate of
ethenone Phenylephrine HC] .
12, [(£)-3-{Carbamoyl methyl)- | 181289-15-6 Intermediate of Pregabalin
5- methyl hexanoic acid
(CMH)
13, ((R)-(-)-3~(Carbamayl 181289-33-8 Intermediate of Pregabalin

methyl}-5- methyl hexanoic
acid (R-CMH)

Mol of 65 EAC Meeting (Industry-3 Sector) keld on 14% September, 2023
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Quantity

End Uses

Sr. : Name of Producis CAS No.

No. [MT/Month]

14. |2-(2-chloroethoxy) ethanol | 628-89-7 Intermediate of Quetiapine
(2CEE)

15. |[(R)-2-Acetoxy-2- 51019-43-3 Intermediate of
Phenylacetic Acid (O- Fesoterodine Fumarate
Acetyl-D- Mandelic Acid)

16. [N (2-Chloro Ethyl) 2008-75-5 Intermediate of Pitofenone
Piperidine hcl

17. i3-Dimethyl aminopropyl 5407-04-5 Intermediate of Citalopram
chloride hydrochloride ' hydrobromide

18. |1-Acetyl-4-(4- 67914-60-7 Intermediate of
hydroxyphenyl) Piperazine Ketoconazole.

19. |1-(3-chlorophenyl) 13078-15-4 Intermediate of Trazadone
piperazine hydrochloride

20. |4-Bromomethyl-2- 114772-54-2 Intermediate of Valsartan
cyanobiphenyl (4-BMCP)

21. |4-(3-chloropropyl) 7357-67-7 Intermediate of Pramoxine
morpholine Hydrochloride

22. |3-hydroxy acetophenone 121-71-1 Intermediate of

Phenylephrine

23. |Bis-(2-chloroethylamnine) 821-48-7 Intermediate of
hydrochloride Ketoconazole

24. |4-(2- Chloro Ethyl) 3647-69-6 Intermediate of Morclofone
morpholine

25. [6-Chloro-2-Hexanone 10226-30-9 Intermediate of

Pentoxifylline

26. |2- Dimethyl amino ethyl 4584-46-7 Intermediate of Diltiazem
chloride hydrochloride HC1

27. |1-(3-chlorophenyl)-4-(3- 52605-52-4 Intermediate of Trazadone
Chloropropyl) hydrechloride
Piperazine Hydrochloride
(12.Ihel)

28. |[1,2,4] triazolo[4,3-a] 6969-71-7 Intermediate of Trazadone
pyridin-3(2H)-one hydrochloride

29. |Isopropyl 2- 51368-55-9 Intermediate of Fenofibrate

MoM of 65 EAC Meeting (Industry-3 Secior) held on 14™ September, 2023
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Sr. | Name of Products CAS No. Quantity End Uses
No. [MT/Vienth]
bromoisobutyrate
30. [Dibenzo[b,f][1,4]thiazepine- | 3159-07-7 Intermediate of Quetiapine
11(10h})-one _
31. (Isobutyl acetophenone 38861-78-8 Intermediate of Tbuprofen
32, |2-Amino-3,5- 50910-55-9 Intermediate of - Ambroxol
dibromobenzaldehyde hel
33. |(3,4-Dimethoxyphenyl) 93-17-4 Intermediate of Verapamil
acetonitrile
34. |1-(4-Chlorobenzhydryt) ] 303-26-4 Intermediate of Cetirizine
piperazine
35. |Tert-Butyl (4R,6R)-2-[[[6- 125971-95-1 Intermediate of Atorvastatin
(2-4-fluorophenyl)-5- calcium
isopropyl-3-phenyl-
4(phenylcarbamoyl) pyrrol -
1-yl] ethyl]-2,2-dimethyl-
1,3-dioxan-4-yl] acetate
36. |(4R,6R)-tert-Butyl-6-(2- 125995-13-3 Intermediate of Atorvastatin
aminoethyl}-2,2-dimethyl- calcium
1,3-dioxane-4-acetate
37. |Methy! 4-(4-fluorophenyl)- | 289042-11-1 Intermediate of
6-1sopropyl-2-[(N-methyl- Rosuvastatin
Nmethylsuifonyl)
aminojpyrimidine3-
carboxylate
38.  |Diclofenac Sodium 15367-78-6 Intermediate of Diclofenac
Sodium
39, |Chlorhexidine Base 55-56-1 Intermediate of
Chlorhexidine Base
40. |Rosuvastatin Calcium 147098-20-2 Intermediate of
Rosuvastatin Caleium
41. |Terbinafine 91161-71-6 Intermediate of Terbinafine
42, |Pantoprazole Sodium 164579-32-2 Intermediate of
Sesquihydrate ' Pantoprazole Sodium
Sesquihydrate
43, |Pregabalin 148553-50-8 Intermediate of Pregabalin
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Sr.
No.

Name of Products

CAS No.

Quantity
[MT/Month)]

End Uses

44,

Ambroxol HCI1

23828-92-4

45.

Sevelamer HC1

152751-57-0

46.

Phenylephrine HCI

61-76-7

47.

Irbesartan

138402-11-6

48.

Ondansetro hydrochloride

103639-04-9

49.

Levo cetirizine

130018-77-8

50.

Febuxostat

144060-53-7

Ambroxol HCl used in the
treatment of respiratory
diseases associated with
viscid or excessive mucus.

Sevelamer HCl is used tfo
control high blood levels of
phosphorus in people with
chronic kidney disease who
are on dialysis.

Phenylephrine HCI is used
for the temporary relief of
stuffy nose, simus, and ear
symptoms caused by the
common cold, flu, allergies,
or other breathing illnesses.

Irbesartan an angiotensin -
used mainly for the
treatment of hypertension.

Ondansetron hydrochloride
is used to prevent nausea
and vomiting caused by
cancer chemotherapy,
radiation = therapy, and

surgery.

Levocetirizine 18 used
to relieve  runny  nose;
sneezing, and redness,
itching, and tearing of the
eves.

Febuxostat is used to lower
hyperuricemia (high uric
acid im the blood) 1in
patients with gout who have
been treated with
allopurinol that did not
work well or cannot be
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Sr.

CAS No.

Quantity
[MT/Month]

End Uses

51.

Aripiprazole

"
)

129722-12-8

™
™~

52.

Bisoprolol

66722-44-9

53.

Sodium Valproate

1069-66-5

54.

Magnesium Valproate

6295%9-46-7

Ln
h

56.

Quetiapine Fumerate

773058-82-5

57.

Telmisartan

144701-48-4

treated with allopurinol.

Aripiprazole is an
antipsychotic- used in the
treatment of schizophrenia
and bipolar disorder and
other uses include as an
add-on treatment in major
depressive disorder.

Bisoprolol is a medicine
used totreat high blood
pressure (hypertension) and
heart failure.

Sodinm valproate is an
anticonvulsant (or anti-
epileptic) medicine. ‘

Magnesium Valproate is an
antiepileptic medication. It

controls seizures or fits by

decreasing the abmormal
and excessive activity of the

nerve cells in the brain.

Sevelamer carbonate hag
been approved by US-FDA
for the management of
hyperphosphatemia in
patients with chronic renal
disease on hemodialysis.

Quetiapine  Fumerate s
used to to ftreat bipolar
disorder and schizophrenia
in children and teenagers.

Telmisartan is used alone or
in combination with other
medications to treat high
blood pressure. [t is also
used to decrease the chance
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Sr.

Name of Products

CAS No.

Quantity
[MT/Month]

End Uses

58.

Phenylephrine base

59-42-7

59.

Pantoprazole Sodium

138786-67-1

60.

Quetiapine Hemifumerate

111974-72-2

61.

Tenegliptin

760937-92-6

62.

Tramadol HCI

27203-92-5

of heart attack, stroke, or
death in people 55 years of
age or older who are at high
risk for cardiovascular
disease.

Phenylephrine base is used
to relieve sinus congestion
and pressure. Phenylephrine
will relieve symptoms but
will not treat the cause of
the symptoms or speed
Tecovery.

Pantoprazole sodium is
used to treat erosive
esophagitis (damage to the
esophagus from stomach
acid caused by
gastroesophageal reflux
disease, or GERD) in adults
and children who are at
least 5 years old.

QuetiapineHemifumerate is
used to treat certain
mental/mood conditions.

Teneligliptin is used in the
treatment of type 2 diabetes
mellitus.

Tramadol HCl wused as
Pharmaceutical

Intermediates of
tramadol/meta Bromeoe
anisole and it is used to help |
relieve moderate to
moderately severe pain.
Tramadol is similar to
opioid (narcotic) analgesics.
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Name of Products CAS No. Quantity
IMT/Month]

End Uses

Cetrimide 1119-97-7

64.

Omeprazole 73590-58-6

65.

Trazadone hydrochloride 25332-39-2

66.

Olmesartan Medoxomil 144689-63-4

67.

Benfotiamine 22457-89-2

Cetrimide is used for
cleaning  wounds and
treating  minor  burms,
scalds, abrasions, and even
seborrheic dermatitis.

Omeprazole is used in the
treatment of gasiro
esophageal reflux disease,
peptic ulcer disease, and
Zollinger-Ellison
syndrome.

Trazadone hydrochloride is
used to treat depression.
Trazodone is in a class of
medications called
serotonin  modulators. It
works by increasing the
amount of serctomm, a
natural substance in the
brain that helps maintain

mental balance.

Olmesartan Medoxomil is
used to tfreat high blood
pressure (hypertension).
Lowering  high  blood
pressure  helps  prevent
strokes, heart attacks, and
kidney problems.
Olmesartan belongs to a
class of dmgs called
angiotensin receptor
blockers (ARBs). It works
by relaxing blood vessels so
that blood can flow more
easily.

Benfotiamine use for nerve
darnage caused by diabetes
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Sr. | Name of Products CAS No. Quantity End Uses
No. [MT/Month]
(diabetic neuropathy).
68. |Alendronate Sodium 121268-17-5 Alendronate Sodium used
to treat osteoporosis and
Paget's disease of bone.
69. |Vitamin D3 67-97-0 Vitamin D is used to treat
and prevent bone disorders.
70. |Atorvastatin calcium 134523-00-5 Atorvastatin calcium 15 a
statin medication used to
prevent cardiovascular
disease in those at high risk
and to treat abnormal lipid
levels.
Group-C
71. |5-Chloro Aniline- 2,4 - 121-30-2 5TPM Intermediate of
Disulphonamide (CADS) (Sr. No. Hydrochlorothiazide
72. |2-Diethy] amino ethyl 869-24-9 T1to 79) Intermediate of Clomifen
chloride hydrochloride citrate
73. |Ethyl-4-(1- hydroxy-1- 144689-93-0 Intermediate of Omeprazole
methylethyl)-2-propyl-1H-
imidazole-5-carboxylate)
74. |Tert-Butyl 6-[(1E)-2-[4-(4- | 289042-12-2 Intermediate of
fluorophenyl)-6-(1- Rosuvastatin
methylethyl)-
2[methyl(methylsulfonyl)
amino] -5-pyrimidinyl]
ethynyl]-2,2-dimethyl-1,3-
dioxane-4-acetate
75. {Topiramate 97240-79-4 Topiramate used to prevent
migraine headaches
76. |Celicoxib 169590-42-5 Celecoxib is a COX.2
mhibitor and nonsteroidal
anti-inflammatory drug. It
is used to treat the pain and
inflammation in
osteoarthritis, acute pain in
adults, rheumatoid arthritis,
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Sr. | Name of Products CAS Ne. Quantity End Uses
Ne. [MT/Month]

ankylosing spondylitis,
painful menstruation, and

juvenile rhenmatoid
arthritis.

77, |Etoricoxib 202409-33-4 Etoricoxib is indicated for
‘ the treatment of rheumatoid
arthritis, psoriatic arthritis,
osteoarthritis,  ankylosing
spondylitis, chronic low
back pain, acute pain, and
gout.

78. |Venlafaxine Hydrochloride | 99300-78-4 Venlafaxine Hydrochloride
is used to treat depressiomn,
anxiety, panic aitacks, and
social  anxiety  disorder
(social phobia).

86386-73-4 Fluconazole is used to
prevent and treat a variety
of fungal and  vyeast
mfections.

79. |Fluconazol

[

80. | R&D -— 1TPFM -

Taotal 46 TPM

CEL I

MoOnN

The PP reported that there is no violation case as per the Notification No. 5.0.804(E) dated
i4.03.2017 and no direction is issued under the E(P) Act/Air Act/Water Act.

The PP reported that there are no National Parks, Wildlife Sanctuaries, Biosphere Reserves,
Tiger/Elephant Reserves, and Wildlife Corridors etc. within 10 km distance from the project
site. Mahi River is flowing at a distance of 2.21 km in West direction. Six Schedule-I species i.e
Grey mongoose, Shikra, Indian peafowl], Barn Owl, Indian ratsnake and Indian cobia are found
in the study area for which conservation plan has been prepared and submitted to DFQ on
21.8.2023.

The PP reported that the Asnbient air quality monitoring was carried out at 9 locations during
November 2022 to Jamuary-2023 and the baseline data indicates the ranges of concentrations as:
PMio (61-83 ug/m®), PMzs (36-52 pg/m®), SOz (10-31 pg/m®) and NO; (10-24 ug/m?). AAQ

mnf{al]’r oindv for noint eonree m—n:SS{GnS ndicates fkaf the ?"ﬂav;mxtm irnrarmantal (25 Mo ofiar
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the proposed project would be 83.09 pg/m? for PMjg 52.12 pg/m®and for PMzs, 23.19 pg/m’ for
S02, 7.71 pg/m?, for NH3,10.3 ug/m?, for HC1 ,3.02 pg/m®, for Cl,,11.03 pg/m’ for HBr and 3.22
ng/m® for Brz The resultant concentrations are within the National Ambient Air Quality
Standards (NAAQS). Noise level monitoring was carried out at 9 locations during November
2022 to January-2023 The noise levels during daytime varied from 40-65 dB )A (Leq in the
study area .The noise level in the study area is within the permissible limits as per Noise rules
2000. The nighttime noise level in the study area is in the range of 32-53 dB )A (Leq .The
nighttime noise was also within stipulated standards of CPCB.

Ground Water quality monitoring Baseline data indicates pH varies from 6.9 to 7.9. Colour
detected from 3 to 7.2 Pt.co.sc and odour detected was unobjectionable. Calcium content varied
between 48.4 to 117.2 mg/l. Magnesium content varied between 68 to 90.5 mg/l. TDS content
varies between 672 mg/l to 1056.8 mg/1. TSS content varies between 5 mg/1 to 17 mg/l. Sodium
(as Na) was found to be in the range of 105 to 236 mg/1. Potassium (as K) was found to be in the
range of 13 to 29.5 mg/1 Oil & Grease and BOD were found be BDL.. COD is found to be in the
range of 3.6 to 9.1 mg/l and DO find to be in range of 1.9 — 2.9 mg/l. Iron (as Fe) was found to
be in the range of 0.02 to 0.35 mg/l. Copper, Boron, Chromium, Zinc, M Coliform count, and
Residual chlorine were not detected. Total hardness ranges between 450.5 to 672.3 mg/lL
Alkalinity varied as 83 to 278 mg/l. Chlorides were found to be in the range of 300.5 to 548.4
mg/l. Sulphates were found to be in the range of 51 to 130 mg/l. Nitrates were found to be in
the range of 2.1 to 9.9 mg/1. Fluorides are found to be in the range 0.15 to 0.8 mg/1.

Surface Water- Surface water samples reveals that the pH varied from 7.7 to 8.24, calcium and
magnesium content varied. between 35 to 95 mg/l and 29 to 42 mg/l respectively. Total hardness
and alkalinity expressed as CaCO3 ranged between 251.2 to 354.6 mg/l and 149 to 265 mg/l
respectively. Chlorides and Sulphate were found to be in the range of 109.4 to 238.4 mg/] and
23.0 to 53.0 mg/] respectively. Nitrates and Fluorides were found to be in the range of 3.5 t0 8.9
mg/l and not detected respectively. The heavy metal contents were found to be well within the
limit. The TDS contents are found to be well within the permissible limits. The physico-
chemical and biological analysis revealed that all the parameters were well within the prescribed
limits of IS: 10500-2012. Seil quality monitoring - Results of pH were in the range of 7.86 to 9
during the study period. Overall, the pH of all the soil samples were found to be almost neutral.
pH of the soil at project site is reported as 9. This is higher compared to the normal range of 7 to
8. At previous factory, they were storing lime in open area. Due to spillage of lime, the soil is
contaminated and shows pH as 9. Electrical conductivity was found in the range of 350 to 540
ps/cm. During analysis average concentration of available nitrogen was found in the range of
4.5 to 8.6 mg/100gm. Average total phosphorous content was found in the range of 13 to 18
mgikg.

The PP reported that the total water requirement is 37 m*/day of which freshwater requirement
of 33 m?/day will be met from GIDC Supply and balance 4 m’/day from recycled water.
Effluent of 27 m’/day will be treated through Primary ETP and then sent to CETP (M/s. NIA),
Nandesari for final disposal. 1 KLD Boiler blowdown will be reused in washing. Sewage (3
K1LD) will be treated through STP and reused in Gardening.
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1. The Power requirement will be 95 kW and will be met from Madhya Gujarat Vij Company
Limited (MGVCL). Unit will have 1 No. of DG seis (125 KVA) capacity, as standby during
power failure. Stack (height 11 m) will be provided as per CPCR norms to the proposed DG

seis.

12. The Unit will have 1 No. of Boiler (0.8 TPH) with a stack of height, as per CPCB norms for
controlling the particulate emissions within the statutory limit of 120 mg/Nm”® for the proposed
boilers.

3. Details of Process Emissions Generatien and its Management:
Flue Gas Emission

Sr Source Stack | Typeof | Quaniity | Emission | Emission Air Pollation
no. | of Height | Fuel of Fuel Standard | Standard Control
emission {meter) MT/Day as per Measures
With Critically (APCM)
Capacity Polluted
Area
1. | Steam 20.00 Agro 3.84 PM< 150 PM< 120 Mulficyclone
Boiler Wz.iste/ MT/Day mg/Nrn3 m ngmB Separator
0.8 TPH Briquette SO.<100 | SO <80
2. | DG Set i1.0 Diesel 31'1‘0 ppm ppim LAqu?ate stack
125 KVA LI /AY NG < 50 NO < 40 neignt &
x % Acoustic
bpim ppm enclosure
Process Gas Emission
Sr. | Vent Attachied | Heighi Expecied Emission } Emission Air Poliution
No. | To From Pollutants Standard | Standard as | Control
Ground per Systemi
Level Critically
Polluted
Area
; 3
1. Reaction Vessel 12 Cl, <5 3 <4 mg/Nm Two Stage ‘
el mg/Nim <24 Water + Alkah
3 Scrubber
<30 ) mg/Nm
mg/Nm
2. Reaction Vessel 12 Br2 <5 . <4 mg/NmJ Two Stage .
HEr Water + Alkali
mg/Nin <74
5 Scrubber
<30 5 mg/Nm
mig/Nim
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3. Reaction Vessel 12 SO2 < 40 <32 Two Stage
mg/Nm3 | mg/Nm3 Water + Alkali
Scrubber
4, Reaction Vessel 12 NH, < < Two Stage
175mg/N | 140m m3 Water + Acid
m3 gN Scrubber

14. Details of Solid Waste/ Hazardous Waste Generation and its Managément: 15 Categories of
Hazardous/Solid Wastes shall be generated from this Unit

Quantity

Sr. | Type/ Name Specific Source | Category Management of HW

no. | of Hazardous | of generation an
waste s chedule MT/

(Name of the as per Annunt)
Activity,

HW
Product etc.) Rules.

1. Effluent From ETP 35.3 250 Collection, Storage,
Treatment Transportation, Disposal at
Plant Sludge TSDF site authorized by

the GPCB.

2. Used Oil From 5.1 2 Collection, Storage,

Lubrication Transportation, Reused,
Disposal at by Selling
registered refiners.

3. | Empty Barrels/ | Empty Barrels/ | 33.1 30 Collection, Storage,
Containers/ Containers/ Decontamination,

Liners Liners Transportation and Reuse
Contaminated Contaminated or sell to registered
with hazardous | with hazardous recyclers

chemicals/ chemicals/

wastes wastes

4. Spent Charcoal | From Effluent | 28.3 1 Collection, storage,
/ Carbon Treatment plant transportation & co

processing/incineration  in
common incineration.

5. | Spent Charcoal | From Process & | 28.3 19 Collection, storage,
{/ Carbon Solvent transportation & co

Recovery processing/incineration  in
System common incineration.
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6. Spent Catalyst From Process | 282 8 Collection, storage,
transportation & co
processing/incineration  in
common incineration.

7. | Process Trom Process | 28.1 49 Collection, Storage,

organic Waste Transportation, & co
processing/incineration  in
common incineration.

8. | Distillation From Solvent | 28.1 21 Collection, Storage, & co
Residue Recovery processing/incineration in

common incineration.

9. | Scrubbed HCI Scrubber C2 43 Collection, Storage and
soln. treated in ETP Or send to

actual end users under rule-
9 permission.

10. | Scrubbed Scrubber Cz 720 Collection, Storage and
NaBr soln. send to actual end users

under rule-9.

11. | Scrubbed Scrubber Cc2 720 Collection, Storage and
Sodivm treated in BTP Or send to
bisulfite soln. aciuval end users under rule-

9 permission.,

12, } Scrubbed Scerubber C2 720 Collection, Storage and
Ammonium treated in ETP Or send io
Sulphate soln. actual end users under rule-

9 permission.

13. | Date Expired Store 28.5 1 Collection, Storage, & co
Product processing/incineration i

common incineration.

14. | Off Process 28.4 1 Collection, Storage, & co
specification processing/incineration  in
products common incineration.

15. | Spent sulfuric Process C2 624 Collection, Storage and
acid reated in ETP Or send to

actual end users under rule-
9 permission.
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15. The Budget earmarked towards the Environmental Management Plan (EMP) 1s X 0.67 Crore
(capital) and the Recurring Cost (operation and maintenance) will be about T 0.72 Crore per
annum. Industry proposes to allocate ¥ 0.08 Crores towards CER.

16. The PP reported that the industry will develop greenbelt over an area 23.66 % i.e. 197.20 m* out
of total area of 833.62 m? within premises. Additional 14.39 % i.e. 120 m* outside premises and -
remaining 17.27 % ie. 144 m* outside premises within GIDC, therefore, total greenbelt area will
be 461.2 m® (55.32%).

17. The PP reported that the Public hearing is exempted as per the Para 7.1I1 Stage (3) (i) (b} of the
EIA Notification, 2006 Project site is located at Dahej-IIT which is declared as notified industrial
area vide notification no. GIDC No.GHU/75/36/GID 1974/4084 (I} CH dated 06.05.1975)

18. The PP proposed ‘to set up an Environment Management Cell (EMC) by engaging
Partner/Director- EHS Officer- ETP chemist- ETP opeator- Skilled helper/ labor for the
functioning of EMC.

19. The PP reported that the

Type of | Items Conversion Quantity tCO2e/Year
environmenital factor consumption of
aspect kg COzte
/ Saved of kg
COze
Green belt Trees — 144 | 20 Kg / year /| 2880 Kg/ Year 2.64
Nos Tree
Renewal Energy | Solar light — | 0.787 emission | 4249.8 Kg/ Year | 4.4298
souICce I5 KW factor for
(Solar Pannel, LED) | generates electricity
5400 KWH
Year
Residue  to co | 100 MT/Year | 327 kg/Ton 32700 kg/year 32.700
processing in
cement indusiry :
TOTAL (MT/Annum) 40.00

20. The PP submitted the Onsite and Offsite disaster management plans in the EIA report.

21.The estimated project cost is Rs.2 Crores. Total Employment will be 50 persons as direct &
100 persons indirect.

22. Deliberations by the EAC:
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The EAC constituted under the provisions of the EIA Notification, 2006 comprising
Expert Members/domain experts in various fields, examined the proposal submitted by the PP in
desired format along with the EIA/EMP reports prepared and submitted by the Consultant
accredited by the QCI/ NABET on behalf of the PP.

The EAC noted that the PP has given an undertaking to the effect that the data and
information given in the application and enclosures are true to the best of his knowledge and
belief and no information has been suppressed in the EIA/EMP reports. If any part of
data/information submitted is found to be false/ misleading at any stage, the project will be
rejecied and Environmentai Clearance given, if any, will be revoked at the risk and cost of the
PP

The EAC noted that the EIA reports are in complance with the ToR issued to the project,
reflecting the present environmental status and the projected scenario for all the environmental
components. The Committee deliberated on the proposed mitigation measure towards Air, Water,
Noise and Soil pollutions. The Committee suggested that the storage of toxic/explosive raw
materials/products shall be undertaken with utmost precautions and following the safety norms
and best practices.

The EAC inter-alia, deliberated on data of Ambient air monitoring, COD and BOD values
in surface water, soil monitoring results, Greenbelt development and its budget, compliance to
CPA as per OM dated 31.10.2019, revised summary and advised the PP {o submit the following:

» Ambient air monitoring results and GLC details for HBr, Brp Hel, NH; and Cl;
COD and BOD levels in surface water.
e Soil Moniforing Results.
» Action plan for Greenbelt development and its budget.
» Permission for use of Multicyclone Separator as APCM for Boiler.
* Revised compliance and action plan for the additional safeguard measures prescribed in the
Ministry’s OM dated 31.10.2019 for critically and severely polluted area.
 Revised executive summary, baseline summary and other changes

The PP submitted the above information/documents and the EAC found these to he
satisfactory.

The EAC deliberated the Onsite and Offsite Emergency plans and also the various
mitigation measures proposed during the implementation of the project and advised the PP to
implement the provisions of the Rules and guidelines issued under the Manufacture, Storage and
Import of Hazardous Chemicals (MSIHC) Rules, 1989, and the Chemical Accidents (Emergency
Planning, Preparedness and Response) Rules, 1996, as amended from time to time.

The EAC deliberated on the proposal with due diligence in the process as notified under
the provisions of the EIA Notification, 2006, as amended from time ic time and accordingly
made the recommendations to the proposal. The Experts Members of the EAC found the
proposal in order and recommended for the grant of environmental clearance.
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The EAC is of the view that its recommendation and grant of environmental clearance by

the regulatory authority to the project/activity is sirictly under the provisions of the EIA
Notification 2006 and its subsequent amendments. It does not tantamount/construe to
approvals/consent/permissions etc. required to be obtained or standards/conditions to be followed
under any other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project.
The PP shall obtain necessary permission as mandated under the Water (Prevention and Control
of Pollution) Act, 1974 and the Air {Prevention and Control of Pollution) Act, 1981, as
applicable from time to time, from the State Pollution Control Board, prior to construction &
operation of the project.

23. The EAC, after detailed deliberations, recommended the project for the grant of
environmental clearance, subject to the compliance of the terms and conditions as under,
and general terms and conditions in Annexure-I:

(i)

(1)
(iif)
(1v)
(v)

(vi)
(vii)

(vi)

Unit shall provide adequate stack height and APCM to control air emission of flue gas and
process. unit has agreed to comply with thiscondition and air emission level will be 80%
from existing terms ofthe identified critical pollutants.

CEMS shall be installed and connected to SPCB/CPCB Servers.

Effective fugitive emission control measures shall be adopted in the process, transportation,
packing etc.

Transportation of materials by rail/conveyor belt, wherever feasible, shall be explored.

As proposed, agro-briquettes shall be used as a primary fuel in the boiler and coal shall be
used as a secondary fuel during the unavailability of agro briquettes. The phasing of coal as
a secondary fuel shall also be explored.

The best available technology shall be used.

The PP shall develop greenbelt over an area of 23.66 % i.e. 197.20 m* within premises.
Additional 14.39 % i.e. 120 m” outside premises and remaining 17.27 % i.e. 144 m? outside
premises but within GIDC, preferably within a year of the grant of EC. The saplings
selected for the plantation should be of sufficient height, preferably 6-ft. The budget
earmarked for the plantation shall be kept in a separate account and should be audited
annually. The PP should annually submit the audited statement along with proof of
activities viz. photographs (before & after with geo-location date & time), details of expert
agency engaged, details of species planted, number of species planted, survival rate, density
of plantation etc. to the Regional Office of MoEF&CC before 1% July of every year for the
activities carried out during previous year.

The transportation load on roads shall be within their carrying capacity and adequate width
of roads shall be maintained inside the industrial premises.
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Unit shall recycle 1 KLD of boiler blow down to washing and 3 KLD sewage shall be
treated in STP and shall be reused for gardening,

Unit shall mstall flow meter at inlet point for water consumption. Unit shall send treated
effluent via tanker to CETP. Unit is having membership of CETP-M/s. NIA and effluent
shall be transported through dedicated tankers of CETP only. :

6 K1 capacity underground RCC water storage tank shall be provided for rainwater
harvesting and stored rainwater shall be used in washing, cooling, domestic etc after
necessary pre-treatment.

Unit shall send treated effluent into ETP and send to CETP Nandesari.

Domestic wastewater generation shall be 3 KLD. The unit shall treat sewage into in-house
STP plants and reused water shall be used for gardening purpose.

1nit shall be dump fly ash slag, red mud, etc like wastes to only at designated location
approved by SPCBs / PCCs.

Monitoring of the compliance of EC conditions shall be submitted with third party audit
every year.

An amount of 2 8.00 lakhs shall be allocated towards CER.

A separate Environmental Management Cell (having qualified persons with Environmental
Science/Environmental Engineering/specialization in the project area) equipped with fali-
fledged laboratory facilities shall be set up to carry out the Environmental Management and
Monitoring functions by engaging Partner/Director- EHS Officer- ETP chemist- ETP
opeator- Skilled helper/ labor. In addition to this, one safety & health officer as per the
qualification given in Factories Act, 1948 shall be engaged within a month of grant of EC.
The PP should annually submit the audited statement of amount spent towards the
engagement of qualified persons in EMC along with details of person engaged to the
Regional Office of MoEF&CC before 1% July of every year for the activities carried out

during the previous year.

The company shall comply with all the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry. All the recommendations made in the
EBIA/EMP in respect of environmental management, and risk mitigation measures relating
to the project shall be implemented. The budget proposed under EMP [T 71.43 Lakhs
{Capital cost) and ¥ 72.30 Lakhs per Annum (Recurring cost)] shall be kept in a separate
account and should be audited annually. The PP should submit the annual audited statement
along with proof of implementation of activities proposed under EMP duly supported by
photographs (before & after with geo-location date & time) and other document as
applicable to the Regional Office of MoEF&CC before 1% July of every year for the
activities carried out during the previous year.
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The total water requirement shall not exceed 37 m’/day of which freshwater requirement of
33 m*/day shall be met from GIDC Supply and balance 4 m*/day from recycled water. The
PP shall ensure that water supply should not be above the permissible limit and fresh water
shall be withdrawn only after obtaining requisite permission from Concerned Authority.
The PP should submit the details of utilization to the Integrated Regional Office (IRO),
MoEF&CC before 15 July of every vear for the activities carried out during the previous
year. :

No banned chemicals shall be manufactured by the PP. No banned raw materials shall be
used in the unit. The PP shall adhere to the notifications/guidelines of the Government in
this regard.

The PP shall utilize modem technologies for capturing of carbon emitted and shall also
develop carbon sink/carbon sequestration resources capable of capturing more than emitted.
The implementation report shall be submitted to the IRO, MoEF&CC in this regard.

The project proponent shall comply with the environment norms for synthetic organic
chemicals as notified by the Ministry of Environment, Forest and Climate Change, vide
GSR 608 (E), dated 21.7.2010 under the provisions of the Environment (Protection) Rules,
1986.

(xxiii) All necessary precautions shall be taken to avoid accidents and action plan shall be

(xxiv)

(xxv)

{xxvi)

implemented for avoiding accidents. The PP shall implement the onsite/offsite emergency
plan/mock drill etc. and mitigation measures as prescribed under the rules and guidelines
issued in the Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules,
1989, as amended time to time, and the Chemical Accidents (Emergency Planning,
Preparedness and Response) Rules, 1996.

The volatile organic compounds (VOCs)/Fugitive emissions shall be conirolled at 99.97 %
with effective chillers/modern technology. Regular monitoring of VOCs shall be carried
out.

The PP shall explore possibilities for recycling and reusing of treated water in the unit to
reduce the fresh water demand and waste disposal.

Continuous online (24x7) monitoring system for stack emissions shall be installed for
measurement of flue gas discharge and the pollutants concentration, and the data to be
transmitted to the CPCB and SPCB servers. For online continuous monitoring of effluent,
the unit shall install web camera with night vision capability and flow meters in the
channel/drain carrying effluent within the premises.

{xxvii) The storage of toxic/hazardous raw material shall be bare minimum with respect to quantity

and inventory. Quantity and days of storage shall be submitted to the Regional Office of
Ministry and SPCB along with the compliance report.

MoM of 65% EAC Meeting (Industry-3 Sector) held on 14% September, 2023 Page 34 0f 112



273

(xxviil) The occupartional health centre for surveillance of the worker’s health shall be set up. The
health data shall be used in deploying the duties of the workers. All workers & employees
shall be provided with required safety kits/mask for personal protection.

(xxix) Training shall be imparted to all employees on safety and health aspects for handling
chemicals. Safety and visual reality training shall be provided to employees. Action plan
for mitigation measures shall be properly implemented based on the safety and risk
assessment studies.

(xxx) The unit shall make the arrangement for the protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per the norms.

(xxxi) The solvent management shall be carried out ag follows: {a) Reactor shall be connected to
chilled brine condenser system. (b) Reactor and solvent handling pump shall have
mechanical seals to prevent leakages. (¢} Solvents shall be stored in a separate space
specified with all safety measures. (d) Proper earthing shall be provided in alf the electrical
equipment wherever solvent handling is done. (e) Eniire piant shall be flame proof. The
solvent storage tanks shall be provided with breather valve to prevent losses. (f) All the
solvent storage tanks shall be connected with vent condensers with chilled brine circulation.

(xxxii) The storm water from the roof top shall be channelized through pipes to the storage tank
constructed for harvesting of rain water in the premises and harvested water shall be used
for various industrial processes in the unit. No recharge shall be permitted within the
premises. Process effluent/ any wastewater shall not be allowed to mix with storm water.

(xxx1ii) The PP shail undertake waste minimization measures as below (a) Metering and control
of quantities of active ingredients to minimize waste; (b) Reuse of by-products from the
process as raw materials or as raw material substitutes in other processes. (¢) Use of
automated filling to minimize spillage. (d) Use of Close Feed system into batch reactors. (g)
Venting equipment through vapor recovery system. (f) Use of high pressure-hoses for
equipment cleaning to reduce wastewater peneration,

Agenda No. 65.3

Proposed Expansien in Formaldehyde Manufacturing Unit with the Production Capacity
from 100 TPD to 200 TPD located at Village Bhagwanpur, Kharwan Road, Tehsil Jagadhri,
District Yamuna Nagar, Haryana by M/s Chemwood Industries - Consideration of
Environmental Clearance '

[Proposal No. IA/HR/AND3/442155/2023; File No. IA-J-11011/108/2021-IA-11{1))

The PP vide email dated 13.9.2023 informed that due to medical emergency, they/
- Consultant would be unable to attend the meeting and requested to defer the proposal.

The proposal was accordingly, defexred.
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Agenda No. 65.4

Proposed expansion of Synthetic Organic Chemicals & Pesticide Specific Intermediates in
existing unit with production capacity from 1601.4 MT/Annum to 20001.4 MT/Annum and
R&D of capacity 30 MY/Annum located at S.F Ne.5,7/1,2,3A,3B,8/1,2A,2B,9/1,2,3,
10/1,2,3A,3B,4,12/1A,1B,13/1,14/1A,2A, Suligunta Village, Berigai Shoolagiri Taluk,
Krishnagiri District, Tamil Nadua by - Consideration of
Environmental Clearance

[Proposal No. IA/TN/IND3/440098/2023; File No. J-11011/104/2009-1A-I(I)]

The proposal is for the environmental clearance for the Proposed expansion of Synthetic
Organic Chemicals & Pesticide Specific Intermediates in existing unit with production capacity
from 1601.4 MT/Anmum to 20001.4 MT/Annom located at SF
No.5,7/1,2,3A,3B,8/1,2A,2B,9/1,2,3,  10/1,2,3A,3B,4,12/1A,1B,13/1,14/1A,2A,  Suligunta
Village, Berigai Shoolagiri Taluk, Krishnagiri District, Tamil Nadu by M/s. Chemplast Sanmar
Fimited.

The project/activity is covered under Category ‘A’ of Item 5(b) and 5(f), Pesticide industry,
Synthetic organic chemicals industry of Schedule of EIA Notification, 2006 (as amended).

The Standarad ToR was issued by Ministry vide letter no. J-11011/104/2009-1A-II(T) dated
10.12.2022. The PP applied for Environment Clearance in the Common Application Form and
submitted EIA/EMP Report and other documents. The PP in the Form reported that it is an
Expansion case. The proposal is placed in this 65" EAC meeting on 14™ September, 2023,
wherein the PP along with accredited Consultant, M/s. Aqua-Air Environmental Engineers I'vt.
Ltd [Accreditation number NABET/EIA/2023/SA0196 Valid till 8.4.2024] made a detailed
presentation on the salient features of the project. The information submitted by the PP is as
follows:

The PP reported that the Existing land area is 166400 m?, no additional land will be used for
proposed expansion project and no R& R is involved in the Project. The details of products to
be manufactured are as follows:

S.No | PROPOSED PRODUCTS LIST FOR | CAS LD | As Addit | Total | Cate
EC No. 50 | per |ional |Prop |gory
Exis | (MTPY | osed
ting | A) MT
CTE PA)

(MT
PA)

A PHYTO CHEMICALS
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COLCHICINE 64- |58 [14 |0 14 |50
86-8 |7
mg
fkg
THIOCOICHICOSIDE 602- | 300 5(f)
41-5 |mg
kg
| ORGANIC CHEMICALS
2-(1- 3369- | 2.5 | 1600 | 18400 | 2000 | 5(H)
CYLCOCHEXENY)LETHYLAMINE 73-3 'mg 0
(CHEA) ‘kg
3-[1,3,3-TRIS-(2-CARBOXY-ETHYL)- | 5107 | 36 5(f)
2-0XO-CYCLOHEXYL]-PROPIONIC | -67-5 mg
ACID (T4C
(T40) s
SUBSTITUTED ARYL ALKYL 3625 | 154 56
AMINE -06-7 | 0
mg
kg
2-AMINQO-2-PHENYLBUTYRIC 9413 | 36 5(f)
ACID SODIUM SALT /METHYL 2- 3-84-
(N,N-DIMETHYLAMINO)-2- 3 /mkg
PHENYLBUTYRATE /3906 g
(TR1600G/TR1400) 8-93-
4
4-CHOLO-BUTYL VERATRATE 6978 | 154 5(f)
8-75- 10
6 mg
kg
4-(2-AMINOETHYL)-2- 554- 1 560 5(f)
METHOXYPHENOL (AE FHENOL) 52-9 10
mg
kg
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9 METHYL-2 PHENOXY 1103- | 500
ISOBUTYRATE 60-6 |0
mg
kg
10 {(4R)- 2- OXO0OXAZOLIDINE -4- 8384 | 500
CARBOXYLIC ACID (COX) 1-00- 10
3
mg
kg
11 4t BUTYLPHENYLACETONITRILE | 3288 | 236
-99.1 | mg
kg
12 1-BROMO-3,5-DICHLOROBENZENE | 1975 | 107
(DCBB) 2-55- {0
7
mg
kg
i3 4-CHLORO-2-NITRO BENZOIC 6280 71
ACID -88-2 | mg
kg
14 4-BROMQ PHENYL PROPANOL 2557 | 1062
(BPP) 4-11- | 0
2 mg
kg
15 2-CHLORO-5-CHLOROMETHYL.-1,3- | 1058 | 102
THIAZOLE (CCMT) 27- |0
91-6 | mg
kg
16 TETRACHLORO BUTYRIC ACID 970 | 294
(TCBA) 55- |0
35-1 |mg
/kg
17 IONOPHOR 1333 | 88
38- mg
859 | /kg

5

5(H

5(f)

59

3(9)

5(9)

5(H

5(f)

5(0)
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18 4 BROMO-2-FI.UORO HYDROXY 2160 | 154
BIPHENYL (RFB) 4-19- |0

7 mg

kg

19 PARA METHYL PHENCYL 2196 | 875
CHLORIDE (PMPC) 99:8 |0

mg

kg

20 SODIUM 4-(2,4-DICHLOR M- 1723 | 875
TOLUOYL)-1,3-DI METHYL -5- 43- |0

PYRAZOLATE (MY710Nz) 407 | mg

kg

21 2-TRIFLUOROMETHYL BENZENE | 1865 | 180

SULFONAMIDE (TBSA) 245 | mg

kg

22 METHYL CARBAZATE 6294 | 500
89.9 | ¢

mg

kg

23 TETRALONE IMINE 7956 | 810

0-20- | mg

6 kg

24 4-[2(4-CBLORO-2.6- 1644 | 500
DIMETHYLPHENYL)ACETTYLIME | 459- | 0

THYLAMING]-1-METHOXY-N- 63-1

PHENYI PIPERIDIN-4- Eg

CARBOXAMIDE (DIAMIDE) g

25 3(2,2,2-TRIFLUOROETOXY)2- 2276 | 500
PYRIDINE SULFONAMIDE SODIUM | 05- |0

SALT (SULFONAMIDE) 94-9 me

kg

5(H)

(P

50

()

5(f)

5(0)

(1
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26 5-CHLORO-8-HYDROXY- 130- | 500
QUINOLINE (CHQ) 165 |0

mg

kg

27 PHENYLGUANIDINE CARBONATE | 1401 | 100
(PGC) 8-90- | 0

7 mg

kg

28 FE (1l[) ACETYL ACETANOATE 1402 | 187
4-18- | 2

1 mg

kg

29 MANGANESE(I)HEXACYANOMAN | Not | 102
GANATE(INSODIUM SALT availa | 0

(ANODE) ble mg

kg

30 RON(IHMANGANESE(II) Not | 102
HEXACYANOFERRATE(ID SODIUM | availa | 0

SALT TETRADECAIIYDRATE ble mg

(CATHODE) kg

31 1-CHLORO-3-NITROBENZENE 121- | 100
73-3 |0

mg

kg

32 2.4.6- TRICHLORO ANILINE 634- | 100
93-5 |0

mg

kg

33 PIVALOYL CHLORIDE 3282- | 500
302 |0

mg

kg

5(H

5(f)

5()

5(f)

5(P)

5(H)

5(H

5
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34 5-CHLORQO VALEROYL CHLORIDE | 1575- | 100 5(6)
: 61-7 |0
mg
kg
35 4-FLUORO PHENYL ACETIC ACID 1405- 500 5(f)
50-5 ¢
mg
kg
36 4-BROMO FLUOROBENZENE 460- [ 270 "5(1‘,)
00-4 |0
mg
kg
37 3-FLUOROTOLUENE 352- | 700 5(1)
70-5 |0
mg
kg
38 4-FLUQROTOLUENE 352- 1700 5(f)
32-9 {0
mg
kg
39 ORTHO NITRO ANISOLE 91-  [200 5(f)
23-6 |0
mg
kg
49 PARA NITRO ANISOLE 100- 1230 5(H)
17-4 {0
mg
kg
41 O-CHLORO P-NITRO TOLUENE i21- | 140 5(6)
86-8 |0
mg
kg
L
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42 3-AMINO- 4- METHYL BENZOQIC 4087 | 170
| ACID METHYL ESTER 2-87- {0

5 mg

kg

43 3-AMINO 4-METHYL BENZOIC 2144 | 200
ACID ISOPROPYL ESTER 7-47- | 0

2 mg

kg

44 5-AMINO-2-METHYL BENZENE 11089 | 140
SULPHONIC ACID PHENYL ESTER | 339- |0

15-0 | mg

ke

45 (3-AMINOPHENYL) 2640 | 140
BENZENESULFONATE 8-93- | 0

5 mg

kg

46 4 _AMINO BENZOIC ACID METHYL | 619- | 170
ESTER 454 |0

mg

kg

47 2-FLUOROANISOLE 321- | 370
21-8 |0

mg

kg

48 4-FLUORQANISOLE 459 |370
609 |0

mg

kg

49 2-PHENOXYETHYLAMINE 1758- | 800

46-9 | mg

kg

50 SPIROPIDION (TINIVION) 1229 | 100
023- |0

00-0 |mg

kg

5(H)

5(f)

5(1)

5(f)

5(F)

3(H)

50

(D)

5(b)
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NEL 4-AMINQ BENZAMIDE 2835- 1 150 5(f)
68-9 10 ‘
mg
kg
52 P-TOLUIDINE 106- | 140 | 5(H)
490 1 0
mg
kg
53 M-ANISIDINE 536- | 140 5(6
90-3 1 0
mg
kg
54 4-CHLORO,2 AMINO PHENOL. (4- 95- 140 5()
CAP) 85-2 |0
mg
kg
55 HYDROXY ESTER (HES) 2751 | 140 5(f)
333 10
5 mg
kg
56 PARA CHLORO PHENYT. GLYCINE | 6212- | 140 5(6)
(PCP(G) 33-5 40
mg
kg
57 DICHLOROFLUOROBROMO 1731 | 140 5(D)
BENZENE (DCFBB) 8-08- 1 0
0 mg
kg
58 4-ACETYL-2-METHYL BENZQIC 5586 | 140 5(1)
ACID (AMBA) 0-35- | 0
0 mg
kg
C R&D PROBUCTS
R&D and Pilot scale Products -- - 00 30 30 --
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Total 1601 | 18430 | 2003

4 1.4
BY-PRODUCTS
Dil. Hydrochloric Acid - - 1050 | 12090 | 1314 | --
0
Dil. Sulphuric Acid - - 750 | 8630 9380 | --
Dil. Acetic acid - - 00 22000 | 2200 | --
0
Potassium salt - - 00 11400 | 1140 | --
0

. The PP reported that there is no violation case as per the Notification No. S.0. 804(E) dated
14.03.2017 and no direction is issued under E (P) Act/Air Act/Water Act.

The PP reported that earlier Ministry had issued EC vide letter no. J-11011/104/2009-1A-
1(I); dated 29/03/2009 to the existing project Modernization of existing unit with change in
products mix in favour of M/s. Sanmar Speciality Chemicals Limited. Later, Transfer of EC
was issued by the SEIAA TamilNadu vide letter No. SEIAA/TN/EC/IND2/C.No.
14969/Amedment/2020 on 06th August 2020 from M/s. Sanmar Specialify Chemicals
Limited to M/s. Chemplast Sanmar Limited.

The PP reported that the Certified Compliance Report of the existing EC dated 29.04.2009
and 06.08.2020 was issued by IRO Chennai vide letter no. E.P./12.1/862/795 dated 05 July,
2023 based on the site inspection dated 09.06.2023. The PP reported that no noncompliance
has been observed in the Compliance report of the existing EC.

. The PP reported that there are no National Parks, Wildlife Sanctuaries, Biosphere Reserves,

Tiger/Elephant Reserves, Wildlife Corridors etc. within 10 km distance from the project site.
River Ponnaiayr is flowing at a distance of 11.35 km in South-West direction. There is no
forest land involved in the proposed project. No Schedule-I species are found are in the study
area for which conservation plan has been prepared and submitted.

The PP reported that Ambient air quality monitoring was carried out at 11 locations during
1% July 2022 to 30" September 2022 and the baseline data indicated the ranges as: PMio
(41.71 — 59.13 pg/m®), PMas (19.67 — 26.71 pg/m?*), SOz (BDL — 10.41 pg/m?®) and NOx
(13.12 — 19.10 pg/m®). AAQ modeling study for point source emissions indicates that the
maximum incremental GLCs after the proposed project would be 0.24 pg/m?, 2.10 pg/m? and
1.67 ug/m® with respect to PMig, SO2 and NOx. The resultant concentrations are within the
Nalional Ambient Air Quality Standards (NAAQS). Noise level monitoring was carried out
at 11 locations during 1% July 2022 to 30" September 2022. The baseline data indicates the
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ranges of concentrations for Location Leq (Day) (46.1 - 58.2 dB) A)) and Leq (Night) (41.8
—49.2 dB(A)).

. Ground Water quality monitoring was carried out at 11 locations during 1% July 2022 to

30" September 2022 and the baseline data indicated the ranges as: pH (7.22 — 7.63), Total

Dissolved Solids (578 - 1012 mg/1), Total Hardness (270 — 470 mg/1), Chlorides (147 — 254

mg/l), Fluoride (0.36 — 0.63 mg/l} and Zinc (0.03 - 0.14 mg/l). Surface Water quality

monitoring was carried out at 2 locations during I** July 2022 to 30" September 2022 and the

baseline data indicated the ranges as: pI (7.81 — 8.07), Dissotved Oxygen (5.3 — 5.6 mg/l),

Chemical Oxygen Demand (21 — 24 mg/1), Bio-Chemical Oxygen Demand (3.3 — 3.6 mg/1).

Soil quality monitoring was carried out at 11 locations during 1 July 2022 to 30% September

2022 and the baseline data indicated the ranges as pH (6.59 — 7.48), Nitrogen (96 — 178
mg/kg), Phosphorus (39.3 — 77 mg/kg), Potassium (258 — 394 mg/kg) and Electric

Conductivity {0.077 —0.218 mS/cm).

The PP reported that the total water requirement is 2012.5 m®/day, of which fresh water
requirement of 1207.5 m*/day and the balance quantity of 805 m*day will be met from
recycled water. Fresh water of 207.5 m*/day will be met from ground water for which NOC
from CGWA/WRD is available and for remaining quantity of 1000 m3/day, NOC from
govemnment water source will be obtained. Effluent of 805 m*day will be treated as per
below treatment description: Total 805 m?/day (Industrial: 705 m’/day + Domestic: 100
m>/day) of effluent shall be generated. Low COD stream: Low COD effluent will be treated
through the conventional wastewater treatment system and will pass through RO svstem
High TDS Stream: Neutralized concentrate effluent and rejects from RO will be evaporated
i muit effective evaporator {(MEE). The treated wasiewater will be iotally recycled and the
solid waste generated will be disposed to TSDF (Common disposal Facility). Domestic
wastewater (100 KL/Day) will send to STP and Reused for domestic and gardening purpose
after treatment.

12. The PP reported that the power requirement after expansion will be 14000 kVA. inctuding

existing kVA and will be met from State Electricity Department. Existing uinit has DG seis (6
Nes.) 600 kVA*4 Nos., 750 kVA*1 No. & 320 kVA*1 No. Capacity, additionally D.G. set
(2000 KVA™5 Nos.) used as standby during power failure. Stack (height 12 m) is provided as
per CPCB norms to the DG sets.

Existing unit has 1 No. of Boiler (9 TPH), 2 No. of Thermic Fluid Heater, 6 Nos. of D.G. Set.
Additionally, 4 No. of Boiler (25 TPH), 2 No. of Thermic Fluid Heater, 5 Nos. of D.G. Set
will be installed. Mechanical Dust collector & ESP with Water Scrubber with stack height of
40 m will be installed for controlling the particulate emissions within the statutory limit of
150 mg/Nm3 for the proposed boilers,

Details of Process Emissions Generation and its Management:
Flue Gas Emission
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SR | Source of emission | Stack Name of | Quantity | Type of emissions | APCM
the fuel | of Fuel | i.e. Air Pollutants
With C i Height
no. ! apacity (ni%er) MT/hr
&
MT/Day
EXISTING
1 Boiler-1 (9 TPH) 40 Furnace | 8 SOX,NOX,SPM,CO | Mechanic
Oil MT/Day al  Dust
collector
Stack
2 D.Gset (600 KVA | 12 HSD 80litHr | SOX,NOX,SPM,CO | Stack
3 D.Gset (600 KVA) | 12 HSD E0Lit/Hr | SOX,NOX,SPM,CO | Stack
4 D.Gset (750 KVA) | 12 HSD 90lit/Hr | SOX,NOX,SPM,CO | Stack
5 DG (320 KVA) 9.8 HSD 40 lit/Hr SOX,NOX,SPM,CO | Stack
6 D.G Set (600 KVA) | 12 HSD 80lit/Hr | SOX,NOX,SPM,CO | Stack
7 D.G Set (600 KVA) | 12 HSD 80lit/Hr | SOX,NOX,SPM,CO | Stack
§ | Thermic Fhuid | 9 HSD 20 litthr | SOX,NOX,SPM,CO | Stack
Heater ‘
1 Lakh Kcal/Hr
9 Thermic Fluid | 9 HSD 20 lit/hr | SOX,NOX,5PM,CQO | Stack
Heater
1 Lakh Kcal/Hr
PROPOSED
10 - | Boiler-1 (25 TPH) | 40 Brquett | 125 SOX,NOX,SPM,CO | Mechanic
s MT/Day al  Dust
collector,
Stack &
ESP with
water
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scrubber
11 | Boiler-1 (25 TPH) |40 Briquett | 125 SOX NOX,SPM,CO | Mechanic
es MTI/Day al  Dust
collector,
Stack &
ESP with
water
scrubber
12 | Boiler-1 (25 TPH) |40 Furnace |45 SOX,NOX,SPM,CO | Mechanic
0Oil MT/Day al  Dust
cotlector,
Stack
13 | Boiler-1 25 TPH) |40 Furnace | 45 SOX.NOX,S5PM,CO | Mechanic
Qil MT/Day ' al  Dust
collector,
Stack
14 | DG set -2000KVA | 30 HSD 400 SOX,NOX,SPM,CO | Stack
ht/hy/
DG set
15 | DG set -2000KVA | 30 HSD 400 SOX,NOX,SPM,CO | Stack
lit/hr/
_DG set
16 | DGset -2000KVA | 30 HSD 400 SOX NOX,SPM,CO | Stack
lit/hr/
DG set
17 | DGset -2000KVA | 30 HSD 400 SOX NOX,SPM,CO | Stack
lit/he/
DG set
I8 | DG set -2000KVA | 30 HSD 400 SOX,NOX,SPM,CO | Stack
lit/hr/
BG set
19 | Thermic Fluid | 9 HSD 40 litthr | SOX,NOX,SPM,CO | Stack
Heater
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2 Lakh Kcal/Hr
20 Thérmic Fhaid | 9 HSD 40 lit/hr | SOX,NOX,SPM,CO | Stack
Heater
2 Lakh Kcal/Hr
Process Gas Emission
8. no. | Source of ernission Type of emission | Stack/Vent | APCM
| Height
{meter)
EXISTING
i Scrubber at Plant -1 = | SOx,NOx,CO 6.1 Wet Alkali Scrubber,Stack
2 Scrubber at Plant -1T SO, NOx,CO 17 Wet Alkali Scrubber,Stack
3 [Scrubber at Plant - T | SOxNOx%,CO 17 Wet Alkali Scrubber.Stack
4 Scrubber at Plant - I SOx,NOx,CO 15 Wet Alkali Scrubber,Stack
5 Absorber at Plant - 1 SOx,NOx,CO 4 Wet Alkali Scrubber,Stack
6 Scrubber at R & D | SOx,NOx,CO 12 Wet Alkali Scﬁlbber,Stack
plant :
7 Phyto Plant SOX,NOX,CO 19 Wet Alkali Scrubber,Stack
Scrubber(Process)
g Scrubber at Plant - IE SOx,NOx,CO 15 Wet Alkali Scrubber,Stack
9 Scrubber at Pilot Plant | SOx,NOx,CO 6.1 Wet Alkali Scrubber,Stack
10 Scrubber at plant IV SOx,NO%,CO 17 Wet Alkali Scrubber,Stack
I1 Scrubber at plant IV SOx,NOx,CO 17 Wet Alkali Scrubber,Stack
12 Scrubber at plant IV SOx.NOx,CO 17 Wet Alkali Scrubber,Stack
13 Scrubber at Plant - V| SOx,NOx,CO 17 Wet écrubber with stack
14 Scrubber at Plant - V| SOx,NOx,CO 17 Wet scrubber with stack
13 Scrubber at Plant -V S0x,NOx,CO 17 Wet scrubber with stack
16 Scrubber at Plant - V SOx,NOx,CO 17 Wet scrubber with stack
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PROPOSED
17 Serubber -1 S0x,NOx,CO 17 Wet Alkali Scrubber,Stack
18 Scrubber -2 SOX,NOx,CO 17 Wet Alkali Scrubber,Stack
19 Serubber -3 S0x,NOx,CO 17 Wet Alkali Scrubber,Stack
20 Scrubber -4 SOx,NOx,CO 17 Wet Alkali Scrubber,Stack
21 Scrubber -5 SOx,NOx,CO 17 Wet Alkali Scrubber,Stack
22 Scrubber -6 SOx,NOx,CO 17 Wet Alkali Scrubber,Stack
23 Scrubber -7 SOx.NOx,CO 17 Wet Alkali Scrubber,Stack
24 Scrubber -8 SOxNOx,CO 17 Wei Alkali Scrubber,Stack
25 Scrubber -9 SOx,NOx,CO 17 Wet Alkali Scrubber,Stack
26 Scrubber -10 SOx,NOx,CO 17 Wet Alkali Scrubber,Stack
27 Scrubber -11 SOx,NOx,CO 17 Wet Alkali Scrubber,Stack
28 Scrubber -12 SOx,NOx,CO 17 Wet Alkali Scrubber,Stack
29 Scrubber ~13 S0x,NOx,CO 17 Wet scrubber with stack
30 Scrubber -1 SOx NG, CO 17 Wet scrubber with stack
31 Scrubber -15 SOx,NOx,CO 17 Wet scrubber with stack
32 Scrubber -16 SOxNOx,CO 17 Wet scrubber with stack
33 Scrubber -17 SOx,NOx,CO 17 Wet scrubber with stack
34 Scrubber -18 SOx,NOx,CO 17 Wet scrubber with stack
35 Scrubber -19 SOx,NOx,CO 17 Wet scrubber with stack
34 Scrubber -20 SOx,NOx,CO 17 Wet scrubber with stack
37 Scrubber -21 SOx,NOx,CO 17 Wet scrubber with stack
38 Scrubber -22 SOx,NOx,CO 17 Wet scrubber with stack
39 Scrubber -23 SOx.NOx,CO 17 ‘Wet scrubber with stack
40 Scrubber -24 SOx, NOx,CC 17 Wet scrubber with stack
followed by carbon bed
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41

Scrubber -25

SOx,NOx,CO

17

Wet scrubber with stack
followed by carbon bed

15. Details of Solid Waste/ Hazardous Waste Generation and its Management: 10 Categories
of Hazardous/Solid Wastes are/will be generated from this Unit.

S { Name of Source Cat No. Existing | Total Disposal Method
r. | Waste of Quantit | Propose
N Generati ¥ d
0 on MT/Ye | Quantit
ar) y
(MT/Ye
ar)
Empty Storage | Sch-If 40 500 Collection,  Storage,
barrels/ & 33.1 Transportation,
containers/li | handling Decontamination &
ners of Raw Disposal to TNPCB
contaminate | Materials Authorized
d with Recyclers
hazardous (Recyclable)
chemicals
fwastes
Used / Equipme | Sch-I/ 10 200 Collection,  Storage,
Spent 01l nt & 51 Transportation,
Machine Decontamination &
ries Disposal to TNPCB
Authonzed
Recyclers
(Recyclable)
Chemical In-house | Sch-I/ 2500 43000 Collection,  Storage,
sludge from | ETP & 353 Transportation &
waste water | MEE disposal to Common
treatment TSDF site by
following protocol of
Hazardous Waste Rule
—2016.
Spent Process | Sch-I/ 350 20000 Collection,  Storage,
Transportation,
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solvents 28.6 Decontamination &
Disposal to TNPCB
Authorized
Recyclers
{Recyclable)
Distillation | Process | Sch-1/2(.3 20 4000 Collection,  Storage,
residues Transportation &
disposal to Common
TSDF site by
following protocol of
Hazardous Wasie Rule
—2016.
Contaminat Sch-1/20.1 6 10000 Collection,  Storage,
ed aromatic, Transportation &
aliphatic or disposal to Common
naphthenic TSDF site by
solvents following protocol of
may fit for Hazardous Waste Rule
reuse —2016
Spent Process | Sch-1/28.2 | 40 Collection,  Storage,
catalyst Transportation for
Regeneration,
Recovery and Reuse.
(Recyclable)
Contaminat Sch-if 33.2 2 40 Collection,  Storage,
ed cotton Transportation &
rags or other disposal to Common
cleaning TSDF site by
materials following protocol of
Hazardous Waste Rule
—2016.
Spent Process | Sch-If Na. 4000 Collection,  Storage,
Carbon or 36.2 Transportation &
Filter disposal to Common
medinm TSDF site / Co-
processor by following
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protocol of Hazardous
Waste Rule — 2016.

Process Process | Sch-V/ NA 30000 Collection,  Storage,
residue and 28.1 Transportation &
wastes disposal o Co-

processor by following
protocol of Hazardous
Waste Rule —2016.

Non Hazardous waste

1 | Fly Ash Utility -- : - 18250 Collection,  Storage,
1. Transportation and
sent for brick

manufacturer and/or in
cement industries.

16. The Budgst earmarked towards the Environmental Management Plan (EMP) is ¥ 118 Crore
(capital) and the Recurring Cost (operation and maintenance) will be about % 86 Crore per
annum. Industry proposes to allocate Rs. 500 Lakhs towards Corporate Social Responsibility.

17. Industry has already developed greenbelt over an area of 33% i.e. 54000 m* out of 166400 m?
total area of the project

18. The PP reported that the Public Hearing for the proposed project has been conducted by the
State Pollution Control Board on 12/5/2023, which was presided by the Sub Collector, Hosur
(Representative of the District Collector, Krishnagiri). The main issues raised during the Public
Hearing are benefits from the project, Employment, CSR/CER Activities.

Sr. |Issues raised during ! Reply given by the | Reply given by | Action Plan
No. | the PH representative  of | concerned officer | along with
project proponent budgetary
and concerned allocation
officer
1 Benefit from  the | The representative of - Company will
project unit replied that the contribute 0.25 %
cost of expansion of the additional
2 Employment and activity 1s around Rs. project cost (i.e.
setting up of bus
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shelter, construction
of road for public and
painting works for
Government Schools
and temples in the
nearby villages.

Water related problem

2000 Crore in which
10% is CSR fund,
from this fund 15
Crore Rupees will be

speni to provide
basic facilities for the
nearby villages.
Now, the plant is
equipped with
sophisticated and
continaous

monitoring

techniques based air
poliution control

devices so that the
changes in the plant

operation can be
monitored and
controlled

immediately. Hence,
the problems that
prevailed 20 .years
back will not occur.

2000 Crore) for
the CER activity
and CSR fund
will be provided
by the company
in the surrounding
villages within the
2 or 3 years of
time period after
getting EC &
CTE.

Company is
providing the
CSR activities in
the nearby areas
and shall continue
to do so.

Education and carry
out a research about
the insects which
affects cultivation of
mango flowers
Hosur Taluk and

in

produce pesticides to
help farmers.

A lake is located 1 km
from their village and
500 meters from M/s.
Chemplast Sanmar
Ttd, He also said that,
if it is properly cleared
and mainfained, it will

. The
representative of
M/s. Chemplast

Sanmar Ltd has said
that, the company
will give preference
to those who have
studied Diploma
(Chemical
‘Technology),
Master's Degree in
Chemistry, Degree
in Chemical
Engineering. Also,
our company's

preference s 1o

The Sub Collector,
Hosur

The Sub Collector,
Hosur said that,
during recruitment,
inform the local
public in advance
about the job

“vacancies and job
qualificalions.
Therefore, local
people can benefif
by knowing the
employment
information

Company will
contribute Rs.
1.50 Crores to
desilting of lakes
and improve
beautification of
surrounding pond

or lake within a
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benefit to the
agricultural activity of
nearby villages. Also,

the unit has not
provided any
assistance to  their
village, S0 he

requested to fulfil this
request.

Corporate Social
Responsibility {CSR)
Activities

recruit locally
qualified
individuals.
Because, they will
continue to come
for work without
any break and 1t will
be great benefit to’
the company. Since
the employment
camp is conducted
only in Hosur and
not in other places
like Chennai
Bangalore. So, that
the candidate from
Krishnagiri can
easily participate in
interview.

and |

through this, she
also requested the
local people to
make proper use of
these employment
camps. ‘

year. Also,
Company will
properly maintain

the same.

Action plan for
odour control:

o All liquid raw
materials  will
be charged into
Reactors  with
pumps or under
gravity through
closed pipes.

» Closed loop
handling  will
be carried out.

» Suction Hoods
will be placed
near the Man-

holes &
Charging
funnels of

Reactors &
Filters so that
chemical
vapors and dust
do not escape
into the Plant &
surroundings,
when the man-
hole covers are

opened for
inspection  or
charging of
RM.
s All storage
tanks of low
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boiling
chemicais will
be provided
with Vents.
Vent lines of
Dosing vessels
will be
connected back
to the vents of
storage tanks to
prevent
contaminated
air release
during material
transfer.

All pumps
handling
hazardous
chemicals  will
be provided
with
mechanical
seals to prevent
fugttive
emission.
Wherever
possible
magrnetic
coupled pumps
will be used.

e The
contaminated
absorbent will
be safely
dispose off
along with
hazardous
waste,

Company will
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“(Approx.

take to
reduce the Odour
problem and
release of
chemical vapour
in  atmosphere.
For that company
contribute

for

care

will
funds
Environment
protection
measures.

Cost:
118482 Crores &
Time Period: 1
year after getting

EC & CTE).
Employment . The * The Sub The proposed
representative of | Collector, Hosur project will
M/s. Chemplast | The Sub Collector, | increase the
Sanmar 1td has said | Hosur- said that, | employment
that, they are going | the local people | opportunity.
to conduct | can get to know | Employment
employment camps | the  information | would be as per
‘within 6 to 8 months, | about the | prevailing norms
at that time the local | employment  of | of state
people  will  be| their company, if | government for
properly  notified. | they provide Skﬂk?d and
Also, an overhead | information to unskilled people

water reservoir has
been completed In

the Berigai village
through "Namaku
Naarmae" scheme:
one electrical
engineer and one
quality control
engineer from

Berigai wvillage are

Grarn  Panchayat
Office, Block
Development
Office and Taluk
Office.

for the proposed
project.
approximately
1000 people will
be employed after
getting EC &
CTE.
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[}

urrently  employed
in the company,
buildings for 1lth
and 12th classes have
been constructed in a
local high school,
road facilities have
been provided to the
school, further toilets
and a passenger
shelter have been
constructed in a local
village. He alse said
that, a lake located in
the  wvillage  was
desilted last year.
Finally, he informed
that the Social Need
Assessment i8
currently being done
and based on that the
Corporate Social
Responsibility Fund
will be spent.

Air Pollution and its
control measures

The representative of
M/s. Chemplast
Sanmar Ltd has said
that, if employment
18 given to outsiders
they will leave the
job ~ within  two
yearswhich  affects
the performance of
the company.
Therefore, he said
that they have no

Company 18
manmnfacturing 30
products and after
expansion,

company wiil
manufacture 58
products and all
these will not be
pesticides

products, they are
synthetic organic
products and only

objection in one product will
providing be pesticide
employment to the intermediate
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local public. Further,
he added that,
presently, we are
producing 35
chemicals and after
expansion, we are
planning to produce
60 to 70 chemicals
and all these are not
pesticides, they are
intermediate
products to produce
pesticides, which
was reported in the
environmental
impact  assessment
report. He also said
that, the pesticide is
produced from the
intermediate product
only after two or
three reactions in the
process. He also said
that, we are
exporting this
intermediate product
to foreign countries
to produce pesticide.
He said that,
agriculture 1is  the
livelihood of the
people of this village
and water 1s the basis
for it. Thus, our
company has a
proper water
manpagement system.
Further, He said that,
at present they are
using ground water

which is
incorporate in the
environmental
mmpact
assessment report.
* Proposed
expansion will
increase the
production
capacity by
12.5 times.
However,
Company  has
proposed
adequate _
APCM to
control air

emission. Also,
no effluent wiil
be discharged
mto any surface
water body.
Hence, this
company is/will
be total Zero
Ligquid
Discharge unit.

e Company wiil

install
Mechanical
Dust collector
& ESP  to

control flue gas
emission  and
Wet  scrubber
with stack will
be install to
control process
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and the water gas emission.
required  for the
expansion is plammed
to be taken from
Kelavarapaili  dam
presentiy sewage
from Bangalore is
bemg mixed with
river water in the
dam. They proposed
to treat and use this
water for the
industry, the same
has been reported in
the EA. So, the
ground water and
agriculture will not
be affected due to the
proposed expansion.
He informed that,
from the year of
2003-04, zero liquid
discharge system has
been set up in all the
Sanmar factories and

aT‘I tha trads afflhien+t
1iowiv Al CiaiUCii

is treated and reused
for the production
and no trade effluent
is discharged from
the factory, so the
agriculture will not
be affected. Further,
he added that the
Trade Effluent
generated from the
unit treated in ETP,
RO followed by
Reject Management
Systerm (ZLD) the
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treated trade effluent
is recycled back to
the process. Thus the
hazardous waste
generated from the
ETP is sent to a
common hazardous
waste disposal
facility authorized by
the Tamil Nadu
Pollution Confrol
Board. And the
report 18 being
submitted fo the
Tamil Nadu
Pollution Control
Board regularly. In
the 1unit, the
vaporized chemicals
from the reactors are
condensed at about (-
20°C) in the
condenser and
recovered and re-
used in the process.
Also, in our factory,
we have two stage
absorption  system
{i.e., Scrubber). So,
the vaporized
chemicals from the
reactors will  not
pollute the air. Also,
Ambient Air Quality
Survey was
conducted at 11
places in 3 months
and there is no
detection of  air
pollutants. He also
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said that, the
weightage will be
given to the local
people in company's

employment
opportunities.
9. Pollution control and | The representative of -- -~
its techniques M/s. Chemptast
Sanmar Ltd has said
that, it is our duty fo
operate the factory in
& safe environment
by installing modern
industrial  pollution
control  devices for
the proposed
expansion and
operate it in a such a
way that it does not
affect the
environmment rather
than operating with
old pollution control
techniques.
10. Water realed - The DEE, -
problems, pllution and TNPCB, Hosur
its measures to control. The DEE, |
TNPCB, Hosur
has informed that,
has 1ssued
Environmenta}
Impact
Assessment, 2006
notification  vide

its 8.0. Ne.1533
of MOEF, New
Delhi, dated
14.09.2006, as per
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this notification a
public hearing to
be conducted for
some projects
before  granting
environmental
clearance.
Accordingly, the
details of the
public hearing
meeting for the
proposed
expansion project
of M/s. Chemplast
Sanmar Ltd. have
already been
published in Tamil
and English dailies
"Dinathanti" and
"The New Indian
Express” on
07.04.2023. Also,
he highlighted
that, the public
announcements
have been made
through  vehicle
announcement and
provided
pamphlets to the
public in  the
surrounding areas
of the villages of
B. Gurparapalli,
Seekkanapalli and
Suligunta

11.

CER activities

Company will
contribute 0.25 %
of the additional
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project cost {i.e.
2000 Crorey for
the CER activity
and CSR fund
will be provided
by the company
in the surrounding
villages within the
2 or 3 years of
time period after
getting EC &
CTE.

i2.

Environment
protection measures

Company will
contribute funds
for Environment
protection
measures.
{Approx. Cost:
118.482 Crores
& Time Period:
1 vyear after
getting EC &
CTE).

Company will
give employment
to the local people
as per prevailing
norms of state
government  for
skilled and
unskilled people
for the proposed
project.

19. The PP proposed to set up an Environment Management Cell (EMC) by engaging business
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Head- Joint Manager Environment- Shift incharges- shift operators STP and ETP for the
functioning of EMC. '

20. The PP submitted the Disaster Management Plan and On-site and Off-site Emergency Plans
m the EIA report.

21. The estimated project cost is Rs 2292 Crores including existing investment of Rs 292 crores.
Total Employment will be 1350 persons as direct & no persons as indirect after expansion.

22. Deliberations by the EAC

The EAC constituted under the provisions of the EIA Notification, 2006 comprising
Expert Members/domain experts in various fields, examined the proposal submitted by the PP in
desired format along with the EIA/EMP- reports prepared and submitted by the Consultant
. accredited by the QCI/ NABET on behalf of the PP. ‘

The EAC noted that the PP has given an undertaking to the effect that the data and
information given in the application and enclosures are true to the best of his knowledge and
belief and no information has been suppressed in the EIA/EMP reports. If any part of
data/information submitted is found te be false/ misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of the
PP.

The EAC noted that the EIA reports are in compliance with the ToR issued to the project,
reflecting the present environmental status and the projected scenario for all the environmental
~ components. The Committee deliberated on the proposed mitigation measure towards Air, Water,
Noise and Soil pollutions. The Committee suggested that the storage of toxic/explosive raw
materials/products shall be undertaken with utmost precautions and following the safety norms
and best practices.

The EAC inter-alia, deliberated on the Greenbelt development plan, fuel, water balance,

ETP and STP flow diagram, Carbon footprint, complaint regarding the project, transfer of EC
and advised the PP to submit the following:

» Action plan for additional green belt development.

¢ Action plan for cleaner fuel.

e Revised water balance.

*» Revised ETP & STP flow diagram.

» Carbon footprint reduction & Road map to achieve net zero carbon emission.

o Justification for the Complaint against project.

» Requisite documents submitted to SEIAA. for the Transfer of EC.

The PP submitted the above information/documents and the EAC found these to be

satisfactory. Regarding the justification for applying to SEIAA for transfer of EC instead to
MOEFCC, the PP submitted a copy of the application made to the Ministry for the same. It was
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informally advised by the Ministry to apply to SEIAA. The EAC cautioned the PP for not
obtaming written clarification from the Ministry in this regard.

The EAC has also received a complaint against the project, for which a point wise reply

was sought from the PP. The same has been submitted by the PP, as follows;

Sr. No.

Issne raised

Reply given by the project proponent

1

Chemplast Sanmar Limited, on (3-06-
2022 obtained one CTE Expansion
order (without Prior EC), from the
TNPCB (to expanded the production
activites from 1,081.4 MT to 1,601.4
MT per year).

MoEF Notification No. 5.0.980-(E), dated
21st March, 2021allows to claim exemption
from  obtaining  Prior  Environment
Clearance in respect of any increase in
production capacity with or without any
change in (i) raw material-mix or (ii)
product-mix or (i) quantities within
products  or (i) number of products
including new products falling in the same
category ov (iv) configuration of the plant
OF¥ process or operations in existing area or
in areas cowmiiguous to the existing area
specified in the environmental clearance of
the project.

Accordingly we have followed the protocol
and obtained No Increase in Pollution Load
certificate and obtained CTE for the
Expansion. ‘

In this CTE order, TNPCB laid one
important condition.

"

The wunit shall comply all the
conditions, as mentioned in the, No
increase in Pollution Load Certificate,
issued to the unit, by PLAC (vide
Board's LR.No. TNPCB/T6
/F.13598HSR/2021  dated 17-03-
2022}, strictly without any lapse”.

" The unit shall undertake to work out
the pollution loads, after commencing
the operation of product mix and
subnit report to the TNPCR", is one

The condition can be fulfilled upon
commencement of production only.

CTO obtained now and upon increasing
production we will ask a NABET approved
consultant to evaluate and certify the same.

We have obtained the CTO in Aug 23 and
this is a testimony to the fact that all
conditions that were to be fuifilled as per
the CTE were complied with.
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of the important condition, laid in the
PLAC certificate dated : 17-03-2022.

The above mentioned, (03-06-2022
dated CTE) condition since didn't
fulfilled, by the Chemplast Sanmar
Limited.

Further, the above mentioned (03-06- | We have uploaded the final EIA application

2022  dated CTE)  condition | and as part of it we have attached the latest
compliance report also didn't annexed | CTO.

in the EIA report.

Further, CTO for this expansion | TNPCB issued CTO (Air & Water) in Aug

(1,081.4 MT to 1,601.4 MT) also |23,
since didn't issued by TNPCB.

The statement made by the complainant is
not correct and our response is as under:

Further, First expansion proceedings,
since didn't completed, before that
Chemplast Sanmar Limited illegally

applied for second expansion. 1. We applied through NIPL route to

expand from 1081.4 to 1601.4 TPA
as per the protocol prescribed. (first

expansion)
At this condition, Chemplast Sanmar 2. We had obtained the CTE in Jun 22
Limited, illegally filed Prior EC and CTO in Aug 23.
application, for second expansion 3. We had applied for expansion to

(1,601.4 MT to 20,031.4 MT per
year).

MoEF & CC for further expanding
the capacity from 16014 TPA to

20031.4 TPA in Dec 22. Post that |
we received the ToR in Dec 22. We
also_conducted the public hearing in

May 12, 2023 and currently
presenting for the EC for the second
expansion.

4, There is no policy that stops a
proponent io seek for an expansion
when an old approval is still under
execution.

The EAC deliberated the Onsite and Offsite Emergency plans and also the various
mitigation measures proposed during the implementation of the project and advised the PP to
implement the provisions of the Rules and guidelines issued under the Manufacture, Storage and
Import of Hazardous Chemicals (MSIHC) Rules, 1989, and the Chemical Accidenis (Emergency
Planning, Preparedness and Response) Rules, 1996, as amended from time to time.
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The EAC deliberated on the proposal with due diligence in the process as notified under
the provisions of the EIA Notification, 2006, as amended from time to time and accordingly
made the recommendations fo the proposal. The Experts Members of the EAC found the
proposal in order and recommended for the grant of environmenial clearance.

The EAC is of the view that its recommendation and grant of environmental clearance by
the regulatory authority to the project/activity is strictly under the provisions of the EIA
Notification 2006 and its subsequent amendments. It does not tantamount/construe to
approvals/consent/permissions etc. required to be obtained or standards/conditions to be followed
under any other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project.
The PP shall obtain necessary permission as mandated under the Water (Prevention and Control
of Pollution) Act, 1974 and the Air {(Prevention and Control of Pollution) Act, 1981, as
applicable from time to time, from the State Pollution Control Board, prior to construction &
operation of the project.

(i) The PP shall develop/maintain Greenbelt over an area of 33%, preferably within a year of
the grant of EC.. The additional 1000 number of saplings selected for the plantation should
be of sufficient height, preferably 6-ft {(about 2 m}. The budget earmarked for the plantation
shall be kept in separate aceount and should be audited apnually, PP should annually submit
the audited statement along with proof of activities viz. photographs (before & after with
geo-focation date & time}, details of the expert agency engaged, details of species planted,
number of species planted, survival rate, density of plantation etc. to the Regional Office of
MoEF&CC before 1% July of every year for the activities carried out during the previous

year.

(i1) A separate Environmental Management Cell (having qualified persons with Environmental

Science/Environmental Engineering/specialization in the project area) equipped with full-
fledged laboratory facilities shall be set up to carry out the Environment Management and
Monitering functions. PP shall engage business Manager (HO) — Corporate Enviornment
Head- Head Factory operations- site Enviornment Head- Joint Manager Environment- Shift
incharges- shift operators STP and ETP. In addition to this one safety & health officer as
per the qualification given in Factories Act 1948 shall be engaged within 2 month of grant
of EC. PP should annually submit the audited staternent of amount spent towards the
engagement of qualified persons in EMC along with details of person engaged to the
Regional Office of MoEF&CC before 1¥ July of every year for the activities camied out
during previous year.

(iii)  The company shall comply with all the environmental protection measures and safeguards

proposed in the documents submitted to the Ministry. All the recommendations made in the
EIA/EMP in respect of environmental management, and risk mitigation measures relating
to the profect shall be implemented. The budget propose under EMP is 118 crore {Capital
cost) and T 86 Crore per annum (Recurring cost) shall be kept in separate account and
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should be audited annually. The PP should submit the annual audited statement along with
proof of implementation of activities proposed under EMP duly supported by photographs
(before & after with geo-location date & time) and other document as applicable to the
Regional Office of MoEF&CC before 1% July of every year for the activities carried out
during previous year.

The total water requirement shall not exceed 2012.5 KLD out of which Fresh water 1207.5
KLD shall be sourced from Ground water and Government water source and the balance
805 KILD shall be recycled water. The PP shall ensure that water supply should not be
above the permissible limit and fresh water shall be withdrawn only after obtaining requiste
permission from Concerned Authority. The PP should submit the details of utilization to the
Integrated Regional Office (IRO), MoEF&CC before 1% July of every year for the activities
carried out during the previous year.

The total Indusirial wastewater generation shall be 705 KLD. Low COD effluent shall be
treated through the conventional wastewater treatment system and the pass through RO
systern. Neutralized concentrate effluent and rejects from RO shall be evaporated in
multiple effective evaporator (MEE). The treated wastewater shall be totally recycled and
the solid waste generated shall be disposed to authorized TSDF (Commen disposal
Facility). Domestic wastewater (100 KLD) shall be sent to STP and same shzll be reused
for domestic and gardening purpose.

As proposed, agro-briquettes shall be used as a primary fuel and Furnace oil- shall be used
as a secondary fuel during the unavailability of agrobriquettes. The phasing of secondary
fuel may be explored.

No banned chemicals shall be manufactured by the project proponent. No banned raw
materials shall be used in the unit. The project proponent shall adhere to the
notifications/guidelines of the Government in this regard.

The project proponent shall comply with the environment norms for synthetic organic
chemicals as notified by the Ministry of Environment, Forest and Climate Change, vide
GSR 608 (E), dated 21.7.2010 under the provisions of the Environment (Protection) Rules,
1986. ‘

The project proponent shall comply with the environment norms for Pesticide Indusiry as
notified by the Ministry of Environment, Forest and Chmate Change, vide GSR 446 (E),
dated 13.6.2011 under the provisions of the Environment (Protection) Rules, 1986.

The project proponent shall utilize modern technologies for capturing of carbon emitted and
shall also develop carbon sink/carbon sequestration resources capable of capturing more
than emitted. The implementation report shall be submitted to the IRO, MoEF&CC in this
regard.
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All necessary precautions shall be taken to avoid accidents and action plan shall be
unplemented for avoiding accidents. The project proponment shall implement the
onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed under
the rules and guidelines issued in the Manufacture, Storage and Import of Hazardous
Chemicals (MSIHC) Rules, 1989, as amended time to time, and the Chemical Accidents
{Emergency Planning, Preparedness and Response) Rules, 1996.

The volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at 99.97 %
with effective chillers/modern technology. Regular monitoring of VOCs shall be carried
out.

The storage of toxic/hazardous raw material shall be bare minimum with respect to quantity
and inventory. Quantity and days of storage shall be submitted to the Regional Office of
Ministry and SPCB along with the compliance report.

The occupational health centre for surveillance of the worker’s health shall be set up. The
health data shall be used in deploying the duties of the workers. All workers & employees
shail be provided with required safety kits/mask for personal protection.

Training shail be imparted to alt employees on safety and health aspects for handling
chemicals. Safety and visual reality training shall be provided to employees. Action plan
for mitigation measares shall be properly implemented based on the safety and risk
assessment studies.

The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handiing. Fire-fighting system shall be as per the norms.

The solvent management shall be carried out as follows: (a) Reactor shall be connected to
chilled brine condenser system. (b) Reactor and solvent handhing pump shall have
mechanical seals to prevent leakages. (¢} Solvents shall be stored in a separate space
specified with all safety measures. (d} Proper earthing shall be provided m ail the electrical
equipment wherever solvent handling is done. (e} Eniire plant shall be flame proof. The
solvent storage tanks shall be provided with breather valve to prevent losses. {f) All the
solvent storage tanks shall be connecied with vent condensers with chilled brine circulation.

The PP shall undertake waste minimization measures as below (a) Metering and control of
quantities of active ingredients to minimize waste; (b) Reuse of by-products from the
process as raw materials or as raw material substitutes in other processes. (¢} Use of
automated filling to minimize spillage. {d) Use of Close Feed system into batch reactors. (&)
Venting equipment through vapor recovery system. (f) Use of high pressure-hoses for
equipment cleaning to reduce wastewater generation.

The activities and the action plan proposed by the project proponent to address the issues
raised during the public hearing as well as the related socio-economic issues in the study
area shall be completed as per the schedule presented before the Committee and as
described in the EIA report in letter and spirit.
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Agenda No.65.5

Proposed Expansion of Pesticide Intermediates & Technical produaction capacity in the
existing premises with production capacity from 21786 MT/Annum to 10800 MT/Annum
located at Plot No. 133 & 134, G.L.D.C. Estate, Ankleshwar, Dist. Bharuch, Gujarat by Ms.
Tagros Chemicals India Private Limited - Consideration of Environmental Clearance

‘[Proposal No. IA/GJ/IND3/441897/2023; File No. IA-J-11011/521/2017-1A-1K(1)]

. The proposal is for the envirommental clearance for the Proposed expansion of Pesticide
Intermediates & Technical production capacity in the existing premises with production
capacity from 21780 MT/Annum to 10800 MT/Annum located at Plot No. 133 & 134, G.L.D.C.
Estate, Ankleshwar, Dist. Bharuch, Gujarat by M/s. Tagros Chemicals India Private Limited.

. The project/activity is covered under Category ‘A’ of 5(b) Pesticides & Pesticide Specific
Intermediates {(excluding formulations) of Schedule of Environment Impact Assessment
(EIA) Notification, 2006 (as amended). The PP reported that the project is located in a
Critically Polluted Area (CPA).

The ToR was granted by the Ministry, vide letter no. IA-J-11011/521/2017-IA-II(I)} dated
25.8.2023. The PP applied for Environment Clearance in the Common Application Form and
submitied EIA/EMP Report and other documents. The PP in the Form reported that it is a
Expansion case. The proposal is placed in this 65" EAC meeting on 14™ September, 2023,
wherein the PP along with accredited Consultant, M/s. Shree Green Consultants. (NABET
Accreditation No. NABET/EIA/2124/1A0072 Valid Upto 24.2.2024] made a detailed
presentation on the salient features of the project. The information submitted by the PP is as
follows:

. The PP reported that the existing land area 33160 m?, no additional land is required for
proposed expansion. The details of products to be manufactured are as follows:

Category as Production Capacity (MTPA)
Sr. per EIA
No Products Notification | CAS Nos. | Existing |Proposed| Total

Pesticides Intermediates & Technical

Group-A
p [PV Acid Chioride and/or 5(b) §2314-67-7| 3000
derivatives /intermediate
Meta Phenoxy 1800 1800
2 |Benzaldehyde and/or 5(b) 39515-51-0 3000

derivatives /intermediate
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Production Capacity (MTPA)

Category as
Sr. per EIA
No Producis Notification | CAS Nos. | Existing [Proposed| Totai
Deltamethrin Tech and/or
o1 P -
?  derivatives /intermediate ) 105512-06-5 600
Group-B
Cypermethrin Tech. and/or
4 derivatives /intermediate 5(0) 52315-07-8 2400
Perrmethrin Tech. and/or .
3 derivatives /intermediate 3(b) 52643-53-1 1200
Alphamethrin Tech. and/or
6 derivatives /intermediate 5(b) 67375-30-8 600
Trans CMAC and/or 4200 4200
- 4.67-71
7 derivatives /fintermediate >(b) 52314-67-7 1800
Meta Phenoxy Benzyl
8 |Alcohol and/or derivatives 5(b) 13826-35-2 1200
fintermediate
m S RO SN [ :
g [|fefluthrinandior sty | 79538322 1200
derivatives /intermediate
Group-C
+n [Pyriproxyfen and/or PR (. . “ A
Y lerivatives /intermediate 5(0) 93737-68-1 1200
4-Phenoxy Phenot and/or
i derivatives /Antermediate 3(0) 831-82-3 0
APT 1 and/or derivatives
12 intermediate 3(b) . 0
13 APti r2m ?ddiﬁ; derivatives 5(b) A 0
" 4800
14 APJ 3 anc?/or derivatives 5(b) ) 0 4300
intermediate
4 and/or derivat:
s APJ an ‘/or erivatives 5(b) ) 0
intermediate
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Category as Production Capacity (MTPA)
Sr. per ETA
No. ~ Products Notification | CAS Nos. | Existing |Proposed| Total
IAPJ 5 and/or derivatives
16 intermediate 3(0) - 0
TFNA-AM and/or
17 derivatives /intermediate >(0) ) 0
13 (;CIM an(:lfor derivatives 5(b) i 0
intermediate
IKI 3106 and/or derivatives
19 intermediate 3(b) ) 0
K1 916 and/or derivatives
20 intermediate 5(b) ) 0
Total (A+B+C) 16200 10800 10800
Inorganic Products (Not Covered Under EIA Notification, 2006)
21 [Scedium Sulfite Powder - 7757-83-7 7586.28 0 7586.28
22 |Sodium Fluoride - 7_68 1-49-4 75 =75 00
23 Kl Powder - 7447-40-7 1656 2220 3876
24 Ammonium Chloride - 12125-02-9 1650 0 1630
25 SSCMA - 59042-49-8 294 0 294
26 (Chloro Bromo Acid - 21739-92-4 66 139 205
Poly Aluminium
27 Chloride(powder) - 1327-41-9 4704 5061 9765
Total Inorganic productsy 16031.28 734523376.28
[Formulation - - 65700 0 65700
By-Product
1 Cupric Chioride - 7447-49-4 31.56 0 31.56
2 [HCL - 7647-01-0 | 2850.24 | 4205.76 | 7056
3 [AC13 Sohtion /PAC : 7446700 | 9765 | 9765 | 00
Solution

MoM of 65% EAC Meeting (Industry-3 Sector) held on 14" September, 2023

Page 72 0f 112




311

Category as Production Capacity (MTPA)
Sk per E1IA . -
No. Products Notification | CAS Nos. | Existing |Proposed| Total
4 [Hydrazine Hydrate - 7803-57-8 0 1200 1200
5 |Sodium Acetate - 127-09-3 0 1206 1200
6 [Sodmum Sulphate - 7757-82-6 0 4000 4000
Totél By products 12646.8 840.76 [13487.56

. The PP reported that there is no violation case as per the Notification No. S.G. 804(E) dated

14.03.2017 and no direction is issued under E (P) Act/Air Act/Water Act.

. The PP reported that earlier EC was issued by the Ministry vide letter J-11011/521/2017-1A

IT (I) dated 31 December, 2019 in favor of M/s Tagres Chemical India Lfd. subsequently
the unit has obtained transfer of EC for name change in favor of M/s Tagros Chemical India
Private Ltd. in EC vide letter no. F. No. J-11011/521/2017-1A-11 (I} dated 1.8.2022.

The PP reported that the Certified Compliance Report of the existing EC was issued by the

RO Gandhinagar vide letter 1-11/24-2023-IROGNR. dated 1.3.2023 based on the site visit

dated 7.2.2023. Gut of total 54 conditions 25 conditions are complied, 8 are partiy complied,
11 are agreed to comply and 10 are noted by the unit. Action taken report for the partly
complied conditions has been submitted to IRC Gandhinagar vide e- mail dated 3.4.2023.

The PP reported that there are no National Parks, Wildlife Sanctuaries, Biosphere Reserves,
Tiger/Elephant Reserves, Wildlife Corridors etc. within 10 km distance from the project site.
River/ water body Narmada River is flowing at a distance of 15 km in North direction. No
Schedule-I species were observed in the 10 km radius from the proposed project.

. The PP reported that Ambient air quality monitoring was carried out at 08 locations during

15" March 2023 to 31% May 2023 and the baseline data indicates the ranges of concentrations
as PMig (51.2- 71.7 pg/m?), PMas (23.4- 51.8 pug/m?) SOz (14.9- 42.9 pp/m?), NOx (20.4-
50.4 pg/m®) and CO (0.33 to 1.9 mg/m?). AAQ modeling study for point source emissions
indicates that the maximum incremental GLCs after the proposed project would be 4.01
pg/m?, 458 pe/m?, 0.89 pe/m® and 0.418 pg/m?® with respect to PMig, SOx, NOx and CO.
The resultant concenfrations are within the National Ambient Air Quality Standards
(NAAQS). Noise Level — Ambient noise levels were measured at 08 locations around the
existing project site and also on the project site location. Noise evels monitering was done
during the day as well as night time. Near the Residential area the maximum and minimum
noise levels recorded during the day time was 54.7 Leq dB(A) and 52.5 Leq dB(A) and
during night time was 44.4 Leq dB(A) and 40.1 Leq dB(A) respectively. It was observed that

the noise levels in the study area are well within the prescribed limits as prescribed by the
PR

LN M W I
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Ground water — The pH of the groundwater samples ranged from 7.22 to 8.11. Total
turbidity <1 NTU dissolved solids ranged from 224 to 901 mg/L. The total hardness (in
CaCO3) was between 120 and 420 mg/L. The total alkalinity was between 212 and 560 mg/1.
Chlorides are between 127.19 and 518.5 mg/l. All parameters of the groundwater samples
collected at all sites are within acceptable limits. Surface water- The pH varied in the range
of 7.12-7.97 and Total hardness varied in the range of 56-400 mg/l. All the heavy metals
measured in collected samples of the surface water were BDL at all the location. the surface
water analysis of the study area, the surface water quality results reveal that the water
conforms to CPCR class “E”- (Irrigation, industrial cooling or controlled waste disposal) for
locations Soil is the medium that provides the nutrients necessary for plant development.
Nutrients are available to plants at certain pH levels, and soil pH is altered by the influx of
pollutants from air, water, solid waste, or all of these. Soil samples were taken at 8 sampling
points to determine basic soil properties. Based on the tests performed, the table above lists
soil pH, sample electrical conductivity, and concentrations of nitrogen, phosphorus, and
potassium in soil samples from different areas, showing how fertility, pH, and other soil
parameters vary change. depending on the soil conditions

The PP reported that the total water requirement is 1605.36 KLD of which fresh water
requirement of 1266.36 KILD will be met from Ankleshwar GIDC water Supply System, and
the balance 335 KLD from recycled water. Approximately 926 KLD (22 KLD Domestic
effluent + 904 KLD Industrial Effluent) will be generated after the proposed expansion.
Total industrial effluent {1295 KL.D) will be segregated into two streams having HTDS &
LTDS stream. Total 500 KLD HTDS (450 KLD HTDS process waste water + RO Reject 50
KLD) will be sent to Stripper followed by MEE & ATFD for further treatment. MEE
Condensate 450 KLD will be reused in washing, scrubber & coocling. 904 KLD Low TDS
effluent (LTDS 337 KLD + Cooling 37 KLD +Boiler 50 KLD +Scrubber 30 KLD + MEE
Condensate 450 KLD) will be treated in house ETP. About 457 KLD treated effluent out of
824 KLD will be sent to NCT for further treatment. Remaining 367 KLD will be sent to RO
for further treatment and 317 KLD RO permeate will be reused in utility. RO reject (50 KILD)
will be sent to MEE for further treatment. Domestic effluent (22 KLD) will be treated in STP
and treated water will be reused in Gardening

The Power requirement after expansion will be 8.5 MW and will be met from Dakshin
Gujarat Vij Company Limited (DGVCL) Power Supply. Three D.G set of 1000 kVA x
INos., 1500 kVA x 1 Nos. and 2500 kVA x 1 No. will be used as standby during power
failure. Stack height of 11 meter will be provided as per CPCB norms to the proposed DG
sefs.

Existing unit has 3 Nos. of steam boiler (10 TPH, 10 TPH & 10 TPH), Thermo pack ((5 Lakh
kecal/hr.} and D.G Set (1000 KVA x 1), (1500 KVA x 1) & (2500 KVA x 1), Additionally,
one Boiler capacity of 25 TPH steam boiler will be installed. ESP followed by alkali scrubber
with a stack of height of 30 m will be installed for controlling the particulate emissions
within the statutory Iimit for the proposed Stacks.
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Sr. Fuel Fuel Consumption Source & Made of
No Existing* Proposed Total Transportation
1. Briquettes/ 10 MT/Day / 70 MT/Day 80 MT/Day From Authorized
Coal 90 MT/day 60 MT/Day 150 MT/Day suppliers
2. HSD 450 Nil 450 From Authorized
Lit/Hr. Lit/Hr. Petroleum products
suppliers
Note: *Existing scenario fuel consumption as per EC vide F. No. J-11011/521/2017-I4 II (1) dated
31/12/2019 ‘
Fine Gas Emissions
Stack
Sr. . Type of e Control
No. Plant I{z;g)ht Polhztant Permissible Measure
Existing®
1 | Boiler-I {10 TPH)
2 | Boiler-1I {10 TPH)
3 | Boiler-ITI (10 TPH) 30 Ejﬁi‘fg{?{"ggg?
4 Thermo Pack (5 Lakh 150
kcal/hr.) PM e 3
S0z mg/Nm Adequate stack
5 | D.G. Set-1 {1000 KVA) 10 100 ppm .
NOx 50 ppm height
6 | D.G. Set-2 (1500 KVA) 10 " Aaeclllu?te stack
eight
Y e m FREAR TFTE A . Adequate stack
7 | D.G. Set-3 (2500 KVA) id height
Proposed
120
D e ,1.3 M mg/Nm> ESP followed by
1 | Boiler-1V (25 TPH) 30 SO; -
80 ppm alkali scrubber
NOx
40 ppm

Existing scenario as per ECvide F. No. J-11011/521/2017-I4 II {1} dated 31/12/2019. Note: D.
G. Sets shall be used for emergency purpose only.

14. Details of Process Emissions Generation and its Management: Existing Scenario

Sr. Plant Stack Type of | Permissible "APCM
No. Height Pollutant Limit
(m)

1 | DVAC, Trans CMAC 15 S0 40 mg/Nm® Two stage water
& HCI 20 mg/Nm® | scrubber followed by
Tefluthrin allcali scrubber
Manufacturing

2 | Permethrin, 15 HCl 20 mg/Nm* Two stage water
Cypermethrin, scrubber
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Alphamethrin &
Deltamethrin
Manufacturing
3 | MPB Manufacturing 15 Cl 9 mg/Nm”* Two stage water
HBr 20 mg/Nm® scrubber followed by
HCl 20 mg/Nm? alkali scrubber
After Proposed expansion
Sr. Plant Stack APCM Type of Permissible
No. Height Pollutant Limit
(m)

1 | MPP-1 Along 26 Two stage water S0z 32 mg/Nm?
with Inorganic scrubber followed HCI 16 mg/Nm*
process by alkali scrubber NH; - 140 mg/Nm?

2 | MPP-2 Along 26 Two stage water SO: 32 mg/Nm?
with serubber followed HCl 16 mg/Nm®
formulation plant by alkali scrubber NH; 140 mg/Nm?®

3 | MPP-3 15 Two stage water S50: 32 mg/Nm?>

scrubber followed HCl 16 mg/Nm’®
by alkali scrubber NH; 140 mg/Nm®

15. Details of Solid Waste/ Hazardous Waste Generation and its Management:

Sr. Solid/ Cat Quantity Mode of Disposal
No. | Hazardous Existing* { Proposed Total
Waste
1 Used Lube | 1-5.1 250 50 300 Collection, Storage,
Oil Liters/Month(Liters/Month|Liters/Monthitransportation and disposal by
reused in plant & machinery as
lubricant or sell it to authorized
refiners /recycler.
2 Discarded |1-33.1 240 20 260 Collection, Storage,
Drums & MT/Annum | MT/Annum | MT/Annum [decontamination, Transportation
Containers and disposal by reuse after in-
Discarded 26 24 50 house decontamination or send it
Liners & MT/Annum | MT/Annum | MT/Anmum o authorized  decontamination
Cardboards facility/ recycler or send back to
supplier.
3 Cotton 1-33.2 Collection, Storage,
Wastes/ Raw Transportation and Final
Dust 12 Nil 12 Disposal at common TSDF site|
/ Bags Filters MT/Annum MT/Annum jor Sent to cement Industries for|
Containing Co-Processing.
Pesticides
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Sr. Solid/ Cat Quantity Made of Digposal
No. | Hazardous Existing* | Proposed Total
Waste
4 Process/ |1-29.1 2400 1100 3500 Collection, Storage,
Distillation MT/Annum | MT/Annum | MT/Annum [Transportation and  Final
Residue Disposal at common TSDF stie
or Sent to cement Industries for
Co-Processing.
5 |Spent Carbon |I-28.3 3 2 5 Collection, Storage,
from ETP MT/Annum | MT/Annmun | MT/Annum {Transportation and Final
Disposal at common TSDF site
or Sent to cement Industries for|
Co-Processing.
6 | ETP Sludge [I-35.3 1800 G720 11520  [Collection, Storage,
MT/Annum ; MT/Annum | MT/Annum [Transportation and  Final
[Disposal at common TSDF site.
7 MEE Salt {1-37.3 14400 200 14600  |Collection, Storage,
MT/Annum | MT/annum | MT/Annum [Transportation and Final
Disposal at common TSDF site.
8 | Sludge from |1-29.2 12 2 14 Collectton, Storage,
Wet MT/Annum | MT/Annum | MT/Annum [Transportation and Final
Scrubber Disposal at common TSDF site.
9 Spent 1-29.2 7456 4313 11769  |[Collection, Storage,
Solvents MTMonth | MT/Month | MT/Month (Transportation and reuse within
Factory Premises or in case of
anty breakdown in our Recovery
system than only we need to send
outside for recovery or co-
processing in cement indusiries
for AFR or incineration at
CHWIF.
10 Date Sch. 1 00 1000 1000 Collection, storage,
expired/off MT/Annum | MT/Annum jtransportation and disposal! by
gpecification 29.3 mcineration at CHWIF.
pesticides
11 |Inorganic salt| Sch-I 00 5484 5484 Collection, Storage,
MT/Anmum | MT/Annum (Transportation &  Sent  to
29.6 authorized users who 15 having
authorization with valid CCA
and rule 9 permission to receive
this waste after making MOU,
12 Packaging - 06 30 30 Collection, Storage,
material/Paper MT/Annum | MT/Annum [Reuse/Recycle or sale to scrap

waste (Non-

vendor.
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Sr.
No.

Solid/
Hazardous
Waste

Cat

Quanfiity

Mode of Disposal

Existing*

Proposed

Total

Hazardous
waste)

13

Insulation
waste/Mixed
solid waste

Other 00

100

| MT/Annum

100
MT/Annum

Collection, storage,
trangportation, and disposal by
incineration at CHWIF or TSDF

14

E-Waste

Sch. 00

III

B-
1110

10
MT/Annum

10
MT/Annum

Collection, storage,
transportation and disposal by
Sell to Authorized Recyclers or
Refurbishes. -

Non -Hazardous Waste

15

Fly Ash
{Coal Ash)

- 00

2000
MT/Month

2000
MT/Month

Collection, Storage,
Transportation and Final
Disposal at bricks manufacturers
or common TSDF site or Cement

industry.

16.

17.

18.

15,

20.

The Budget earmarked towards the Environment Management Plan (EMP) is ¥ 25 Crores
(capital) and the Recurring Cost (operation and maintenance) will be about ¥ 0.335 Crores
per Annum. Industry proposes to allocate Rs. 727.5 lakhs towards Corporate Social
Responsibility.

The proposed project is to be set up within the existing premises of land area of 33,160 m* out
of which 5536.20 m* (i.e. 16.69 %) land area is already used for greenbelt development.
Approximately 12000 m? area green belt development will be done outside the premises in
collaboration with Gujarat Forest Department. This will constitute a total of 52.87 % greenbelt
area development by M/s. Tagros Chemicals India Pvt. Ltd.

The PP reported that the Public hearing is exempted as per the Para 7.I11. Stage (3) (i) (b) of
the EIA Notification, 2006 Project site is located at GIDC Industrial Estate, Ankhleshwar is
declared as notified industrial area vide Notification No. GHU-78-20-GID-1977-660 CH.
Dated 1.2.1978.

The PP proposed to set up an Environment Management Cell (EMC) by engaging Unit Iead
+ EHS cluster Head- Sr. manager EHS- Manager / Assistant Mnager EHS- Exceutive officer
EHS- ETP in charge- MEE in-charge- Firemen- ETP operater- MEE operator for the
functioning of EMC.

The PP reported that the total carbon sequestration is as follows:

Carbon

Direct
ermmission

Consumption
MT/day

KgCO:z
SCM of NG

per

tCO:z per Day

tCO2 per Day
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Utility 80 82.5 0.66 217.8
Brigueties 150 14.21 2.1315 703.395
Coal :
Direct Carbon emission
Electricity Consumption KgCO per | tCOz per Day tCO: per Year
KWH/Day KWH of
Power

Electricity 8500 0.82 6.97 2300.1

Total $CO2 emission per year 3221.295

21. The PP submitted the Disaster Management Plan and On-site and Off-site Emergency Plans in
the EIA report.

22. The estimated project cost is Rs. 485.00 Crores. Total Employment will be 365 persons as
direct & 135 persons indirect after proposed expansion.

23, Deliberations by the EAC:

The EAC constituted under the provisions of the EIA Notification, 2006 comprising
expert members /domain experts in various fields, examined the proposal submitted by the PP in
desired format along with the EIA/EMP reports prepared and submitted by the Consultant
accredited by the QCI/ NABET on behalf of the PP.

The EAC noted that the PP has given an undertaking that the data and information given
in the application and enclosures are frue to ihe best of his knowledge and belief and no
mformation has been suppressed in the EIA/EMP reports. If any part of data/information
submitted is found to be false/ misleading at any stage, the project will be rejected and
Environmental Clearance given, if any, will be revoked at the risk and cost of the PP.

The EAC noted that the EIA reports are in compliance with the ToR issued for the
project, reflecting the present envirommental status and the projected scenario for all the
environmental components. The EAC deliberated on the proposed mitigation measures towards
Adir, Water, Noise and Seil pollutions. The EAC advised that the storage of toxic/explosive raw
materials/products shall be undertaken with utmost precautions and following the safety norms
and best practices.

The EAC inter-alia, deliberated on the Carbon Footprint, refrence data of toxicity, details
regarding the existing EC and CTE and advised the PP to submit the following:
¢ Undertaking regarding the carbon footprin.
» Toxicity data of the Pesticides.

¢ (Copy of existing EC and CTE.
The PP submiited the above information/documents and the EAC found thesse o be

satisfactory.
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The EAC deliberated on the Onsite and Offsite Emergency plans and various mitigation
measures to be proposed during the implementation also of the project and advised the PP to
implement the provisions of the Rules and guidelines issued under the Manufacture, Storage and
Import of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to time, and the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996.

The EAC deliberated on the proposal with due diligence in the process as notified under
the provisions of the EIA Neotification, 2006, as amended from time to time and accordingly
made the recommendations to the proposal. The expert members of the EAC found the proposal
in order and recommended for grant of environmental clearance.

The EAC is of the view that its recommendation and grant of environmental clearance by
the regulatory authority to the project/activity is strictly under the provisions of the EIA
Notification 2006 and its subsequent amendments. It does not tantamount/construe to
approvals/consent/permissions etc. required to be obtained or standards/conditions to be followed
under any other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project.
The PP shall obtain necessary permission as mandated under the Water (Prevention and Control
of Pollution} Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, as
applicable from time to time, from the State Pollution Control Board, prior to construction &
operation of the project.

.The EAC, after detailed deliberations, recommended the project for the grant of

environmental clearance, subject to the compliance of the terms and conditions as under,
and general terms and conditions in Annexure-I:

Adequate stack height as per CPCB/SPCB guidelines shall be provided. Stack emission
levels shall be stringent than the existing standards.

CEMS shall be installed and connected to SPCB/CPCB Server.

Effective fugitive emission control measures shall be adopted in the process, transportation,
packing etc.

Transportation of materials by rail/conveyor belt, wherever feasible, shall be explored.
Agrobriquettes shall be used as a fuel for the proposed expansion project.

The best available technology shall be used.

{vii) The PP shall develop/maintain greenbelt over an area of (40%) additional 1105.25 m?

twithin the premises) + 12000 m? outside the premises, preferably within one year of grant
of EC. The saplings shall be planted and should be of sufficient height, preferably 6-ft. The
budget earmarked for the plantation shall be kept in a separate account and should be
audited annually. The PP should annuatly submit the audited statement along with proof of
activities viz. photographs (before & after with geo-location date & time), details of expert
agency engaged, details of species planted, number of species planted, survival rate, density

Mo of 65 EAC Meeting (Industry-3 Sector) held on 14" September, 2023 Page 80 0f 112



(viii)

(ix)

x)

o

(xif)

(xiii)

{xXiv})

(xv}

{xvi)

(xvii)

{xvii1)

319

of plantation etc. to the Regional Office of MoEF&CC before 1™ July of every year for the
activities carried out during previous year.

The transportation load on roads shall be within their carrying capacity and adequate width
of roads shall be maintained inside the industrial premises.

Approximately 926 KLD (22 KLD Domestic effluent + 904 KLD Industrial Effluent) shall
be generated after the proposed expansion. Total industrial effluent (1295 KL.D) shall be
segregated into two streams having HTDS & LTDS stream. Total 500 KLD HTDS (450
KLD HTDS process waste water + RO Reject 50 KLD) shali be sent to Stripper followed
by MEE & ATFD for further treatment. MEE Condensate 450 KILD shall be reused in
washing, scrubber & cooling. 904 KLD Low TDS effluent (LTDS 337 KLD + Cooling 37
KL +Boiler 50 KLD +Scrubber 30 KLD + MEE Condengsate 450 KLD) shall be treated ine
house ETP. About 457 KLD treated effluent cut of 824 KLD shall be sent to NCT for
further treatmnent. Remaining 367 KLD shall be sent to RO for further treatment and 317
KLD RO permeate shall be reused in utility. RO reject (50 KLD) shall be sent to MEE for
further treatment. Domestic effluent (22 K1.D) shall be treated in STP and treated water
will be reused in Gardening.

Continuous monitoring of effluent quality shall be monitored through TOC meter which
shall be connected to the SPCB and CPCB server.

The Rainwater from the rocfiop shall be install in the surrounding villages.
457 KLD treated effluent shall be disposed to NCT for further treatmnent.

Domestic effluent (22 KID) shall be treated in STP and treated water shall be reused for
Gardening

The flyash shalf be disposed as per Fly Ash Notification 2009 and its amendments.

Unit shall dispose additional Process Residue & distillation residue for co-processing after
making the MOU with those have valid CCA and authorization from the SPCB. All
hazardous waste shall be disposed as per Hazardous and other Wastes (Management &
Transboundary Movement) Rules, 2016.

Monitoring of the compliance of EC conditions shall be submitted with third party audit
Svery year. '

Ag proposed, an amount of € 727.5 Lakhs shall be allocated towards CER for

A separate Environmental Management Cell (having qualified persons with Envirenmental
Science/Environmental Engineering/specialization in the project area) equipped with full-
fledged laboratory facilities shall be set up to carry out the Environmental Management and

Y To

Monitoring functions. PP shall engage Unit Head + EHS cluster Head- Sr. manager EHS-
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Manager / Assistant Mnager EHS- Exceutive officer EHS- ETP in charge- MEE in-charge-
Firemen- ETP operator- MEE operator. In addition to this one safety & health officer as per
the qualification given in Factories Act 1948 shall be engaged within a month of grant of
EC. PP should annually submit the audited statement of amount spent towards the
engagement of qualified persons in EMC along with details of person engaged to the
Regional Office of MoEF&CC before 1% July of every year for the activities carried out
during previous year.

The company shall comply with all the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry. All the recommendations made in the
EIA/EMP in respect of environmental management, and risk mitigation measures relating
to the project shall be implemented. The budget proposed under EMP is 225 Crore (Capital
cost) and T 0.335 Crore per annum (Recurring cost) shall be kept in separate account and
should be audited annually. The PP should submit the annual audited statement along with
proof of implementation of activities proposed under EMP duly supported by photographs
(before & after with geo-location date & time) and other document as applicable to the
Regional Office of MoEF&CC before 1% July of every year for the activities carried out
during previous year. :

The total water requirement shall not exceed 160536 KLD of which fresh water
requiremnent of 1266.36 KLD shall be met from Ankleshwar GIDC water Supply System,
and the balance 335 KLD from recycled water. The PP shall ensure that water supply
should not be above the permissible limit and fresh water shall be withdrawn only after
obtaining requisite permission from Concerned Authority. The PP should submit the details
of utilization to the Integrated Regional Office (IRO), MoEF&CC before 1% July of every
year for the activities carried out during the previous year.

No banned chemicals shall be manufactured by the project proponent. No banned raw

materials shall be used in the wunit. The project proponent shall adhere to the

notifications/guidelines of the Government in this regard.

The project proponent shall utilize modem technologies for capturing of carbon emitted and
shall also develop carbon sink/carbon sequestration resources capable of capturing more
than emitted. The implementation report shall be submitted to the IRO, MoEF&CC in this
regard.

The project proponent shall comply with the environment norms for ‘Pesticide indusiry’ as
notified by the Ministry of Environment, Forest and Climate Change, vide GSR 446 (E},
dated 13.6.201 lunder the provisions of the Environment (Protection) Rules, 1986.

All necessary precautions shall be taken to avoid accidents and action plan shall be
implemented for avoiding accidents. The project proponent shall implement the
onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed under
the rules and guidelines issued in the Manufacture, Storage and Import of Hazardous
Chemicals (MSIHC) Rules, 1989, as amended time to time, and the Chemical Accidents
(Emergency Planning, Preparedness and Response) Rules, 1996.
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The volatile organic compounds (VOCs)/Fugitive emissions shall be controlled at 99.97 %
with effective chillers/modern technology. Regular monitoring of VOCs shall be carried
out.

The storage of toxic/hazardous raw material shall be bare minimum with respect to quantity
and mventory. Quantity and days of storage shall be submitted to the Regional Office of
Ministry and SPCB along with the compliance report.

The occupational bealth centre for surveillance of the worker’s health shall be set up. The
health data shall be used i deploying the duties of the workers. All workers & employees
shall be provided with required safety kits/mask for personal protection.

Training shall be imparted to all employees on safety and health aspects for handling
chemicals. Safety and visual reality training shall be provided to employees. Action plan
for mitigation measures shall be properly implemented based on the safety and risk
assessment studies.

The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shall be as per the norms.

The solvent management shall be carried out as follows: {a) Reactor shall be connected to
chilled brine condenser systern. (h) Reactor and solvent handling pump shall have
mechanical seals to prevent leakages (¢} Solvents shall be stored in a separate space
specified with all safety measures. (d) Proper earthing shali be provided in all the electrical
equipment wherever solvent handling is done. (e) Entire plant shall be flame proof. The
solvent storage tanks shall be provided with breather valve to prevent losses. (f) All the

solvent storage tanks shall be connected with vent condensers with chilled brine circulation.

The PP shall undertake waste minimization measures as below {a) Metering and control of
quantities of active ingredients to minimize waste; (b) Reuse of by-products from the
process as raw materials or as raw material substitutes in other processes. (c) Use of
automated filling to minimize spillage. (d) Use of Close Feed system into batch reactors. (e)
Venting equipment through vapor recovery system. (f) Use of high pressure-hoses for
equipment cleaning to reduce wastewater generation.

Agenda No.65.6

Installation of Synthetic Resin Production Unit (UF & MUY Resin) within the existing
Plywood Manufacturing Plant with preduction capacity of 4.5T/day Urea-Formaldehyde
Resin (UF Resin) and 4.5T/day Urea-Melamine-Formaldehyde Resin (MUF Resin) located
at J.L. No 104, Plot No 362,364,365,366,367,390,392,394,395,397,398,411 416 & 417 (L.R),
Khatian No 332/1, Vill + P.O - Balakuthi (Joraimore), P.S — Boxirhat, Dist. - Cooch Behar,
West Bengal by M/s Laxmi Timber Induostries - Amendment in ToR

[Proposal No. IA/WB/IND3/442596/2023; File No. IA-J-11011/448/2021 -TA-TI()]
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. The proposal is for amendment in ToR under the violation category to the project for
Installation of Synthetic Resin Production Unit (UF & MUF Resin) within the existing
Plywood Manufacturing Plant with production capacity of 4.5 T/day Urea-Formaldehyde Resin
(UF Resin) and 4.5 T/day Urea-Melamine-Formaldehyde Resin (MUF Resin) located at J.1.
No 104, Plot No 362,364,365,366,367,390,392,394,395,397,398,411,416 & 417 (L.R), Khatian
No 332/1, Vill + P.O - Balakuthi (Joraimore), P.S — Boxirhat, Dist. Cooch Behar, West Bengal
by M/s Laxmi Timber Industries

The project/activity is covered under Category ‘B’ of Item 5(f) synthetic organic chemical
(excluding formulations) of Schedule of EIA Notification, 2006 (as amended) due to the
presence of interstate boundary Assam-West Bengal — 0.17 Kim in East direction , appraised at
Central Level and considered as category ‘A’ project.

The standard ToR was issued by the Ministry, vide letter no [A-J-11011/448/2021-IA. II(T)
dated 25.11.2021. The proposal is placed in this 65 EAC meeting on 14" September, 2023,
wherein the PP along with accredited Consultant, M/s Parivesh Environmental Engineering
Services (NABET Accreditation No. NABET/EIA/2124/IA 0092(Rev.02) Valid up to
11.11.2024) made a detailed presentation on the salient features of the project. The information
submitted by the PP is as follows:

. The PP reported the product details are as

S. | Name of the | CAS Production Capacity Uses
No Product No Existing Proposed Total

1 | Plywood - 95500 - 95500 -
(Sq.M/Month)

2 | Block Board - 6000 - 6000 -
(Sq.M/Month)

3 | Urea- 9011- - 4.5 4.5 Binding
Formaldehyde | 05-6 agent in
Resin (TPD) laminates

' and -

4 | Urea- 9003- - 4.5 45 plywood
Melamine- 08-1
Formaldehyde
Resin (TPD) 7
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The PP reporied that the WBPCB had issued CTO  earlier vide letter no
Cl66/WPB/SR5/C000h/L—10.2004(ST_C0_r/'17/OO46 dated 18.08.2017 which is valid up to
31.05.2022 and renewal of the CTO has been made to WPPCB 1o the existing project for Block
Board 6000 Sq.Mt/month and Plywood %5500 Sq.mt./ month in favour of M/s Laxmi Timber
Industries.

The PP reported that the total water requirement is 30.5 KLD of which fresh water requirement
of 24 KLD will be met from ground water. Recycled/reuse water will be 6.5 KLD. Effluent of
1.4 KLD quantity will be treated through ETP followed by evaporator. Condensate will be
recycled. Domestic sewage of 6.12 KLD will be treated in STP and treated water 5.5 KLD will
be reused in greenbelt development. The plant will be based on Zero Liquid discharge system.

Industry has already developed / will develop greenbelt in an area of 33 % i.e., 6040 m2 out of
total area of the project.

The PP reported that the Public Hearing for the proposed project has been conducted by the
State Pollution Control Board on 23,09, 2022,

The PP requested for seeking amendment in ToR dated 25.11.2021 w.r.t. total Site Area, Water
requirement and for appraisal of proposal under violation category as per the provisions
contained in the MoEF&CC Standard Operating Procedure dated 07.07.2021 as project
proponent had constructed and started operation of resin plant having 4 Nos resin kettle (2 x
357,457, 1.57T) & 12 T/hr (Husk & wood fired) on site without Environmental Clearance.

10. Deliberations by the EAC:

The EAC noted thai the draft EIA Report circulated for Public Hearing doesnot include
the vielation undertaken by the PP. Hence, the EAC recommended that the PP shall apply afresh
for ToR under Vioiation Category. Accordingly, the EAC returned the proposal.

Agenda No. 65.7

Proposed Addition of Synthetic Organic Chemicals (API Bulk Drugs) with fotal Preduction
Capacity of 15.5 MT/Month with Existing Non-EC Produet having fotal Manufacturing
Capacity of 250 MT/Month {Formalation/Mixing of Drugs Chlorhexidine Di Gluconate
(20% Seolution)} located at Plot No. 1 & 86, Surat Special Economic Zone, Sachin, Tal:
Chorasi, Dist: Surat Gujarat by M/s R. N. Laboratories Pvt. Ltd. - Consideration of Term
of Reference

(Propoessl No. (A/GJI/AND3/442528/2023; File No. {A-J-110311/38%/2619-1A-T1{(D)
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The PP vide email dated 12.9.2023 informed that due to unavoidable circumstances, they/
Consultant would be unable to attend the meeting and requested to defer the proposal.

The proposal was accordingly, deferred.

Agenda No. 65.8

Proposed Expansion of the Pesticide Specific Intermediates and Specialty Chemicals within
the existing premises with production capacity from 200.75 Mt/Month to 1101.75 Mt/Month
located at Plot No. 409/B/2, GIDC Industrial Estate, Panoli, Taluka Ankleshwar, Dist.
Bharuch, Gujarat by M/s Pragna Life Science Pvi. Ltd. - Consideration of Environmental
Clearance

[Proposal No. IA/GJ/IND3/442934/2023 File No. 1A-J-11011/188/2017-1A-L(1)]

1. The proposal is for the environmental clearance for Proposed Expansion of THE Pesticide
Specific Intermediates and Specialty Chemicals within the existing premises with production
capacity from 200.75 Mt/Month to 1101.75 Mt/Month located at Plot No. 409/B/2, GIDC
Industrial Estate, Panoli, Taluka Ankleshwar, Dist. Bharuch, Gujarat by M/s Pragna Life
Science Pvt. Ltd.

2. The project/activity is covered under Category ‘A’ of Item 5(b) Pesticides industry and
pesticide specific intermediates & 5(f), synthetic organic chemical (excluding formulations of
Schedule of EIA Notification, 2006 (as amended). The PP reported that the project is
located in a Critically Polluted Area (CPA} as identified by the CPCB

3. The standard ToR was issued by the Ministry, vide letter no. IA-J-11011/188/2017-IA-11(T)
dated 3.7.2021. The PP applied for Environment Clearance in the Common Application Form
and submitted EIA/EMP Report and other documents. The PP in the Form reported thatitis a
Expansior Case. The proposal is placed in this 65® EAC meeting on 14™ September, 2023,
wherein the PP along with accredited Consultant, M/s. Aqua-Air Envircnmental Engineers
Pvt. Ltd. (NABET Accreditation No: NABET/EIA/2023/SA0196 Valid up to 8% April, 2024)
made a detailed presentation on the salient features of the project. The information submitted
by the PP is as follows:

4. The PP reported that Existing land area is 3,500.0 m? no addifional land will be used for
proposed expansion. The details of products to be manufactured are as follows:

Group | Sr. | Product CAS Production Capacity LD50 Category
No No. {(MT/Month)

Existin | Additiona | Total
g 1
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Group | 1 N-Ethyl 2 29097- | 3.25 10.0 13.25 - 5(f) Synthetic
-A Pyridone 12-9 organic
chemical

2 | Diethyl 105-53- |2 11.25 ORAL | 5(f) Synthetic
Malonate 3 {LD50} | organic

: Acute: | chemical
15000
mg/kg

3 | Ethyl Cyano | 105-56- |8 5.25 1.115 5(f) Synthetic
Acetate 6 mg'kg | organic

chemical

4 |3 104040- | 0 i3.25 - 5 (b} Pesticide
ftrifluoromet | 76-8 specific
hyl)pyridine- intermediates
2.
sulfonamide
(PIFL)

5 ! 4-Chloro 3- 127892- - 5 {b} Pesticide
ethyl-1- 62-0 specific
methyl-1H- intermediates
pyrazole 5-

| carboxylic
acid (PIC-
ThH

6 1-[4-(4- 262862- - 5 (b) Pesticide
methylpheno | 66-8 specific
xy)phenyl]m intermediates
ethanamine
Hydrochlonid
e (PIC-T2)

7 i-(4- 88324- - 5 (b) Pesticide
chlorophenyl | 57-6 apecific
)2-methyl-2- intermediates
(morphokin-
4ylipropan-
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1-one (PIPC)
Group |8 |2,5Dichloro | 20103- |29.16 75 104.16 | 1750 5 {b) Pesticide
-B Para 09-7 mg/kg | specific
Phenylene intermediates
Diamine
9 |2 Nifro 4 96-96-8 14100 | 5 (b) Pesticide
Methoxy mg/kg | specific
Amniline intermediates
10125 07-01- 2000 5 (b) Pesticide
Dimethyl-P- | 6393 mg'kg | specific
Phenylenedia intermediates
mine
11 | 2-Mercapto 37052- 5000 5 {b) Pesticide
5-Methoxy 78-1 mg/kg | specific
Benzimedazo intermediates
le
12 | 3-[4-chloro- | 15307- 5000 5 (b) Pesticide
5- 79-6 mg/kg | specific
(cyclopentyl intermediates
0xy)-2-
fluoropheny!l
}-5-(1-
methylethyli
dene)
-1,3-
oxazolidin-
2,4-dione
13 | 3- 120100- | O 104.16 - 5 (b} Pesticide
(bromomethy | 05-2 specific
1)-2-chloro- intermediates
4-
(methylsulfo
nyl) benzoic
Acid (PIA4)
14 | (1E)-1- 62199 - 5 (b) Pesticide
{methoxyimi specific
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no)-1-(2,5,5- | 81-9 intermediates
tiimethyl-

1,3-dioxan-2-

ylypropane-

2-one.

(PIMK)

15 | NN- 31895- - 5 (b) Pesticide
dimethyl- 22-4 specific
1,2,3- intermediates
trithian-5-
amine
oxalate
{(PIMT)

16 | N2-(2- 7768- - 5 (b) Pesticide
Methyl-1- 28-7 specific
(Methylsulfi intermediates
nyl}propan-
2-yD)-N1-(2-

Methyi-4-
perfluoropro
pan-2-
vlphenyl)pht
halamide

17 | CE)-2- 139995- - 5 (b) Pesticide
(hydroxyami | 86-1 specific
no)-N- intermediates
methyi-2-(2-
phenoxyphen
ylacetamide
(PISSEZ)

18 | Tris(Hydrox | 77-86-1 5.000 5(f) Synthetic
ymethyljami mg'kg | crganic
nomethane chemical

19 | Itaconic 2170- - 5(f) Synthetic
Anhydride 03-8 organic

chemical
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20 | Alpha 2627- - 5(f) Synthetic
Methyl 86-3 organic
Benzyl cheimical -
Amine

Group | 21 | 2 Chloro 615-66- | 41.66 150 191.66 | 1200 5(b) Synthetic
-C PPD 7 mg/kg | organic
chemical
22 | 2-Chloro 1- | 08-07- 300 5 (b} Pesticide
Phenoxy 2689 mg/kg | specific
Benzene/di mtermediates
phenyl ether
/ mcb/1,2-
diphenoxy
benzene

23 12,3~ 2402- 0 191.66 - 5(f) Synthetic
DICHLORO | 77-9 organic
PYRIDINE chemical

24 | Meta Chloro - 5 (b) Pesticide
Propiopheno | 936-59- specific
ne 4 intermediates

25 | s-benzylbis(l | 4013- - 5 (b) Pesticide

34-7 ifi
methoxyethy .spem t© .
) intermediates
I}phosphinot
hioate (P17}

26 | N,N’[piperaz | 122-96- - 5 (b) Pesticide
ne-1,4- 3 specific
diy[bis(2,2,2- intermediates
trichloroetha
ne-1,1-
diyl)]diforma
mide. (PITR)

Group | 27 |2 Chloro 5 09-03- 33.33 75 108.33 | 2000 5(f) Synthetic
-D Methyl PPD | 5307 mg/kg | organic
chemical
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28 | 5 Amino 95-53-4 5000
Ortho mg'keg
Toludine

5(f) Synthetic
organic
chemical

29 | 2 Chloro 4 120890- 5000
Flouro 5 66-6 mgkg
Nitro Benzyl
Chloride

1 5 (b) Pesticide

specific
intermediates

30 | 2-chloro-4- 120160~ | O 108.33 -
{methylsulfo | 77-8
nyl}-3-
[(2,2,2-
trifluoroetho
xy)methyl]be
nzoic acid
(PIAE7)

5 (b) Pesticide
specific
intermediates

31 | 4-chloro-3- 127892- | 0 --
ethvl-1- 62-0
methyl-N-[4-
(4-
methylpheno
Xy benzyl}-
1H-pyrazole-
5-
carboxamide
PIT)

5 (b) Pesticide
specifie
mntermediates

32 | 2-chloro-4- 53250- |0 -
(methylsulfo | 83-2
nyi)-3-
[(tetrahydrof
uran-2-
ylmethoxv)m
ethyl]benzoic
acid

5 (b) Pesticide
specific
intermediates

MoM of 65 EAC Meeting (Industry-3 Sector) held on 14% September, 2023 Page 31 of 112




330

(PIAS)
Group |33 |3 Amino 4 6375- 8333 0 83.33 2000 5 (b) Pesticide
-E Methoxy 47-9 mg'kg | specific
Acetanilide intermediates
34 | Nitro to - -- 5 {b) Pesticide
amino specific
conversion intermediates
by catalytic
hydrogenatio
n
35 | Aldehydeto |-- - 5 (b) Pesticide
alcohol specific
conversion intermediates
by catalytic
hydrogenatio
n
Group |36 |2,4Di 13014- | O 600 600 920 5(f) Synthetic
-F ChloroBenzo | 18-1 mg/kg | organic
trichloride chemical
37 |24Di 874-42- 3470 5(f) Synthetic
Chloro 0 mg/kg | organic
benzaldehyd chemical
e
38 1 24Di 95-73-8 2400 5(f) Synthetic
Chloro mg/kg | organic
Toluene chemical
39 |2,6D1 83-38-5 - 5(f) Synthetic
Chloro organic
benzaldehyd chemical
e
40 | 2-Chloro 17639- - 5 (b) Pesticide
Propionic 93-9 specific
Acid Methyl intermediates
Ester
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41 | 4-Bromo 2- | 3964- - 3(f) Synthetic
Chioro 56-5 organic
Phenol chemical

42 | 4-Chloro o- 1570- 1194 5 (b) Pesticide
Cresol 64-5 mg/kg | specific

intermediates

43 | Benzotrifluor | 98-07-7 702 5 (b) Pesticide
ide mg/kg | specific

intermediates

44 | Ethyl 2882- - 5(f) Synthetic
bromo(pheny | 19-1 organic
lyacetate chemical

45 | Hexa Fluoro | 684-16- - 5(f) Synthetic
Acetone 2 organic

chemical

46 |R&D - ] 1.0 1.0

Total 280.75 | 361.60 11617

5

The PP reported that there is no violation case as per the Notification No. S.0. 804(E) dated
14.03.2017 and no direction is issued under E (P) Act/Air Act/Water Act.

The PP reported that the Ministry had issued EC earlier vide letter no. 1A-J-11011/188/2017-
IA-II (1) dated 16.8.2018 for the expansion of Speciality Chemicals and Pesticide pesticide
specific intermediates manufacturing unit by M/s. Pragna Life Science Pyt Ltd at Plot No.
409/B/2, GIDC Industrial Estate, Panoli, District-Bharuch {Gujarat}).

The PP reported that the Certified EC Compliance Report of existing EC dated 16.8.2018
was issued by IRO- Gandhinagar vide file no. J-11/50-2023-IROGNR dated July 25", 2023
based on the site visit dated 11.4.2023. Out of 37 Conditions, 29 conditions are complied, 3
conditions are partly complied and 5 conditions are agreed to comply. Action taken report for
the partly complied conditions has been submitted to RO Gandhinagar vide letter dated
4.9.2023.

The PP reported that there are no National Parks, Wildlife Sanctuaries, Biosphere Reserves,
Tiger/Elephant Reserves, Wildlife Corridors etc. within 10 km distance from the project site.
River Narmada is flowing at distance of 6.7 Km in South direction. There is no forest land
mvalved in the proposed project. Ten Schediule-I species i.e., Pemnis ptilothynchus, Butastur
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teesa, Milvus migrans, Accipiter badius, Circaetus gallicus, Pavo cristatus, Elanus axillaris,
Hypolimnas misippus, Castalius rosimon and Python molurus were observed in the 10 km
radius from the proposed project for which conservation plan has been prepared and
approved by Chief wildlife warden on dated 8.3.2022.

The PP reported that Ambient air quality monitoring was carried out at 10 locations during
October, 2022 to December, 2022 and the baseline data indicates the ranges of concentrations
as: PM10 (71.02 — 95.02 pg/m®), PM2.5 (40.12 — 47.24 pg/m?), SO2 (12.68 — 19.96 pg/m?)
and NO2 (14.84 — 23.20 pg/m’) respectively. AAQ modeling study for point source
emissions indicates that the maximum incremental GLCs after the proposed project would be
0.03 pg/m®, 0.00 pg/m?, 0.02 pg/m3 and 0.01 pg/mwith respect to PMio, PMzs, SOz and
NQO-. The resultant concentrations are within the National Ambient Air Quality Standards
(NAAQS). Noise Noise quality monitoring was carried out at 10 residential locations during
October, 2022 to December, 2022 and the baseline data indicates the ranges of concentrations
as: Leq (Day) (47.4 — 64.7 dB (A)), Leq (Night) (38.2 —54.3 dB (A)).

Ground water- Ground water quality monitoring was carried out at 10 locations during
October, 2022 to December, 2022 and the baseline data indicates the ranges of concentrations
as: pH (7.09 — 7.95), TSS (10 — 12.0 mg/l), Total Hardness (151.2 — 578.6 mg/l), Total
Dissolved Solids (332 — 1988 mg/l) & Chlorides (28.02 — 527.3 mg/1). The resultant
concentrations are within the Indian Standard (IS 10500:2012). Surface water quality
monitoring was carried out at 09 locations during October, 2022 to December, 2022 and the
baseline data indicates the ranges of concentrations as: pH (7.08 — 8.02), DO (1.21 — 7.38
mg/1), COD (4.49 — 13.76 mg/l) & BOD (1.55 — 6.98 mg/1). Seil- Scil quality monitoring was
carried out at 10 locations during October, 2022 to December, 2022 and the baseline data
indicates the ranges of concentrations as: pH (7.54 — 8.32), Nitrogen (N) (560.5 — 1898.1
mg/1), Phosphorus (P) (9.87-22.41 mg/l), Potassium (K) (<0.5 — 6.52 mg/l) & Electric
Conductivity (0.12 — 1.31 mS/cm.).

The PP reported that the total water requirement is 312.59 KL/Day of which fresh water
requirement of 218.59 KI/Day and will be met from GIDC Water Supply remaining 94
KIL/Day shall be recycled water. Total effluent of 190.5 KL/Day (180.5 KI/Day: Industrial
waste water + 10 KL/Day: Domestic waste water} will be generated. High COD Stream:
High COD Process effluent will be treated in ETP (39 KI1./Day) and RO (5 KL/Day) rejected
will be sent to Common MEE (44 K1/Day) / Common Spray Dryer or own MEE. Low COD
Stream: Process effluent (129 KL/Day) will be treated in ETP, and will be sent to
CETP/FETP (86 KL/Day) for further treatment and disposal. Utility Strearn: Effluent from
Boiler blowdown, Cooling and washing (7 KL/Day) along with Low COD effluent (43
KL/Day) will pass through RO. RO permeate (45 KIL/Day) will be reused within premises.
Domestic wastewater (10 KL/Day) will be treated in STP and treated wastewater will be
reused in gardening & domestic purpose. Scrubber wastewater -5.5 KL/Day will be partly
reused and partly sold under rule-9 permission.

The Power tequirement will be 1500 kVA and will be met from DGVCL. Unit will have [
Nos. DG sets of 500 kVA capacity & 125 kVA (Stand by), additionally 3 Nos. of DG sets
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(500 KVA) are used as standby during power failure. Stack (height 11 m) will be provided as
per CPCB norms to the proposed DG sets.

13. Existing unit has 4 Nos. of Steam Boilers [0.6 TPI1*1 Nos. + 0.6 TPH*1 Nos.(Stand by), 1
TPH + 1TPH], 3 No. of Thermic Fhuid Heater & 2 Nos. of D.G. Set. Additionally, 1 No. of
Boiler (Z TPH), 2 No. of Thermic Fluid Heater, 3 Nos. of D.G. Set (Stand by) will be
installed. Multi Cyclone Separator with bag filter & Scrubber & Adequate Stack Height with
stack height of 30 m will be installed for controlling the particulate emissions within the
statutory limit of 150 mg/Nm3 for the proposed boilers.

14, Details of Process Emissions Generation and its Management: Flue Gas Stack

Sr.|Stack Fael Name Stack |Fuel Quantity |Pellutants {Permissible | APCM
No |Attached Height Limit
To (Mitr)
Existing
1. |Steam Boiler [Natural Gas 15 972 Sem/ Day  |PM 150 Adequate
3
1
(Capacity - SO; mgy/Nm Iiji;l;t
0.6 TPH i
) NOx 90 ppm
2. |Steam Boiler {Natural Gas 15 972 Scm/ Day 50 ppm Adequate
Stack
(Capacity - .
Height
0.6 TPH)- ©18
Stand by
3. iD. G, Set Diesel i 240 LitDay Adequate
(125 KVA)- Stack
Stand by Height
4. |Thermic Natural 15 1200 Scm/ Day Adequate
Fluid Heater |Gas/LDO Stack
Height
(Cap. 4 lakh “8
Keal/hr.}
5. iSteam Agro 30 5.0 Multi
Boiler-2TPH |Waste/Coal/solid MT/Day Cyclone
. fuel Separator
(1 TPH + i .
with bag
filter &
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TPH) Scrubber
Natural 20 1620 Scm/Liter Adequate
Gas/LDO per Day Stack
Height
6. |Thermic Natural 12 1800 Scm/ Liter Adequate
Fluid Heater [Gas/LDO per Day Stack
Hei
(6  Lakh cight
Kcal/hr.)-2
Nos.
7. ID. G. Set|Diesel 11 1200 Lit/Day
(500 KVA)
Proposed
8. |Steam Boiler |Natural 12 3240 Sem/Day (PM 150 Adequate
G /Nim?
(2 TPH) as/LDO <O» mg/Nm Sta'ck
100 ppm Height
9. |Thermic Natural 12 3000%2 NOx
Fluid Heater |Gas/LDO =6000Scm/Liter 50 ppm
D
(10 Lakh per ey
Keal/hr)- 2
Nos
10.|D. G. Set|Diesel 11 3600 Lit/Day
(500 KVA-3
Nos) Stand
by
Process Stack
Sr. | Process Vent | APCM Vent Pollutants
No | Attached To Height (meter)
Existing '
1. | Reaction vessel Two stage Water Scrubber + Alkali | 11 HCL &
Scrubber ClLz
2. | Reaction vessel Two Stage Alkali Scrubber 11 HaS
Proposed
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3. | Reaction vessel Twao Stage Water Scrabber 11 HBr
4. | Reaction vessel Two Stage Water + Alkali Scrubber | 11 SO,

5. | Reaction vessel Two Stage Alkali Scrubber 11 NOx
6. | Reaction vessel Two stage Water Scrubber 11 N3

15. Details of Solid Waste/ Hazardous Waste Generation and its Management: 32 Categories
of Hazardous/Solid Wastes and their management & 1 Nos. of Non-Hazardous waste.
Hazardous/Solid Wastes

Sr. | Type of Specific | Catego | Hazardous Waste Mode of Treatment
No | waste Source ry Generation (MT/Annum) & Disposal
of
generati Existin | Addition Total
on g al
I | ETP/MEE | From SCH-I/ | 360 6500 6860 Collection, Storage,
Sludge ETP 153 Transportation  and
| disposal at common
TSDF or send to co-
processing/preprocess
ing facility.
2 | Used/ From Sch-I/ 1.2 23.8 25 Collection, = Storage,
Spent Oil plant- 51 T.ransportation . &
machiner disposal by Selling to
y registered Te-
refiners/end user.
3 Discarded | From Sch-I/ 230 750 1000 Collection,  Storage,
Containers | Raw Transportation,
. 331 o
material Decontamination and
Discarded | and Seh-V Sale to GPCB
Bags/Liners | Product authorized vendor
. 331
handling
4 | Incinerable | From SCH-I/ | 648 138 786 Collection,  Storage,
waste Solvent 203 Transportation  and
{Residue) TECOVETY CO-processing n
plan cement
industries/preprocessi
ng or sent t¢ common
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incineration facility

Organic
Residue

Process

Sch-
1/28.1

8736

8736

Stripper
Residue

- Solvent

Stripper

SCH-V
353

330

330

Collection, Storage,
Transportation  and
co-processing in
cement industries
/preprocessing or sent
to COmmon
incineration facility

Spent
Charcoal
&Hyflow

Process

Sch-
1/28.3

84

159

243

Collection, Storage,
Transportation  and
co-processing in
cement
industries/preprocessi
ng or sent 1o comimon
incineration facility

Spent
Catalyst

Process

Sch-T/ -

28.2

24

59

&3

Collection, Storage,
Transportation  and
send to regenerator
under rule-9

Inorganic
salts

Process

SCH-I/
353

500

375

1275

Collection, Storage,
Transportation  and
disposal at common
TSDF or send to co-
processing/pre-

processing facility or
sale to end user.

10

Spent
Sulfuric
Acid

Process

Sch-I/
281

3360

§111.35

11471.3
5

Collection, Storage,
Transportation  and
sell end users having
Rule-9 permission or
send for co-
processing/preprocess
ing facility.

11

Spent
Acetic Acid

Process

Sch-
1728.1

120

1560

1680

Collection, Storage,
Transportation  and
sell to authorized
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users who is having
authorization with
valid CCA and rule-9
permission to receive

this  waste  after
making MoU.

12 | HCl. (30% | Process Sch-H- | 600 31148 31748M | Collection, Storage,
Solution) & Class MT MT T Transportation  and

Scrubber | BI5 reuse 'or sell out to
authorized users who
is having
authorization with
valid CCA and rule-9
permission.

13 | NaBr/ Process Sch- 2160 28688 30848 Collection, Storage,

& I/28.1 MT MT MT Transportation  and

HBr (10- .
30% Scrubber sell out to authorized
. users who is having
solution) . .
authorization with
valid CCA and rule-9
permission.

14 | NaHS Process Sch- 600 115739 1 175739 | Collection, Storage,
Solution & 17281 Transportation  and

Scrubber sell out to authorized
users who is having
authorization with
valid CCA and rule-9
permission.

15 | Date From Sch- 4.8 7.2 12.0 Collection, Storage,
expired & | mfg. /284 Transportation  and
Oft- Process co-processing in
SpeCiﬁC.a e {Ratch F:ement. .
n material N industries/preprocessi

farlure)
ng or sent to comumon
incineration facility

16 | Spent Process | Sch-I/' |0 7437 7437 Collection, Storage,

Keuse or sale to end
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Solvent

28.6

nser having
permission under
le-9 or send to co-
processing /
preprocessing/CHWI

F.

17

Sodium
Sulphate
salt

Process

Sch-I/
28.1

2559.53

2559.53

Collection, Storage,
Transportation  and
sent  to COmInon
TSDF or sold to end
user having

pernission under

| rule-9.

18

Iron Sludge

Process

Sch-
1/28.1

1094

1094

Collection, Storage,
Transportation  and
sent  to
TSDF/co-processing
/preprocessing
facility.

cCoOmmon

19

Mgsod
Solution

Process

Sch-
1/28.1

1598

1598

Collection, Storage,
Transportation  and
sold to end wser
having permission
under rule-9.

20.

Mg metal

Process

Sch-
1/28.1

26

26

Collection,  Storage,
Transportation  and
sent to end wuser
having permission
rule-9  or
common  TSDF/Co-

processing facility.

under

21.

Aluminiom
Chloride
sol.

Process

Sch-
1728.1

46726.65

46726.6
5

Collection, Storage,
Transportation  and
sold to end user

having permission
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under rule-9 or sale to
CSTP /CETP.

22. | Dilute 30% | Scrubber | Sch-¥/ 0 549 540 Collection, torage,
Sodium 2% 1 Transportation  and
Nitrate ' sold to end user

‘having permission
under ruie-9.

23 | Sodium Scrubber | Sch- 0 985341 :9853.41 | Collection, Storage,
Sulfite 1/28.1 Transportation  and
Solution sold to end user

having permission
under rule-9.

24 | Ammonia Scrubber | Sch-V/ 0 1683.18 1683.18 | Collection, Storage,
Solution Transportation  and

28.1
sold to end user
having permission
under rule-9 or send
to preprocessing fco-
processing facility.

25 | Discarded | From Sch-V 0 25 25 Disposal at TSDF
Asbestos Raw 15.2 after solidification or
(cement Materials ' sale to end user rule-
sheet / roof 9.
sheet, rope,
gasket)

28 | Spent (from Sch-I/ 0 2 2 SEND for Disposal at
Carbon nitrogen co-processing/

283 )
plant) preprocessing/
CHWIF/common
TSDF facility

2% | Waste from | From Sch-T/ 0 5 5 SEND for Disposal at
containmen | Plant 58 1 co-

t / clean-up ’ processing/preprocess
of spills. mg/ CHWIF/common
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TSDF facility

Contaminat
ed Cotton
Waste,
Containers,
liners

Used PPE

Waste
insulation
and lining
material

Sch-I/
28.1

10

10

SEND for Disposal at
co-
processing/preprocess
ing/ CHWIF/common
TSDF facility

Sch-I/

28.1

SEND for Disposal at
co-
processing/preprocess
ing/ CHWIF/common
TSDF facility

Sch-I/
23.1

30

30

SEND for Disposal at
€o-
processing/preprocess
ing/ CHWIF/common
TSDF facility

30

Spent Resin

Softener

plant

342

05

05

Collection, storage,
transportation and
disposal in approved

common TSDFE.

31

Hypo
Chloride

Process

Sch-
1/28.1

14130.63

14130.6
3

Collection, Storage,
Transportation  and
sent  to
having

end wuser
permission
mnder  rule-9 or
CETP/Co-processing,
facility.

32

KCL Salt

Process

Sch-
1/28.1

1992.50

1992.50

Collection,
Transportation  and
sent to  common
TSDF or sold to end
user having

Storage,

permission under

rule-9.
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DETAILS OF NON-HAZARDOUS WASTE

N/ Na | Sou | Cate | Existin | Additio | Total Mode of Disposal
.| me | rces | pory | £ nal (MT/Annu
of (MT/A | {(MT/A | m)
wa nnum} | poom}
ste
Fiy | Utili - 450 0 450
As | ty Collection, Storage, Transportation
h and sell to brick manufacturers

16.

17.

20.

The Budget earmarked towards the Environmental Management Plan (EMP) is T 3.0 Crores
(capital) and the Recurring Cost (operation and maintenance) will be about % 5.8 Crore per
annum. Industry proposes to allocate Rs. 30.60 Lakhs towards CER.

The PP reported that the industry has developed Greenbelt over an area of 180 m2 out of total
area of the project. Total 3500 m? land area is available at site; out of which greenbelt
development area is 770 m” (i.e. 22% of total plant area) [Existing: 180 m? (Greenbelt already
developed within Plant Premises) + Proposed: 590 m? (Greenbelt to be developed within Plant
Premises)]. Additional 2,200 m® (outside premises) & 200 m?® (Quiside premises within the
GIDC area) is being developed as a greenbelt, which is about 68% of the total project area.
Total 3170 m” area will be developed as greenbelt. Unit has obtained letter from GIDC Panoli
vide letter no. NAO/PNL/G35 dated 30/08/2018 to develop greenbelt within the notified
industriai area GIDC Panoli. In addition to 3176 m? the Company will develop and maintain
greenbelt of 1600 sq. meter area outside the premises at a distance of about 7 Km.

The PP reported that the project, being located within a notified ind
Industrial Area, Panoli (Notification no. GHU-98-GID-1098-2094-G: dated 18.11.1998), is
exempted from the public hearing as per the Ministry’s O.M. 7-11011/321/2016-IA. (1) dated

27.04.2018.

i ] [ FITTYW
UsiTidl aica i.C., L

The PP proposed to set up an Environment Management Cell (EMC) by engaging Unit Head —
Manager EHS- Supervisor-ETP operator- Lab chemist- Worker safety- worker for the
functioning of EMC.

The PP reported that the total carbon sequestration as

A (i Coz/year) B {t Coz/ year) C(tCo2/vear)
Total gross | 125981 15802.22 16647.06
emissions
Total emissions | 4801.5 4801.5 4801.5
reduction
Net emissions 7796.6 11000.72 11845.56
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The emission | 38.11% 30.38% 28.84%
reduction
percentage

91. The PP submitted the Disaster Management Plan and On-site and Off-site Emergency Plans in
the EIA report.

22. The estimated project cost is Rs. 20.8 Crores. Total Employment will be 75 persons as direct.

23, Deliberations by the EAC:

The EAC constituted under the provisions of the EIA Notification, 2006 comprising
expert members/domain experts in varicus fields, examined the proposal submitted by the PP n
desired format along with the EIA/EMP reports prepared and submitted by the Consultant
accredited by the QCI/ NABET on behalf of the PP.

The EAC noted that the PP has given an undertaking that the data and information given
in the application and enclosures are true to the best of his knowledge and belief and no
information has been suppressed in the EIA/EMP reports. If any part of data/information
submitted is found to be false/ misleading at any stage, the project will be rejected and
Fnvironmental Clearance given, if any, will be revoked at the risk and cost of the PP.

The EAC noted that the EIA reports are in compliance with the ToR issued for the
project, reflecting the present environmental status and the projected scenario for all the
environmental components. The EAC deliberated on the proposed mitigation measures towards
Air, Water, Noise and Soil pollutions. The EAC advised that the storage of toxic/explosive raw
materials/products shall be undertaken with utmost precautions and following the safety norms
and best practices.

The EAC inter-alia, deliberated on the fuel, greenbelt development, layout, GIDC
permission letter for the greenbelt development within the GIDC panoli, water balance, STP flow
diagram, sovlent management plan, Environment Management cell, Carbon footprint, Action
taken report for the CCR, and advised the PP to submit the following:

» Action plan for use of cleaner fuel.

+ Action plan for the greenbelt development with revised layout

s GIDC permisson letter for the greenbelt development within the GIDC Panoii.
e Revised water balance and STP flow diagram

¢ Details of Environment Mnagement cell.

¢ Revised carbon footprint along with mitigation measures.

e Action taken report for the partly complied conditions of CCR.

The PP submitted the above information/documents and the EAC found these ito be
satisfactory.
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The EAC deliberated on the Onsite and Offsite Emergency plans and various mitigation
measures to be proposed during the implementation also of the project and advised the PP io
implement the provisions of the Rules and guidelines issued under the Manufacture, Storage and
Import of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to time, and the
Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996,

The EAC deliberated on the proposal with due diligence in the process as notified under
the provisions of the EIA Notification, 2006, as amended from time to time and accordingly
made the recommendations to the proposal. The expert members of the EAC found the proposal
in order and recommended for grant of environmentat clearance.

The EAC is of the view that its recommendation and grant of environmental clearance by
the regulatory authority to the project/activity is strictly under the provisions of the EIA
Neotification 2006 and its subsequent amendments. It does not tantamount/comstrue to
approvals/consent/permissions etc. required t¢ be obtained or standards/conditions to be followed
under any other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project.
The PP shall obtain necessary permission as mandated under the Water (Prevention and Confrol
of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, as
applicable from time to time, from the State Pollution Control Board, prior to construction &
operation of the project.

The EAC, after detailed deliberations, recommended the project for the grant of

24,
envirgonmental clearance, subiect to the compliance of the terms and conditions ag under,
and general terms and conditions in Annexure-I:

(i) Adequate stack height as per CPCB/SPCB guidelines shall be provided. Stack emission
levels shall be stringent than the existing standards.

(11) CEMS shall be installed and connected to SPCB/CPCB Server.

{1if} Effective fugitive emission conirol measures shall be adopted in the process, transportation,
packing etc,

(iv) Transportation of materials by rail/conveyor belt, wherever feasible, shall be explored.

{(v) As proposed, agro-briquettes shall be used as a primary fuel and coal shall be used as a
secondary fuel during the unavailability of agro briquettes. The secondary fuel may also be
phased out over a period of 5 years. :

(vi} The best available technology shall be used.

(vii) The PP shall develop/maintain over an area of 770 m? (i.e. 22% of total plant area) inside

the plant premises and remaining 2,400 m? outside plant premises. As proposed In addition
to 3170 m*the Company will develop and maintain greenbelt of 1600 sq. meter area outside
the premises at 2 distance of about 7 Km. The saplings shall be planted and should be of
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sufficient height, preferably 6-ft. The budget earmarked for the plantation shall be kept in a
separate account and should be audited annually. The PP should annually submit the
andited statement along with proof of activities viz. photographs (before & after with geo-
location date & time), details of expert agency engaged, details of species planted, number
of species planted, survival rate, demsity of plantation etc. to the Regional Office of
MoEF&CC before 1% July of every year for the activities carried out during previous year.

The transportation load on roads shall be within their carrying capacity and adequate width
of roads shall be maintained inside the industrial premises.

Total 190.5 KI/Day (180.5 KL/Day: Industrial waste water + 10 KL/Day: Domestic waste
water) shall be generated. High COD Stream: High COD Process effluent shall be treated
in ETP (39 KL/Day) and RO (5. K1/Day) rejected shall be sent to Common MEE (44
KL/Day) / Common Spray Dryer or own MEE. Low COD Stream: Process effluent (129
K1L/Day) will be treated in ETP, and shall be sent to CETP/FETP (86 KL/Day) for further
treatment and disposal. Utility Stream: Effluent from Boiler blowdown, Cooling and
washing (7 K1/Day) along with Low COD effluent (43 K1./Day) shall pass through RO.
RO permeate (45 KL/Day) shall be reused within premises. Domestic wastewater (10
KL/Day) shall be treated in STP and treated wastewater shall be reused for gardening &
domestic purpose. Scrubber wastewater -5.5 KL/Day shall be partly reused and partly sold
under Tule-9 permission.

Continuous monitoring of effluent quality shall be monitored through web camera with
night vision capability and flow meters in the channel/drain carrying effluent within the
premises, which shall be connected to the SPCB and CPCB server.

The system for Rainwater from the rooftop shall be installed, as feasible.

Low COD Stream: Process effluent (129 KL/Day) will be treated in ETP, and shall be sent
to CETP/FETP (86 KL/Day) for further treatment and disposal.

Domestic wastewater (10 KL/Day) shall be treated in STP and treated water shall be reused
for gardening & domestic purpose.

The flyash shall be disposed to the Brick Manufacturer or Common TSDF site or
processing/preprocessing site/land filling

Waste generated having high Calorific value of distillation residue shall be sent for Co-
processing & low Calorific value waste such as ETP Sludge, shail be sent for Incineration

or to the TSDF site.

Monitoring of the compliance of EC conditions shall be submitted with third party audit
every year.

As proposed, an amount of  0.306 Crores shall be allocated towards CER.
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A separate Environmental Management Cell (having qualified persons with Environmental
Science/Environmental Engineering/specialization in the project area) equipped with full-
fledged laboratory facilities shall be set up to carry out the Environmental Management and
Monitoring functions. PP shall engage Unit Head —Manager EHS- Supervisor-ETP
operator- Lab chemist- Worker safety- worker. In addition to this one safety & health
officer as per the qualification given in Factories Act 1948 shall be engaged within a month
of grant of EC. PP should annually submit the audited statement of amount spent towards
the engagement of qualified persons in EMC along with details of person engaged to the
Regional Office of MoEF&CC before 1% July of every year for the activities carried out
during previous year.

The company shall comply with all the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry. All the recommendations made in the
EIA/EMP in respect of envircnmental management, and risk mitigation measures relating
to the project shall be implemented. The budget proposed under EMP is 2 3.0 Crore
(Capital cost) and T 5.8 Crore per annum (Recurring cost) shall be kept in separate account
and should be audited annually. The PP should submit the annual audited statement along
with proof of implementation of activities proposed under EMP duly supported by
photographs (before & after with geo-location date & time) and other document as
applicable to the Regional Office of MoEF&CC before 1% July of every vear for the
activities carried out during previous year.

The total water requirement shall not exceed 312.59 KL/May of which fresh water
requirement of 218.59 KL/Day and shali be met from GIDC Water Supply and the balance
94 KL/Day from recycled water. The PP shall ensure that water supply should not be above
the permissible limit and fresh water shall be withdrawn only after obtaining requisite
permission from Concerned Authority. The PP should submit the details of utilization to the
Integrated Regional Office (IRO), MoEF&CC before 1% July of every year for the activities
carried out during the previous year.

£ nT

. No banned chemicals shall be manufactured by the project proponent. No banned raw

materials shall be used in the unit. The project proponent shall adhere to the
notifications/guidelines of the Government in this regard.

The project proponent shall utilize modern technologies for capturing of carbon emitted and
shall also develop carbon sink/carbon sequestration resources capable of capturing more
than emitted. The implementation report shall be submitted to the IRC, MoEF&CC in this
regard.

The project proponent shall comply with the environment norms for “Pesticide industry’ as

notified by the Ministry of Environment, Forest and Climate Change, vide GSR 446 (E),
dated 13.6.2011under the provisions of the Environment (Protection) Rules, 1986,
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The project proponent shall comply with the environment norms for ‘synthetic organic
chemicals’ as notified by the Ministry of Environment, Forest and Climate Change, vide
GSR 608 (E), dated 21 July, 2010 under the provisions of the Environment (Protection)
Rules, 1986.

All necessary precautions shall be taken to avoid accidents and action plan shall be
implemented for avoiding accidents. The project proponent shall implement the

onsite/offsite emergency plan/mock drill etc. and mitigation measures as prescribed under

the rules and guidelines issued in the Manufacture, Storage and Import of Hazardous

Chemicals (MSIHC) Rules, 1989, as amended time to time, and the Chemical Accidents

(Emergency Planning, Preparedness and Response) Rules, 1996.

The volatile organic compounds (VOCS)/Fﬁgitive emissions shall be controlled at 99.97 %
with effective chillers/modern technology. Regular monitoring of VOCs shall be carried
out.

The storage of toxic/hazardous raw material shall be bare minimum with respect to quantity
and inventory. Quantity and days of storage shall be submitted to the Regional Office of
Ministry and SPCB along with the comphance report.

The occupational health centre for surveillance of the worker’s health shall be set up. The
health data shall be used in deploying the duties of the workers. All workers & employees
shall be provided with required safety kits/mask for personal protection.

Training shall be imparted to all employees on safety and health aspects for handling
chemicals. Safety and visual reality training shall be provided to employees. Action plan
for mitigation measures shall be properly implemented based on the safety and risk
assessment studies.

The unit shall make the amangement for protection of possible fire hazards during
manufacturing process in material handling. Fire-fighting system shali be as per the norms.

The solvent management shall be carried out as follows: {a) Reactor shall be connected to
chilled brine condenser system. (b) Reactor and solvent handling pump shall have
mechanical seals to prevent leakages. (c) Solvents shall be stored in a separate space
specified with all safety measures. (d) Proper earthing shall be provided in all the electrical
equipment wherever solvent handling is done. (¢) Entire plant shall be flame proof. The
solvent storage tarks shall be provided with breather valve to prevent losses. (f) All the
solvent storage tanks shall be connected with vent condensers with chilled brine circulation.

The PP shall undertake waste minimization measures as below (a) Metering and control of
quantities of active ingredients to minimize waste; (b) Reuse of by-products from the
process as raw materials or as raw material substitutes in other processes. (c) Use of
automated filling to minimize spillage. (d) Use of Close Feed system into batch reactors. (e)
Venting equipment through vapor recovery system. (f) Use of high pressure-hoses for
equipment cleaning to reduce wastewater generation.
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ANNEXURE-Y
GENERAL EC CONDITIONS

No further expansion or modifications in the plant, other than mentioned in the EIA
Notification, 2006 and its amendments, shall be carried out without prior approval of the
Ministry of Environment, Forest and Climate Change/SEIAA, as applicable. In case of
deviations or alterations in the project proposal from those submitted to this Ministry for
clearance, a fresh reference shall be made to the Ministry/SEIA A, as applicable, to assess the
adequacy of conditions imposed and to add additional environmental protection measures
required, if any. ' ‘

The PP shall strictly comply with the rules and guidelines issued under the Manufacture,
Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989, as amended time to time,
the Chemical Accidents (Emergency Planning, Preparedness and Response) Rules, 1996, and
Hazardous and Other Wastes (Management and Trans-Boundary Movement) Rules, 2016 and
other rules netified under varions Acts.

The energy source for lighting purpose shall be preferably LED based, or advanced having
preference in energy conservation and environment betterment.

The overall noise levels in and around the plant area shall be kept well within the standards by
providing noise control measures including acoustic hoods, silencers, enclosures etc. on all
sources of noise. generation. The ambient noise levels shall conform to the standards
preseribed under the Environment (Protection) Act, 1986 Rules, 1989 viz. 75 dBA (day time)
and 70 dBA (night time).

The company shall undertake all relevant measures for improving the socio-economic
conditions of the surrounding area. The activities shall be undertaken by involving local
villages and administration. The company shali undertake eco-developmental measures
mcluding community welfare measures in the project area for the overall improvement of the
environment.

The company shall earmark sufficient funds towards capital cost and recurring cost per annum
to implement the conditions stipulated by the Ministry of Environment, Forest and Climate
Change as well as the State Government along with the implementation schedule for all the
conditions stipulated herein. The funds so earmarked for environment management/ pollution
control measures shall not be diverted for any other purpose.

A copy of the clearance letter shall be sent by the PP to concerned Panchayat,
ZillaParishad/Municipal Corporation, Urban local Body and the local NGO, if any, from
whom suggestions/ representations, if any, were received while processing the proposal.

The PP shall also upload/submit six monthly reports on Parivesh Portal on the status of
compliance of the stipulated Environmental Clearance conditions including results of
monitored data to the respective Integrated Regional Office of MoEF&CC, the respective
Zonal Office of CPCB and SPCB. A copy of Environmenta! Clearance and six monthly
compliance status report shall be posted on the website of the company,

The environmental statement for each financial year ending 31 March in Form-V as is
mandated shall be submitted to the concerned State Pollution Contro] Board as prescribed
under the Environment (Protection) Rules, 1986, as amended subsequently, shall also be put
on the website of the company along with the status of compliance of environmental clearance
conditions and shall also be sent to the respective Integrated Regional Office of MoEF&CC
by e-mail.
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« The PP shall inform the public that the project has been accorded environmental clearance by
the Ministry and copies of the clearance letter are available with the SPCB/Committee and
may also be seen at Website of the Ministry and at https:/parivesh.nic.in/. This shall be
advertised within seven days from the date of issue of the clearance letter, at least in two local
newspapers that are widely circulated in the region of which one shall be in the vernacular
language of the locality concerned and a copy of the same shall be forwarded to the concerned
Regional Office of the Ministry.

« The project authorities shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approva! of the project by the concerned authorities and the date of
start of the project.

+ This Environmental clearance is granted subject to final outcome of Hon’ble Supreme Court
of India, Hon’ble High Court, Hon’ble NGT and any other Court of Law, if any, as may be
applicable to this project.

gk
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Annexure-Ii

List of the Expert Appraisal Committee (Industrv-3) members participated during Videe

Cenferencing (VC) meeting

S. No. Name of Member

Designation

i. | Prof. (Dr.) A.B. Pandit

Vice Chancellor, Institute of Chemical Technology, Mumbai, Sir
JC Bose Fellow, Government of India

Email: ab.pandit@ictmumbai.edu.in

Chanman

2. Br. Ashok Kumar Saxena, IFS
Bunglow No. 38, Sector-8A, Gandhinagar, Gujarat — 382008
E-mail: ashoksaxenal159@gmail.com

Member

3. | Prof. (Dr.) S. N. Upadhyay

Research Professor (Hon.),

Department of Chemical Engineering & Technology, Indian
Institate of Technology (Banaras Hindu University), Varanasi
E-mail: snupadbvav.che@iitbhu.ac.in

a7 |83<LR1H

Member

4, Dr. Suresh Panwar .
House No.4,  Gayateri Green  Society, NH 58
Bypass,Kankerkhera, Meerut, Uttar  Pradesh Email-

speppri@gmail.com

Member

5. Shri Tukaram M Karne

"SHREYAS ORNATE” F-1,
95-Tulasibagwale Colony, Sahakarnagar-2,
PUNE: 411 009, Maharashtra

E-mail: tmkarne@gmail.com

Member

0. Shri Dinabandhn Gouda

Additional Director, DH IPC-1, Room No. 309A, Third Floor,
Central Pollution Control Board, Parivesh Bhawan, East Arjun
Nagar, Delhi — 110032

E-mail: dinabandbu.cpch@nic.in

Member
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Prof. (Dr.) Suneet Dwivedi,

Professor in K Banerjee Centre of Atmospheric and Ocean
Studies, University of Allahabad, Allahabad - 02

Uttar Pradesh

E-mail:dwivedisuneet@rediffmail.com
/sunectdwivedi@gmail.com

Member

Shri Sanjay Bisht

Scientist ‘E’, Room No. 517, Office of the Director General of
Meteorology, Indian Meteorological Department, Musam
Bhawan, Lodhi Road, New Delhi -110003

E-mail: sanjay.bisti@imd.gov.in

Member

Dr. M. Ramesh

Scientist ‘E’

Ministry of Environment, Forest and Climate Change
Indira Paryavaran Bhawan,

Room No. V-203, Vayu Wing,

Jor Bagh Road, New Delhi-110003

Tel 011-20819338

E-mail: ramesh.motipalli@mnic.in

Member
Secretary
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL, SOUTHERN ZONE,
CHENNAI

Appeal No.33 of 2024 (SZ)

S.P. Muthuraman,
Tirunelveli
.. Appellant
Vst

The Union of India rep. by
the Secretary to Government,
Ministry of Environment, Forest
& Climate Change, New Delhi
& 4 others :
... Respondents

INDEX TO THE PAPER BOOK FILED BY
THE 5™ RESPONDENT — VOLUME -1

Mr.S.Raghunathan
(M.S.No. 318/1977)
Mr.J.V.Sakthi Baalakrishnan
(Ms.3994/2018)
Karan Kothari
(Ms.4350/2021)

Mobile N0.97908 09896
Mobile N0.90924 11000

Email ID: nrrandschennai@gmail.com

Counsel for the 5" Respondent
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